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LEGISLATIVE ASSEMBLY 

. Wedne8day" 1st· emb~ , 1944 

The Assembly met in the Assembly Chamber of the Council House in New 
~ i, -at Eleven of the Clock, being the First' Day of the Twenty-First Bession 
of the Fifth, Legislati'\'e Assembly, pursuant to' e~ i  68-D(2) of the Govern-
ment .of In.dia Act, as set out in tht: Ninth Bchedule to the Govel'}lment of 
India',-Act, 1935, Mr. President (Thf:l . Honourable _ Sir AbdUl Rahim, 
.C.~. .  was in the Ohair. . 

~  SWO}l.N: 

The HonoUrable Bir br ~m Jeremy .HaJsman,' X.C.B.I., C.I.E. (Finance 
Member) ; .  . 

The ~b~ Bir Robert Francis h!udie, K.C.I.E., C.B.I., O.B.E. (Home 
Member); " 

The Honourable . Bir Ardeshir ~ m i Da]al {Member for Plannins 
and Development);· , 

Mr. Darab P wBethna, M.L.A.. (Government of India: Nominated Ofticial)"; 
Dr. Vij&yendm Kasturi Ranga Varadaraja Rao, M.L.A. (Government· of 
India: Nominated Official); .  - . 

Mr. Wilfred Harold Bhoobert, C.I.E., M.L.A. (Government of India.: Nomi. 
nated Of5cia.i); ,  - ' ,., 

Mr: Dattatraya Shri4har Joshi, M'.L.A. (Government of India: Nominated 
Official); &nd '.,' . 

Lt.-Col. Dr. J. C: Chatterjee, M.L.A. (NomiDated Non.Official). 

STARRED QUESTIONS AND . ~  

(4) ORAL ANSWERS 

M.uroPAOTUBlII OJ/' ~.  IN INDIA. 

1. *Mr. b~  KavaJ.rat: (a) Will the .Honourable Member for Rsilwa'Y6' 
please sta.te if thc llailway Boal1i is det.erminedto get loc9motives bw1t in . India ? 
If 80, have any contracts been giv.en £0 any of the mechanicBf and cngineerillg 
finns? •  . .' .• 
, (Q) Is it a fact that Tatas at .Tamsbedpur are ready ro undertake ~e menu-
facture of locomotives? If so, have negotiations been m'8de with Tatas or with 
any othel' firm? , . 
(c) Is it a fact that tenders for building locomotives in India have been 

called for for the Ruilways? If so, from which finns and on what terms? If 
not, i!,), Government propose to call for the same? . 

The Honourable Sir' Edward Benthall: (a) Yes, it has beel\ deciq,d to 
develop the I{anchrapnra Shops of the B'engal IVld Assam Railway 'for. tne 
manufacture of locomotives aR soon as possible, after the war and the preli •.. 
mi~ r  work 'iR in hallcl. In addition. IIlTangements are being made to provide 
at t.he East Indian Railway Shops at Singhbhllm additional machinery for the 
mannfllcture of 100 boile'1's per year as a war measure and of 50 locomotivAti 
and 50 boilers ItS Aoon RS possible aft.er the cessation of hostjIities. 

. . 
J 1  ) 
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• (b) ~ . Messrs. Tatas are not yet ready to undertake the manufacture of 
m i e~ but have expressed a desjre to take it up' as a post· war develop. 

ment. .Wlth regard to the second pa:t of the'" question, negotiations with 
Messrs Tatas have not yet been finahsed. ' 
(c) No. With regard to the second part the -question does 'not arise. Gov· 

ernment do not propose' to caU for tenders. 
Mr. LalchaDd Navalrai: May I know from the Honourable Member if tile 

parts whiqh were required for the building of locomotives in India are now 
available? , 
. ~ 'Honourable. Sir Edward Benthall: Certain repair parts are manufactured 
m IndIa and ~er m other parts have to be imported. 

~ . LalchaDd Navalral: May I know from the Honourable' Member why :l. 
beglllnmg has not been made now and contracts given? Wh) must we wai\ 
till after the war? 
The BonourableSir EdWard Benthall: I have already said that cert8in 

parts are being madl in India.. 
M;r. Lalchand ~ r i  It is riot a question' of parts.-I am asking if 

certam parts are avaIlable here and whether the other raw ma.terials r~ alsi)' 
er~. Why not give the contrac,ts now? ' " 

The Honourable Sir Edward Bent.haU: I think the Honourable Member does 
not understand the situation. The manufacture b~ locomotives is a very highly· 
specialized work. All the raw materialq are not available nor is the technica.l 
experience nor the m . i er ~ It is a very big undertaking to set up a loco· 
motive workshop. .' ' 
Mr. Lalchand Navalrai: Have not some locomotives been built in Ajmere? 

Why have not very many more been built? ' 
The Honour&ble Sir Edward Benthall: The locomotive workshops at Ajmere 

,are principally engagfild in erecting imported locomotives at the moment, 
although a certain amount of work ill talrinlr plaoeon the construction of 
other locomotives. 
Mr. President (The Honourable Sir Abdur Rahim):. Next question. 

" PBoUQ'l'IONS TO LoWlDB GAZBTTlIID SlDBVIOJ!l ON NOBTH WBSHBN RAILWAY 

2. -Kr. Lalchand 'Navalrai ~ ( a) Wilhthe Honourable Member for Railways 
be pleBSed to state the number of subordinate servioe employees promoted to 
the I,QwQr Gazetted Service permanently, temporarily or in an ()fficiating-capa. 
city on th':l North Western Railway from the 1st January, 1944, to the 30th 
September, 1944? . . ' 
(b) What are their names, substantive pay anod ~  held in subordinate 

service before promotion to the Lower, Gazetted ServlCe? . 
~  What is the criterion for.promotion from the subordinate to the Lower 

Gazetted Se:.rvl(1e posts on Railways? If no such criterion has been laid down, 
do Government propose to fix some sp.ch criterion of fl minimum {)£ 10 to 15 
years' service, Rnd substantive pay of Rs, 350 to Rs. 4oo? If not, ~  not? 
(d) ~ it a fact thnt member.s of 'Certain so·coIled minority communities draw· 

ing ccmparatively low rates 'of 'pay and with shor ... service are being promnted 
out of tUll! '/ If so, whv? . 
(e) ~ !  are thr reasons ~  pron:otion of each of j;he persons referred to in 

. (b) above if', preferenr.e to tbell' semors? . , 
(f) h it a fact. that. ~ posts of Junior Assistants ~ mmer i  were created 

':-i-in the North Western Rl\1lway Headquarters Offioe Itt January ~  If so, 
what are the reasons for appointment to one of these posts of a member of the 
minority community out of turn? ' 
. (g) ic; it a fact that the,re is no well-defined policy in re ~r  to mainten,anr.e 
of l\l&Prove(! lists of !!l.1b(lrdmates fit for Lower Gazetted ServIces? If the reply 
lw in the negative, i~! the .Honourable Member be pleased to Inv Il copy of {he 
approved list for Nort,b Western i ~  on the table of the House? If liot, 

~ has ~ ~ m  been ·communicated to the Railway Board by ~ North Western 
Railway AdminiBt,r"tion?, ' 
(h) I,.. it a fact that ~ formal e ~ i  i~ made 'nor ~  interview ~ e  to 

the ~ i e  to". promotIOn to the ~ er (;razet}ed ServICe? If so, \\hy ore 



STAB.RBD' QUESTIONS AND ANSWBRS a 
the rulell for selection contained in the State Railway Establishment Code, 
Volume I violated in ~ i  respect? ' 
(i) ';s it r ~  to have proper selection boards for maiing promotion to 

Lower e ~e ! Service, and to circulate results? If not, why not? 

The HODOurable Sir Bdwarcl Benth&U:(a) The,number of subordinat. 
employees promQted to the Lower Gazetted Service d\lring the period from 1 .. ' 
January, 1944, to 80th September, 1944, is as folloWJi:- _ 
Permanent, - 1 
ProvisiODaily PermAnent • I 
, OflloiatiDg eo 

(b) I lay a statement on the table giving the required information in respeot 
,of those promoted in a pel'Il).anent or r i i ~ permanent capacity. ~ 
regards the others, they were in many. cases appointed to officiate, &gai.na' 
short term vacancies, on the termination of which they Ireverted tQ th. 
substantive postr. , 
, (c) and (e). I would refer the Honourable Member to the reply 110- ~ (e) 
of Mr. ~ M. ,Abdullah's Starred Question No. 1650 aaked on the 12th April, 
19a9. As regards the second portion of part (c), the matter is already under 
consideration by the Rayway Board. The last portion does not arise.' , 
(d) The reply to the first part is in the negati.ve; the iatter part dOes no' 

-arise. '  ,  ' " 
(f) One temporary pO!5t of -Junior Assistant, Commercial, was created and 

the term of another temporary post was extended in January fast. These posts 
were filled by promoting the' men considered most suitable with due regard to 
the exigencies' of the sen'ice. . , 
(g) I would refer th& Honourable-Member to the reply to part (b) of his 

Starred Question No. 176 asked on the 4th August. 1948. On tl;1e N. W. 
Railway, approved lists are maintained except in the case of the amaJler oadres.. 
Np suoh lists are reoeived in the Railway Boare!'s office. 
(h) There is no uniformity on Railways in the matter of interview, bu. , 

definite ~e e i  i. carried Olit by aU Administrations. . It is presumed that 
thtl rules referred to· in the latter part are those contained in Appendix II·A 
of State Railway Establishment Code, Volume I, which are applioable to 
promotion to e ~  posts only. 
(i) Does not arise in view of the re ~  to parts (0) and (e) above . 

. 
~ .hov1ing nMIIU and ~ r ~. oJ ftdxwdinalu promo," kI 1_ 'gauUtIJ urtIiM 
m ~ r:' ~ pen'l'lCJMfJI odpadiIy em the North, WuIei'n Railway dunn, IK. 
pe1'iod from 1 JamIM,J, 1914 kI 30th ~. 1944, ' 

Name 

1. Mr. C. E. Mathieson-

i. :Mr. G. W. Bla.gdon 
3. Mr. L. D. Keswani 

Designation 88 
subordinate 

FOreJilan, Signal 
Shopa. 
Permanent Way 
Inspector. 
Inspector of Works 

Rate of 
pay 88 
subordi-
nate 

Capacity in wliioh 
promoted' to Lower 
Gazetted Service 

676 Pennanent. 

660 Provisionally pet. 
malient. 

300 Provilionally per· 
manent. 

Mr. LalchaDd lfavalrai: May I know from the Honourable Member whether 
the communal question was considered while giving these promotions? I have 
, asked a question whether the promotions ,are being i ~ according to the com· 
munal basis or whether they are give!! according to selection. 
The Honourable Sir Edwald Benthall: Promotions are not made' on a 

communal basis.' 
Mr. Lalchand Ifavalrat: Mav I a1so know if the lower subordinates that 

have been prom.oted are all Hu{dus or all Muhammedans? 
The Honourable Sir Bdward BenfIhaUi I have not a cr:!p1 of the list. 
0' ,  -
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. Mr. L&lchu.d. lfavalr&l: Will.the Honourable Member kindly see that the 
seltlctions are made through the Puhlic Service CommissionS-'--I meEin the Regi-
onal Public Service Commissions at the headquarters? .  . 

The Bonourable Sir Edward e ~ . I do not-propose to change the 
· present arrangement. . 

UxSATIS:rAOTOBY OP:IaBA.TrON J ~ DlIA.BN:BSIJ RaLD:r m KIND ON RAILWAYS 
~ 1. -Mr. Lalchaud Kav&lral: (a) -Will the Honourable Member for Railways 
b~ pJealJed to state whdher it is a {aet.that dearness,relief in kind is not properly 
· -grteu to all the employees, as some of them in some localities Bre deprived 
of some ('o.Jl!modities a; .cheap rates owing to lack of them at tbeilhops serving 
those localItIes? If so, IS it proposed to give cash relief to that much extent as 
would be due: to the emplolees owing to cheap. rates?-If ~ , why not? 

(b) Is it a fact that the General Mahager, North Western Railway circularized 
. the revised rate of sugar at six annas a seer and two chataks, with effect 'from 
1st ..\pril, 1944? Is it also a facti that ~  the Delhi :DivIsion of the North 
We.stern RaiJway ~ continued to be sold to Railway '"taft at six annas a 
seer only till; thf'l 5th May, 1944, or thereabouts? If so, woat relief has been 
ginn or is proposed to be given to employees adversely affected for non-observ-
ance of the General Manager's orders? ' 
(c) Who ,was responsible Jor this, and what action has be~  taken or pro-

llosed to be takeu against bim or them? If none, why? -
(d) It! it a fact that employeelJ on the ~ i Division of the North Western 

.. Railway_ ~ been asked t9purehase even rotten stuff o£fered by the Railway 
or wbicp has deteric.rated owing to the inefficiency of handling such commodi-
ties? If so .. why? . 
. (e) Is it 8 fact that the. value of eodlKms purchased from Railway to get 
various COl!lmodities' C10Dd for which. the relative eommoclitiea .eould not be sup-
J,!l"lCi ie not being refunded for about six months and in some cases has not 
"t ,,11 been refunded .owing to intricate process for sanctioning-refunds·or eXC'5I-
live work in Account,s Offices 8(Ild pape!'8 being mislaid? If so, what acthu 
is proposed. to be taken to grant refund on the spot if tl!:e. required commodity 
is 'not available or il. not purchaseq? If none, why? ...... 
(f) 11'1 it a fact that rice is supplied at cheap-rates ott sOlRe stat.ions of the 

North Western Railway, while controlled prices are' chargec1 at others. and 
on some' stations no rice is supplied .to the Railwaymen at all? If ,So, what 
is the-reason for this discrimination? - . 
(g) Is there a general demand from Railway employees fer dearness relief 

· ill calh instead of part of it being given by aale of commoditiel. by Railways at 
cheap ratt's? If so, do Government propose to accede to the d"'emand? If not, 
why not? . _ 
. "(h) Is it a fact .that a. Sub-Committee of the .Standing Fmance Committee 
· for Railwliys was charged with the task of .dccidibg the point whether df'larness 
relief be give:l entirely in cash or also in kind? . If po, what are the main 
features of its ftnduIg&f Were any employees or .their unions called to give 
evidence before tIie Committee.? If not, why not? 
. The J ~ r b e Sir Edward. BenthaJl: (a) No. Reljef in Kind is properly 
and equitably given in 80 far as the procurement position permits. It is not 
. proposed to give cash relief when stocks fail.· . 
· (b) No. The General Manager's orders were that the J'evised price and scal" 
of sugar would take effect from ~ ri  1944, provided sufficient .supplies were 
placed at the disposal of the Divisional eri ~e e  by the Civil_Authori-
ties. On the Delhi Division sufficient supplies -were not made available' to 
introduce the revised price and scale until the month of May. The latJ;er po.rt 
of the question does not arise..' . 
(c) In vic.w of the reply to (b), t.lils e ~i  does not arise. 

-(d) This is n9t correct. . ... 
. (e) ·No. In some instances, however, there has been a certatn .amount ~ 

del"" in refundiag.the value of e~ e  coupons for the followmg re~ . 
. (i) t.he 18*e Bubmission by the employees of claims for refund; 
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~
. (ii) the coupons presented being defaced and damaged and .their number. 
indecipherable; and ,  .  . . . 

Iii) because' sometimes difficulties arise in vsrifying that the coupons pre-' 
,sented_for reftind are not forged documents. .' . 
(f) As rice is not the staple food of employees on the N. W. Railway this .. 

commodity has not been a stock item in the N. W. Railway grainshops in 
, the past. It' has, however, recently .been introduced .as a .stock item. at oon-
cessional rates and arrangements are m hand for ~ ki  thiS commodIty at a.ll 

~ . . . 
(g) There is no general demand for relief in cash only, though some workers 

have expressed a preference, for. this method. Government consider that relief 
partly in cash and partly in kind is in the best i er~  not only of the 
workers themselves but of the country as a' whole, havmg regard to presen' 
prices and procurement difficulties. _.. "" ' 
(h) The Standing Finance C mm~ e~ for Rallwa;vs m the e er ~. of Its 

Iunctions relating to Railway budget estImates ~ e  fl, Sub-Commlttee:,o 
exaI4!ine the various issues arising out of the expendIture on me ~e  of reJlef 
-in kind. ~ of the' conclusions ultimately formed by the ComnlLttee after 
considering the Views of the Sub-Committee was that relief in kind is prefer-
able to relief'in cash. This examination was conducted by the Committee in 
\the normal course of its business and there was no need or .occasion for calling 
any evidence; 

JIr. LlIcllaud 'lfavaIral: Ma.y I know from the Honourable 'Member whether 
there have been any representations from the employees to the effect that 
. they were not getting commodities of good quality and whether they have been 
asking fo+ oash relief? May I also know whether this question hal been recently 
considered by" any body, any oommittee or any officers, and, if so, when wa • 
..l\ last considered? ' . 

• The Honourable Sir lidward Benthall: The question is cotlsidered from week 
to week and almost from 'day to day.. . 

, Kr.Lalchand NavaJrai: Is the Honourable Member not yet satisfied' that 
their complaints are true? _. . 

The r~b e Sir Edw&I'd BentllaU: I 8.rn. perfectly satisfied that on 'the 
whole the supplies are. reasonably satisfactory having regard to. the difficultiel 
~  the supply i~i  today. . . '  .  , 

Kr. L&1chand ~  In view'oithe fact that there have been complaint. 
that the ,goods supplIed to them, are mixed with dirt etc, is it the Honour-
able Member's view that nothing should be done in the matter? 

. The Bonoura.ble r i ~~ eJi,  I have already replied to the 'Honour-
able. Member that our enqumes show that the supplies made to the rnilway . 
employees lfre of a satisfactory nature. 

~  TO SUPERANNUATlilD POST MAsTERS AND cLimxs IN T!IlII SINn POSTAL 
~  •  \ Cmor.m ' 

" &.-·lIr. Lalcha%ldNavalra1: (a) Will the Secretary for Pests IlJ1d Air'be 
pleas(:!d to state how many Post Mosters and clerks in the Sind Circle Posts 
and Telegraphs Department, 'have been given extensions of Rervice aftdr ei~ 
superannuatlOI1 period and fol' how many years? 
(b) What were the reasons for such extensions? 
(0). W-ere r ~ ! ! raised' by subordinates next to the persons ~ m, iih ... 

extenslOns. were given? If !l0, how were they met with? . 
: (d) Do Government r ~e to i'evise the cases of such extensions to do 
~~~~ e b tho3El who would ordinarily be promoted to such places? If not, wh,Y 

. Kr •. W. H:  Shoobert: (a) Eight Postmasters ahd six clerks have been re~ 
tamed lD service beyond the age of 55 years for periods ranging from 1 to 4, years., , _, 

~  Under the rules, ministerial servants· should ordinarily be retained in 
tervlce up to the age of 60 years provided they continue. to' be efficient. 

, ~ L 
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". (e) ~ . Several. officials have re~e  protested and the matter is under 
exarln.natlon -by the Head of the Circle. 
(d) Does nop arise in view of the reply given-.to (c). 
Mr.-LalchaD.ci Navalral: Mal I know how many subordinates and how many 

officers in the Posts Rnd Telegraphs Department have been given extension 
b ~  the age of sixty? 

Ill. W. H. Shoobert: I must have notice of that question. 
Ill;' Lalch&nd Navalrai: Is it so difficult· for tht. Honourable Member to :lay 

that there are sixty or· fifty-five persons? . 
. . 

Kr. W. B'. Shoober,t: Not a single official so far as I am aware, has been 
given such an extensit;m. . 

Ill. Lalchand Navalral: Is it the Case in the subordinate ranks as well? .. 
PBOSJlOU'l'ION OF ClIIBTAIN EMPLOYlDlIIS OF KAlu.om: PORT ~ . FOR CBnro::NAI. 

CONSPIRACY .AND CmuTniG . 

D. ·Setb Yuill! A.bdoola Haroon: (6) Is the Honourable Member for War 
'Transport a.ware that certain employee.s of the Karachi" Pod Trust. were pro-
secuted by the Karachi C. I. D. Police on charges of criminal conspiracy and 
cheating the Karachi Port Trust in January, -19891 
(b) Is it a fact the,t after a long and protracted ~  the employees of the 

Karaohi Port Trust IUld also some of the partners of a firm of contractors, who 
were jointly prosecuted ,with them, were acquitted of all theoharges by the 
Chief Court in 19411 • . . 
(c) Is it a fact that the employees of the Karachi Port Trust hl\d been 
~ e  by the Chief Court of Sind, that the Karachi Port Trust decidfld 

to hold a departmental enquiry against ~em on the same charges and on tha 
same evidencd re;cOl'ded in the criminal C8se, and that the proceedings of such 
a departmental enquiry were instituted thereafter some .pime in .TI\Tluuy. ~  
, (d) Ie it a fact !bat theSE> emploS'ees of the Karachi Port Trust', who were 
originally suspended in 1939. continue to remain suspended till the presellt 
day, and that, no decision has yet been taken? • 
(e) ~  any application or re ere ~e been received ~  this Government 

either from the Karachi Port Trust or fltomany of the employees concemed 
in this connf:ction? If so, what. has been the result tbereo.f? 
(f) Are Government prepared to enquire into the mat\ler 8S· to why these 

employees are still under suspension, and why no decision has yet been taken? 

'l'he Honourable Sir Edward Benthall: '({Io) Yes. 
(b) Yes, one was acquitted by the special magistrate Karachi and the other 

accused were acquitted on app6ll1 by the Chief pourt of Sind. . 
(c) Yes, the Port Trust deci<;led to.hold a departmental enquiry in November 

1941. . 

(d) Yes, ell;cept that the suspension order against one of the employees who 
was acquitted in t.he lower court was ~ e e . He has since died. . 
(e) Two applications were received and these were passed on to the Chair. 

'man, Karachi Port Trust, for disposal. • 
(f) Yes, Government are enquiring into the matter. 

• Mr. Lalchand Navalral: How long have th'ey remained under suspension 
and wUl they be paid their salBrifl!lfor the period of suspension?' 
The EoIloluable Sir Bdwatd Bentba.1l: The facts are correctly· stated in the 

• question. 
S&rd&r lant Singh: May I ask the Honoura.ble Member whether any DepBri-

ment is entitle.d to hold an 'enquiry after a caSe had been. referred for judicial 
proAecution and the r~  concerned had been' acquitted by the courts? 
'!'he Hoaourable Sir Bdward BenthaU:  The Port Trust are an independeni 

body and t·hev decided to hold II. departmental enquiry, which Brose out of hertain 
remarks in thejl1dgment of thA Rpecial m ~ r e. _ . 
S&Id&r. 8&Dt Singh: May T ask if the Knracbi Port Trust was justiSed in 

pllrluing this further i ~ ir  after the judieial pi-onouncement bad been obtaine4 
from eompett'.Dt ju4ges' 
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The ~ r bie Sir Bdward Benthall: I think 80, Sir. .  ' .. , 
IIr. ~  Navalrai: r ~  -1 know if that rule or order of the Port r ~  

1M got any consent of the Government of India? 
The Honourable Sir Edward Benthall: What rule? 

.Kr. Lalchand Navalrai: The HoriotIrable Member said that according to the 
rules snd orders the Port 'frust can muke an inquiry even though· a man hus 
passed through the court and has· got H judgment. I am asking whether the 

~er me  has sanctioned or e~ e  this aubhority of the Port Trust. 
The Honourable Sir Edward Benthall: It is a regular r i ~. 

Mr. Lalchand Navalrai: May I know ... ~ .. 
\ IIr. President (The Honourable Sir Ahdur Rahim): Order, order. Next 
question. 
Kr.LalchaDd Navalrai: 'l'hen I rise to a lloint of. ot:der,' Sir. 
Mr. President (The Honourable Sir Abdur Rah'm): What is the point of 

order? . 

Mr. L&lchand Navalrai: '£he unswcr WIlS not underOlt.ood by me. 
Mr. President (The Honournble' Siz Abdur Uahim,: ~ e point has be~ er. 

feetly cleared up lind we must go. on to the next qlleetlon ... Next questIon. 

TRANsI'D OF ADMIlUSTJU.TION 01' BENGAL AssAll RAILWAY TO .AJomIOAN 
~  .' 

~ , 

6. *Dr. Sir' Zla Uddtn Ahmad: (a) Will the Honour"ble the Railway Member 
'be pleased to make a statement about the conditioD,S under wh,ich the admi· 
nietratioll of the Btmgal Assam Railway has been transferred to the AmericllD 
-Government? . 
(b) .What sre the arrangements .about the distributioD of profit? 
(c) Who will pay the interest chariCs? -, - • 
(d) Has this arrangement been maae Wider lend and lease system? , 
The. Honourable Sir Edward Benthall: (a) The administration of the Bengal. 

and Assam Rf6i.lwoy has noto been trallsferred to the American Gove1Jlment. On 
certain sections oI'that Railwa.y, train running is in charge of, 'and being per· 
10rmed by An).erican Trnnsport.ation Units with the assistance of the B. & A. 
Railway Transportation staff. All other functions ,of the Railway are under 
the direct cop.trol of HIe General Managt>r. , . 
(b), (c) and (d). m quel;1tion of distribution ot profits or i ~ere  charges 

arises. The financial and commercial arrangements of the B. & A. Railway 
remain unaltered. ThE! services of the American ,Transportabion Units ere 
being given free of charge.. . 

~  ~ CONTBAOT OF BmmAL NAGl'UB RAILWAY 

7. *Dr. SIr Zia 'Uddin ~  (a) Will the ~ r b e the Railway Member 
-please state when the Government is likely to determine the contract of the 
Bengal Nagpur Railway? . 
(b) What, amount has beeD fixed' for the purchaee of this Railway? . 
'!'he JIoDourable Sir BJlward. Bent.baU: (a) The contract with the Bengal 

Nagpur Railway Company was determined on 80th September 1944 by nego· 
tiation. .  . 
(b) £8,600,000. . 
Dr. Sir ZIa .Uddln Ahmad: Will t.he Honourable Member t.ell the amount 

which the Government of India pnid and t.he am/)un'. which they would have 
paid had it been acquired in 19501 .' 
The ltonourable Sir Bdward Benthall: I cannot ~ ., the latter i~ re i ~ 

notice; hut the Rm01mt actually paid was £8,600,000. . 

PuBoIuSII OF Loco'M:oTIVlllS. 

8 •• Dr. SIr Bfa 'Uddln .Ahmad: (8)' Will the Honourable the Rllilway Member 
-please state .how many locQmotives 1]R.S, the Government of India bought in the 
year 1944, and how many of e e ~ e already arrived' in India? 
( .. ) In what manner nave these locomotives been distributed Bmop.g (he 

lirst. class Railways? •• 
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• The llopourable Sir Jilc!ward. Benthall: (il) (i) Orders have. be8ri placed {or 
255 B.G. and 077 M.H. locomotives against the programine fo; 1944-45. 
(ii) Deliveries against thest; contracts up to HOth ~e e ber, "'1944; total 

48 B.G. and 174 M . .o. -", 
(b) The distribution:>£ these locomotives amongst Railways i$ arranged 'to-

suit the traflic .conditions existing at the time of delivery. 
JIIr. lla.Ilu Subedar: May-I. know nt what price and from which countries 

these orders have been placed? - . _  . 
The Honourable Sir Eda.wrd Benthall: I 'cannot quote the price,because 

these locomotives :.are on lease-lend or mutual, aid. They oome from the United 
Stutes or Qanada. . 
lIr. Manu SUbedar: Is it 11 fact that they come on lend lease i.e. free :£rom 

the United States, yet-the Indian Government. hl!.ve to pay the full price? 
The Honourable Sir Edward Benthall: No; that is not a fact; but We nail-

ways pay fpr the locomotives sllacharge them. to their capital or ·depreciation 
accounts. .  . 
:Mr. Badri Dutt Pande: Are these engines working like the fa]nous XB-

engines? 

The BODourab1e Sir Bdward BenthaU:: They are excellent engines -and 
are giving excellent results, .  . 
1If. ~  Subedit: My question Wfiji whether the 10c'Jmotives come r~  

the United States t{) the i ~  King.dom under lease lend, but that the itdilln 
rRilways systlOlm ·is mllde to pRy tht; full price of it. 
The Honourable Sir BdYlard Benthall: That is an inter-departmental Ilrrange-

ment. The Government of India recpives theI1l on lease lend alld mutual· nid. 
Kr. Kanu Subedar: Do you pay in full and the United Kingdom gets the· 

materials free from the United States on lend lease? 
The BODourable Sir Edward Benthall: That is not -correct . 
. Dr: Sir Zla J ~i  Ahmad: May .ki ~  whether'the Rltilway Board has 

actually paid the amol'lnt? - - . 
The BODOurl,ble .SIr Edward Benth..,l: The ~  Department will be 

debited 'as a matter of accounting.- , 
latdar tant a,B1h: :Dcies the Railway Board know :whil.t amount'is debited 

· to the Government of Jndia on thil;l R.ecount? • ... 
'fteBOaloura1;t1e 81r:Jld'llard BeDthIIl:. Yes. __ 
lardar: ... , 8iDIht· May I,kn9W· what is ·the Amount? 

,,ri ~!e~~ b e r. J ~~ . ~~; . . e . ~ ~ ~· ~,~ 
Dr. Str Zl& U4dft1. Ahmad! Has tho Railway Boald 8Ctuallypaid the a.mount-

.. or wnl it . .he settlecl wh'ea lells8 Jeil¢ o.!l'aHfJemElnt· i8 ,adjusted?" ' 
'1'he ~b e Sir Jldwar4 B.ent.UJl: I hav ..... alreaiy . an9,.wered that: 
.r. Badrl Dutt Pande: When these engines are. received, may I know if 

there h" any possIbility in the incrcnse of the number of railway trains run? 
The Honourable Sir Edward .enUlall: These are goode locomotives. Rnd· 

· they will certainly help in enal>ling Ute ra.ilways, to .carry more. ~ .. 

AB'UCLlD8 BEOIlIVlllD I'BOM MmDLE EA.ST FOB DIsPOSAL IN INDIA. 

~ '9. 'Dr. Sir ZlaUddln Ahmad: (1'\) Will the r b e ~ e Supply Member-
please mention the approximate value of the articles received from Middle East 
for disposal in this country? . ' 
(b) What arrangements have the Government made ,for the sale of these 

articles? . 
(c) Will the G,overnment advertise the details of these articles for the benefit 

of tha consumers·' : 
"file BOJlO1I1'able Dewan Bahadur Sir A.. :aa,muwaml Kudaliar: (a) 'I'he 

Honourable -Member is presumably re ~rri  to items of salvage from t\le Mid-
East the&tre of WRr imported into Jndia. Both ,~ i ie  and classeR .of suoh 

-~  vnry eonRidernbly from time to time according t.() ·actual conditions in 
the war theatI'e, this country's own requirements, and' the ,shipping position. 
Complete figures. 0..1. qllRn1-itip.R Rnd values of sll('h imports are not available. 
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Such i ~m  as packing cases, containers: cartridge cases are in large quantities 
. directly re-usable, after reconditioning wJ1ere nectlssary, by the Defence Services 
and Ordnance-~ rie . In addit.ion substantial quantities of ftlrrOU8 and ,10I>-
ferrous scrap. uiled rubber tyres and tubes, cloth rags arc imported from, dille 
to time as available and required. , 

(1) All matel'ial rectlived from the Middle East, other than that consigned 
direct to users is re ei ~  in Port ·Salvage. Depots where it is inspeeted und 
sorted. Whate-ver can be" reutilised by "the Defence Services is so utilised by 
them; . the balance being rt!ported to the Director-General of ,Disposals, who 
in his turn endeavours to reutiliseas·much as possible by issues to departments 
or persone engaged Oil" essentiAl production, The matenal that cannot be used 
by ei ~r of theSE; methods is sold hy J>llb1ic auction" advertised tender or pri vllte 
treaty. 

. (c) Adequate p;lhlicit.v and notice of these sulcs has' been and is gi.ven 
through the usunl channels of advertisements in newspapers and dh;tributbn of" 
handbills. . 

Dr. J;ir Zia Uddin Ahmad: May I know if there is. any list of these articles. 
and if. so from which offices CRll it be £leen? . 
The Honourable Dewatl Bahadur Sir A. ltamuwami lIudaUar: It mav be 

seen from the :various Deputy. Directors of Disposals who are at the ~ii  
ports-Madras, Bombay. Unlcutta and Karachi. et.c. . 
Dr. Sir Zia Uddin Ahmad: Will the Honour.able Membe,r .send me a copy 

of the handbills or notifications that have been issued. . 
The Honourable Dew.an Bahadur Sir A. B.amaawamllludaUar: I will try to-

conect . a few m ~  and send e~ to my Honourable Colleague, 

. CmzBNSBIP iN UNITlIlD STATE,OIl' AioB.IOA 011' SnmwOBJ[ ~  
10. *Kr. Lalchand'lfavalra1: Has the e~ i  of the 'Foreign Secretary be-all' 

drawn to a contribution in the Sind Observer, Karachi. dated ~ 12th Septem-
ber 1944 regarding citizenship under 0. quota system in the United S'tates' of 
America as regards Sindwork mercha,nts? If so, what steps does the Honour-
able Member propose to take. to see that. their citizenship is recognized? 

Sir Olaf Oaroe:' ~be , er to the first par.! of ~e question is '.Yes· and to· 
tlie second ~  .the Agent General for India has continued to represent 10 the 
I;3tate ~ r me  £he ~ i  of the grant of i i e ~ i  rights to Indians in 
th&Untted, sates ".of Ainel'ica" T.,e Sindwork Merchants w.ill presumably be 
... e i~ ~ ~i~  ~~  . ! .~~ i~ i  and . be ,.~ e· ~e  re ri i ~ 

~  __ ~,, ~~~~ .J ii~ ~~~  ~ ~ ~ e e. i  mad" 
ba;i'e ~· ~r e . , ~ . i. ·re r ·,,~· e .Iad.ian .nk .. marehdta,'.1rom 
.Sindll" . '. .. .. :.;': - ~~;  ':"t .".,>.c.(;!_:, ... ::':. . 

Sir Olaf Oaroe: ~; no'single class or group of Indiansba8 "h'l8n smgIea 
out. - , '  , 
,Mr. Lalchand lfavalrai: Hilfl any reply com'e from there.as to who have been •. 

given that citizenship and' who nre propm;ed to be given?' - - .  . 
Sir Olaf Caroe: The matter is hE'ing discussed in general" terms; there are-

• three bills before. the American C re~ . A!'. it stood towards the close (If th'e 
last. session, the matter wal'! described by me in fl speech iV' the other House 
which was given Borne. notice in the press, I do not think I can go into very .. 
much detail in reply to this question. 

TBAVBL IN FmsT CLAss LADIBS' COMPAJ&TMlDNT ON GJUlm TRUNK ExPRlII8s BY 
.Two ~. ARMY ~ J! . 

11. *.,. Govtlld V. Deabmukb.: (8) Will the Honourable Membflr for Rail-
ways please make inquiries to ascertain- ,  . •  . 
(i) whetlier on the 28th July 1944 in ,the 'Ladies' first class compariment _ 

(2828c)0£ the' Grand Trunk Express proc.eeding from NagpuJ::' to Delhi two 
EuroPean Army Officers were found travelling and that there were two Euro-
pean lady ~ er  m .the same compartment along i~ \be.m; 
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(ii) if ail Itarsi, the guard who took charge of the train,. asked' these offi.cera 
to come out of that. compartmeut and told them that they could not travel in 
the Ladies compartment; , '. . 
(iii) if the Army Officers insisted ?n travelling in thIS <lompartmeut. and t.he 

European ladies backed up their inibstence, and that even ~ er theIr semor. 
Army Officer was callen a good deal of discussion took place wIth the ~r ; . 
(iv) if the guard iosisted on their getting out of the compartment wIth a 

'warning that the train would Bot start unless they got out of the compartment; 
and ' . '. . 
(v) if the train which was already late by .abou\ two houri, was detained 

at Itarsi for about half an hour before they got out,? . 
(b) Does the Honourable Member propose to reward the guard of the train 

for discharging his duty properly, in spite of the obstinaiifJ' attitude of all 6e 
Army Officers, if the facts mentioned in (i) to (v) are true? 
The Honourable Sir EdYfll'd Benth&ll: ~  (i) Yes. This was i e ~  

Itarsi: , 
(ii) Yes. :, 
(iii) The reply to the first prtrt is in ·the nffirmative. Ai. regards the second 

'parl, I am informed that there .was some discussion even after. the R.T.O. 
bad 8Il'rived on the scene. 
(iv) Yes. The Guard of the. train expluined to the .Army Officers em~ 

·ed that the rules dia not permit him to allow male passengers to travel in 
ladies' compartments. . 
(v) No. ~ ti&·in arrived at ItlOlrsi 35 minuteR late and left 40 minutes 

'late, the detentioh of 5 minutes at I.tarsi being due to this incident. 
(b) The Guard of the tr&in only discharged his duty and the question of a 

reward' does not arise. 

lIr. GovIDd V. Delhmukh: Is it not the' regular 'proGedure when a person· 
floes his duty very satisfactorily under ad.verse circumstances to give bim a 
.reward? . 

The BQIloarable Sir lCdward Benthall: :Railway' officers are doing their 
nuty all the time; we cannot rewlli'd them 0.11. .. 
'][r." Govind V. Deshmukh: Officers or soldiers' who discharge their duty 

under adverse circumstancE's, do they not get any l'eward or title or extension 
<or iurrement in salary? 
The Honourable Sir Edward Benthall: No, not that I am 'a"ivare of. 
Kr. Lalch&nd lfavalr&i: May I know, in view of· the fact that these dis-

turbances are taking place oft practicAlly all the Railways, whether the Hon-
.vurable Member will let us know what arrangements have been made to rlis-
pose of these matters 011 the spot? Is the R.T.O. working on all the railways? 
The Honourable Sir Edward Benthal: "'es; at a. great D:),any places on the 

Ro.ilways: where that is the. case, the matter is disposed of on the spot, ail 
.. on this occasion. . 

Mr. Govlnd V. l)eshmukh: Is the' Honourable Member aware that the 
'R.T.O's and M.P.'s are not to be ·found at many places-even in big statione 
~  thab if there are any European pa£.sengers who are as persistent and im-
pertinent 8S they e~e here to get into ladies compartments, ~ i  can be done " 
in tlw matter. 
The r ~ e Sir Edward Bentha.ll: Certainly not: action is· taken 'by 

"ra.ilway servants as in thi;; case. . 
I • ~ ~ ... 

Mr. Govtnd V. Deshmukh: As this thing l1appens frequently, will the HOll-
ourable Member consider a ptocedure to publish these rules which prohibit 
military officers from trnveliing in ladieg compartments as well as not to 
\ encroach on berths re.,':'erved by pasF.engflrs, through the IiliFtary· e r me ~  

The Honoumble'lr lCdward Benthall: So far as I am aware, the military 
nuthorities have informen their afficE'rs of thE> rules. 
Sarda.r &ant Singh: May I know if the pfficers left the compartment attAr 

this incident? - , 
"!'he ~ r b  -Sir lCdward Benthall: C~r i . 

... 
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Mr. E&ilash Blhari Lall: May I know if the guard was not guilty of obs-

ructing the war effort? 
Mr. Preli4ent (The Honourable Sir Abdui- Rnhim): Next question .. 

f Mr. Ka!1y,b Blhari Lall: In view of the fact that some tongawala was 
prosecuted for carrying somt' soldiers to prostitutt,s houses, is it ,not possible 
that the guard was guilty in the same way ~ having these soldiers in the ",ame 
compartment II.S the ladies? " 
'!'be" Honourable Sir Edward Benthall: Certainly not, Accommodation ~  

found for the officers elsewhere, , 
Maulaona Zafar AU .Khan: Mav I know whether the Honourable \ Member 

proposes to punish this guard for' his obstinacy? 
, The Honourable Sir EdwIJd BeDthaU:' Certainly !lot. 

EPvoBTS POB BlDMOV AL Oll' DIsABILITIES AlI'lI'lDOTING I:NDIANS IN UMTBD'STATES OJ' 
, • AMD.IOA..' "" 

12 •• JIr., GoYind V. ,Deabm11kh: Will the Foreign Secretary please state ,if 
the Government of Indio. made any efforts after February. 1944. to get t.he 
disabilities and restrictions affecting Indians in the United States of America 
removed? , What is the view of the Government of the United States of ... 
America about this matter? '  ' 
Sir Olaf Oa.roe: The am:werto the first part of t.he questiqn'is • Yes" ~  to 

the 'second part ~ the Government of the Ul1ited States of America ar9 
giving the matter their sympathetic and active attention', -
Mr. Govlnd V. Deshm11kh: I am asking what progress has been made-

not merely that progress ho.s been made. For over ~ years ,the Bame ~er 

has been 'given to me: I want to know if any definite progreu has ,been made 
in Our efforts after the millth of February 1944 
Sir QIaf Oarof: The answer was yes, that efforts are being made, , 
IIr. Govlnd V. DesbmUkb.: I should like to know the nature of the definite 

efforts that have been made after ~ ebr r  1944. _. ' 
. Sir Olaf Oa.roe: The -nature of tl\,e efforts has been that' the Agent General 
has ,kept the matter promillent.Jy before the Unit,ed States authorities concern,-
ed, One result has been that one of the Bills has come before the committee 
of the American Congress concerned. 
lit. Govtnd V. Delhm11kh: Is it because of the effotrs of the Agent General 

or of the American authorities themselves that' this matter has come ,to the 
forefront? 
Sir Ol&f Oaroe: I think that is quite ao llnjustif:iable' inference, , The Agent 

Genera.l continues to represent the mntt"lr. It is .also well kn:own that opinion 
in India generally is "Very strongly in favour alld the Honourable Member's 
questions and other questions giving ~b i i  to the matter all have their e ~ 

110 doubt. _ • 
Mr. GovindV. Delhmukh: M" t know whl t,he representations of this 

Government have not reC ~i e  the same consideration as the representations 
of the Chinese Government' have, received? 
, Sir Ol&f Oaroe: I ~ not think that is so: I would 4eny that. 
, Mr •• ~ Subedar: Was the b e ~ discussed e ee~~ Mr. Churchill ILnd 
, Mr. Roosevelt at Quebec? 

Sir Olaf Oame: I' have no information, 
TBoImIOAL ~ r  lI'OB S:mmoB POSTS Oll' l>BAJorAKD II' TII1II Cmu' 
. " MIIOlIANIOAL ENGINBBB'S OPll'IOB • 

13 •• Sardar Sant' Singh: (a) Will the Honourable Member for Railways bE' 
pleased to state the technicalqualific&tions required for the posts of Chief ~  
Assistant Ch,ief r ~e  in the Chief Mechanical Engineer's Office, .ond 
whether these poets a.e held by duly qualified persons? If not. wl1y not? 
(b) Is.oit a fact that the Chief Mechanical Engineer has protested on the 

employment .of non-technical persons as draftsmen specially on senior posts? 
li so/ how was, the same disposed of? ' ' 
(c) Who is In charge of peraonnel matters in the headquarters' Office', nne! 

do the ' Principal Ofti('.ers and their Deputies f exercise e ~i e control on t.ht' 
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staff in'their respective, executive office' sections' in phe matter pf· promotion 
and selection?, If so, how? If not, why not? , 
The Honourable Sir Edward  Benthall: :The HonoW'able Member has -lIQt 

mentioned the particular Railway to which the question -refers. . 
. , -

ADOPTION OF AMEBICAN SYSTEM OF RUNNING ENGINES FOR LONG 'DISTANCE .. ,.! 
•. . • .. ..3 

,-14. *Dr. Sir Zi& Uddin Ahmad: (0.) Will the Honourable the Railway Memb·.lr 
please state if it is a fact that the Railway Board has recently adopted ~ 

American system -of running an engine for a 'long distance' and changing-t.hc 
drivers at intervals?- -. 
'. (b) Does the Honourable Member realise that R8.ilway engines just -like 
motor cars ·'and. hdrses have got their ·own temperament and persons using them 
continuously understand the defects and remedies? '  - - . 
• (c) Is' the Honourable Member aware of the fact that the engines can be 

, run indiscriminately· by ~ driver if these are new and of standard type? 
(d) Will the Honourable Member examine ~ e question that· old e i e ~ 

which have already completed their normal age and ha.,ve developed ~r i  

defects, cannot. be driven indiscriminately. by any driver? . 
(e) Is the Honourable Member aware of the fact -that engines frequently 

stop for a long -time at different places on acco\lIlt of the drivers not under-
standing_ the machinery, thus causing great incon¥enience to passengers? 
(f) Will the Honourable Member pay the·d.amages to all the pa.s.sengers for 

missing their engagements on account of this defective way of running' engines? 
(g). Has ~ Railway Board adopted this ri i ~e 011 the opinion. of & 

single individual Ol' the Board has this principle examined by any Committee 
of experts? Who ;were the members of the Expert Committee? 
(h) Is it not a fact that the life of an engine is shortened by ~ runs 

without rest? ,If not .. has the Honourable Member had a.n opportunity to get 
the matter a.tteJted by an Expert Committee? . 
The Honourable ,Sir Bdward BeJ1thall: (a) This system of running has· . . . - .. . 

~ee  in force ·in varying degrees on Indian Railways for many years past. 
(b) Oovenlment is unable to liccept nfe suggestion that locomotives .are as 

'temperamental as horses but agrees that persons continually employed on 
10qomotiY'6s gain an appreciation of their individual peculiarities. 
(c) :Experience of even new and standariHsed, locomotives is required by 

any drivel' for efficient operation., .  , 
_ (d) The age and de!3igil of a locomotive does not preclude its use under 
'POOLED' system or for extended rrins. . 

e ~ '. . 
(f) Does not arise. , 
(g) The 'POOLED' system is of genera), application throughout the world 

and is l:ccepted 88 effic1ent by Locomotive Engineers and Operating Superin-
tendent" if propEll' attention is paid to -maintenance_-
(b) No, nop necessarily. -

Dr. Sir ~  Uddin Ahmad: Has the Honourable emb~J  ever run i~ 
motor c.ar Ilond doelil he Imow that. cars have gpt their ~m er me  'and that 
nfachinda have got peculiarities of their own 'known' only to their dri"ers und 
""not to others? . 

• - The Honourable Sir Bdwu-d eJ b ~ Yes; I have' already given an 
answer to that. 
Dr. Sir ~ i  Ucidtll Ahmad: Is it not a fact that every machinery, inchul-

iug B motor car, ~  its own peculiarities known <!nly to the driver when it. 
becomes old? ~ 

'1"he ~ b . Sir Edward B81lth&ll: Yes, I have said so. 
Dr. S1i Zia Uddin bm~  If he ~ ree , is it not a fact that ~m i e  

have ,their owp peculiarities, especially,  old locomottives. and onl, those who 
aN constantly running them. can uadcntand them and not everyoody and 
that is the r~  top delay on the Ea." Indian. Railway. • . 
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, ft. Honourablt Sir . ~ ~ b  The Honourable' Member appeared, 
'to be 'arguing. .  .  .  .  , - ,  . 
Dr. Sir Zia Uddin .lhm&d: 1 a.m putting a. question:" Is it 'not a. fact that 

this poouliarity a.pplies to locomotive engines in the, same manner u.s other 
machinery? ' , 
'l'Ji, Hon;u'rabl& Sir Bdw&1'd Benthal:l: I have already said that there is a 

variation 'in e i~e  1 do not o.dinit that it is an ordinary, cause of delays. 

'Dr. Sir Zl& ucidin Alunad: Is it not advantageous that persons who know 
the peculiaiities should run them and not change them? , 
'The Honoura.ble Sir Edward Benthall: No; one thing has to be, baIanc,ed 
against another; ,and on balarice ,this pooled system is foandtobe efficient. 
Dr.' Sir Zla Uddin Ahmad: This system 'was devised at a time when the 

engines we,re new. .  .  . , 
Ill; President (The Honourable Sir Ab4ur -Rahim):, The_ Honourable 

Member }S really arguing. ~ question has been answered. 
Dr. Sir Zia i ~  ·1 asked him ",!hether this method is applicable 

to new engines only and not in the case of old engines. 
r The Honoura.ble Sir :Bdward Benthall: I have answered that in reply to ' 
,part (d) of the. e ~ . " 

TBBHS OF APPoINTllrllllNT OF TBlIl OOAL Q.OJOlI88IONBB 

Iii. *Kr. E. O. lIeogy: (.a) Will the Honourable the Supply-Member be 
pleased to state the terms of a.ppointment of the presenf Coal Oommissioner, 
and place on tQe table a copy of any agreement or contract that may' have 
been ma.de in this connection? " 
(b) Was the selection of the present COal Commissioner made wi.iJh the, direct 

or indirect i ~e of His Majesty-'s Government, and was he at any time 
b e ~e  to his appointment eXpected or allowed to mairitain any contact 

witJ?, any a\!-thority or organisation in the Uni,ted Kingdom w,terested'-'in quoa--' 
tions affecting fuel? ' ._ 
(c) Has the present Coal Commissioner enjoyed the privilege of direct 

access to His Excellency the Governor-General in an official capacity at "ny 
time? '" . 
(d) To which different ~ r me  of the GoverIUfent of India has the 

Coal Commissioner been attached successively 80 far for purposes of administra-
i ~ 'control, a,nd for what periods was he so attached to each department, and 
what circumstances led' to 0. change in the controlJingdepartmept in each case? 
(e) Was the Coal C mmi i ~er g,ranted any leave since bis appointment?' 

If, so • .for wha.t, period a.nd on what terms. and what l\mmgementl were-made 
~ carrying on his duties during his absence on leave'? . 
'the Honourable Dewan _&hadur Sir A. :aa.mUWaml Jlpdalllr: (s) Mr. 

Young has been appointed Coal Commissioner. with the Government of Inaia 
for aper-iod of one year ,with effect from. the afternoon of,27th December. 
lQ43. ,on a salary of £5.000 per annum. He was given a free air-pus8age 
from the Uuited Kingdom to India and 'will be given a free air ,passage bo;ck 
to ~ United Kingdom' on the termination of his appointm'bnt. His leave 
and travelling allowance are govorned by the Fundamenta.l aad Supplement-• 
ary Rules. He was' Illso granted an initial outfit allowance of £75. No 
agreement or contract has be,en, executed by Mr. Yoqng. . 
(b) The' selection of Mr. Young was made by the Secretary of State for 

. India on hfhalf of the . Government 01 India. ' 
The nn'lwer' to the second part of the qup.,fltion is in the negative. 
(c) The ConI Commissioner has not been, nnd is not. entitled to see His 

Excellency the Governor e er~  when he wishes. But His ExcellencY' , ~ 

,,Governor GenE:ral, who is naturally concerned With·:the JlOaI situation, required 
the Coal 'Commissioner to see him at freq'uent intervale immediately nfter 
bili' appointment. •  • 
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(d) The 00801 Commissioner has been attacmed to the 
ments of the Government from time to time:' 

Name of e r m~ . 

(1) War T!aDaport Department. 
(2) whoa lfepartment . 
(I) ·~ · . 

'. 

, LIST Nov. l,9H 
following Depart •. 

Period 

t'J · ~ · ; 
0+"--31·5.4.4, 

1·6-" ouwanls. 

It is· not very. easy _ to define the circumstances' whioh led. to a cJ;J.ange in 
. the controlling Department in each· C$se, beoause so many faotors had to be 
taken into ~. . 

~ I 

IfroIIl., the very beginning several departments of the Gavernment of lndia 
were i ~  ooncerned with the production, distribution and consumption of 
coal. Tho produotion of coal, the conditions of emplo.yment of colliery labour 
the aRiety of mines and of the labour employed therein and their welfare' 
were -primarily the responsibility ~ Honourable Colleague in the Labour 
DepartJnent. The distribution of coal and its transport was the responsibi-
lity of the War. Transport Department, while the Railway ~ r  were 
interested .both as being large producers of ooal and fue largellt (jonsumer. 
When the Coal Commissioner was appointed, it was recognised that it WI!o8 
del!irable that ~e should be re i~ e for all hi. functions to on.· Dep* 
ment only. As coal distribution had up to then been the m.ostimportaut 
problem, he' was, to begin. with, placed under the administrative control of 
the War 'l'ransport Department, being. responsible to the b ~r Department 
for the production' side. Bu..t at the time he was appointed and thereafter. 
product:on feU"heayily and the question of stepping up· production by import 
, of labour, machinery and stores became the most--scute problem .. Towards 
the middle of April, therefore, he :was placed under the a.dministra.tive cou-
trol of the Labour Department. The question of placing him under ~e de-. 
partment for all his functions. was meanwhile under. consideration in 'the 
light of the reports which the Coal Commissioner had been Qsked to furnish. 
On a full i ~r i  of these reports, it was decided that tile most ~ r

priate· department to control his main activities would be the Supply Depart-
. ment. This was accordingly done, leaving the Labour Department with the 
responsibility for recruitment of labour, the tenns .and conditions of its llm-
l'loymellt in coai. mines and also their welfare and safety. ' 
(e) The Colil Commissioner was granted leave on medical certificate for 

28 days with effect from 15th September 1Q44. During his absence on leave 
the. two Deputy Co'al Commissioners 'Were Bsked to deal direct with the 
Secretariat <it, the Supply Departf!1ent. 
JIr. It. O. Neogy: With regard to part (a) 

whether it is' intended to extend the tenn of 
, comes to all e ~  

of the e ~ . -may 'I icnow 
office of this officer, ~  it 

The Honourable Dewan Bahadur Sir A. ~m m  lIudaU&l: I am 
unable to Rllswer that question at present. . 

. JIr. It.O •• eogy: The Honourahle. Member has given us an idea about, 
the tennR on which this officer 'has been appointed. Is it a fact that this 
officer had alRo to be compensated for loss of business in the United Kingdom, 

• apart ftolYl the other terms to which the Honourable Member has referred? 
'rile Honourable Dewan Bahadur Sir A. Bamaswami KUdaliar: The terms 

are 8S I hRve detailed e~ ill my answer and I am not aware of any ,other 
terms for which the Government -of India are responsible. .  . 

~. It. O. 580gy: With regSi'd to part (c) of the questiQn, the Honour-
able Membel' has said that shortly after his· appointment, the Coal Commis-
sioner had to Hee the Governor General frequently, .due to the importance of 
tbP. matters. Will the Hono\lrable Membf'r be pleased to state whethep.-the, 
prnctice was initiated with tbe approval of, the· department concerned or was. 
ii: dOne over· the bead of the Honourable Member dealing with this officer? 
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The Honourable Dewan Bahadur Sir A. BamaswlUli Mudaliar: I under-' 
I stand that it was dcne with the fullest knowledge and approval of t)le Mem-
ber concerned. It-'was His Excellency's desire that he should meet the Coal 
Commissioner Qnd it was not a privilege granted to the Coal Commissioner to. 

meet His Excellency. . 
1Ir. X. O. Neogy: Did the COllI Commissioner obtain the formal leave of 

the Honourable ... Member on every occasion that ~ went to see the Goverp.or 

General? . 
The Honourable Dewan Bahadur Sir A. Bamaswami IItldaliar). He went 

. a!'J the Governor General required him to go and see him. It is understood 
that thi£l arrangement was arrived at with the full approval of the Member 

concerned.. .  -
IIr. K. C. Neogy: Did the Coal Coniniissioner keep the Honourable Mem-

ber informed regularly about his interview!! und also about the subject mat-
ter -of .the discussions. that took place 6etween him and the Governor General? 

The Honourable Dewan Ba.b&dur Sir A. Ram&8W&m1 llud&Uar: l 
presume so. I was not the Member.in charge at the time. 
. 1Ir. X. O. Neogy: Will the Honourable Member i~  out 'fr<'m the records 
a,I)' to whether this procedure was followed:? 
The Honourable Dewan Bahadur Sir. A. Bamaswami Mudaliar: They' are 

not matters of records. . 
IIr.X. O. ~e  With regard to part (d), the Honourable Member has 

given us· a few factors th:lt were responsible for the ~ i  over of the oon-
trol from olle department to another at short intervals. Is it a fact .that the 
COQl Commissioner's own personal likes and dislikes were one of the" factors 
determining this change over from one department to another? 
. The Honourable Dewan Bahadur Sir A. Bamaawami J[udaUar: No, 
Mr • .Manu Subedar: May 1 know whether the power to say that a faotory 

or nny class of industry in this country . must close down, because no coal 
will be available, is given to the Coal Controller or is retained by the Honour-
able Member himself? 
The Honourable Dewa.n Bahadur. Sir A. BaJD&lwami lIudal.ta1': It is not 

given to the ~  Controller. . 
Kr. Ka.nu Subedar: Every time a faotory is asked to close down, such as 

the steel rolling mills, may.I know whether the' sanction '/lnd' permission of 
the Membel' is taken when this direction is give[l? .  . 
The Honourable DewMl .Bahadur· Sir A. Ramaswaml Jl[udaliar: It, depends 

upon the not,ure of the factory .. In'the case of the steel rolling ,mills, the 
Supply Member was .responsible. In the C8se of others, if they have to 
close down, the department which is responsible for running them. gives the 
direction. 
Ilr. )lanu Subedar: Will the ~r b e Member promise to look into 

the ·question nR to how many industries are penalised, when it is in the power 
of the Go.\'ernment to permit them to have some coal to. carryon? I want 
aI' ossnronrJc from the Honourable Member on this point. It is a very ReriollS 
IDllttcr hoth for businessmen and the labour concerned. Will the'Ronolli-
ahle Mt'\mher personallJ look into this and see how marty factorieR have 
closed dOW!l and whether something cannct be done to restart them? 
Tht' Honourable Dewan Bahad11r Sir A., Bamaswami Kudallar: That is 

thp constanl, core of myself and some of my colleagues who form a commit-. 
,~e of thE' ('ouncil for this purpose. 
Sardnr Sa1I.t Singh: With regard to }Jar.t (d) of the question, is it a fnet 

that a report was called for by the .Governor General and this Commissioner 
waf; unable to furnish that report and one of the Indian Members of his oWn 
department had to write the report and take over the charge of the (Joal 
department? 
The Honourable Dewan Bahadur lir A. Ramaswamt lIu4aUar: If "he 

rep'orthnd been oalled from the Coal Controller, he 1ll1lst have sent the-
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.member who had known 
~ LBGISLATIVJI , J ~ 

-report. H*,qU.ght have had the help of J~e 

s<amething ~b  It in the earlier stages. 
1Ir. B, K.· .T0II1l: In view _of the fact that the coal policy of the GovefJ1-

ment ')f India affects ttip interests of the workers both wOlking in mines and 
in factories, which suffer on account of t.he shortage o£ coal, will the Govern-. 
Dlent ,)f lndia QPpoiut . labour representatives .on tae advisory committee 
whioh they havl" formed for. the production and distribution ,Solf coal? . 

-The Honourable Dewan lIahadur Sir A. Bamaswami Jluda.li&r: 1 subniit 
that ~  not arise on this question. -

HIGlIEB GRADB OJrFIOBB8 mlPLOYBD IN 'l'BlII CoAL CoHMIsSIONO'S OBGANliJATIOll 

-16. *1Ir. lIt C. Beogy: (a) Will the Hl;lllourable the Supply Member bo 
pleased to state the number of officers drawing a monthly·· 81101ary (i) between 
Rs. 500 and RJ!. 1,OOl), and (ii) above· Rs. 1;000, employed in the Co:a1 Com-
missioner's organisatiun, lind how many of them in· each category are Indians? 
_ lb) What was the prolless of selection of these officer$? When were they 
I;elected and by whom in the first instance:' '. .. 
(c) Will the Honourable Mawbt:r .be pleased to lay on the table' 0. state-

lllent giving the names, the previous qualifiQatipn'S and experience and . the 
emoluments oftha officers ~e i~ e  'in (a) above, and their present . duties •. 
adding the name of any private firm to . which any of them may have belonged· 
before. tlieir present appointment, ulld indicatin.g the emolUJ,nents which each 
officer 1Dentioned in (0) above. enjoyed in his immediately .previous· employ-
ment?' .  . 

Th, HOilourabll Dewan Bahidur Sli' A. BamaiwlUQl I[Uda.Uu: (a) (i) ~ 
of whom 19 are Indians. . . '. -
(a) (ii) 29, inCluding the ·Coal Commissioner. Of these six are Indians. 
(b) Most of these officers were trauaferred to Supply Department from 

War' Transport and Railway Departments.. Officers recruited since the 
transfer of -the office· of the Co.al Commissioner to the t:;upply Department 
have been selected· in. accordance with. the principles followed by the -Supply 
Department in the .recruitment· of officers' !lond have been approved by me. . 
. (c) The information asked for by the Honourable Meinber is being col-

lected and will be laid on the table in due course. .  " 

RJlVIllw 01' 'l'lUD .. CoAL CoJOlISSIONO'S ADMlNI8TJU.TIOlf 

'1'1. *JIr •. It: O. lfeoiJ':' (a) Will t!le-~ r b e . the Supply ~bei be 
_. pleased to make & comprehensive. statelueut reviewipg the administration of 
the Coal ,Commissioner since 1st .Tune, 1944, ill respect of· the control of 
production and distribution of coal in British India and indicating particularly 
the improvement in the production of coal of different grlldeR, month by month, 
.or for such other periods for whichsila.tistics may be available? . 
(b) What is the nature of organisation which has been set up for assisting 

thc Coal Commissioner ill regard to production and" distribution of coal respect-
ively Bnd whut· ore the duties an.d powers of the variou! officers belonging to 
·the organisation?' .  .  -
• (e) What i~ t.he target thed for the production ~ coal. of i iere~  grades aud 
.on whilt principle· hns this" t.arget bet:n divided, ,if ~  "ull. for each colliery 

• U11(Tt!rtal(ing lind to what extent have the iudh:idual ccIlieries 80 far achiever!. 
or nrc likely to achieve the r~e  . 
rI (el)· What ilifferent encouragements of 11 financial oharacter have been grant· 
ed C'r ·promised for speedillg \11' produc.tion of coal? 
(c) Whot further fncilities by ~ .  of provision of machinery and other 

-equiptnent or cheap food for laoqur hnve already heen granted to thA collieries, 
of.-are under contempln.tit.'n?' ~ 
(f) To whftt extent has the labour-position improyed in the different, rnin.ing 

nreas; and if the position hns not improved up to eXllectation. wpntfurlher 
'Steps are cantempl:at.ed rm thf' J rr ~ of ?frectinll the minimum e e ~r  

irnproYement in ilbitI r ~ er  
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(g) Are the different. Inuiati. l:)tatet; eer ~  e¥:peete<i to eo-operate with 

the Uovernment by the adoption of control measures on lines similar to those 
~ operation in British India? Is any -lialson 6xpected to be maintained be-
tween these ~ i  States and the Government' s Uontrol orgallis8 tion :-' 

The Honourable DewlrD Bahadur Sir, .A. •• . m~ mi J ~ i r  (a), and 
'lb) 'Ihe Coal Commissioner is responslble for lmplementmg the pohey of 

~er me  in regard to the, r ~ i  and distributio,n of, coa:l., He is 
assisted iu the discharge of his dutles by two Deputy ·Coal UOmpllsslonors. 
'The Deputy Ooal Commissioner (Production) is the· head of 'the State 
Railway Coal· Department" which bas be~  transferred to ~ e control of ~ e 
Supply Department. He ,IS also responsible for ,the planwng ~ execution 
of new IJrojects and for the r eme~  of colhery ~re~ ~e J; e  for the 
efficient· working of Railway and privately-owned ~ ~er e . The Deputy 
Uoal Commissioner (Producti,?n) has a sta.ff of e e~ Junior .officet,@ at head-
quarters. 
The Deputy. Coal Commjssioner (Distribution) !s responsible: 
(i) for-estimating re ire~e  .l\lJd for allocation of coal; 
{ii) for the grading and lDspectlon of coal; and 
(iii) for fuel economy meafilures aud other miscella.neous matters COllnaot-

tid with these responsibilities. .  . 
'.Fha Deputy Ooal Oommissioner (Distribution) is also the, Transport 

Advisory Officer of the Railway. B9ard. He is assisted by.a Joint Deputy 
Coal Commissioner (Distrihution) and by nIne junior officers at headquarters. 
.. ''l'hero ure also .seven Regional Ooal. ControJlers who are the cbief executi've 
officers of t.he Coal, Commissioner in the coalfields.· They are, stationed in 
the coalfields of Bengal, Bihar, Punjab, Baluchistan, Assam and e ~  

Provinoes. The duties of the Regional Ooal Controllers, briefly, are: ' 
(i) To report to thll Coal' Commissioner, for procurement aetioD, essential 

requirements of stores. for the collieries .in their areas; 
_ (ii) To) bring to the notice of t.he Coal Oommlssioner problems such 88 
shortages of b ~ and transportation difficulties which are htmpering pro-
duciion and to suggest-measures to improve production; 
(iii) To control the 'stacking of c_oal by coHferies and distribute wagons in 

accordance with the general orders of the Coal Commissioner; and 
(iv) To control the grading,., sampling and inspection staff under the 

direction of the Coal Commissioner. 
The total quantity of coal rsisel1 throughoJ,lt India during the four months, 

June to Sflptembe1", 1944,' during whicll this organisation has' been developed, 
was, in fact, slightly lower than the. output in-the -corresponding period o( 
last y.;\sr. It .\1:1 not in the public intereet to publish figures of actual raisings 
or the distribution between di£f.erent gmdes. GoveIllment have not '!IO ,far 
exercised any c.ontro! over production. The coal shortagJ-bas been so ueute 
that any coar that could ,possibly be ill'oduced hn had to b~ used. The sys-
tem of distribution will be' e rib~  in answer to the Honourable Member's 
next question. . 

The i ~· of the Coal CommiRsioner was transferred to the DepR,rtmellt. 0' Supply wlth effect from the 1st of June, and these four months hay. 
r~  been u  period of organil'lation. They are ordinarily . among the most 
dlftiOlllt m ~  ~ . the year for coal raismgs. Every effort has been concen. 
trated 011 m m~ m  .production during this difficult period-and in laet 
average. produ.otion ~  the four months June-September has fallen les8 in 
con;aparlson With the first five months of the year than In the corresponding 
penoll fl! ~ and thp e~r ier e~ri ~ i  has been arrested to some extent. 
Thl! maID obJect has. however. mevltably been to set up the orgauisstion 
~e e r  for the planned use of facilit.ies for . r ~ i  when labour eondi. 
10DS recover after the .ha.rvest period. _In particular. evelY thing o8sibJe 
:; b~~  d?Ilethto e ~ e  supphes of imported mechanicsl '!iquipmen[ ,rith. 
:.. W lC ,In e e r ~m  labour condition' a substantia.l imnrovement' in out 
.um cannot be hoped ~. . .  -.. r 
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(c) No target for the production of ooal of' different grades has yet beel! 
nxed. As 1 'have already said, there is ngeneral shortage of coal and we ure 
8nxious to get all the coal that can be r ~ e . The position in respect of 
i;he production of superior coal is r i ~ difficult and, whatevter the over· 
&H target, we can only Illim at pro..ducing, the maximum possible proportion of 
the be ~r quali.ies of coal. As far as indivi,duRl collieries are concerner,l. how-
ever, targets have been fixed after tuking into account such factorEs' as the 
'capacity of t,he mine, previous raiRings and particular indiviQual difficulties for 
the purpo:ie of operating the production Bonus Scneme, detalls of which are 
given in the answer to part {d) of "this question. . 

(d) (1) A special'depreciation at the rate of, 50 per cent. per annum is, 0.1· , 
lowed on coal-mining machinery for purposes of income-tax and excess profit. 
tax. Thie: special e r~ i i  is allowed on all items, not " being replacements. 
ueceSRur:v !'!Jr muintaining or increal:!ing coal production and will be admie:siblt 
for a period of two years from the date ,of bringing" the ,items concerned into 
use. . 
• (ii) Government have also agreed to advance tuns to the oolliery owner. 
for capital expenditure up to the limit of the amount at their oredit in the 
compulsory deposit under the e~  r i ~ Tax 40t, at the rate of interest 
-paid by Government on such deposits: " 

, (iii) Jf\ order ,to encourage production special bonus which 'will .not be e ~ 
~ib e to exeess profits tax will. be paid to collieries in respect of prmiuction iD 
~ e  of the target figures fixed as already described.' These targets ".,.11 
"emain eRective until· March 81st, 19t6, except for new undertakings 01' 
where' ior special reasons' they need to be reduced. Toe bonus. will be P"Y' 
able at intervnlfl of six months' on the basis of each half year's raisings at II 
rAte calculRted as follows: ' 

(a) In respect of excess coal not exceeding 10 per' cent. ~ , ,the ,targot 
6g1Jre: 10 ~  cent. of th" price of the eXQess: 
(b) In respect of excess coal exceeding 10 per cent. but Dot exceeding 

~  ,per eenti. of the target figure: 20 per cent. ,of the price of such 'exces,;!; ,nel 
(c) 111 rt'spect of e ~  coal exceeding 20 per ,cent. of the target figure':' 

25 per cenL. of the, price of such exceS1J. , 

(e) Machinery: The requiremimts of collieries ~  all categories of 'mining 
stores und equipment in short supply are reported to the ·Coal Commissioner 
who give!!. Illl possible i ~ regarding import or indigenous supply. A 
speoial officer has been appointed to progress all the outstandin$'_commerciaJ 
)rders in the United Kingdom, and ~e  demands for specialised minin, 
equipment on behalf of both Rt,ate and private collieries are now b ke~ and 
o}aced throul!'h Government channels in addition to such equipment whicn 
will be purchased by collieries themselves, Government have acquired special 
meohanillRI equipment for the development of open east· ~i i  which will 'be 
available for use in f?tate And private collieries on special terms. 

. Food.: A plan was introduced in'the conlfields in April last, under which each 
. nine-worker iB entitled to draw a basic stanaard ration on payment 'of controlled 
prices and also gets a ration of dal of t of the baSic ration at ;the concession 
rate 9f Bix seers to the rJlpee, In ~ i i . a manual ~rker gets ~ee, i.. see! 
of rice for each attendance, and each worker is granted by the owner 01 the_ 
mine for 1'18ch day he attends work a sum 'of two annas, if he is a worke! 
without d".!pendents. three annBS if he is a worker with one adult ~e e  

01: child or children and five ann as if he is a. worker with an adult dependellt 
Rnd 'a rhild or children, ' , 

(f) LnbollT attendance which had considerably deteriorated dlmng 1948 
hits remained fairly steRdy in·1944. Rinoo one of the principal ~r  aRect-
ing the supply of J~b r to ?ollieries ~  the recruitment of ~b r ~ r the 
Government of India works 10 thJl collIery areas, Government lSSUea U1Siltu.,. 
tions stopping further recruitment I)f labour from tne colliery areas for sucb 
'lerks Rnd Illso to discharge such local labour as soon as possible. In .. 
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addition Government has arranged ~ the i r~ i  of ll1:lskilled labour from 
outside, principally from r~k r m ~ Uwted Provlllces.. .There are 
.already about 30,000 Gorakhpur -labourers III the co.alfields, and It IS propose4 
to raise this figure to ;40,000 .before the ~  of thiS year. " 
Government has also under consideratloll f\ scheme ';Wder which licences 

will be l'eguired for labour recruitmellt. .from lolle colhery areas for work. • 

.outside such areas. 
(g) Yes: . .  . . 
Sir Benll)' Richardson: Is the. Honourable Member ~ re that the ';ontl-

nued shortage to which lie re e~ . ill the Ji ~  ~ coal IS .verylargely due to 
the inordinate delay by the mlhtary r ~ e .  releasmg from ~ rm  
the staff which is required to replace casualties In the cOalmlDes. which are 
very urgently requited? , 
The Bonourable Dewan Babadur Sir A. iBaJilllW'ami Mud.a.1ic: I ·nuai 

confess that that faot has' not so far been brought to my notice. 

Sir Benry Richardson: Does the Honourable ·Member know that some of 
these casun.lties; have been recommended for replacement by the Coal .. Com-
missioner im e ~ 

The Bonourable Dewan Bahadur Sir A. Ramuwami lIud&l1ar: U •• a. 
not come 'to my notice, but I will look into the matter. '. ~ 
Mr. N .•• Joehi: In view of the fact that the Government of India give 

bonuses to the mine-owners, will they also give bonus to the miners for the 
production which they give? 
'l'l1e. llonoarable Dewan Babadur Sir A. Bamaswaml )[udall&r: That is 

1\ matter which is to be considered· ill cOllsultatidl'n with my Honourable Col. 
league" tl e Labour Member, but I can assure my HOQgurable ~e  ~ 

colliery owners will indeed be very glad if the output is so increased by t.he 
worker ad to entitle him to receive bonus on the output. 
Mr. N. K. Joshi: May I ask whether the Honourable Member expects the 

miner to give production first and then get bonus or is he willing to gin 
bonus fhf;t and then see whether the production is ihoreased or not? 
The Honourable DeWIG Bahadur Sir A. Bamaswami KudaU&r: In some 

<>fthe miues-I am' Qot sure if it is the case in all mines-colliery owners 
have already got a scheme of bonus for increased production, but all my infor-
mation gOt'S to show that the production now per miner is very much less 
than it lIged to be a year or two back. 

111'. N. II. Joah1: Is the Honourable Member aware that the production 
in coal mines suffers on account of the bad labour c6nditions that exist in 
Indian mines? . 
Mrs. Renuka Bay: Is the Honourable Member aware that there is n 

shortage of'tubs fq; men and women who go down and sometimes remain 
there the whole night waiting for tubs, w1th tqe reeult that they do not get 
even ,the ration of rice free?' -
The Bouourable Dewan Bahadur Sir A. Bamuwami Kudaltar: I Am 

aware t,hut there is still a shortage of" tubs and we are considering to make 
that ~  .1\8. rapidly as possible.' I am not aware and I would be completely 
8u.rpm;ed I.' It was a fact that· any women labourers are underground in the 
mmes dllruJg the nights. That is my information and I. Etha11 oertainly be • 
lSurpriRed if it turns ont to be correct.' I am not aware also that the ~ i  
by . the .P1iners is less on account of the shortage of tubs. In fact, the como,' 
plamt everywhere is that there is· not as much loading by the miners as iti 
used to he About ]8 months back. . 
• rs. Renuka Ray: Will the Honourable Member find out if there are -

womfln labourers w,o work undergTound at night? 
The Honourable Dewan. Babadar S1r A.Bamuwami KucllUar:'ff the 

Honollr!l.hltl Ladv has .got fairly authentic or reliable information that  that iff 
so, I w:1l1 certainly make inquiriM. .  . 

lira. Renuka J&ay: I have got that infot'mation that it'.; being done. 
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'rhe Honourable Dewan Ba.hadur Sir A. Bamalwaml Kudaliar: 'rhat 1bera 
are women 1abourers underground during tbe nights? ' 
'lira. Benuka Bay: My information is tbat wOJ?en labourers do ~k 
underground ,during the night at some mmes. Oocasl\;lnlllly they come up m 
the morning, witholit earning anything as they do not get tubs and ~ e  com." 
plain that ill these  circumstances, the free allowance of-l seer of rlce IS also 
!lot giveu· to them. 
'l'he' Honourable DewUl Bahadur Sir A. B&muwaup JluclalIar: 11 the 

Honourable Lady will kindly furnish me with the names of m,ines' where such 
complaints were, mllde, 1 'Ilhall certainly follow up the matter . 
. Kn. Beuka Bay: Thank you. I shall eert.ainly do so . 
. JIr. Manu Subedar: When the Coal Control was estaplished, the Govern-
ment;. gave us to understand that the normal trade channels would be uaed 
as far as possible. May, I a!lk the Honourable ~mber if he will stop ~ 
practice of elimination of nprmal trade channels which tbe Coal Controller i!l 
now '\Popting? ", 
'J:he Honourable Dewan Bahadur Sir A. Bamuwami KudaUar: According 

to my iuformation, the usual trade channels are being availed of 8s far, 88 
possible. Quite recently,'"-I do admit a complaint was made. to ~ at Bom-
bay thRt· in some cases, with reference.·to some Indian . State Hailways, the 
trade channels were being eliminated and that direct contacts were being 
made oetween the State RailwQVs and the collieries at the instance of the 
Coal Cootl'flller. I said I would examine that qQ,estion. This is the ·infor-
mation I bave had at!. the subject. I will try to find out whether the circum-
~ e  have justified ,a cha1\ge in the accepted policy of ·the Government to 
use the mma! trade e ~, as far as p<?ssible. 

(b) W:Q.lTTEN' ANSWERS. 

SYSTEM OF DISTBIBUTION OF COAL UNDER COAL CONTROL SoHmtm 

18. ··Mr. E. O. Keagy! Will the Honourable. the Supply Member be pieased 
to m k~ .a comprehensive statement explaining in detail the system oi distri· 
bution of coal untler the Coal Control Scheme and indicating particularIy-
(i), the adjustments that may have been -madl;\ between the requirements Q! 

consumption within the country and, those outside the shores ot India; 
(ii) the. prin<}iples tm which, Illlocation has been made between different· 

classes of consumers ill. the country including different categories of industru3t1; . 
(iii) the prices that have bee ~ fi'Xed.·by Government of different grad.:!'] 01 

conI in differept mining ,areas and the principles that have governed the prices 
fixed; .' 
. (iv) the complaints, if any. that may have been received from any consum-

ing interest in the countryregllrding the system of distribution of coal, thp. 
quotas and quantities-of supply, quality or priqe, 'and the action. taken .OD 
such complaints; and . -
• (v) Bny financial liability or Government involved in the opera.t.ion of the' 
distribution scheme in any of its uspects? -
The Honourable Dewan Bahadur Sir A. Ba.m.aawaml Jluda1lar! By the 

middle of t'very month Government of India receive, from the Coal Com-
missioner, an. estimate of the coal which is likely tQ be available for despatch 
from. all th£. important coalfields throughout the country in the followiDg 
mon,th: He aLso sends proposals for the' allocation of coal to the different 
groups of consumers. This. is largely done with reference to the allocations 
ir. the previous months, and tifter· taking into account the seasonal or urgent 
requirement!! that are anticipated. Proposed Rllocations are discussed at a 
Oommittee of Secretaries of all deparlroents interested in' the allocation of 
.,oa\ during the. ensuing month. The recommendati9ns of the, ~ re rie · 
Committee ~ sUHniittea to the W. R. C. C. for their ~ rm i  and orders. 
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Thereafter' the allocatiotl iscommunic .. ted to the Coal Cowmisllioner as -well 
AS to the' various Departments of Uovemment. who, in their tum, ~i er 
ihemselve .. infol'm the Coal ComulisEioner the lIubsequent allocation of coal 
to the ditIarent units of e i ~;  or in SOUle ~ e  ask t,he ,~ r  itself 
io send to the Coal Commisllipner 1tll reoommendatlOn for dlstrl(2utlon to the 
.component ~i  of the industr:y:. The C ~ 'Commissioner accordingly issues 
programmes 'on the collieries for ~  ~ , m  month and, arraqges that the 
coal reaches the parties for whom ij; IS mtend'ed. Wee.luy reports of des-
patches in bulk to different industries are reported to the Department of 
Supply, and a check on the distribution is, therefore" constantly m i i ~ . 
The difiert'nt Departments of the Government keep ,m constant ,touch _with 
the industries which ate their concern, and in a fairly large number of ua86S 
the i ~ rie  dO' not hesitate to approach the Coal Commissioner ·direct. 
All such requests are carefully considered. With reference to the specific 
,'queries inade by the Honourable Member-

(i) Apart. from the b~keri  coal India's e i i ~  ~ i i  no ~ er 
admits of' any exports bemg ma4e, Exports of: Indian coal have accordmgly 
.ceased toe BOIDe time. Coal required for bunkering is about 4 per cent. of 
the montltly output. All other coal is consumed in the country. 

(ii) ,Raticns were first fixed in October 1943 for each industry on the' 
basis \)f actual supplies made during the 12 months period from August 1942 
'to July 1943, and with reference"to the essentiality 01 each industry and the 
total n.mount of coal estimated to be avai1abJefo!, despatch. Allocations 
~ i e tl) be fixed monthly on the same blloSis. I have already desCCl'Ded 
the actual distribution r ~ re. . 

(iii}.A ~  of Government 'of India Department fiI. ~  'Notification 
No. 958, dated 14th July 1944 together with a copy of the subsequent amend. 
elit is laid on th'(\ table of the House. 

• 
In respect of 'Bengal and Bihar Coal,. the prices are broadly b~ e  on 

.quality, The pricel! for Baluchistan and 'Punjab Coal were based on the 
prices then current .in these pro'Vinces. For C. P. Coal the prices, fixed 
were the same as for Grade II 'Coal from the Jharia field. These prices 
have since been revised in the case of certain collieriee in C. P., which could 
not get "s, fair lnargin of profit under tits prices -originally fixed. P!,jces for-
Assam Coal were based on the recommendation of the local authorities. 

~  No specific complaints  have been received from any consumers re-
gardmg the present system of coal distribution or about the prices fixed for 
coal. , There have been some complaints about inadequate quotas or supplies . 
.:rhese are dea!t with iz:t consultation .with the authority responsible for look-
g ~ er , the coal requlrements, of the consumet: concerned. 

Complaints have also been Jeceived regarding the quality of lIoal. 'l'be 
up:ply of inferior coal dUrilig recent months has been due to inadequate 

! ralsmgs and the consequent serious depletion of coal stocks in the coal fields. 
The position should. be rectified with the improvement 'of raisings. 

(v) No financial liability rests on GovemJDent ,in respeot of supplies to 
non ~mm , consumers. For coal purchased by the Supply Department 
for . stackl:lg ?r ~~r supply to Government Departments and semi-Government 
'bodies, .h", lIabIlIty rests 01) Government. . 

Depa,.",.. o/8uppiy, Notification No. 963, New DeW, ,lie UtA Jfllg /911 
In eseroiIIe of the lIOW8I'II ~!erre  b~ III1b.:elauae (1) of" Clauae 4 of ,the ~  It ,. 

~~  Order, 19U, and In IlUp8l'1eB11ion of the notiflcatiOll of the 'Govemment of India in the 
~~  of Supply. No, 640, dated tbe 81n May 19«, .. III1baequentlyamended, the Omtral ' 
o ..... __ t ia pleUeil to h: .. folknnl the prioeIat "blah ooahllA,. be IOId byeoolliery O'III'IMIN:-
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, I. AU OoUieriu in the Proutrte. oj lHragal Gftd BihM. 

(a) Coal. 

Grade of coal 

8eIeotIed. Grade' A 

,Selected Grade B 

Grade I 

GTadeII 

Grade III·A 

Grade III.B 

. 

Large' coal and 
aIaok 

RI ..... P. 

13 0  0 

11 0 0 

'11 2 .. 0 

10  12 0 

10' e 0 

10 0  0 

Price I 

Run of 
mine 

Re ..... P. 

12 8 <! 
11 8 0 

10  10 0 

10 4  0 

9 14. 0 

9 ,8 0 , " 

Rubble 8I1Ci ' 
Smithy nutl. 

Be. .... P. 

13 4 0 

12 4 0 

11 8 0 

11 0 0 

10  10 ,0 

io 4 0 

NOTB.-For the purpoaea of the above table the grade of any coal will be determined .. 
followl:-

CIIOl frClm Beam. oj llie Rtmigtmj Beriu. - . . 

lIthe aab and moiBture oontent thereof-

(i) d08l not elteeed 17'/1' per _to Selected Grade A. 

(ii) e:.:eeedl, 17·5 per oent. r but doeB not eneed 
• 19 per cent.' Selected Grade B. 

(Mi) exoeed! 19 per cent. ;-but does not exceed 24 
per Ceflt. . ,. Grade I. 

Coal from 0"11 -oclier. BeGfM • 
• 

II tbe uh oontent thereof-
(i) does not exceed 15 per _to , Be1eoted Grade A. 

(ii) exceedB 111 per oent. i but does not exceed 
17 per cent., Sel80ted Grade B. 

(iii) exceedl 17 per oent. ; but does not e_d20 
per cent. • Grade I. 

(w) exceedB 20 per cent.; but doeB not exceed 24 
per cent. • Grade n. 

(tI) exoeedB 24 per cent.; but does not exceed 
28 per cent. • Grade III·A. 

(vi) exceedl 28 per cent. ;' but do .. not exolled 33 
per cent. . - Grade In·B. 

Mineral having ana.h cioatent in ex_ of 81S per oent .• 1Ihall not be vendible u coal. 
" (b) Coke. • 

Grade of Coke 

80ft Co"-not eXceePing 41 per oent. Uh COlltent ' 
. Bard Coke-from. Bye.product ovena if the ash 

content. does not 'exoeed 22 per cent. 
Bard Coke-from Bye·product ovena if the ub oon· 
tent exceedl 22 per cent. ; but does not exceed 

, 

80 per cent. Large -Rubble or 
Bard Coke-from Beehive or oountry ovena-:- Smithy over 1-

if the ub content do .. not exceed 22 per cent. 
if the ub content. exceedB 22 per cent ; but doea 
not exceed 30 per cent. 

Coke Breea. " ~

Price 

RI ..... 'I, 

19 0 e-
10 0 I) , 
lU 0 0 

33 0  0 
27 0 (). 

,  8  0 

NOTE I.-The price8.given under (a) and (b) are for delivery free on rail at. or at the loading 
~i  nMl'eBt to, the oolliery. or free on tramway at the coUiery. or free on'tcNwl vehicle at ib. 
eoDiery. ' 

I. The prieea do ,not apply 'to retailllaleB of - tbaD. ODe ton. OIl My ODe da,. lor i~ 
bylO&d. , ' 



8TARqJ) QUESTlONS AND, ANsWQR 

, II: OoUwiu in ~. • 

1-. holder of collie.,y 
No. of 
Waae 

. , 
Leam 
wbieh 
eoWery 
lIit_ted, 
1 2 3 

68 
, 69 

S1a.ck ooal Large coaJ. 

Station at 
~eri e

applY 

4 Ii 6 
Re. A. 1'. 
29 12 0 
29 12 0 
29 12 0 
29 12 -0 
29 12 0 
29 12 0 
29 12 0 
29 12 0 
24 8  0 
18 4  0 
19' 4  0 
24 4. 0 
18 '12 0·' 
SO 4. 0 
17 12 0 
20 4. 0 
19 12 0 
20 4  0 
22 4. 0 
23 4  0 
2' 4. 0: 
18 12 0' 
19 4. 0 
2012-0 
20 12 0 
18 12 0 
17 12 0 
19 4 0 
J6 4. 0 

Ra. A. 1'. 
Quety, . 
:00. 
Do. 
Do. 
Do. 
Do. 
Do. 

~ 
Bharigh, 
Do. 
1)0. 

'Do. 
Do. 
DQ. 
Do. 
Do. 
Do. 
Do., 
Do. 
Do. 
Kbast 
-Do. 
Do. 
Do. 
Zardalu 
-Do. 
Do. 
Speza.nd 

B. S. Tikamc:t..,. 
Do. 

. Do. ... 
Jrh:. Sorabji 
Mr. Wilayat HUllllam 

Do. 
Do. 
Do. 

Allr-
B. S. TikamdU 

Do. 
Do. 
Do. 

lrIr .NaJwk Chuld CIaooni 
. 'Do.. 
.,' Mr. Wilayat Huaaaia 

, Do. 
i ~ Colliery 
Mil. F. B. Patel 
Mr. Paind Khan 
Mr. K. A. Marker 
AsaociatedCement Co. 
.Do. 
Do. •  .  . 

Mr. Bam Narain s.'yaptIJ. 
R. S. Tikagadas • 
Mr. K. A. Marker 
Mr. Jalad Khan 
AlIleaaea 

.' 

, 

126 
128 
73 
77 
92 
~ 

81 ' 
66 
103 
164 
116 
'. 146 
160 
162 
76 
94 
137 
138 
10( 
106 
163 
162 
133 
134 
136 

. , 

26 8 
20 4. 
21 4. 

*' 4. 20 12 
22 4 
19  12 
22 4. 
21.12 
22 4. 
24 4. 
25 4. 
28 4 
20 12 
21 4-
22' 12 
22 12 
20 12 
19 12 
21 4 
28 4 

NOT •• -The prices given above a!e for delivery at tbe stations named. 

S1a.ck 
Run.of·mine 
Large coal 

'III. AU Colleri .. in ~ Punjab. 

Grade of clV'l 

.. .. 

.. .. 
o Mach: 
o Sharigh. 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
.0 
o 
o 

.. .. .. .. 

.. 

.. 

.. .. 

" 

price 
Rs. A. 1'. ~ 
20 0  0 
20 0  0 
22. 0  0 

NOTB.-The prioea given above are for delivery free on rail at *he colliery or free on road 
vehiole at the colliery, except that in the _ of coal from Mackerwal Company'. collieriee the 
prices are for delivery f.o.r. Trag. Station. 

IV. AU CoUieriu'n 1M Oeneral Prwi_ and B_ and SA Oriua. 

Large coal and slack ooal ' 
B1IIl.of-miae. •  • 
kubble and Bniithy nute . 

Grade of coal Price 
Ra. A. P. 
10 It 0 
10 4  0 
11 0  0 

, NOH I.-The Arioea given above an; for delivery fI'M on rail at, or at the loading ~ 
nearetII; to, the colliery, qr free 011 ~r m  at the colliery, or free on'road vehicle at the colliery, 

2. The prioea do Dot apply to retail _lea of I.,. than one ton .on anyone day for «1e1ivel'J' 
'by road. 

V. OOUi.eriU in :.4. __ • 

Name of colliery Grade of ooal or ooke 
The Aaaam Railways and Trading Co. Run-of-mine 

I:.td. '. Margherita Colh'8riea .  • DUBt. Coal. • 
Do. Hand pioked ooal . 
Do. . .. Hard ooke. . 

Nazira Coa.l ('..0. Ltd:. Borgon'Colliery Run-of·mine 
Di1li Colliery Company'. Dilli Colliery Run.of-mine, 
Oherra-ChaI;taok BQpeway Co. '. Chera- Run·of mine .. _ 

, 
Price 
Re. A. 1'. 
SO 0  0 
2t) 0  0 
30 '0 0 
.76 0  0 
30 0  0 
26 0  0 
II b 0 

punji Colliel'JE. . 
NOTB.-'tbe pn_ given abOve are for d8livery free on rail at. the' colliery, ~ . tliitt6e 

price in the 0&18 of the Dilli Colliery Company's coal is free on r ~ e~ e at the colliery ~ the 
prioe in the 0&4lIl of the Cberra-Chattak Bope"ay Company'. ooall8 free OD .ropeway at t.he colliery. 
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~ i i . .  The prices given in the above iablea are--:. .  . 
(a) pel' ton of 2,240 lb •. ; . 
.!b) exol_usive of Stowing Exoise duty, Reaoue Station ElI:oise duty, Soft-Coke Cell Exoile 

duty, and any other additional-Excise duty, _ or impost whicb the Central Government may 
~er er declare to be payable by oonswners of coal, but are inclusive of all other _ or 
IDlPOsts ; and 

(0) ElI:olusive of middllll"l8A's Commi88ioD. 
2. When delivery 'is free on rail, the weight charged for shall be the weight &soertained a' 

a railway weighbridge, and when deli'Very is free on tramway 01' road vehicle the weight aba1J. be 
ascertained in such manner as may be prescribed by the Coal Commissioner. 

~. A. WAUGH, Beey. 

Government oj India Department oj Supply (Mam Secretariat), Notification 
No. 1521, New Delfti,the 19th Octobef' 1944. 

In exereise of the powers ·oonferred by sub-clause (l) of olause 4 of 'the' Colliery 
Control Order, 1944, and in superseasion of the notifioation of the Government of India in €he 
Department of Supply'No. 953, dated the I 4th ,July 1944, in sO far ae it relates to the Collieries' 
in the ·Central Provinoes specified below, the Central Government is pleaeed tp fill: lUi follow., 
the prioes at whioh ooa.l produced in the said oollieries. may be sold by oolliery owners : 

Name of oolliery and name of 
Proprietor 

I. Kolhia Hitdagarb Co., Ltd., ~ ierie  1 
J. Mis Budhoolal' J ~ , Proprietors, South 

Panara Colliery. I 
8. MisC. ·P. Syndicate Ltd., Receiver. Junnordeo \ 

No.2 Colliery. . 
• R.-S. Mathuraprasad Motilal & Co., Proprietors, l 

Gr&d.e of ooal 

Large ooal • 
"lack ooal and 
dust ooal., 

Jamai·Datla oolliery. f 
6. Mis Jasraj Deoraj, Proprietors, Sangbam Collieries I Run·of·mine 
,8. Mis H. N, Ojha & Co. Ltd., Palachouri Colliery [ 
7. RS.,P.S. Sial & Co., Proprietors, Ghogri Colliery ll.ubble and 
8. Mishrilal Meghraj & Co. Ambara Colliery. Smithy nute 
9. Walji Bbimji & Sons Proprietors, Ghogri. 

Barkuhi Colliery. 
10. Kiahenohand I; Co. Dhao Colliery. 
11. R.-S. M. Hasaonji & Sons, Proprietors, East 

Barkhul Colliery. _ 
12. Mis J. A. Trivedi Brothers, West Barkhui COlliery 
13. 14/s KaramChand. ~ er & Co., Proprietors, 
. Rawanwar Khas CoUiery. '. 
14. Nandlal Eaq., Narsinghpur Road; Chhindwar6, 

Proprietor, Haran Chatta Collie?'. ' 
15. 'MIs Newton Chiokli Collieries LiJlUted, Proprie. 

tors, Eklehra Colliery. 
18. Srae Mphakali ()oal' Mines Ltd., ProprietorS, 

. Amritlal Ojha & Co. Ltd.. •  •  • 
17. MI. Shiv&lI: C. Cambata & Co. Ltd., Proprietors, 

Rakikot-CQllieries. . Large ooa.l, slack coal 
18. Mis C. P.Syndioate Ltd., Proprietors, Kalich· and dust ooal. 

hapar Collieries. -
19. Mis Kanhan Valley Coal Co. Ltd., Damua'CoI. 

lieries. I Run.of·mine. • 
J ~ Mia Budhoolal Jagannath, Proprietors, East. 

~ r  Collieries. . Rubble and Smithy 
21.·1. T. Warde Esq., Propr;.etor, Ghorawari·kalan nut. '  . 

Collieries. J '2. MIs. The Hirdagarh Collieries Ltd., Hirdagarh. 

Rs ..... ~. 

12  12 0, 

12 • 0 

13 00 

1811 0 

. 18 ,  0 

• NO'rIl.-(I) .The prices given above &re for delivery fl'ee on l'ail at, or at the loading point 
Dll&rest to the oolliery or free on road :vehicle at the colliery. _ . '. 

(2) The prioes do not apply to retail .. les of 1888 than one ton on any ODe day for delivery 
by road. . 

(3) The prioes given above are 
(a) per ton of 2,240 lba. 
(b) ",elusive of Stowinl Exoise duty, Rescue Station ElI:oise duty, Soft Coke Cell Ezcia8 

duty, and any other additional Ezoise duty, 0888 ilr impoet which the Central GOVlll'l1Dl8llt ma7 
~r deolare to be payable by oonsumera of coal, but are inolusive of all othel' 088IIeII or 
Impoets;. ' 

(0) ell:oluaive of -middleman's eomml88l0D, and 
(<I) inclusive of all tramway ohar ... 



8TARRBD ~  AND ANSWERS 

•• waen delivery is free on rail, the weight charged for shall be the weight asoertained at a 
railway weighbridge ,and when delivery is free on road vehicle the weight shell be lI80ertained 
in 8uch maDDer ~ may be- ~ribe  by the coal CoIllmiuioner. 

Bd. ILLEGIBLE 
.. for-A.A. WAUGH, 

Secretory CO ,he Govemmen' oj Indio. 
t ,  , 

STBl'S TO CONTROL Ml:NING OPEBA.TIONS AS REGARDS A COLLIERY UNDER DEFENCIl 

OF INDIA RULJilS OR COAL CONTROL SOHEME 

·19. *Kr. X. O. Neogy: (8) Will the Honourable the I:lupply Member be 
pleased to iudicate the ~ , H ally, that may' have been taken to coutrol 
milling. operations with l'cierellct! to ally individual ~ !ier  uuder. the Def.ence 
of Iudia Rules or under the Coal Control Scheme With the oDJect of either 
.expanding or restricting its activities? . 
(b) Was any ~i  lu1celJ ... Jlt I1ny time with the object of stopping. the des-

~  of coal from any collieryi' If 80, in how many cases, and In what. 
cil;.cumstances was such action taken? . 
(0) .Was any coal i~ ker  in, individual collieries as ~ rel:luIt of ~  !lction 

taken under the authonty oI Govl'rnrnent? If ao, durmg what periods lind 
for what reasons, and to which grades did' such coal. belong?' 
(d) How muGh coal was at any time stacl{ed on. Government account and.,in 

what i mi . e~, and what payments were mnqe therefuz:? \Vas any com-
plaint, received in Mlmectiou with lmrh stacking in any case, Md, if so, to what, 
effect? . ..• 
'!'be Honourable Dewan Bahadur Sir A. l1amaswami Kudali&r: (a), (b) 

arid. (c). Government have not so far exercised the powers to regulate :nin-
ing operations in any particular case.' under the Defence of Indio. Rules . 
. A scheme' for the stacking of coal by about 92 collieries in --the Bengal nnd 
Rihar coalfields was introdnced in March 1044 ... As the production of coal in' 
these two fields was expected to exceed the tonnage available for despatch by 
rail from day toO day, and Government'a intention was that the amount of 
coal,after meeting colliery require!Dents, should be put into stock, without 
reducing the rate of output either for want of wagons to clear the mechani-
cal screens or because of the. diversion of labour to stocking. Those ;}ollier-
ies were allowed to make despatches of coal only when wagons became wail-
Rble aftel' met'\ting the demands of the other collieries in the Bengal and 
Bihar coalfields. Soft coke and coal olthe following grades vi,. Run-of-mwe, 
Slack' and Steam were stacked. . 
(d) It W!l8 estimated that b ~ 8,65,600 tons would be put i ~k. 

The figures 6£ the ~  amount of m~ ! mnde are not available, but 
Government orders provide for advance payments up to .90 per cent. of the 
value of' the coal-stacked, and the balance of 10 per cent. on despatch of coal 
by the :lollieries, No complaints have so far been received with regard \0 
the atacking' orders from' any individual colliery, though when the Scheme 
was first illt,roduced, the Indian Mining Association' and the Indian Mining 
Federation objected to the whole .scheme. The Indian Colliery Owners' As-
!o?ia.tion have, however, l'aised the question of minimum royalty and ;}om-
mlSSlon to the royalty receivers in connect.ion with the Stacking Scheme. 
This is .under consideration. I: • 

RBQU1IISTING QOvUNJlBN'l'I OF UNI'l'ED STATJlIS OJ' AM1IImcA AND UNITilD KINGDOM 
TO BELJIlASIl TJu.NSPOBT MAOHniES TO CIVIL-AVIATION COMPANIES' IN INDIA 
20 •. ·Sir ~. B. James: Wi)) the Ser.r.etalW for Posts and Air plense state: 
~  If he hilS seen .the statement whICh recenMy appeared in :A UII tral New. 

published monthly from the office of the Australian Government Trade Com-
missioner in India, 'that the Australian Government have authorised the im-
portation now, durin/l t.he war, of transport aeroplanes. that Australian Nati,'flla! 
Airways have decided to pllrc\1n!;1e DouR'las and Lockheed aircraft' for operation· 
OD Australian civil nil' routeR, IIIld t,hat rending their delivery, a number of 

~  C-47s will he released to the company from the United States of 
America for immediate operation; . 
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(b) 'if he is aWaT.e that civil aviation compania" in .India Ilore,'uuablo . to 

b r~i  transport muchiues or t;pare "parts' fl'om eilhl1r the 1:JIJ:ited Kingdom ,or 
the· United tit.atet. of Americu, :l.nd ale, th«::reiore either operating  their services 
with brreat difficulty or seriously eurtniling them; and ,." • 
(c) if, ill vif'w pI the imporLance, both to the ",aI' effort and to the de.elop-

ment of civil aviation in India ufter tbt-Wllr, of maintaining adE"quate civil 
au' transport sen' ices in India, lInd, in "iew of the willingness of the Govern-
ments J)f the United States of· America and, the United Kingaom to release 
air transport machines to the Aust.raliun National Airway" c.omplmy for immo-
diate operation on civil air routes in-Australia, the Government of India will 
urgently request those' ~r me i  to arrange for the re!f'ase of suitable air 
tralll!port maehines to compnnies operating civil alir routes in India? ' 

Mr. W. JL Shoobert: (a) Yes. 
(b) Government have constantly in. mind the difficulties which.- the air 

.. tI;ansport companies in India experience in maintaining theu' operations due 
to lack of spar£. parts and qther supplies but the filet is that both Tatas and 
Indian National Airways have been employed to operate Government 'air-
craft 011 air services essential to tJIe war 'effort and the .. total operations now 
. carried out gy each  company are larger than before the war . 
• (c) GovernmE"nt havtI not relaxed e r~  to obtain suitable transport !lir-
craft to employ these companies in support of the war effort to the utmost of 
,their capacity, subject to the prier demands of military operations. TlJey 
,are continuing thes!> efforts.' 
.Government are glad to take the opportunit.y of paying a tribute to tM 

811s1stancc to the war ellort, given both by • Tat&. Air ,Lines and bv Incli_ 
National Airways since the beginning of the war. ... 

ORDEBS IN THE UNITED PROVINCES FOB BOLDING POSTAL UNION MDTINGS ONLY 

ON SUNDAYS AND POSTAL HoLIDAYS • 

21. ·Qall Kuhammld .Ahmad Kuml:' (a) Will the Secretary for Posts and 
Air please state if it is, 0. fact that the postal employees were allowed to hold 
the meetings oft;heir Union any tiuy in j',he week outside the wOl-king hours of 
the office? ' 
(b) Is it or i~ it lll't a fnct that recently orders h8'Ye been issued in the 

United Provinces thAt postal workers can hold the meetings only on Sunda .. 
and postal holidaysJ '  • 
6 (e) If the answer to (h) he ill tha affirmative, hllve the Government consi-
dered the great i~ e ie e to the postal employees caused by. the new rule 
who' have got to postpone all their private work for the few :holidays of this 
department and can easily dispose of the short work of the Union on working 
days even? 
'(d) Have the Government considered the adyis8bility of ~ i  the DflW 

rule and resorting to ,the old pJ:actk-e? If not, why Dot? ' , .r. W. H. Shootlert: (0.) Postal employees can hold the meetings ~ eir 

Union when Bnd where they like so long as it does not interfere with their 
duties. ' , 
(b) Yes, but tholle orders only apply to meetings held on the premises of 

Post or Telegral1h offices. _' _ . 
(c) Govel'nment !tre not aware of any inconvenience Gaused to Postal Pro-

J e~  by the restriction imposed. It is open to ~ em to 'hold luch mee" 
ings on week days at a place oiher than the P. &: T. offioe premises. 
(d) Thf'ire arf' no rules but the orders imposing the restriction were issued 

because on week ~ the premises of a ~ or Telegraph office cannot be 
convellient.l:v spared and also because it has been found that the meetings 
were not always conducted in an orderly mnnner. Government do-not pro-
pose to interfere with the orders of the Postmaster-General. ' 

WBONGENTlI.I1DS MADE IN REGI8Tl11B 01' QuALII'IOATIONS oJ'LINBlIrlmr BY Sl1Jt. 
DIVISIONAL OFftOBB, TlILIIGBAPII8, LAHOBE SUB·DIVISION 

II. · ~ l[uhamma4. Abdul' QJ,l&!d: Will the, Secreta!! for Poets ad 
Air be pleased to 'state with refellence to parts (b) and (c) of starred qUeition 



. STARRED QUftTIO.S 'AND ANSWBRS • ft. 
No . .7GO put on the 3rd April, 1944 una thtl repllesthereof regarding· forging 
oJf }{egister of qualifications of Linemen by the l:iub-DivisiOtlal Offictlr, Tele-
graphs, Lahore Sub-Division, declaring literate Muslim Linemen as illiterattt 
and illiterattl Hindu i ~me  us er ~e

(II.) the action taken against the _said Sub-Divisional Officer; 

'\ (b) ~ e result of action, if"lmy, taken i~  the said Sub-Divisional Officer;; 

(c) the eJ.Ctent aud uaturEl of puniRhment, if lilly, inflicted on the said officer 
for such 0. deliberate ~  during forgery? ' 

lIr. W. K. Shoobert: The matter is still, under investigation. It has, 
however, been found that the inaccuracies applied equally to Muslims 80Dil 
,Hindus. 

O .. ncBBS OJ!' Cuss I, JlTO., GBANTED kTJIIN8IONI!I OJ' SDnoB .IN POI!IT8 UD' 
TlDLBGBAPHS AlfD ~  DBPABTJrlBNIl'S 

U. *lIaulvt Kuhammad Abdul Gulli: (a) Will the Secretary for Posts. 
and Air please lay on ~· table with reference to incomplete replies of starrod 
question No. '761 put on the Srd April, 1944, a complete stiitement as required 
by starred question No. 761 of Srd April, 1944? 

(b) What steps has he taken to make good the i ere~rie. in the representa-
tion of .Muslim ·services in.the department, referred in the said question? 

JIr. W. H. Shoobert: (a) A complete statement is placed oP the table of 
the House. • " 

'(b) The question does not arise so far IrS vacancies filled by e r ~e
tal promotions are concerned as the Goverriment orders about reservations ,,)D: 
• communal basis do not apply to such Tacaneies. As regards vacancies fillecf 
by direct recruitment. the communal orders bave  been Btrietly followed. The-
short recruitment of Muslims in the grades of ~ i eeri  .supervisors and 
Wireless Operators, to which direct recruitment is made, was due to· the-
desah of qualified i~ e  of that community, The rules for recruitmen1j. 
have since been i b~  modified w:ith a view to securing. as far 'as possible, 
the due representation of· Muslims and other minority communities in the ... 
grades . 

. As ft!gards telegraphists, there is an overall short recruitment of 12: 
Muslims in ·1948 due to the required number of candidates' of that community 
not appearing at the ell:8mination in the Bengal and .Assam and Sind .lnc! 
Baluchistan Circles, The rules already permitted the Department to go down 

~ list in order to secure the full quota of candidates under any communal 
head but the shortage occurred despite this fact. The system of recruitment;. 
by means of 8. competitive 8l1:amination has since been Buspended and reoruit-
~e  is now made direct from ·the .open market. 

4B regards the apparent r ~ of Muslims in the four gazetted post. 
filled by direct appointment in 1943 in the P. &. T. Department [vide state-·. 
ment No.8 in reply to part (c) of the Starred Question No. ,761 dated the-
Srd April 19441, this is due to the fact that the direct appointments made were 
those of a probat.ioner recruited to the Telegraph Engineering Service, Clasa I, 
against an unreserved vacancy and of three probationers recruited to the Postal • 
Superintendents' Service, Class II, against two unreserved vacancies and • 
vacancy reserved fOr other minority communities. 

Similln'ly. the shortage of Muslims· in t.he Meteorological Department is 
due ~ the very small number of qualified members of that community being 

i ~. Special efforts, viz., lowering of minimum educational qualifica-
tions. grant of higher initial pay. wide advertisement through Newspapp,rs and, 
Unlversities, etc: have been made to attract more Muslim candidates into the-
Meteorological Service and I am glad to say there has been some improvement 
in the pOBitiGn during 1944, •  • 
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SIlJUmeni 

[1sT Nov. 19« 

194.2. 19'3. 
Total ReorWtment No. ofMuaIim; Total Recruitment No. of Mualim' 

e ~  Outside. Deptl. Outside. Deptl. Outside. Deptl. Outside 

4J'elegrapbiate· . 3' 123 5 57. 115 '55 115 10. 
'Telegraph Maetere • 60 M 1 .. ' j 
Engineering Supervisore . , '7 , 70 210 7 •• Wireleas Operatore • 24 '1 • ~  2 II 

NOD.-There is no dir8ct recruitment to the gr&de of Telegraph ~re and Communail 
n&ervation rules do not apply to posts filled bY' promotion. . • 

RECRUITMENT OJ' INSPECTORS UNDER POSTS AND TlDLEGRAPHS DJDl>A.RTHlDNT 

, 24. ·Jlaulvi ~ i mm  AbduiGhaDi: (s) Will the Secretary for Posts 
and Air pleuse -state-whether the recruitment of Inspeotors under Post and 
Telegraph ·is open to outsiders; if not, why not? '. . 
(b) Is direct recruitment allowed irr Post and Telegraph services .of subordi-

nate and f;uperior ranks? If ,s.o, why the same principle d.oell not apply t.o the 
Tecruitment .of' Inspect.ors ? 

lIr. W. H. Shoobert:' (a) No, 8S in the interests.of efficiency it is essential 
that Inspectors in the Posts and Telegraphs Department.' sh.ould have  practical 
-experience .of the. w.ork of P.ostmasters and possess· a . detailed working kn.ow-· 
'Iedge of the departmental rulea and procedure. 
(b) Direct recruitment is made in certain subordinate and ·superi.or ser-

'Vices .of the Posts' and Telegraph£l Department. In view of. the reply given 
to part (8) of the question,. the la1t,er part d.oes not arise. . 

:RECRUITMENT IN ':BMl'ORA.RY GAZlDTTED ..POSTS UNDER' POSTS AND TELlDGRAPHS 
. AlITD)iETEOBOLOGIOAL DBPAlLTHlDlITTS 

25 •• Jla111"1l Muhammad Abdul Ghw: Will the Secretary f.or Posts .ad 
·A.ir be pleased to' state the number .of persons recruited in temp.orary gazettpd 
-'Vacancies in 1942, 1948 Bnd Januaryt.o July 1944 under (1) Post and Telegtt-ph . 
Department and (2) Meteorological Department? . 
·1Ir. W. H. Shoobert: I18Y 6 statement on the table giving the informR-
tIi.on Bsked f.or by the Hon.ourable Mfimber . . 
Statement iTtouoing. the No. of er ~ re~r i  in temporary ga'l.etted "acaneie, in ~, 

:li}43 alld January l07tdy 1944 'Under the' Palt, alld Telegraph. and the Indian Meteofological 
Department •. 

Pod. and 1'elegrapAa Department. 

1942 ............... : ... : .................................... 21. 
1943 ....................... : .......................... ; ...... 12. 
1944 .. , ......... (January-July) ..................... 7. 

Indian Meteorological Departnunt. 

~ . ~  
1944 ............ (JanuarY-Ju)y) ...................... 19. 

P-':UCITY OF MUSLIM TELlDGRAPH MAsTERS AND WrULJDSS ()PBRA.TORS • 

•• .... iIlvl Muhammad Abdul GhaDi: Will the Secretary f.or Posts "nd 
• Air be e ~  t.o state, with- reference to replies.of starred questi.on N.o. 761 
(b), why- .  - . . 
(a) out .of 60 appointmentlLin 1942 and 54 appointments in 1948-altogeth-

er 114 appointm,ents .of Telepph Masters-only one app.ointment· was given 
to M uslimp: and '. . 
(b) out .of 24. direct app.ointments .ot Wireless Operators in 1942 .only one 

-went to Muslims? . 
Mr. W. II. Shoobert: (8) Apparently the H.onourable Member is re e~  

'to the number of telegraphists selected for promoti.on to the grade of. Tele-
8l'aph Masters in 1942 and 1948 and n.ot to the Botual number of appoint men" 
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made in that grade in those years. Only one Muslim telegraphist was selected 
because no other MuSlim telegraphist was eligible for selection under ~e rules. 
(b) This recruitment was made from amongst the applicants who hacl 

. already received training in private institutions and were competent as Wire-
less Operators. To the advertisement inviting applications from such qualified 
persons, the response frQm Muslim candidates was poor. Only two MuslitIl 
candidates submitted applicati()ns and both' were r.elected ~ r ,the prescribt:ld 
signalling ~e . One of them ~i e  in the test b ~ the other ~i  riot aPP:8r. 
In view of the paucity of MuslIms, another er eme~  callIng for applIca-
tions from onf'y Muslim candidates was, b i e~, Application r ~ ~  ~  
Muslim was received and he was recrUlted. The shortage of Muslims m ''Vh!s 
recruitment of 24 candidates .was due to the lack of response from the members. 
of this community. " 

. AnomTIDINT 01' POST-W AB PL.um,ING' OFJ'IOJDB tTNDlDB ~  AND TBLlDGBAPBS 
_ DmPABTMENT . 

2'1. -:llaulvi Muhammad Abdul Ghmi.: Will the Seoretary. for Posts ioud 
,t\.ir be e ~  tosta,te: .  . . 
(a) whe.tfier any Post·War Planmng i ~r has been appoUlted under the: 

Posts and 'l'elegraphs. Department; if so, hi!! salary and qualifications; 
(b) whetper the' post was advertised; if so, in what papers;' . 
(c) the total number of applications received 81ld the number of Muslim ap-

plications, if auy, received; .  . 
(d) what other 'officers have been or are contemplated. to be 'appointed under 

the Planning 'Officer; if so,. their' number, salary and qualifications; and 
(e) whethel' any scireme of the post-war planning or reconstruotion has 

been sanctioned by the Assembly or the Standing Financ.e Committee; if so. 
when, and whgt are the e i~  

Mr. W. H. ~ be  (a) An Assistant Deputy Direca:>r-General of ilie 
Posts and Telegraphs Directornte has been temporarily appointed as Post· War 
1118nning Officer on his own pa.y of Us. 875 per month. He is a Superiilten-
dent of Post Offices of 17 years' service in the Department and is a gra'duate 
in Arts and. Law. • 
(b) Na. 
(c) Does not arise. . 
,d) No other officer has been ~ is proposed to bo appointed at present . 
. (e) No. The second part of the question d,oes not arise. 

lNADEQUA'l'lD WAGES AND SALAmlD8 011 OunK AND TmKUT RAILWAY • 
. 28 Mr. R E. Gupta: Wiil the Honourable MembeI' for RailwAys 

be plessed to state whether it is a fact that wages and ~rie .i  the Oudh e.nd 
Tirhut Railway are inadequate as compared with the wages and salaries of 
. comparable posts in the Industries and other RBilwa:rs under State manage-
ment? '.';' . 
The Honourable Sir Edward Bentha.U: GoverDrhent understand that there 

is little difference between the wages paid to labour in local industries and 00 
the O. & T. Railway. The scales of pay .for certain subordinafie and inferior-
categories on contiguous State-managed Railways al'8 higher than those obtain-
ing on the O. & T. Railway. . 

IMPORTING OJ' STAIT nOli 0THlDB RAILWAYS TO BUPlDBIOB POSTS ON OunK AND 
, Tl::Ji.JrUT &m..w AY 

29. -:Mr. :a,:a. Gupta: Will the Honourable Member. for Railways 
bEo plellsed to state whether as a result of the _policy .being followed by the Rail, 
way Board, ,namel! importing staff from other Railways to superior posts in 
\h(. Qudh B!\d Tirhut Railway,. tLe old employees of tile Oudh and Tirhut 
Railway are deprived from. 'letting promotions and increments? 

- fte . KODOIU'&ble Sir Bclward BenUW1: I presume that by the term "supe-
rior posts" the Honourable Member iii referring to gazetted· posts. Govern· 
ment have not adopted any policy' of importing staff from other railways to·th., 

• 
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Ou.dh. & TirhutBallway. Some mter-railway transfers-hav.e to ~e made occa'. 
sionaJlyin t.be interests of t4e ~i r . i . as a result of which promotions 
.are sometimes retarded or accelerated. ' 

Foo» GBAIN DBl'ABTIIIBNT OJ' OUDa All]) Tma:UT RAILWAY 

80. -Mr. R... 'Gupta: (a) Will the Honourable Member for· Railways 
be pleased to state if it is a fact that the Food Grain· Department of the Oudh 
and Tlrhut Raiiwa'y has not submitted proper acoountsfor an. amount of 
1ts.5,60,OOO? . 

(I» If the answer· to (a) above is in the affirmative, what action have the 
(3overnmenL taken to secure proper accounts? 
(c) Do the Railway Board propose to set up an enquiry into the affai1'8 of 

the ~  Grains Department of the Oudh and Tirhut Railway? 
The Hcmourable Sir J:dwild B,enthaJl: (a) It is not a faet., 
(b) Does not arise. 
, (c) No. 

UNS'l'ARRED QUESTIONS AND ~ 

PBnONDBlUNOBOJ' MU'8i..n1s IN A.oluI ~ J  SBOTIoN;,NoB'l'H WlDSTBBlf 
, RAILWA.Y b . ~  OJTIClD • 

1. Mr. ~ B ... alral: With reference to the reply to unstarred_ ques-
tion No. 22 given on the 80th July, 1948, to ee~e  that the Bailway 
'.Board oonsidered it desirable that no particular community should be han-ii-
(lapped by the preponderance of anyone community in the establishment 
offices' of railways, ~i  the Honourable the ,Railway Member be pleased to 
. sj;&te:. _  ' . 
(a) WhE'ther it is a fact ~ some time ago ~ e  the strength of .the Acme 

li1&tablishment Section in the North Western Railway. Headquarters Office 
was four, it was represented by all communities, namely }duslims, lflndus, 
Sikhs and Christians; , 
(b) Whether it is a fact that .the. present strength of this Section is eight 

of which seven posts a:re held by Muslims and ~ by a Hindu, if so, why; , 
, (c) Whether it is a {act that transfers of members of certain communities 
have been made from the Acme Establishment Section of the North Western 
Railway Headquarters i ~, if so, why; ~ . 
• (d) Whether it is a faot that the m~ Establishment Seotion . deals !.vith 
most important personnel matters and important service  records,· approved 
lists, etc., are III so maihtained in this section; whether it is j)roposed to allow 
relCsonable representation to every community in this Section; if not, why 
. not? . 
The Honourable Sir J:dw&rd Bentball: (a), (b) and (c). The reply is in 

the negative., 
(d) The work referred to is assigned to this secmon and it is important, but 

80 ,is the work of Clerks i ~r i  other seotions of the Establishment Branoh. 
The posting of sta}'f to the various sections is done with regard to tne interests 
·of work and not by communities, the direction concerning the avoidanoe of IJ. 
preponderanoe of anyone community is i~ b e to the Branch as" a whole 
.. nd not to the various sections and b e ~i ~ of the ~r . 

ELIGlBILI'l'Y OJ' GOODS l\I.u,E.BB" ON NOBTH WlDSTJlBN RAILWA.Y J'OB TB.umNo m 
COMMEBCIAL CoURSlD AT WALTON SCHOOL. • ' 

2. IIr. Lalch&Dd !Tavalrai: \ (0.) Will the Honourable Member for Rallways 
be pleasE:d to state whether Goods Markers 011 the North Western Railway 
are eligible for training in mm~r i  course at the Walton School? If so, 
bow many of them were "sent since the 1st April, 1948, and to which ('om· 
munities did they belong? 

(b) Is their llervice 88 Goods Markers considered as oontinuous tor promotiOJI 
in Commercild group posts, on passing thr9ugh the Walton's School? If not, 
"h:f\not? 
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_ (0) What stipend in 'clI'Bh -or by way of free food and othlv' Qoncessions are 
allowed to Uommercial Group e ~ , and are GoodR Markers under r~i · 

iug 88 suoh also entitled to them? If not, WilY' not1 
(d) If the reply to the last portion of ~ ~b e ~e in the ~~ ~i e, . is the • 

period of Goods :Markers' deputation on tralnlDg at the Walton s School COD-
sidered as on duLy? If not, why -not? 
(e) Which other olbsses of staff on deputation f9r training .at the Walt.on's 

School do not lui·ve the period of such deputation treated as on duty? 
The Honourable Sir Edward Benthall: (a) Yes, subject to their satisfying 

the conditions prescribed for admission to such training, Eleven Hindu ;lnd 
one Sikh ~  Markers were sent for training at the Waltoll Training School 
'since 1st April, 19d.· .' ' . 
(b) The reply to the' first part is in the affirmative; ·the second part does 

DO\ arise. . 
(c) Commercial· Group students are paid a stipena of Re. 18 per mensem 

from which a, sum of Rs. 12-8·0 .is e .~  on account of messing charges. 
Goods Markers. while under training are 1\ot entitled ~  any stipend, which it 
paid only ~ apprentices. '. 
(d) The period spent by Goods Markers in training at the Walton TraininK 

Schoc;>l is .treated as. leave due alid ~ ~ on d';ltr. T.bis aspect of the ques-
tion IS bemg reconsidered by the Railway AdmlDlstraholl. 
(e) None. 

Dmmss4l.s lIl'l'C. IN ~ , J  AN» DlDLHI DIVISIONS 01' NOBTB: WlDSTBBJr 
" RAILWAY 

a. Sardar' 811l& .alaJh: WJll the Honourable Member 'for i ~  be 
pleaSeQ to state: - . 
(a) the number of employees '(i) rem,oved from service, and-(ii) dismissed, 

in the ~ re,. Rawalpindi and Delhi Div.isions of the North W-estern Railway 
.during the half year ending the Slst March, 1944; and. 
_ (b) how many.of them appealed, and how many were re-instated in ('ach 
of the three Divisions? 
ae BonOUJi.lQ8Ir Edward .e~  (a) and (b). 1 lay a "statement on 

·the table giving snch of the 1'tlquired information aR, is readily available in 
respect. of subordinate staff only. Information regarding inferior staff is !lot 
readily available and I cannot undertake to collect it under . the prese.lti 
conditioDR. I 

DivWoD. 

.. Lahore • 
Rawal inc1i 
DelhrP . 

Removed from 8ervi08. Diamiued from .rvioe 

No. of .No. qf No. of No. of No. of No. of 
aubordi. staft' who neB who mbotdi· &taft' who 8taif who 
nates appealec:t were nates appealed. were 
removed against reiIwtated diBmiBl8d against reinstated 
from their .. a reault from their al a  • 
lelVioe removal of. appeal erviqe. diami_1 . rnult 

from of appeal 

6 
loB 
36 

" 
IMlrvioe, 

·1 
4 
20 7 

1 
1 

ClmTAIN MBA-SURlDS FOB MAINTlDNANOlD OJ' DlBOIPLINB ON RAILWAYS 

4. Sardar San' SlDp: (6) Will the .Honourable Member ~ Railways be 
pleased to state whether penalty of 'censure'is recogniz!3d on Railways os a 
me~ r~ of maintaining discipline? If so, is the employee called upon to ex· 

~ }11S coftduct. for whiJlh. itifi ~ e  to censure him,· anel is there ,any 
proVlslon . for appeal? If not, why not? • 
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(b>. Where is ~ e entry of 'Uensure' recorded. whether on the personal file 
of the employee, in, a separate register or Marks Uard? -_ 
(0) Is i~ a fact that 011 certain .Railways a systeln of "good, conduct marks" 

has been i ~r e  to deal wiilh cases of l!ldiscipline . and it is recommended 
that instead of ceDduring' an empwyee, marks should be debited? Jias this 
recommendation the effect of abrogation ,)f 'Celllmre'j! 
(d) DOE'3 the 'Good Conduct Marks' system provide for-
(i) obtainiug an explanation; , 
(ii) appeal; and 
(iij) the maximum number of niarks that can be debited at' a time? 
(e) 1£ the reply to all or any portion of (d) above be ~  the negative what 

are: the reai;ons therefor, and what steps are proposed' to be tal(en to remedy 
these defects? 1£ none,why? 
'l'he B.cm.ourable ~ Bdward Benthall: (a) The reply ~ the first part ilt'in 

the affirmallive., As regards, the second part, there is no provisiod for obtaini.ns 
and explanation as the penalty is of a minor character. out the right of appeal 
exists. ,,', 
(b) This is a matter of detailed $dministration on which Gove!'nmen1i bave 

no information. Provision fdr the ehtry of punishmenta in the Sel"Vic. 
Records of employees exists in Chapter XIX of the State Railway General 
_Code. . 
. (c) ThegoodO conduot marb Iystem is.designed to rep'lace fines, _cautions 

and warnings imposed on the subordinate staff and may alsQ be applied 
instead· of imposing the penalty of censure;' but it does not connote. the abro. 
gation of t4is penalty.-, ' :, 
(d) (i) and (ii). The existing rules do not provide speci.fically for b ~i  

an explan.ation or for an appeal but the question of making such provision is 
under consideration. 
(d) (iii) The llonourable Member is referred to the, reply to part (c) of Mr. 

Lalchand Navalrai's Un starred Question No. 18 asked in the 'Legislative 
Assembly on the 22nd e em~r 1942. 
(e) Opportunity for-furnishing an explanation and bmi~ i  an appeal i. 

given when & heavier punishment is called for on a prescribed number c( 
marks being reached, but as I have stated, the question is being further 
considered.: 

PlilIULTY 01' RBLBGA.TION TO JUNIOR SlIIBVICB FOB GUARDS ON NORTH WBSTlIIBW 

RAILWA.Y - - • 

5. Sardar Sant Sbyh: (a) Will the Honourable the Railway Member be 
plea.sed to state whether it is a fact that Guards on the North Western Rail-
way rUIl ~  Conductor, r ~ i  and paBl!enger . i ~  in older of their seniority, the 
junior most Guards runDlng on Goods servIce 'I _  . 
(b) Are permanent Conductor, Mail or Pa.ssenger guards relegated to run 

on pasYetlger or goo9s service, respectively, asa measure of penalty? 
(c) If the. reply to (b) above be in the ~rm i e, is such a course author-. 

ilied· by the State Railway Establishment Code issued by the Governor Gen-
'eral in COllllcil? If so, will the Honourable Member please refer to the speci-
fic provision thereof? If no such provision exi!l.ts, under what r ~ is ~  ... 
ponalt.y inflicted on employees? • _ . , 
(d) Is it 1\ mct that an employee so relegated to lower link of running ser-

vice is '1ubjected to a 'reduction in his wages by reduced mileage allowance? ' 
(e) If the reply ttl (d) above be in the affirmative, is such 8 course covered 

by the ~r i i  of rule 1702(S) of the State Railway EstablishmenJ; Code, 
Volume 1 in regard to stoPP'!.S'8 or reduction of mileage allowance? If not how 
1& then the penalty referred to in (8) above classed?' , 

'I'Ile' BoDourable SJr Kdward BantbaU: (a) Yes, with due re ~ to i~ 
ability. and' the exigencies of the service. 
(b) -anei (c) .. Transfers are' made as occasion demands, .nd there ill 

'6othing in th!, rules to resttict such action being taken. 
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(d) There may' ,aometbnea be a reduct.ion, of running allowance actually 
earned but.. there is none in the rate of his basic payor rate of runDiuI' 
allowance. .. ' ". 
(e) Yes because thete is no question of a f4le in such cases. 

OllUSSION OF :MEDICAL EXAJlINATION FIGUBJIIS Jl'B,OH N.&B.B.ATIVB RuOBT ON NOBm 
,  , WESTERN lUu,WAY. • 

6. Sardar Set SiDCh: ' .. Will the Honourable Member for Railways be 

, e e~ to ",tate; .  ' ., 
, (ar whether it' is a fact that figures. of N  . employe?s medic",Uy e~m ~  
on each Division of the North Western RaIlway, e. ~ (n) those who faIled 10 
their cl&si< -of employment etc., were included in the N.arrative Report of the 
Railway during the years 1988-39 and 1939-40; " 
(b) whE'ther it is e. fact that this i rm ~  was entirely omitted from 

thEl ;eport fol' the year 1941-42; if so, why; '. ' 
(c) whether it is also a .fact :that the. rr i ~ . e ~ for the year 19,42-43, 

published in March last, gives l!lfOrmatlOn.only m regard to .. t?e b~r ~ (1) 
oandidates, und (ii) cnwloyees whose physlcal fitness ~ ~ e ~ .  
were cl,lrried out; if so, why figures of failures to pass ,m the same or lower 
,grade of appointment were not included as before; and, ,  . 
_ ,(d) whether ii is proposed to issue instructions to the North WesteJ,'n RaIl-
way to adopl. a uniform policy of giving the number of . candidates lIud 
: ~m ee  medically examined and the number of failures permanent or 
otherwise; if not, why not? 
The r~b e Sir Edward Bentl4&ll: ~, e . , 
(b) The informl,ltion was omitted from the Annual Report for the year 1941-

42, oS the whole RePort waa cut down due to the impera.tive necessity to ! 
economise paper. • . 
(c) The reply to the first part is in the affirmative. The inclusion of th. 

information referred to in tqe second part was not considered essential. 
(d) No. Because of the reasons mentioned in my reply to part (b) abov13. 

I may, however, inform the Honourable Member that when the need for-'GCO-
nornyin paper is over, the question ~ insertion of the informati,9n now 
<)mitted from the Annual Repon of the North Western Railway will be 
considered. 

8trJ.>PLY OF LTIONS AT CONCESSION RATES TO 'FAMILY MEMBIIBS OF RAILWAY' 

EKPLOYlIIES BE SIDING ELSEWRElIJII. 
7. Sardar Sant Singh: (Ii) \Vill the Honourable Member for Railways ,be 

pleased to staie whether ihe- e!~ ,,;i  nf eheap rndons ou Iudian RaihVlYs 
il:i allowed to an employee for his ft'mily membors if thE!Y resid.e at a plnce other 
thun the sta.tion" of the employee's employment? If not, why not? ' 
(b) If the reply to (a) Above be in.the nffirmative, how is the supply arranged? 
The .. Honourable Sir Edward Benthall: (a) Discretion is left to the Railwuy 

~i~i r ~  in this respect, though ordina.rily an employee's family must 
be ~  WIth and solely dependent on the employee to qualify for grain shop 
conceSSlonp-, 
(b) By the issue of aeparate, family ration cards.' 

SUPPLY OJ!' ONIONS AND POTATOlaS AT ClmAP RAus TO NOBTH: ~ mr RAiLWAY 

• EIrIPLoYDIB. 
8. SAldar Sant Smp: (a) Will the Honourable Member for Railways be 

plflased to st!1te whether the employees on the North Western Railway Ilre 
being tmpplied 'with onions nnd potatoes at cheap rates? If so, is the supply 
cOllfined to some selected centres or is it given on all stations on the ·~ · 

Wester.!! Railway? ." ' 
(b) If the supply is confined to some selected centres, why are other statiollR 

~ ri e  of the concession? What steps do Government propose to take to 
'make the eoncession of cheap sup"lieos universal? If not, why not'? 
'!'be Hcmoarabll •  U .... Bt8CluIII: (0.) Yes-at 19 centres. 
(b) The 8uppb' i. being eXtended to other antres as lIOOp a. procuremcm. 

'arrangement. can ·be aoDlpleted. The latlt.er pt\J't doeBno .riae. 
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'. CoLLllOTION 01' Pu.GBlJUGJI TAX BY RAILWAYS AT OBB'rA.IN STATIONS. 

9. lIr .•.•. Gupta: Will the Honourable Member for Railways bit 
:pleased to lay ~ e the House a statement showing the yearly collection of 
pilgrimage tax by the Itailways in the last three years, in (lola Gokarannath, 
.1:)01'on, Lahllrmandighat, Muttra, Benares, Ajodhya and Allahabad, on all' the 
Railway lines operating on these stations? . 
'!'Iw-llcmourable Sir EdWard BenthaU: The information asked for is no' 

readily available and its collection would involve an amount of time and labour 
that would not be justifiable in war time. 

SltOTlON 42 OF INDIAN RAILWAYS Am AIm DlIJ1i:NOB OF INDIA. RULE 34. 
10. JIr. lluhammad.AIhar Ali: Will the H.onoura-ble Member for Railwo.Y& 

~ e ~ e if it is a fact t.hat since '.1.939 Section 42 of -the Indian Railway .. 
Act, lsg0, hus been made subject to nule 34 of the Defence of India Act Rules? 
If not, what is the fact? . 
The B.oIlourable Sir Edward Bent.h&ll: No. I ~ unable to see any l'OIi-

nection between section 42 of the Indian Railways A6t, 1800, and rule 34 of 
the Defence of Inilia Rules. -. 

OOJOroNlOATION OF ~  RBGaDING MOVIIMIINTS OF COMliODlTIBS TO RAILWAY 
.  - "  • STAl1'F. 

11. Mr. KU!LI!1mlCl AIbar All: Will iihe 'Honourable Member for Itailway .. 
please state if it is a fact that orders under the Defence.of India Act· Ruit!( 
issued either by the Central Government or by the -Provincial Governments or 
by a subordinate authority to them regarding. movements of commodities by 
rails are communicated to the, Railwll'y Staff at stations through thtl Railway 
4dministrations? H not, what c;:hlUmel ispl'escribed for such communications? 
If not, why b~  . 
'l'b.e lloDourable .sir .dward Bentha.U: Orders issued under Rule 81(2) ~ 

of the Defence of India Rules .affecting the movement or transport of c"Ommo-
dities are in the ordinary course communicated direct to Huilwo.y staff at 
stations and not necessarily through the head of the Railway Agministration 
concerned, as the Rule does not specify any particular channel of communi-
cation.' On the othe.r hand orders under RlIle 8llA nrc, in accordaDll'El with 
the speCific provision of the Rule to this effect, issued to the heads' of the 
Railwav Administration concerned, 'Who convey them to the statAn staff con-
cerned: through the normal channels of established procedure. 

, 
.Qll'ANTlTY OF WHIlAT, BTO. 'l'BANSPORTED OVBB OBBTAIN SBOTIONS OF ~  

12. lIr. X"blLJDmad A.lh&r All: Will'the Honourabie Member for Railways 
please state: . 
(a) the quantity of wheat, sugar, gur and other foodstuffs, "respectively, 

t.rl1nsported by rail during the years ~ , 1942, ~  uud to date. of ~! 
sAparately, from each' station on the Shahdara (Delhi) Saharanpur Light .Rail-
way to stations on the East Indian and North Western Railways viri Delhi 
Shahdara and via Sahnranpur, respectively; 
(b) the quantity of ~ e , sugar, gur and other foodstuffs, respectively, 

'trnnsported by ,ail during the years 1941, 1942 ,1943 and to date of 1944, 
separately, from each station on the section bet-.en Delhi and Ambala of the 
North Westorn Railway to stations in the United Provinces of Agra. and Oudh 
and in Bengal, z:espectively; unu 
(c) .the reasons for th .. decrense or increase,. if any, in the traffic of those 

comlllodities from those t'tnt·ions dllrinJ:r those periods? -
The Honourable Slr Edward BenthaJU The informa.tion is not available 

and its collection will entail an e;cpenditure of time and labour incommen-
surate with the results to be. obtained. 
R.STBImION ON MOVlDUlNT OF SODA ASH AIm 8.1.JJ'- DIPOS.D:By RlIOIONAL 

CoNTBOLLBB OJ' PBIO:&lTlll8, LAHOBB 

18. Xr. Kuh&mma4 Ashar All: Will the Honourable Member for Railways 
please state !f it is a fllct that movement by ~i  of Soda Ash and Saiji 
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(Fuller's Earth) ~  been restricted by the ~e i  Controller of Priorities, 
Lahore? 
The Bouoarabh S11' Edward Bent.hall:. H is a fact that the Regional Con-

troller of Railway Priorities, Lahore, has imposed a distance restriction of 200 
miles on Fuller's Earth from all stations on the ~ r  Western Railway. 
No similar restriction has been placed on movements q£ Soda Ash. 

cOMKODlTllIIS :aESTBIOTJDD BY CONTROLLERS OF PluOBITIBS FOB MOVDIlDNT BY 
.. R.uLWAY. 

~ Ilr. Muhammad. AU&r Ali: Will the Honourable Member for War Trans-
port please lay on. the table u 'statement ~ commodities. re r.i ~  ~  .~. e 
Controllers of Prionties for movement by rall, together WIth the JustIficatIon 
of their movements by road? • 
'l'he BODOUl'able. SIr J:dw&rd Benthall: Many of the restrictions imposed 

are for short periods only depending upon the operating situation, and 'lny 
list prepared on the basis of present re~ ~ i  would be of i~ e value. The 
preparation of a statement of all restrICtIOns that have been Imposed would 
involve an expenditure of time and labour which I do not cOD'Sider to be 
justified. . .. . 
Restrictions on movement of goods are Imposed to ehmmate unnecessary 

and wasteful movements as well as to divert goods to roads, rivers or the SCB. 
Short distance restrictions on movements by rail have been imposed' in many 
~ e  where such movements can be adequately made by road transI>ort. 

ROLLING BTOOK OF RAILWAYS. 

15. lIr. Mubammad Ashar Ali: Will the Honourable Member for Railways 
please lay on the table a statement of the Rolling Stock of each Railway as 
it stood 011 the 21st October, 1944" showing inter alia:-
(i) the number 'of wagons, carriages and locomotives, separately, in use on 

that date for War trllffic; 
(ii) the number of wagons, carriages and locomotives, separately, in use on 

. that date for ·civil traffic; ~ 

(iii) the number of wagons, carriages lind locomotives, separately, under 
repnirs on that date; and 
(iv) t.he tottl.l number of wagons, carriages and locomotives, separately, 

belonging to those railways On that date? 
'l'he Jlonourable .Sir Edward Benthall: The information asked for by the 

Honourable Member is not readily available and it is not considered that thG .~ 
effort necessary to obtain it will be justified by the results. 

PRomBITIoN AGAINST PROVINOIAL GOVERNMBNT'S PRIORITY OVER PuBLIO, 

16. Mr. Muhammad Ashar Ali: Will the Honourable Member for Railwavs 
please state if it is a fuct that a Provincial Government is prohibited under 
section 42 of the Indifln Railways Act, 1890, from receiving any preferenre 
~r the general public? If not, what is the fact? 
The Jlonourable Sir Edward Benthall: Presumably the Honourable Member 

is' referring to section 42A 0'£ the Indian Railways' Act, 1800. This section 
prohihits a railway administration from giving any undue· or unreasonable 
preference to .any er ~  ~ railway administration or to any description of '. 
tt:'ffi?, or subject any person or railway administration or any particular des-
crlpbon of traffic to any undue or unreo,sonable re i ~ or disadvantage in 
Bny respect whatsoever. 

INOOMPBTBNOY OF PBoVINOIAL GOvEmmENTS TO BXERCISE OONTROL OVER ADMINIS. 
. TRATION OJ' FEDERAL RAILWAYS .• 

17. Mr. Muhammad Ashar Ali: Will the Honourable Me.mber for Hailwll.Ys 
please state if it is a fact that a Provincial Government has no control ove1" 
tho working (both transport and commercial) of the staff. !lnd the mi i~. 
tration of Federal Railwayli. and' they are not permitted to issue any order 
~ mer  or special) to BUy or all Federal Railways direct except through the-
Central Gov(,1'Ilment? If n'bt, what is the fact? 
The .Bononrable Sir Edward Benthall: It is correct that Provincial Gov-

ernment;; hRY6 no ~  over the working of the staff and the· ad!"ligistrn.tion 



36 LEGISLATIVE ASSEMBLY .[lST Noy. 1944 

. of 'Federal Railways and are, therefore, not empowered to iSsue any orders to 
sucb Railways on matters affecting "such control. 

BENBJ'IT OJ' Dl!IAlI.NESS :Au.oWANOlII TO RAILWAY EMPLOYEES IN OLD AND RIilVISlilD 
SOALBS OJ' PAY . 

.. ·18. lit. Kubammad ABar .Ali: Will the Honourable Member for Railways 
please state if he is aware that the order sanctioning 10 per cent. of pay subjecll 
to a minimum of the existing scnle of dearuess. allowance is of no be ~ i  t.o 
_ .. Don-gazetted staff on tbe revised (1934) scales of pay and also to staff ~ 

. pay is below Rs. 40? What is the fact and e:-.-ttlut of benefit to an employee of 
the same class in the old and revised seales, sepurately? . '.. . 

- • 'l'he Honourable Sir Bdwa.rd Benthall: The benefit· to an employee on the 
·old or rcviFl'cd' scaleF; of pay is· illentical, VIZ. 10 per c,!nt of his pay subject 
to certain minima, for those drawing up to add more than Rs. 40 a mont.h 
. respectively. I may add that there are mallY employees on the revised scales 
.of pay in the latter category. The' dearness allowance rate for aH· staff draw-
ing up to Rs. 40 a month remains the same as before the order referred to 
was issue4, but it must be remembered that they along with others are 
receiving additional benefits through the Railway Grain fi3hops. 

hoSEOUTIONS Oll' RAILWAY STUI' UNDO SEOTIONS 353 AND 332, I. P. 'C. BY RAIL-
. . WAY POLIOE, AlIBALA. 
19. JIll. Muhammad Alhar .Ali: Will the Honourable Member for Railway. 

please lay a statement of the staff prosecuted by the Government' HaiIwa,Y 
Police, Ambala oll.the North Western Railway under Sections 353 and 332 of the 
lndiltn. 11enal Code during 1944 to date, and state inter alia the result of the 
departmental enquiries held before the permission to arrest those staff wac; 
given by the Divisional Superintendent, Delhi Division, North Western Rail; 
way? If no enquiries were conducted, whnt arc the reasons therefor? 

'l'he-BonourableSir Edward Benthall: So far as information is ~e i  
available, there has been only one recent case, which took place in August, 
1944, in which a Railway employee wasa.rrested by the Government Railway 
Police, Ambala. He was immediately released on hail. No pennission was 
asked for from the Divisional Superintendent, Delhi Division, North. Western 
Railway, and no enquiry was made by him. • 

STATEMENTS LAID ON THE TABLE. 
1  -

'Information promised in reply to Starred Que8tion No, 46',a8ked by Mr. N. M • 
.T08hi on the 9th NO'IJember, 1948 

INDIAN SB.6.KElf ENQAQBD ON ~ UNITBD KmGDOJI RBOISTJlBED SlID'S, JITC. 

Part ~ . Number oJ IMiGn e ~  en1a.ged on U. K. regWIt;red Bhip,t :plying on 
(,) the ooastal trade ofIndia. .' ., '. .  .  •  •  • 6,004, 
(U) the overseas trade of India .  . .' .  .  .  .  . 1,113601 

.~ re (b). Number oj 1MiG" B_ engaged on BhipB oj otAer memberB oj e1ae Untied NaIionB: 

1. Norwegian 
-2. Dufloh 
3. Danish . 
4. RU88ian . 
6. Panam .... j .... 
'6. Greek' • 
1; Yugoelav , 
'8. American . 
9, Frenoh . 
10. Hong K0lla· 
11. Egyptian • 
n.Sbangbai 
11. Poli.h 

Nationality of ship!!. - Number. of 
.. . Indian. seamen 

'. 

2,886 
2,2211 
46 
11 
466 
179 
22 
3 
6 
18 
10 
4 

2119 
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8TATBIIBNTIJ. LAID ON THE TABLE :17 

Inlormation'p,romiBea in reply to Unsta1'1'ed Question No.4. aBk6d by },f,. K. O. 
'.' Neogy. on the 9th No.vember. 1948 -

SUPPLY OF' FOODGRAlNB TO EMPLOYP:ER OF TilE DEPARTMENT OF COMMERCE ANI) 

INDU8TBIBS AND CIVIL'SUPPLIES IN BENGAL AT CONCESSION RATES 

(a), ,(b) and (c). The Honourable Member is referred to the reply given on the Gth: 
NC"ember, 1\143, to unstaPl"e,d questiC'll No.6. addl.lessed bo the Honourable the Food Member., 

Information promi8ed ill repl!! to ,~ re  Que8tioll No. 28. 08hed by JL. 
Muhammad A"har Ali, on the 12th November, 1948 

RUI,ES FOR OCCVPATION OF RAILWAY QUARTERS AND BUNGALOWS BY Sl'BOnDIXATK 

'. STAPF ON OUDH AND TmHUT RAILWAY'" 

The ataff are gov,'.!rne'd by ~ e &i1way Rules which 're'quire ~  relit should he so-
I alseued that tliere is, a tt1tUnl of not leas than 4 per cent. of the capital cost of buildings 
" excluding the cost of lan:d. Reassessment of rent under the l"ul'.!8. however. required tim& 
, but is expected to be completed, before the e'nd of 1944. 'Rent is, in ~ meantime, rllCovercd 
&8 previpusly as.hued under the, Companies' r ~r! on a basis of ~ ~r .~  of tho c<'\pitnl 
coat of bllilding. and 11 per cent: !In the cost of internal electric wiring Itnd e e ri,~ fit,tings . 

• 
IlI/ormrrtion C ~  in reply to pm·i (a) of StaTTed Q1J!!lItion No. 132. aRked h!l' 

, Bardar Ma,ngal Singh. on tho 13tlLNovemb01:. 1943 

DEATHR IN BENGAl. 

No. oC doath. in the month. oC 

Yf'ar' < August 
~ , 

September 

151.126 17i,7lS5 

r In/ormation promi8ed in reply to partB (d),1e) and (1) 0/. StaTTed 
258, a8ked hy Mr. K. C. Neogy. on. the 17th November, 

()PBRATIONS OF THE "GRow MORE FOOD" CAMPAIGN 

October 

286.574 

Question No. 
1948 ' 

o. (d) An enquiry was made from the .~r me  of Bengal who have intimated that in 
certain areas BOrne' cultivators 'diaposed of their cattle and. in BOrne" casell their 
agricultural implelLente for their maintenance. With a -view to rehabilitating, 
the e .i~ r . the Provincial emme ~ have advanced loan 1 to enable them to purchase 
cattle and AI'£ making arrangl"m'.!Dtl wit,h the neighbouring provinces for facilities for the 
'import of cattle to' Bengal. The J>rovincial Government have ",180 under coniiderr.t.ion a 
Bcheme for the supply of iron' and steel necessary for manufacturing an'd, supplying agrical·, 
tursl implem'!nta to the Agriculturists. 

e~ and (f). Yl"s. As '" ,re8Jl1t of the distress some cultivators BOld t.heir laneis to maintain 
themlll!h'eB and their familiei. The transactions took place mainly in 1943. Full c1etails al'8' 
not available. The Provincial 'Govo'!rnment propose to undertake rtf1 enquiry to get an idea 
of the extent such tranafers in t.he areas moat affected. They have promulgated an Ordiao 

aDOe to enable the transferMI to -get back their lands and are undertaking legta' lat.ion in the 
matter. .' , 

In/ormation promised in reply to' paTts (d) and (e) of StaTTH Que.tion, No.1. 
a8ked by .Mr, Akhil Chandra, Datta. on tho 7th Febniary, 1944 

QUININB POSITION 

Import. of quinine .ale. into Bri.,,'" India-
11142043 .•....•.......... , ... , ......•..... , .40,298 lh •. 
-1943-44 (f\.rat seven month.) ...... l.604 lbl. 
Later illfol"DUltiOli DDt available. 

Inform,ation promi.ed in reply to part (a) of. StaTTed Que.tion No. 18. GIlead 
by MT. K. O. Neogy, on "h. 7th F,lwuaf7/, IM4 

STARVATIOlf DMTRI nr BOGAL 

(a) A. ~J i.. ....... gi'ring dilltrictwile i{uret of total mortality duri... lhe 
lear 1843 aad tIM averap for ITeYtllrs ending 1948, UI placed on the &able of the 1I0UM. 
~ .. !zCII!'I in the I800IId half of 11M3, can b, aUnDuted to the abnormal condltioaa prevailiDtr 
.. t_t time. ~ 

," 
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8..,."..", ,howing ToIGZ deGIAB.in ~ dYlricll 0/ BmgGl citwing 1M "uw . .JQ43 (JantMM'1J-JUM aM 

July-Dec.mber) CH eompared with 1M corruponding Otlerogt! lor ftw "ear, (1938·42.) , 

J...nuary..,-June July-December 

Average 1943 Difference Average 1943 Difference 
(1938.42) (1938·42') 

1. Buniwan 18,619 16,558 -3,061 ,~ 31,909 +11,260 
2. Birbhum 12,216 10,060 -2,166 13,003 30,429 +17,426 
3.'Bankura 12,669 10,830 -1,839 14,206 29,340 +16,135 
4. J4idnapur 27,611 27,128 -388 29,345 62,788 +33,393 
~. Hoogbly 11,285 9,010 --2,275 12,1144 18,485 +6,941 
6. Howrah ~, ~ 10,197 -172 9,861 24,477 +14,628 
7. 24.Parganaa 24,479 28,297 -1,182 26,021 63,883 +38,882 
8. CalO1ltta . 16,716 ,18,420 -3,298 •. 111,884 38,848 +28,164 
9. Nadia 19,242 19,386 +144 28,341 68,293 +34,962 
10. Murahidabad 1l!,123 14,816 --307 ·17,992 60,267 +32,266 
1I. J IIII80re 19,651 18,251 -1,400 23,485 82,167 +8,682 
12. Khulna 14,066 17,573 +3,507 18,062 26,153 +8,1.01 
13. Rajahahi' .. 18,012 18,994 +982 ' 20,042 35,747 +15,705 
14. Dinajpur • 20,076 18,264 -1,812 ' 18,947 23,281 +4,314 
16. Jal . 13,491 14,230 +739 15,31!4 ,24,082 .:n8,878 
16. Dar= " 5,250 4,961 +289 ~  6,297 +1,032-
17. Rangpur 31,630 36,881 +4,361 40,267 76,687 +35,42.0 
18. ~C 10,979 11,162 +184 14,034 '22,230 +8,2.06 
19. Pa 19,687 16,488 -3,109 21,739 37,171 +15,432 
"20. ~  8,207 4,928 -3,279 7,520 11,239 +8,719 
II. Dacca 87,706 36,307 -2,398 41,226 113,616 +72,390 
22. Mymensingh 64,870 59,587 +4,717 68,311 120,893 +62,682 
28. Faridpur " ,30,434 26,794 -3,604 36.824 I 73,328 +27,504 
14. Bakarganj • 33,597 36,910 +3,333 34,146 62,260 +28,116 
26/ Chittagong . 23.687 32,759 +9,072 23,528 71,567 _. +48,.039 
26. Noakhali . 17,421 23,793 +6,372 19,562 48,637 +29,.085 
27. Tippera 32,.048 39,821' +7,773 37,fi7 111,34.0 +74,243 

T.otal 558,81i0 1i69,426 + 1.0,676 626,063 i,304,328 + 678,27.0 

Information promi8ed in reply to Un8t'arred ·Qu.estio1ll 'No. s9, a8ked by Mr. 
Lalchand Navalrai, on the 9th Fe brua"'1l , 1944 

OVERSEAS BUSINESS SEctiRED BY NORTH WESTERN RAILWAY THROUGH CERTAIN 
, C~  

(a) The value of oversea8 bU8iness aecured by the North W.estern Railway thl'ough the. 
undel·.noted 'Agencies" during 1942·43 is indicated against each-

(i) Messrs. Thomas Cook & Bona (8 offices) ... Ra. 2,62,907. 
(ii) Mt:8ars. Cox &. Kings (2 offices)' ... .... ... ... Rs. 30.\190. 
(iii) Messrs. V,ensimal Bassarmal &. Brothers (2 ofllces)... ... Ra. . 1,658. 

Records for 1940·41 and 1941·42 have since .been destroyed and it is, therefore, not. poeaible 
to 'give the required i ~ i  for these years. .  .  . 
(b) alld (c).. InVElstigatlooB have rev.ealed that certalll Tourist AgenCiel ~ been charg· 

ing the higher rate of commission an traffic which WH. not genuine ~r e  ~ i , 3,JId the 
matter has been taken up with them. Steps are also bemg taken to reVIse the InstructiOns 00 
the subject to prevent a recurrence. 

, 
Information promi8ed in reply to Mr. Hoo8einbkoy A. Lalljee'B ~eme r  

• Question ~ Starred Question No. 79, aBked by Mr. K. O. Neogy, on the; lOth 
February, 1944. "  • 

STOCKS BELEASED FROM ARMY RESBRVES FOR CIVILIANS IN BENGAL 

In 1942, its was arranged to import certain quantitillll of wheat from Australia specifically 
for the Defence Ser\·icel. That hal now been changed and imports are arranged on the 
basis of the all India supply position which takelt account of both Civil and Defence demand •. . ; 
Information promised i1ll repLy to Bupplemen'l;arie8 to I::Jta'l'r'ed QUBtion No. 115, 

, asked by 8Q.rdar Mangal Singh, on the 16th Februaf'!l. 1944 

PRIeD AT WHIOH WHBAT IS' PUROHAB,B,D IN THE PUNJAB AND SOLD IN BBNGAL 
Aotion' taken, on the report of the Br&UDch-Cooke Committee baa hieD 01ltliDed in a 

I'lIIIblutlon publiahed in t.he e~e of India, dated t.he ~ July. 1944. A copy of the 
ftIOlution i. placed" on the table of the Bo ..... 

• 
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39 
(Joller_ent of India, De'Jltl'rtment of Food, Rerolution Ntr. /<'. 1!) (l).Stey. j43, . ~  DelAi, 

• tAe 26tA J vIy, 1944 . 

A Committee of Inquiry ('onllist.in'g of (1) the Honourable Mr. Justice H: n. L. Bralln,l, 
Bar.·at-Law, Regional Commissioner (Food) Eastern Region, and (2) Mr. A. L. Cooke, Chief 
{:ost Accounts Officer, Supply" Finance Department, was appointed by the Government of 
India by their Resolution No. F. 10 (l}-Secy. /43, of ~ 2nd November, 1943, with the 
following terms of reference :-
(I) To enquire :- • , 
(a) Whether the profit accruing 'to the flour mills from the production and sale at the 

ex·mill statutory prices of wheat .products !'lade from ~ e.  p1;lrchased from the e~. 
ment of Bengal is reuonable, hav1I1g regard to Buch varmtlons 111 output and other condl' 
tiona al may from time to time arise and. if not, what adjustment ought to b.O! ,p1ade so all 
to secure a rel\1IOnabl. rate of profit in the interest of the Public and all parties concerned. 
(b) Whethel' the profit accruing to r.9tailers in the sale at the ltatutory retail prices of 

wheat productl purchased from the mills is reasonable.. 
(II) To make recommendat.ion. al to the proportioDB in which atta, Aour and bran should 

be produced by thE' mille in Calcutta. out of wheat bought from Governmellt,and the 
r.eapective pl'icea at which they should be sold t.o the public. 
The Committee 'submitted ,its report on the 30th December, 1943, and made the following 
recommendationa :-

(i) For a ~ri  of 12 months from the 1st January, 1944, t.he Bengal Gqyemment 8hoUld 
[8ubj.eet to (Ii) below] Bell wheat to its millel'll at Re. 10-7·0 a maund. 
(ii) The sale price recommended should be reviewed again at the expiration of three 

or six months from January, 1944, in order that any adjustments nece88ary might he Dlade, 
having regard hoth \0 the experience of the er~e i  period and to any further proftt. 
or losses on the part of the Bl!ngal Government prior to th .. 1at of January, 1944, which might 
then be assellsable. • 
'(iii) A grinding ,-barge of O-S·!) a maund should be allowed. On the aBll1mption of 

80 per cent. employment of full milling capaoity, . this mould yield a profit return to the 
Mill. of 0-2'() a maund. In addition, the millers should M allowed an additioll/ll RI. 1·4'() 
Per 100 maundl! for contingencies and by 'way of a further profit. On this buil t.he mt 
yield to the mills, lubjel"t to the Managmg Agent's commission and taution, ahould b. on 
the basis of approximately a, nett 10 per· cent. upon the capital B1tima,ied to be employed , 
by thcm in their milling operationl. '. 
(iv) The profits previoully allowed to retailers of Re. 2 a maund were eXceI.iv.. A 

uniform ~ e for both flour and atta to retailers of Re. 1 a maund to cover proviaion of 
paper bags alld 1111 other coata. charges and expCIIII'!II, including any conuniuion payable to 
.he Calcutta Flour Dealers ABlociation should be sufficient. 
(v) The following proportion of extraction for each 100 maundl of wheat supplied to 

.iDa ~  hi! adopted : 
(a) Flour-20 maunda. 
(b) Atta--69 maunds., 
(e) Bran-l0 maunda. 

The lI,llinrr ptice of wheat of Rs. 10·1·0 a, mabd recommt'llded by the Committee took 
into IIccount 1\ 8um of 109 lakh of rupeea which the Committee on the material before it 
considered to he the minimum nett lurplul, .. the date of the Committee'. report, in the 
hands of the Bengal Government as a result of ita put traDlaCtitlns in wheat, this sum 
being calculated as follows :-

• <a) Profit 88 at BlBt ~  1943 on . wheat already 8DDounoed 
by the 'Bengal GOVBrzunant •  •  .  •  .  • 

• (b) Profif on wheat prodUQta· up to Slst Auquat 1948 already 
announoed by the Bengal Uo9ernment .  •  .  . 

(c) Credit of As. 11 per DId. on 11' 78 lakha mdI. Punjab wheat 
eupplied under the • Pool Boheme '. .  •  . •• 

(d) Profit on 26.866 toni Auatralian Wheat imported atRe. 7.15.0 
, per maund and aold at RI. 12·12.0 per maund. •  • 

(8) Profit on 21,144 tons ~r Ji  Wh_ imported at •• 7-15.0 
per mllund whioh will be..aold ali Re. 10.7.'0 per maund • 

(f) Profit on 7,901 tons Flour imported at Ra. 8-4.0 and aold ali 
Re. 19 per Maund, leu ooat of ~  to diakiota of Beagal 
at annae 12 per maund. • -. .  .  •  • 

• (I) Profit on Wheat Produot. ieoeived from other provUao. 
•  • from 1st September 1948 to lIOth November 19'8 •  • 
(h) Profit OD. wheat produotII reoeiftd from other pI'OviDoee, in. 
Deo.nber •  •  • .' •  • .'. . 

ToWProat· • 
(i) Loes on ~.  tona U. P. Wheat PurobMed at Ba. 18-10.0' 
, per maund and BOld at RII. IJ.IJ-O per m&UD4. • .' 

lAM 1IancUiag Gharila I1IId Genen.l ~ 

RI. iI1. Jakhs. 
38'44 

6'32 

8'06 

88'26 

18'00 

,1'80 

10'00 

.'711 

189·13 

24'4. 
iU'71 
11'71 
----
109'00 

' . 



LBGISLATIVE ASSBMBLY LIST Nov. 1944 

r i ~ to the Committee this estimated nett surplus arose mainly because, owing to th., 
mwiipliclty of the sources from whicH impori.ll of wheat were received and the circumstance 
that the price of the ~ ri  impbrts made from different sources often remained undetermined 
until long after the dates of the imports, it was always a matter of difficulty for th. 
Bengal e m~  to arrive 3t a tnle average selling price .for its aggregate imports of 
wheat. ~ , 
3, The Committee rurther reported that theil' examinntion of the figures which were 

freely placed at ~r disposal by some of ~e principal milling concerns in Calcutta for 
the period .January to December, 1943, inclusive indicated that profits to the millers during 

i~ period had been abnonna,lly high, The Committee mad,e it ~ r that thei:-lin ding in 
this reAped was not in any way disputed by the millers and as recorded in the succeeding 
paragraph, adjustments are being-made with their consent, ~ , .. 
4, The Government of Bengal who were asked for their views on t\tr recommendatiom 1)£ 

the Committee have stated that, although they . .do not accept in their entirety· the data 011 
which the Committee's recommendations are based, they are in general agreement with e~e 

recommendations and have already-implemented all of them. With reference to the Com-
mittee's obsel"\'ations regl\l'ding the profits made hy the mills in. ~, the Government of 
Bengal hAve informed the ~r me  of India that the three largp. groups of mills, who. 
were approached by them, have agreed to a refund of 0-4·0 per maund on -the total quantity 
, of wheat actually milled between the 1st· July and 31st December, 1943, The smallet· mills 
are also being approached and the Government of Bengal propo" to hold the amount recover· 
ed ill deposit and ~ take it into account in adjnsting future prices. • , 
5; The Government of India have examined the Committee's report and accept, itll 

recommendationll, .which have already. been put into effect by the, Government of Bengal. 
The Government of India also wish to express their thanks .;, the memq,rs of the Committee 
for their labour/l'incarrying out,tlie .';lnqulry entrusted to them and the commendable prompti. 
tude with which their report' waB"Bubmitted. _ ~ 

Ordered thllt the Resolution be published in the Gazette of India for general information. 
- ,-R. H, HUTCHINGS, 

Stcretmy to the G01)P-rnment .01 [fIIllia. 

Information promi8ed in teply to Starred Que8tion No. 137, alilced by Mr. K. a. 
Neogy, on the 2111t February, 1944 ' 

AMERICAN ORnER FOR HESSIAN OF JUNE, 1943 
Prieu oj JuN rcIID oM JuM McmuJlMJItWe ,., 0.,,", cd 1M end oj 10M moNA 

Mill Quality Fints per 400 1b.1. bale (Jute raw) 

al per A. M. Mair &; Oo.'s quotation list.. 

19.8-
June 
,july • 
August 
September 
October 
November 
Deoember 

19"-
JanTJlllr7 
February 

.. Maroh 
A '1 :&; 

.' 

...... . 

Rs . .6.. P. 
90 0 0 
88 0 0 
76 0  0 
80 0  0 
75 0  0 
79 0' 0 
76 0 0 

M 0 0 
M 0 0 
88 0 0 

" 0 0 1111 0 0 

Jute ~ .•• 
4UI8 Oz. B. 'J.'WlllS 
per 100 ydB. per 100 bags 

&II per Perman &; Hynd'B quotation 
. list 

Re . .6.. p, RI . .6.. 1'. 
10 2 0 65 S 0 
206 0 64 0 0 
20 14 0 6lt 6  0 
21 2 0 67 0 0 
21 10 0 67 12 0 
21.2 0 86 8.0 
21 I 0 67 2 () 

~ 

21 8  0 67 0 0 
n 10 0 67 12 0 
t1 10 0 67 12 () 
2t I 0 66 12 0 
2t , 0 66 It 0 
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-d LEGISLATIVE ASSEMBLY [1ST Nov, 1944 
Information P"'9milHld in reply to Bta.rred e~ i  NO.B. 150; 15land 152 k~  

by Mr, Muhammad Azhar Ali, on the 21st February, 1944. . 
RECRUITMENT OJ' LOWEST GRADE J ~  IN GOVEBNIrlENT OF INDJA PUSSES 
No. 150 (a). Y ... 
(b) Yea. A .tatement is plat'.ed on t.be table. 
(c) A .. Oalcutta [Jrc88.·· . 
(il Nil. . 
(h) Nil. 
(ih) Nil. 
B. New Delri Prell8. 
(i) 67. 
(ii) Nil. 
(iii) Nil. 
C. Simla Pre ••. 
(i) 5. 
(ii) 3. 
(iii) Nil. 

Btateme11t ""Ofoi1l.9 tAe ,tamtll and detail" oj file ("(/lirlidat'8 who qvd.ilicd a. readar. in tAe 
GOllflmm .. nt oj Tn Ilia ~e. in the 1936· ezmnination. 

<Calcutta 

:New Delhi 

:Simla. 

Name 

.. Mr. Z. A. Qureehi • 
Mr. Sukhdev Singh 
Mr. R. C. LaWraD08 
Mr. K. B. Lal 
Mr.L.C.Jain . 
Mr. Thakur Singh 
Rihal 

r~  Keebr, 'Perahad 
Mr. B. K. Dey 
Mr. V. J. Frederick 
r~ S. S. Joahi • 

, Mr. Abdul Qadeer 
BaiDdu 

Poat held at the ' Whether. p8rmaneDt 
time they ofBoiating or 

• qualified temporary 
No one came out 1Il0ceeaful . 
(14 D,\8Il appeared in the teat) 

COpyholder PellD&nent. 

.. .. ,. .. .. 

Permanent. 
Officiating. 
Permanent. 
Permanenlt. 
Permanent. 

Permanent. 
Temporary. 
em~. 

Oftlol8o!Z. 
Oftioiat • 

RRc.RUlTMENT OF LOWEST GRAD}: READERS IN GOVERNMENT OF INDIA PRESSE! 
No. 151.-':The three vacancies of readers in the Government of IndiaPreSl, Simla, 

mentioned in the reply to Part C (ii) :.f question No. 150 were filled by the tranlfer of a 
reader on the teDlpol'ary establishment who qualified at the 1936 examination an. lly the· 
prom(.tion of two permAnent copyholdera wh() had qualified at the 1934 ·examination. One 
-of them was continuously officiating III a junior reader since 9th March, 1936. • The 
"acancy in the temporary establishm.t caused by the transfer of one rl!jl,der to t.he 
permanent establishment was filled bT. a copyholder who qualified in the 1936 exammation. 
The two copyholdera, who quahfied in the 1934 examination were appointed to the 

permanent poats of readers ill 1936 on the allumption that the instructions iSJlued in Septemo 
btr. 1935, did not operate to the diBadvantage of men who qualified earli'er. 

RECHUITMENT OF ~  GRADE READERS IN GOVERNIrlENT OF INDJA PRESSES 
No. 152.-The appointment of two copyholders who qualified in 1934 will be looked into 

.and suitable action taken uuder t.he rules. . 

# 

Information promiled in reply to Unlltarred Questions NOB. 51, 52, 54 anfl .55, 
. alllccd by Mr. AnangaMohan 1Jam, on the 21st February, 1944. . 

.AUTlJORlTY RESPONSIBJ.E Fon SANITATlON' OF LAND BETWEEN RAILWAY BRIDGE, 

.. . SHARDARA, AND GRAND TRUNK nOAD. 

No. 51.-The land in question is private properly and the ownerl are responsible 
for its sanitation. . 

POS'l'PONBMBNT OF ELBCTIONS TO SHARDARA NOTIFIED AUA C ~··· 

N 0 •. 52.-The oII.reparation of the electoral roll is in prbgres8 and the datel for the electioa 
will be f1x.ed IhotJEly. .. 

lRREGULARITIES REPORTED UNDER PAYMRN'l' OF WAGER ACT AGAINST EAST INDIAN 
. RAILWAY ... 

No. 54.-(.) ~e natare of irregularities reP.Orted by the Inlpectar. under the 
1J&yment of W.&ea Act, 1936, again. E ... t Indian Railway .inee 1938, ·is indicated belpw :-
• (1) Non.dilplayof t.be List'" Acta ana ()millions in modern' Indian.Jaqua ... moltly.-
TRule 12 of the Payment of W&ge. (Federal RailwaYI' RuJ .. , 1938]: ~  .' 



STATEMENTS LAID ~  THB TABLE '3 
(2) Non.dispay o.f the notices showing tho date. of paymA!nta·-lRule 8 of ~ e P. W. ' 

~ e r  Railways) RulilS, 1Q)8]. . 
(3) Delay in the payment of wages (allowances, mcrements and leave aalary).-[&di(,n 

fi(l) of,the P. W. Act, 1936). .  , 
(4) Deay in the payment. of wage. on termination of serv:ice.-[Section 5(2) of the P. W 

.Act, 1936). • . .! . 
(5) Failure to maintain the Registers of Fmes and of deductions for" Damage or Lotis III 

the prescribed forms.-[Rule 3(1) and 4 of P. W. (F. R.) Rules]., 
(6) Failure to enter the relevant daust's of suh·section 2 of" section 7 of the Act against. 

certain 'items of deduclions.-[Rule 5(b) of the P. w.. (F. as.) Rull's, 1938]. . 
(7) Recovery of fines (a) without giving an r ~m~  to sho-.y cause 01' (b) after the 

expiry of 60 days frOln the date of the act or omIBSlon,-[Sectlon 8(3) and (6) of Lhe 
P. W. Act, 1936]. " , 
(8) Deductions in contravention of Section 7(2) (c) of the P. W: Act, 1936:.. ' 
All these iI1'egularities were brought to, the notice of the Railway AdmlDlstratlon who 

TllCtified them and took stepa to avoid their M<?urrence. .' •  • .. 
(b) The Ilame' irregularities were not repeated though some, Irregularities of a Ilmllar 

Ilature were detectei _ in subsequent yea I'll. 

---
NON-PAYMENT OF WAGES '1'0 WORKERS BY LOADING CON1'RACTOR AT DKLBI-SHAHDARA 

Ri\ILWAY ST.\TION 

No. 55.-(a).'(h). ,No complaint has 8!> far been received for, non-payment of 
wages of employees engaged by .~ ex·loading and unlQr.ding cootractor, Ch: Raghunath 
Singh and Brol. on Delhi·Shahdara Railway Station on the North Western Railway. 
(c) to (e). ~ no,arise. .. ' 

hi,formation .mi ~  in reply to Starred Que8tions NoR. 187 and 188 asked by 
Mr. Ananga Mohan Dam, on the 28rd February, 1944. 

LAND AOQUIRED BY MILITARY IN ASSAM FOR AERODROMES, ETC. 

No. 187.-(a), (b) and (e), 
the interesta of security. 

It is' regretted that this information cannot be given in 

(d) Yes. 
(e) Yes, but m~  of them prefer to work on military projects ill their own neighbourhood. 

LAND AOQUIRED BY MIL1TARY ItT BENGAL FOR AERODROMES, ETC. 

No. 188. (a), (b) and (c). It is regretted that this information cannot be given in the' 
interests of iftlcuri t y. . 
(d) and (e). People evicted er,~ pain compt'llsntion liberally, ~  the owners of huts 

were patd replacement C08tb of huts in addition to the cost of temporary shelters. 
(f) The Government of India are informed bv the Provincial Government that it was not 

coruct to say that an acute state of famine ~ i  prevaiied in Fehruarv ~ . Therl' !los 
been no indiscriminate acquisition of agricultural lands. "Only land! actually required for 
def.ence purpoees haw been acquirpd and all possihle 8teps have been taken (0 a.void hardship 
to tho people..', .. 

" 

lnformdion promised in reply to part (b) of Starred Que8tion No.HI7 asked by 
Mr. ~ NavalTai on ,the 24th February; H144. 

DISOONTINUANCE OF TRAVELLING VAN PORTERS IN KARACHI DIVISION, NORTH 

. WESTERN RA1LWAY 

(b) The ~i.  statement shows the number of known thefts committed by (i) railway 
van porters and (11) contractors' b ~. on ~ Van'tratnK, on the Karachi Division, during 
the years 1941, 1942 and 1943 :- \  ' 

Year 

Thefts committed by Railway 
van porters 

Number of Number of 
thefts persons involved 

1 _. 

2 
1 
7 

i 

Thefts committed by ~i r  
labour 

Number of 
thefts 

Number of 
pel'801lll involved 

18 
8 

Note.-In . ~ reply givo&ll ~ part (c) of the question in the Aseembly on the 24th 
February 1944, It was ~ r  'inadvertence, stated that 7 RDilway ,,2ft fJOf'terll had been 
challaned for ~e e durmg 1943. The oorrect pOsition ill that 7 other railway .tall had beell 
Iqp cballaned, tile., 1 Goard, l! Van Btores, 2 Watchmen, 1 Shunting ·.porter and 1 ChE!d.. ~ 
orter. 



'" LBGI8LATIVlI: AS!DBLY [1sT Nov. 1944· 
19l.formatioi! f""omised in "Bply to Bta1'1'ed Question No. 211, asked by Mr. Ananga. 

. Mohan Dam on the 24th Feb'foua1'1/, 1944. _-

ApPRENTICE MEOHANICS BBORUITED COMMUNITY-WISE'IN BBNGAL A1fD ASBAM 
.  . RAILWAY . 

(al22;.8 Bindua of whom one is a non-Bengali, 6 Muslims and 8 Anglo-Indiana. 
(b No; the puiling of the examination coniiucted by the Board of Apprenti08lJhip 

Training is not, at present obligatory on anyone. 
. (el The standardll now adopted are not lower than thos'! presC'l'ibed by er m~  

Inf01'tntttion promised in reply tn part (d) of Unsta1'1'ed Question No. 68 asked ~  

, Mr. N. M. JOflhi, on-the 24th February, 1944. , 

NON-PAYlIIENT OF EXTRA DUTY ALLOWANCE TO BOMBAY CIRCLE RAILWAY MAIL. 

SERVICE STAFF. 

(d) In certain R. M. S .. Divisions of six postal eir e ~ other than Bombay, extra fluW 
allowance was wrongly paid to R. M. S:, officials for the peri.od of rest ciU'tailed as a resUlt 
of their transfer from one set to anothP.r during the period Jnly ~  to July 1942. , " 

Info.rmation promiRed in reply to UnRtarre.d, Question No. 74, aR'ked by Mr. 
Ka'ila.h Bihari Lall, on the 25th February, -l944. 

,LAND REQUISITIONED BY. GOVERNMENT NEAR SUAHDARA RAILWAY STATION 

(a) Thl' land wall requisitioned under the Chief Commiuioner's notification No. l!'. 14 
(121) /43-L.S.G., dated the 20th July 1941, published in Part ~  of tie Gar.ette of India. 
dated thg 24th July 1943. -
(6) The land measures 2974 square ~r  and i8 situated along. both sides of the Shahdara 

approach road boundE:d ,by Government, land on thl' one aide and priv&te land on the other. 
(c) The Damea of the former ownerll QrA revorted to be Jai Narain, Bharat Singh, 

Jagmohan, Ram Sara.n, Imtiaz Ahmad Khan, Abdul Rehman and others. 
(d) and (e). The trees on both sides of the road Were planted by' Government. 

Info1'mation promiBed in reply 'to Starred QueBtion No. 268 aBked by Mr. H. M. 
Abdullah Oft. the 28th February, 1944. _ 

FOOD INSPECTORS, ETO., ON NORTH WESTERN RAILWAY 

(al to (e). The attached atatem'!ntBgiV8' the required infonnatioD. It is regretted U!at 
the number of Food Inspectol'll .was given as 5, wher'-!a9 it is 6. 
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STATEMENT 'B' 

"'tlsT Nov. 194t 

No. oJ po.u oJ tftJerior -8 IGftOUoned I'; ~ tNA 'M ,004 Mgo"idion em· Diviiionl. 

Strength Community Filled by 

O.e 

d 
.; Ii Bemara. 

oS 1 
... 

.a 0 

1-1 'j :I .c:1 l ... .S :!! ~ 
Cl 

<II 1:1:1 III III Q 

Bupdi. MeohllDioal Work· 3 3 3 3 '. 
abopa. 

D. S. Oflloe Rawalpindi .- 66 66 18 36 I .16 

D. S. Oflloe Feroupore • 43  43 14 26 3 1 41 
D. S. OBlce. Lahore 90 90 27 55 8 1 89 

D. S. OfIloe. Delhi • 107 81 67 13 1 81 28 vaoanoiea.. 

D.S. 0IIee, Kuachi 134  109 39 70 109 25 vaoau.oi .... 

D. S. Oft1oe Multan 6'7 67 14 44 9 87 

Aooounta Ofllcea 8 3 8 1  2 

District Controller or 172 172 66 99 7 22 150 
Storee, Moghalpura. . 

D. S. OGJoe. Qqetta 88 88. 11 25 1  1 38 • 
·Headquarters OBloe 5 I 1 3 1 .'. 15 .. 

Totel 717 688 260 313 31 2 25 641 11vaoaDCie.. 

I"Jormation promised in Teply to Starrea Question No. 354 asked by Seth Yu.u! 
. Abdoola HaroOu, on th6 18th March, 1944. 

'FOOD INSPECTORS, ETC., APPOINTED IN KARACJII AND MULTAN DIVISIONS: 

~. It is relP"etted that it was wrongly stated that ~ Food Inapector has been appointed OD 
the Karachi Division. Tbere. iB one ~  Inspector on that i~i i  and ~ on the M«Itao:. 
Division .. One Assistant Food, Inspectol' haR been appointed on each of the Kara.chi aDd 
Multab Div.isions. The Food Inspe&r on tho Mult·an DiviBion i. a Sikh j the .:ltherFooll 
Inspector and both tho;! Assistant Food Inspectora 'are Hindus . 

• 
Information promised in reply to Starred Questions Nos. 357,  358, 859 a",d 36() 

aBlr.d by Mr. Muhammad Nauman on· the 13th March, 1944. 

MUBLIM AN'I.ICA..,;"TS FOR POSTS IN TilE STORES DEPARTMENT, BENGAL AND ASSAM 

RAILWAY 

roo. 357.-(8) 429; one as Clerk grade 65--85,2 as Head Clerk and Accoulitant. grade 100-
120, 1 as WardkMper grade 6&--120, 6 as Clerks grade ~. 

. (b) Applicants who did not fulfil the conditions speoified in the advertisement were-
rejected. Out of 57 MU8lims called fer interview only 24 presented themselve •. 
(c) No, but the G.·meral ;Manager is competent to act. as he did. . 

• MUSLIM: ApPI.ICANTS FOR POSTS IN THE STORE iii DEPARTMENT, BENGAL AND.ASSAH 

RAILWAY 

No. 3SB.-(a) Government areinfonned tbat al MUlliml obtained 47 e~ cent. of· the-
dirl'ct recruitment made to poats in the Storel Department in 1943-44, do deficiencies exiA. 
(b) Does not ri~e in ie~ of the reply to part (II). 

STAFF API'OINTBD IN TDB STORES DEPARTMENT· OF BENGAL AND ASSAM RAILWAY DC: 

THE SOAtB OF Bs. ~~. . 
No. 359.-3 HindU. . 



STATEMENTS LAID ON THB TABLB 4T 
'PROBATION4R r ASSISTANT STATION MASTERS AND SIGNALLERS APPOINTED ON BENGAL 
, , AND ASSAM RAILWAY 

.Vo. 360 

1 2 3 II 

Total No. appointed No. ald:intedrelax. No. ~i e  re ~ 
without advertising !Dg age-bar iDg e eduoatioaal 

Category Community qualitloationa 

1942·43 1943·44 11941.43 1943·44 ' 1942·43 11143·44 

Probationer }HindUS • 2-
,. 

Assistant 108 76 1· 
Station 1 Muslims . 16 3 
MasterL J  . i· SignalJen {HindUS . 50 34 4· 

Muslims . 5 2 1· 

• Figures ,in column 3 includes those in oolWI1D8 4 & 6. 

lnformatio"n promised in reply to Starred Question. Nos. 861, 862, 864 alld ~ 
asked by Maulvi Muhammad Abdul Ohani on the 18th March, 1944. 

PROMOTIONS TO CLERICAL GRADE 'D' IN THE OFFIOE OF CBIBF MECHANICAL 
ENGINEER, BENGAL AND ASSAM RAILWAY., 

N". 361. (a) Yes. 
(b) Four and nine respectively. 

CERTAIN CLERICAL VACANCIES FILLED TN THE CHmF MECHANICAL ENGINEER'. 

OFl"tCE, BENGAL AND, ASSAM RAILWAY 

No. 362 (a) Government are jnformed that the fach are not aa atated. 
(b) The numher of vacancies whic!l IITORe are :-

Year Section 
1941·43 General 

1943·44 • 

I 

The reply to the seoond part is f nil '. 

Indent 

Budget • 
Rolling Stook 
Damage • 
Emergenoy. 
I!!dent 

.. 

Total 

Total 

No. of vaoaDei. 

r 
4 
2 
2 
I 
J 
3 

1I 

VAOANCIES FILLED IN THE !.OWER GF.7.KTTED SERVICE ON BENGAL AND ASSAM 

RAILWAY. 
No. 364. Cal 

Year 

1942·43 
1943·44 

1943·44 

(b) No. 

No. of 
vacancies 
in Lower 
Gazetted r-
Service 
inoluding 
temporary ~ 
posts 
created 

3n 
38 

It 

Filled by pe1'8OJl8 of the following communities 
. ~ ---.4--__ ~ ..... 

Hindu Mualim Sikh European ~ . 
Indian 

Open liM 

16 :t I :l 
19 4 8 12 

ConstTI/Cliola 

11 2 
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VA.O.6.NmBS IN hma:ioDUTB GUDES IN TIIlIl 8roDS DBPAB.'rMini ~ 
. UD ASUM:.RAILWAY. 

No. 366. 
{VacanOies 38 

~ 
Posta created . -' 28 

{Vacancies 26 
~ .  

Posta oreated ' . 88 
. ' 

-Informatio,.. promised in reply to Staffed Questions Nos. 866, 867 and 868 asked 
'Iii .. Shaikh Rajiuddir, Ahmad 8iddiqueo, on 18th Mareh, 1944. 

CUUlliS' BEl.ECTED FOB· CERTAIN HIGHER POSTS SANCTIONED BY TQ GJmEBAL 

MANAGER, EAST INDIAN R.ULWAY 
Nfl. 066. -(a) an!! (b). Yes, -
(e) No; promotionaare made on the baais of seniorit.y and suitabilit.y . 
. (d) Yes, beeaWie llommuDal quotas do not. apply in plimloti,pn. -

CLERXS SELECTED FOR CERTAIN HIGHER POSTS SANOTIONEDBY THJ GENERAL 
. MANAGER, EAST INDIAN RAILWAY. 

:' Nfl. 367. (a) Govemment are infol1he1 tnat. the bets are not a8 stated. .  .  • 
(b) No replies are u8ually given to unsuec.eBsful applicants, aa t.hey are aware of the result 

wllen the. appointment! Ire madll, 

• 
CLERKS 'SELECTED FOR. CERTAIN HIGHER POSTS SANCTIONED BY THE GIINEBAL 

MANAGER, EAST INDIAN RAILWAY.' 
•. No. 368. (al Government are informed tliat the· General Manager did not hold any 
particular Clerks· as being responsible-for the irregularitiea 'which occurred. 
(hI ,Doell not arise. 
~  No. . 

I ~ 

Information promis8.it in reply to Star.red Que8tions NOB. 870,  871,  872. 378 and 
. 374 asked by Mr •. ' mm~  HU8sain Ohoudhury on tho 13th March, 
1944. 

Bus i ~  ~  CANDIDATES FOR POSTS OF OFFICE SUPERUlTEoNDEliTS, 

HOWRAH DIVISION, EAST INDIAN  RAIJ.WAY. . 

No. 370. Yei. 

~ 
BlAS AGAINST MUSLIM CANDIDATES FOR POSTS OF OFJ1'!rr: SrPEllINTBNDENTS, 

HOWRAH DIVISION, EAST INDIAN RATLW;AV • 

• Vo. 371. (a) ~er me  lire i ! e~ that 6nly ?Tle ~ emnloy.\'e applied fOI',the 
post, ana the Executive Officer merely In/heated that ~  name might be put fOloward. to t.he 
Divisional Superintend!nt.. . 
(h) Yes. 
(c) Doel not arile. 

BlAB AGAINST MURUM . CANDIDATES FOR PORTR OF' 'OFF:JCE SUPEIllNTBNDENTB, 

HOWRAH DIVISION, EAST INDIAN .~ . 

No. 372. G!>vemment are satisfied that thJl ca" eGncemed was dealt .with in a propl.'r 
manner . 

• 
Bus AGAINST MUSLIM C ~  FOn POSTS OF OFFJCE· SUPEIUNTENt>Jo:!lTT8, 

IIO'WR.'Il DIVISION, EAST INDIAN RAILWAY. 

No. 373.· Government ar.'!! infonnod that there IIrc no unauthorized ent·ries in the Sl'I'\'ice 
B.istory ofth$ employee concemed. . . 

NON-EMPLOYllElIo"l' OF Ml'!IT.IMR 1:-> ~ . · .'POSTS '1:-> THF.· EIITABLllIHllElfT OFFl(,S 
OF· HOWDAH DIVIRtoN, EART INDIAN RAtT.WAY 

No. 374. fa) Govemmf'nt are infonned that thE' fllcts lire not al I¢Itl .. .d. 
(b) Two I. far .... caft be a.cert&;ned. _ 
.(c) MlIIlbr .,radu.tea who had paNed t.ho L ... Te Bul" 'Rumination· were anitalle. 
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... ·Infl.,fliin'" promj.ed in reply to Starred Que.tlon No. 880 aaked b, Mr. H. N. 
Abdallah, on th, 18th ~r , 1944. 

ApPOINTMENT OF RAILWAY WATCH AND WARD SUB·INBPECTOR, DELHI 

(a) YeL - .. .. 
(b) The repl;r to the firat part is in the affirmative. aa regards the I8cond part, alt.hollgll 
"al the t.llm· for the appointment of a Muslim Head Watchman, Gov.emment are unable 
atat .. wb"ther the particular person referred t.o woald h4ve ~e~ cho'"!'n. 
(c) Government understand that the Railway la ~  consldermg thll aspect. 

. promi.ed in Teply to Sardar Sant Singh'. Suppleme":taTy 
to Starred Question No. 480, asked by Mr. Lalchand Navalr., on 
March, 1944. , 

DISSATISFAOTION OVER REQUISITIONING OF PRIVATE HOUSBS 

No"":'" in ihis town has been specifically requisitioned for the employees of 

Que8tion 
the 15t" 

an . Indian 

Two small previousl;; re~ i i i e  hOUBeS have ~ e er been handed oyer to· two 
in exchange {sir their own much larger palaces which they had. very generously placed 

:Bl1t·l:ree at the disposal of the Government of India. Staff Officers of Rulers have occa-
·been housed in previously requisitioned accommodation when it was necesBary for 
be in Delhi with their Rules, e.g., for a intMting of'the Chamber of Princes. 

Hon'·ble Member" are doubtless aware that Beveral Rulera have ~ generously Waced 
own palaces in Delhi at the di.peaal uf the Government of India and it is but proper 
Government should endeavour to provide them, if possible, with alternative· aceommodr.-
where necelaary. 

promised in "l'ly to Starred 'QutBt,'on No. 488. a.ked by SaTdaT Sant.· 
--_.-.. r ;~ ...  J5;th March 1944. .' 
GOVERNMENT COUN8EL-'-i,T Couarr,s MARTIAL 

Of 43 officers aerving in t,hl JUdgE! Advocate Gent>ral's Department in India 8 are 
officer. who. ~ specialized for many years in.mjlitary law, but hold no civil lei'll 

~i i · i  or IIDlversltY' law degreel. '. 
_ the remaining 35, 11 are barristera and 24 are .lOlicitors. Of thele, 16 hold 1Ulivlraitr 
degreea a. foilowl :-
Law Degree. 

A., LL. ·B. (Oantab.) 
A. LL. B. (Glaagow) . 
A. LL. B. (CoDtalJ.) 
O. L. (Oxon) • 
A. (Law) (OXQIl) • 
A. (Law) (Glaagow) 

" 
.' . -

Barriaten 

1 
- 1 
1 

SbJioiton-, 
I 
J 
~ 

r 
• I A. (Law) (Dublin) 1 

~ (I..onden).. •  •  •  •  •  •  • •• 1 1 

~~; i i  8 oft!llf!ra out. of t!te 51 me i ~  ill the main anawer are lerving abroad. 
e 1 regar lng tnelr quahficatlona are readily available . 

• 
prom.ised in reply to parte (b) and (c) of Starred Question ·No. 460. 

asked by Mr. Amarendra Nath Chattopadhyaya, on the 16th March. ~  

• CONTROLLER OF COAL AOTING AS PURCHASING AGENT FOR ~ .  . . 
In order to make an equitable distribution of o)oal de.patched in full rakea and 

Cosl Trade Associations (which include repreaentativea of middlemen) were 
.uI' r ~ mme  of. standard rakes lipread over a number· of collierie. litaated 
pl\O.t ~ .. e~e. progr&DlJllea were utili.ed by the Controller of Coal 

S to give Immediate assIstance. tu industrial centrel luch as Ahmedabad. Baroda,' 
hQlapur. TheBe arrangementa were made with the full approval of the coal trade 

C m~r  .and were n,;,t intended to dialocate normal trade chaaDela. The 18cond part 
questIon does not arlle. . 

'Ythea'th Thill action was taken at tile request of the Ahmedabad Millowners' AAociation 
WI e approval of Government. .  . 

r· .. f1 ........ t,,,,,.' promised in reply to parts (d) and (e) 0/ Starred Qu,Bt;OPl No. 464 
alked by Maulvi Muhammlld Abdul GhGtU, on the 16th MaTqh, 1944 ' 

l!!XPANSION OF THE MIlTBOROLOGIOAL DBPAa'l'll8M'1' 

(d) The total Dumber of Muslim. in all categories under (b) i. 159 and nndlr (e) 101: 
;.,~ UDder each category ca1Ulot be nppliett dae to Mcurity 1'8UODI. • 
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(el e ~ eme  below givlII the information nqWr:ed:-

No. at Minimum No. of 
pe1'IOIlI period MualiJu 

Cadre. promoted after &:moted 
from lower which rom lower 
ranks.' promoted.. ,ranke.' 

Superintending Meteorologiat 4 13 year8 Nil. 
Mateorologiat. •  • 16 4 

" 
1 

Alliatant l'4eteorologi_ 28 10 .. 2 
Prafeaaibnal Aasiatant U 2. monthl 2 
'Meteorological ..u.tant . 62 II 

" 
' 10 

Senior Observer and Observer 140 2 
" 

33 

_.In/ormation promi.ed in reply ,to part (c) of Starred Que.tion No. 
bll Mr. Kaila.h BihaTi Lall, on the 17th. Maroh, 1944-

, BIB.uns AS ASSISTANT GBOLOGISTS 

.Aaaiatant Geologiat,...,...One. 
Higher capal;itY-None. ., 

Minimum 
-od 
':fter 
which 
prOmoted. 

19 yearl 
12 " 
2.montba 2. year. 
11 yean 

Infrmno'tion prom'i.ed in r6ply to Starred ~e. i  No. 520, o.ked by Mr. Ktlilah 
Bihori Lall, on lhe 20th Maroh, 1944. ... 

BIHARJS IN TBB INOOME-T.u DZP,\JlTIIQT. 

~
 There are eight Commi •• ioners of whom fite are Indi.ans; 
b) The figures are:-
ight in the Punjab, North e r ~er and Dl'Ihi Pro.cel, • 
Eight in the United 'ProvinC'es, Central Provinees and. Berar, 
Nine in Bengal and Aasnm, _ 
Seven in Madras, ' 
Twelve in Bombay, Sind, Britillh Baluchi.tan' 'and Ajmer-l'4erwara. and 
Five in Bihar and Oriasa; , . " 
Out of the Ii"" Auiatant Commiuionera in Bihar and Orieaa t1llO are Bibari •. 
(c)'-There are 406 Inrome-tax Officers, grade. I 'arid II, of whom 15 are Biha.ril,the 

latter being employed in Bihar and Orilllla against, the 8&Dctioned strength of 260fficerl 
fOI that Province. . \  ' 
(d) One hundred and thirtytwo. 

Tnformation promised in reply to iCJtaTl'lld Question. No •• 561 and 562, asked ·by 
Mr. Muhammad Nauman, ott the 21st March, 1944. . 

MUSI.IMS IN BENGAL AND ASSAM RAILWAY 

No. 661.-(a) 228 of whom 43 are ~m , , 
(b) The total m~r or.. persona .recrult,ed durmg 1942 and 1943 :was 35 and 57 rea· 

l'eotively. The vacancies were . e~ J , . 
, (c) The total. number of applicatIOns l'ecelved from Muslims wal.78 out of whom 61 
werl" called for interview; only 40 of the lat.ter appeared for. interview and 25 were selected. 
(d) The Selection Boards were constitutpd in accordance with the rule., and no vacanciu 

which should 'have been filled b~  direct recruitment were filled in any other way. ~ 

I 

ApPOINTMENTS MADE IN THE STORES DEPARTMENT, BENGAL AND ASSAM RAILWAY 
No, 562.-(a) 154, all temporary; composed of 18 Hindus,.72 Mualims, 1 Scheduled Caste, 

'9 Anglo i ~ and 1 O. M. C. ' . 
(b) Normal methods of recruitment were followed: 7. persons were taken from the aame 

Department and one waR transferred from another Department; the rest were recruited direct. 
(It) The 1I.D8wer to the first part is in the affirmative. In the recruitment, conducted 

Ipectally for the, Storel Department 57 Muslims were called for interview of whom 24 
preunted themselves; 10 of theRe were selected for appointment. ' 
(d) F01' the special recruitment to the Stores Department, there wa. a total 1440 appli. 

cat.ions. of which 429 were from Muslims. . ' 
(el The BOlIl'ds. were constituted ac('ording to t.he rulea lind there WII Oll'l Muslim Omcer 

on them. ' 

Tnformation promi.ed in reply to Unatarred Queition. No •. 147 and 148. asked 
. by Mr. N. M. Jo.hi, on the 21st March, 1944. 

DISBURS1!lMENT OP' FINES FUND ON OUDH ~  TIRHU\o RAILWAY 
No. 147.-Thl.'re is no Fines Fund pn the 0, l 'f. Railway. There ill bowever a Staff ' 

. Benefit Fund: Dillbunemente from the Fund aro not. made on a mm~  basill.' Grlntl 
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are made from this Fund for Inltitutel and in 1943-44 the grant. made amounted-toRi. 
~,  and R,. ·~  apllroximately to European aDd Indian IDititutee relPlctively. 

I P08T:O 01' UN·PAID PROBATIONERS AS GUARDS, BTO., ON QUDB AND TIlUIUT 

RAILWAY. 

No. 148.-(b) The Subetitutea were upto now being paid upto RI. 15 per montif. The 
Railway have now inued iu.tructionll that they ahould be r-id at the minimum of the grade 
in whit:h they work. . 

In/ormation promised in reply to Un·Starred Que.tion. Nos. 15} Gnd 155, G.ked 
by Mr. Muhammad A.har Ali, on the 22nd March, 1944 

INCOME AND ~  011' SRABDARA·DBLBI MUNICIPALITY. 

No. 153.-Statement of total income and expenditure of the Municipal Committee, Staah· 
dara, Delhi, for lhe years 1940-4J, 1941-42 and 1942-43 under the varions major beads. 

Head of Aooouni 

1. General Departmentl 
t. F.duoatiOll •  • .. 
•• Ktdioal • 
,. Publio Health. • 
I. Water Supply. • . 
8. Vaterinar;y ~me  
7. Municipal Work. • 
8. SU1J*118 ACIOOUIlti . 

Total Ineome • 
~b  

Grand Total 
Total Ezpenditure 

Clomg balance 

.. 

Head of Aooount 

I. General Departments 
I. Eduoation • 
I. Medioal. . 
4. PlIblic Health ,  . 
IS. Water Supply. . 
8. Veterinary Department 
7. Municipal Worh 
S. Suapenae Account .  . 
9. Reserve for unforeaean oharg. 

• 

INCOME 

EXPENDITURE 

GrandTotrJ 

1940·41 

Re. 
'7;786 

2,880 
f,027 

1,111) 

153,810 
18,"0 

70,059 
'2,715 

Ittl.41 
Re-
4S,814 

2,t21 
2,085 

',111 

158,711 
27,316 

114,0158 
11,MS 

32,50S 
----..----

1940·41 

Ra. 
12,233 
1,820 
.1,811 
1I1,1I5S 
.6,01S2 
800 . 
4,0150 
SSO 
131 

41,731S 

lIi41.42 

Ba. 
14.303 
1,620 
, ~  

16,MS 
8,S82 
992 
3,'84 
4,126 
1,468 

51,548 

1"1.61 
Ra. 
1S7,248 

1,808 
2,1115 

• 1,181 

84,l!IS2 . 
1I,I5OS 

t8,880 
71,112 

24,74S 

1942·41 

Re. 
22,786 
1,681S 
1,'81 
22,021S 
12,1S" 
sla 
7,"1 
1,189 
1,118 

72,111 

DESIRABILITY OF tNCRBASING ELBOTBD ELEMENT IN BBABDARA-DELBI MUNIOIPALITY. 

(a) Yes. 
(b) and Ie). Hitherto the Committee hal ~i. e  entl.·re ly of nominated members. It 

il now proJ5osed to divide the ~ into four wards each returning one elected memSer. 
As the elected element ·is being introduced for the first time in this Committee, it is not 
consillered necessary to make anY' change in the proposed number of ·elected and nominated 
members. • 

Information promiB8d in reply to Starred QU8.tionB NOB. 608, 609 and 610. 
a.ked by Qazi Muhammad Ahmad Klumi, on th8 24th March, 1944. 

No. 608.-(e) No. 
t.n Doell not arise. 

PAT, J!lTC., 011' j;uB.POSTIfASTERB. 

'eI 48 ca!ldidate& below the age of 25 yeap. joined the Department al edra departmental 
agents workIng u IUb-po.tmutera dnring the reriod 1930·33, of whom 28 are stiij continuing. 



62 l&GISLATIVB U8BXBLY l1sT Novo 1944 
"oaUL '01' SUB-POSTMASTERS IN V. 1>. FOR INCRBA8B OJ' ALLOWANOB 
No. . ~ Yea. . 
(b) Yel, but the figure. regarding theoincrease in expenditure as atated by the lIonourable 

Kember are not correct . 
• (c) Yea. 

~ CONVERSION OF AN EXTRA DEPARTMENTAL SUB-POST OFFICE INTO A BRANCH 
POST OFF.ICE 

No.610.-(b) The information is given in the statement below :-
Name of • Hours of work. Cost Inoome 
office. Before ~r Before After Before After 

oonverlion, conversion .conversion Otlnversion conversion convereioD 
H. M. S. H. M. S. . Re. -,Re, RI, Rs, 

8underbagh 4 22 .0 6 112 0 44 0  0 99 0  0 262 5 0 7011 6 " Advocate 3 35  30 6 25 30 30 0  0 80 0 0 99 12 0 339 1 0 
Hamdam 3 27 0  5  8 30  30 0 0 85 0 0 84 10 8 201 11 1 
Victoriapnj 311i 30 5 40 0 42 0 0 97. 0 0 95 , 0 235 15 0 

InjoNnOrtion promiBed in reply to part (a) of Starred Quie#on No. 616, a8lfed btl 
. Mr. B. A. Sathar 'B. ESBak Sait, on the 24th March, 19M . 

SWLBOTION FOR POST ~  ASSISTANT COAL SUPERINT):NDBN'l' IN STATB RAILWAY 
COAL DEPARTMENT 

As Tegards the second part of part (a), Goyernment understand that there W&l onl1 one 
Mn.lim applicant 1!/ho did' not however, posaess the experience required. 

Information promised in rep}J/ to par:ts (c), (e) and if) of Starred Que.tion No. 
681, asked by Sarciar Sant Singh, on the 27th March, 1944 

KBEPING OF MILOH. CATTLB IN ORTHODOX QUARTBaS 

(c) The New Delhi Municipal Committee report the figurea aa nine. 
(e) In preaent i ~  the maintenance of'the milk supplyal well ... the luWly of 

ot·her commodities present. problema which will continue to caUie anxiety to the lOcal 
authorities for lOme time to come, but the lIonourable Member may reat assured that the,. 
Aft doing their beat to cope witll a difficult situation. . 
(f) So far a. milk supply ia concerned no distinction. are 'drawn between eDe clua 01 

thio population ud another.' _ 

. ~~ 
l"jormation pl'o'miaed in reply to Starred Question No. 635, a.ked by Mr. olVabi 

BakBh Illahi BakBh', Bhutto, on the 27th March, 1944 .. 

'BUYING AND SELLINO OF LAND BY DELHI IMPROVEMENT TRUST 

(a) The operations of the Delhi Improvement Trust are conducted under and regul.lted b,. 
tilt. United Provinces Town Improvem.ent Act 1919 IIR extended to the Delhi Province. 
Theae operations include the acquisition of IlInd and ib re-sale a.fter developments, and 
~ aale price of the developed plota ia naturally higher in most cases than the acquisition 
,rice. .• 

(b) and (e). It is not correct ·that <'the ·Delhi Improvement Trust acta in the manner 
mentioned. 

In/ormation promised' in reply to Starred Question No. 6!7, asked by Mr. KailaBT. 
Bihari LaN, on the 27th March, Hl44 . 

HIGH·HANDEDNESS OF. LANDLORDS IN DELHI. 

(al Yea . 
.. (b) Allt'gationa .made in the article agaiDllt the Police are not. true. -The Police .lIave 
at·rict instructions to be extremely careful in dealing with any C&8e which appeari to bit 
r.-giatered bv a landlord for the purpoae of i ~ preslUre on a tenant. 
(e) ~m i  are reported to have been rl1ceived by the local authorities that exces.in 

Ifnls are be,ing demandl!d by IRndlords ill all parts of the town. 
(d) In view of the reply to part (hI. this ioes not ar.jae. 

(e) There ara Rdministrative difficulties in t.he extension of the New Delhi Bonae Rent 
~  ~r er 1939 to areas in Old Delhi but Government have other m-aurea under 

~ er J . 
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Information promised in Teply to Un8tarred Question No. '198, k~  

Mukammad Ad.aT Ali, .on the 28tk AlaTck, 1944. 
by ,Mr. 

'" PnOSBOUTIOli OF OFF10BBS OF SHRI GOPAL CHAIrIBBR OF COII¥BBCB, ~ . 

(al Yel. 
tbi Yes. 
(c) The. persons arrested were lajther office· bearers of the Chamber or persons who were 

fwnd to be actually 4mgaged in the objectionable transaction.. • 
(d) No. . 
(e) Certain representations were received but the ,law had ;been Bet in motion and i~ 

W&4 not ColUlidered oeceaary tel interfere. . 
(f) Yes. . • 

(g) ~ ~i  ~ r  ~~  that Rule 94.(' was not al'plicable and that view is 'Rot con. 
tplted. The. 0pJlOlite opInion mUlt therefore betegarded al miataken . 
.(h) The Interest shown by the officers in. this case waa official and not er~ . 

, 

In/ormation promiBed in Teply to paTt (b) of Stllhed ~e i  No. 600, a.ked 
by Seth YUBU! Abdoola HaToon' on behalf 0/ Qa.i ~ mm J m  Ka.mi, 
.on the 29th MaTck 1944. " . \ 

WIRELESS LICEN6E ~ ~  010' POSTS AND ~  PEPAR;M1!lNT 
1b) Three r ~mme ~ i  hav('l.been promoted to the post oj Station Director, one 

in a rermanent anu' the other two in _an officiating canacity, and nine Programme Alliatant. 
bllve been promoted al Alliltant Station Directors in an officiating ~ i . 

, .. ,. . ' 

:In/ormatitJn prqmiBcd in reply to Starred QueBtion No. 695,'aBked by Mr.' Kaila.1& 
Bihar; 1.Jall, on the 29th MaTch, 1944. 

SUNDAY AND otHER HOLIDAY ALLOWANCES PAID TO ANGLO-INDIAN AND EUBOPIIAH 

. GUARDS ON OLD EAST INDIAN RAILWAY SECTION. 

Yes, in reapect of staff recruited before 1st September 1930. • The rule permitting this 
is one which was in force under the E. I. i ~ Company and-continued ~ ere  toill 
lit September 1930. 

111/ormation promise'd in reply to r~e  Question No. 214, ~ b . Mr. 
Kaila.Bh. Bihari Lall, on the ~ . March, 1944. 

CASES OF ·PRAUD. ETC., AGAINST EAST INDIAN RAILWAY SERVANTS 

(a) According to the information ~ ii~e  in re i.~er  maintained b~ t.he Accounts ~ e, . 
there were 15 casel of frauds, etc., meludmg one which waa detected m 1942 and remamed 
under inveBtigation upto March 1944. . d 1 b 
(b) 11 ca •• were detected by the e ~ e; ~ by the Account. Department ~ Y 

Audit Department. Out of theee, one case, mvol.V1nlt an a!D0unt of R •. 3,002-11·0, I. ~e  
·trial in court j in one, involving an amount of RI.. ,~, the penon concemed wal 41:1 ... 
-charged j in 7 calu of 1011e. of .toreB the total amount mvolved wal ~. 1,176·11·0, which 
waa written off; in one cale the amoum involved ~ 3-13-0) wa. paid by the employee 
concemed, who' wal transferred ~ another ltation; 5 ca ... • involving RI. 9,574·9·6 remain 
'td be finally 4ilrOied of. In one of thue, involving RI. 8,000 lome .taff at fault have 
already been diamilled from service and in anot.her involving R.. 1,412, whichi. .till 
pedding, the amount embezzled hal been mad. good. 
(e) Pleale refer tel item (h) above. . 

• (d) 7 case. were enquired into departmentally; 6 by the Railway "Watch and Ward 
.taft; one by Police and one by Railway Watch and. Ward Staff and Police together. 
(e) In one caae only, it was found necell&1'y to obtain legal opinion which wal to the 

ell'ect that the matter Ihould be dealt with departmentally. 

I",formation promised in Teply to ~i e  Question No. 228, a.ked by Mr, 
• Muhammad A.haT ~ on the 80th Maroh 1944. -

CABBS OF INFRINGEMENT OF HOURS OF WORS: FOR RAILWAY EIIPLOYDB NOT 

COVBRBD BY FACTORIEB AOT. 

/f'ir.t part 01 tAe qutltio7l :-Statement showing the number of caRl of infringement of 
the Hou!. of E1z.1:r.loyment Regulationl detected and reported during the yearl 1931·. tel 
1943-44, II enclOl8 . .  . 
SecOAtl 7HJrl 01 tAe queltion :-The irregularitiel noticed were reported ~ ~b. reapeoMft 

Bail".y AdmiDiatra'iollll aDd action wu taken by them to r ~i  the _e. ,. 

, 
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~  ."owing 'lwinthber of cmN oJ "'J"",emeM of "" Hour. of Work cIaecU4 """ r."ortc .. 

dur'", 'M '"ear. 1931·" eo 1943·44 
Working outside Working during 
Roatered HOW'll periodic Rest Grand 

Year Railway Total 
Occasion· Rabi. Ocoaaion. Habi. 
ally tually any tuaDy 

1 I 3_ 4 6 6 7 
• 

1931·82 N.W. 88 12 34 6 
E.1. /I 8 102 

11182·88 . N.W. 11 6 18 1 
E. I. . a /I 6 4' 
E.B. "17 1 73 
G.I.P. 7 

11113·34 N.W. 10 13 24 4 
E.I. .. 14 14 11 11 
E.B. 6 14 9 147' 
G.I.P. 4 4 

" 
2  8 

1.M·I/I 'N.W. 19 21 88 8 
E.I. 26 22 36 17 262 
E.B. 6 12 8 21 
G.I.P. 4 10 /I, 10 

1111/1·86 N.W. . .. 34 27 37 16 
E. I. 22 32 86 22 
E.B. 

, 
2 9  3 7 374 

G.I.P. t 8 6 6 
B.B.& C.I •. 30 24 8 8 
M.&S.M. 10 12 .1 7 

1936·37 N.W. 23 19  12 14 
E.I. UI .  6 10 10 
E.B. 1  4 2 247 
G.I.\ • 2 ,8 1  3 
B. B. C.I .. 88 11 8 2 
M.&S.M. 2e 17 14 12 

1937.38 N.W. 43 66 34 21 
E.I. aD '" 18. 11 
E.B. 7 15 6 6, 
G.I.P. 10 4 10 7 614 
B. B.& C. I •. 22 32 16 18 
M:-& B .• M. 34 63 18 36 
B.&N.W. 8 ' 14 26 24 

11188·39 N.W. 11 46 60 16 
E.I. 11 49 26 16 
E.B. 21 17 12 7 684 
G.I.P. 40 20 24 21 
B. B. & 0.1 .. 30  36 10 36 
M.&S.M. 80 13 , 8 , 
B.&N.W. '. J 8 8· ., 

11189·40 N.W. 
. 

69 12 2 66 
E.I. 62 80 23 119 
EiB. 9 10 1 14 
G.I.P. 24  28 13 39 874 • B. B. & C. I •. 17 '8 28 128 
M.&S.M. 22 63 26 
B.&N.W. 3 

1840·41 N.W. 17 22 28 70 
E.I. 66 23 11 48 
E.B. 4 17 16 '0' 
G.I. P. U 26 17 48 
B. B. & C.I .• 26 80 14 130 880 
M.&S.M. 2 2 12 18 
B.&N.W. 2  1 3 19 
A.AlB. I 
B.N. , 2  6 , 
R.'&K. 7 t 9 '. .,B. I. , 11 
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W::=. outaicle WorkiDg durm, 
R Hours periodio :a". .. ' GraDd . Year Railway Total 
C i ~ Habi. Occasion, Habi. 
ally tually ally tually 

1 I 3 4 5 6 7 

1041·4. N.W. 27 33 115 7 
E. I. 18 38 28 39 
E.B. 28 6 19 
a.I.p. 60 16 24 ..13 
B. B.& C. I .. 46 -68 " 1515 ,$87 
M.&S.M. 33 38 11 11 
'B.&N.W. 2 I 2 8 
A.&B. 

, .,. 19 15. • 9 B.N. n 27 9 13 
R.&K. 4 2 13 9 
S. I. 3 6 10 6 
B.&A. 3 20 . .. ,; 29 

1041·43 N.W. 27 4g 37 26 
E.I. 27 9 22 
B.1t A. 14 22 215 41 
a.I.p. 26 -21 21 26.. 
B. B. & C. I .• 75 74 33 48. 8815 
M.&S.M. 39 22 18  15 
B.&N.W. 16 13 S 2 
B.N. 26 27 22 
R.&K .. 5. 6 3 
S.I. 3 9 6 .. 
O.&T. , 8 2  1 

::... 

1943·44 N.W. 37  37 22 49 
E.I. 29 28 14 17 • 
B.&A. 13 • 115 12 12 
0.1. P. • 21 16 24 11 047 
B'-B. & C. I .. - 24 31 111 21 
M.&S.M. 26 20 9 I 
O.&T. 21 26 16 19 
B.N. 7 16 .10 9 
S. I. 1 4 2 2 

Number of irregularities r ~ the l8t April 19SI to the S1st Maroh ~. .  . . 
. Sd. Illegible. -
OcmeiliGlioA 0111-(Batlwor') GrId Bu".m.or o/"RotlwGr 

tabOur. 0al0uII0. 

In/ormation promi.ed in reply, to StarTed Question No. 788, -asked by MT. K .... S. 
Gupta, on the 31st March, 1944. _ 

PRIVATE BOATS COMMANDERED IN CERTAINPROVINCER. 

A.llam (-
(a) No boats were taken .away. 
(d) and (g). Do not ariM. 
Orilla: 
(a) 5,391. 
(d) Re. 3,05,196·15-9. 
(g) No boau were destroyed and all have been returned to their ownen. 
Madra.: - . 
(a)' and (d). 22 boat. were requisitioned, out of which 5 have BiDee been returned to thlir 

owner.. Compen_tion of Rs. 4,860 baa been paid for 4 boat. and. the amount to be 
paid for the reltlaining 13 boats is still under correspondence. In addition, 109 boau ... IN 
purchased for approximately RI. 4i lakh •• 
(g) This has not ariMn, in view of the small numbar of boat. involved . 

• 
In/ormation promised in reply to part (b) 0/ StaTTed Question No. 740, a.ked I1r 

MT. Muhammad Nauman, on the 8Td Apn'Z, 1944 

RBCRUITKBNT ON OUDn AND TIRnUT ~  IN OFFIOBRS' GRAD •• 
. (b) The reply ia in the Depti". to both part.. 



D6 LEGISLATIVB A8SBIIBL,Y [lST iNov• 1944 
rn/ormationpromiled in reply to ,starred Quedion. No •• 741, 742'Und 7.45 tN'k.d 

~  Maulana Zalar Ali KAan, on the Srd April, 1944. , 
SaNIOItITY 01' CBRTAIlf GUARDS IN !HOW-RAK DIVISION EAST INDIAN RAILWAY. , 
• No. 741.-(b) re ~m b  the Hon'ble Member il referring to Grade I and Grade' II 
G."ardl when he mentions Grade A aile Grade B. ,The ten Grade II Guards who were inter· 
viewed be~ ~e , ~ em,ber, 1943 and March, 1944, originally occupied places below No. 47 
on the seniority hat, but on the reviaion of the list have placea above til8\! original No. 47. 

M'EMORIAL OJ: 'B' CLASS GUARDS OF HOWRAK DIVISION FOR. FIXATION OF PAY"BTC. 
No. 742.-(b) The ·reply is in the affirmative. 

,-SENIOR 'B: CLASS' (lJARDS IN HOWRAH DIVISION. 
No. ·'745.-Guards, Grade iI, Me decle,[ed unfit for promotion to r ~ I only bY' a 

competent authority and Government are informed that there' haa been no departure from this 
on tbe Howreh Division. '..' , • 

In/ormation promi.ed in reply" Starred e i ~  N08. '?46, 747, 748 a.nd 750, 
_ked by Hajee Chowdhury Muhammad [.mad Khan, on the Brd APMl, 1944. 

,RaaRmTMBNT OF INFERIQR STAFF IN ENGINEERING AND MECHANICAL DEPARTMENTS 

, 
OF EA8!l' INDIAN RAILWAY. 

No. 746.-(a) and (by. ttailway Administrations are not required to maintain communal 
rercentagea for the recruitmNlt of inferior staff and labourer. leparately by Departments 
loch J?ercentagea ,applying to inferior servicea aa a whole 011 each Railway. A Itatement 
il aitached ,iving the numbers ~ inferior ~  communitywiserecruited to the Engineering 
ana Mecl!amcal Department. 'durmg the perIOd for the ~ B., zone;' figures for the A. B. 
7.one not being readily available. From thia, it will be observed that while the percentagu 
approximated to that re r~be  before 1943, they fen short of the increaaed percell.goa 
prescribed after that dalla. This waa tn account of the peculiBr conditiona on the Rail-
, way during the present. emergency>. • 

..,...,., 111'","111 ,,.. _'-,,,.-'>If_riM rtG/I ,,,,,, .. ,ii,,, TGbouNr. Ner'UiIeII ,,. 1M BllftllMitlf 11l1li M ..... r 
• ~ .. . B.lI4111111111" .. "",IMII_' 1'40·41""'011'''' B. B.Z"", 0/'''' B." A. ~ r  1'411 , 
1M IIIId 01 M....,lt 11141. • ' 

, 
Hilldua (other than 
Ijohedliled Cutea.) 

• 
1840 1941 

Perma· Trm· Perma- Tem· 
nelit porary 'nent porary 

21 861 

V1lllt1ll1' • '. If 527 
1,0'16 
1 

10 

SO 
63 Scheduled Cutet 

IndlanCbrlatlana 
Sikh, . 
• .,10 Indiana 

" 
Total 80 1,405 83 2,1186 

Penoen&aae oC MUlllma IT'Ii%" l1li% a2'I% 14% 

Bia4u (other t.h&B 
Sohedult4 _tea.) / 

,JI_1ImI • 
tebedllled C&IteI • 
indian CbrlltIaDI 
5II1II. • 
AD8lo In411D1 

'> 

1940 
Perma- Tem-
nent porary 

a8 i~ · 

37 

'i 
116 

lINt 
Parma- Tem· 
nent par...,. 

Bnt!nemnll. 

1N2 
Perma· Tem-

~  porary 

SO 

II 
50 

625 

181 
11,14 

INS 
Perma,-, Tem· 
nent porary 

20 1,a8a. 

II ,- 1,029 
32 1,265 

i'i 

11144·. 
Perma· Tem-
IlI!IIt porary 

,. 7IS 

7 882 
7 US , 
• 88 

8'1% 

1,820 7' 1,680 18 1,011 

10% 29'7% 28'0% 19'0% '8'0% 

Jlechanlcal. 

18'1 
Penna- 'rem. 
oem porary 

88 ~ 

17 lao 
'i 

11141 11144 ...... 
Penna- Tem· Penna- Tem-
nent por..,. Dent JIOI'III1' 

81 aso 17 ., 

18 175 

,. '& 

TokI 

._ .... or Mualla 
77 183 81 879 i18 417 118 610' 17 118 

48'0% SO'6% 85'0% IS'2%  IS'8% 19'7% 11'0% sa'7% NIl. 111'7% 

Permanent 
TemJ)OlVJ' 

l'ereeD&aae pJ'8ldrlbed lIlIor &0 lit AprlllD'8 111'7% 
P'ereen&aae pnaarlbecl from lI'AprllII14S onwudi '6 '0% 
, 'Plpna Nla .. &0 S IIIDUhI endl .. JIan:!I, 11l44. 

JoIeehanlcal 
28'1% 
111'6% 

• 
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NON-POSTING 01' MUSLIMS IN E. I. (B) SEC'l'lON OF TIlB ~  BRANOH, 

BENGAL AN,D ASSAM RAILWAY. 
No. 747.-jb) 7 Mu.Hma have worked. in the Section during the period 1939-1943. 

CLERICAL STAFF IN. PERSONNEL AND ADMINISTRATIVE OFFICES OF BENGAt AND 

I ASSAM RAILWAY. • 
No. 74B.-AccordiJ'lg to the information readily available, 33 Hindus, 6 MUllims and 3 

Anglo-Indians have been promoted as' Inspectors and 22 Hindua, 1 Mualim, 5 Anglo-Indianl 
1 Sikh and one Indian Christian have been appointed to Lower Gazetted Service. "  ' 
• ~ I . 

STAFF ENGAGED IN CONSTRUCTION DEPARTMEHT"BENGAL AND ASSAM RAILWAY • 

• No. 750.-(a) It has been ascertained that information is not real\ily available and Go.-
8Ilment carillot undertake to collect the details under preaent circum.taneal_ 
(b) No. .. 

In/ormation p-romised in reply to Bta1'1'ed Question No .. 759, asked by Beth YUS1A! 
, ' Abdoola Haroon, ~ the Srd Apnl, 1944_ 

REORGANIZATION OF WHARF AND YAJ(D 'ST.FF_ 

raj Gm'emment are i rme~ that _,the m"tter is under consideration. 
(b) One memorial was submitted 111 ~  and another hal allO recently been lubmitted 

b, '-Ihe 8taft. • 
(c) Yes. ,-" te 'th d --
(d) Tile matter-is under' consideration and it is not posllble to antlclpa e em.lOIl. 
(e) Yea. . 
-( fl Tbere hal been an increase of work; the reference to, 2 lace ,II not undentood. 
, (g) The extra staff requi.rl'd 'to deal with the increased work have' been .provided J no 
other arrangements appear to be neceuar" ' ' 

W' ., . 

Information promised in reply to Sta1'1'cd Que.tio.n No. 779, asked by Bardar 
Bant Bingh, on the 4th April, 1944. 

GAZETTED OFFICERA UNDER Tn! SURVEYOR GBNEllAt •• 

'(aI, (,b) and (c). -A ltatement giving the required, informatien ia lai4 on the tabl. of 
tho Houl •. 
(al Yea. • 
(eo) and (f). Direct recruitment to gazetted offieen' poeb in the Survey of India il made 

b,· competitive examination held by ih" Federal Puhlic Servil'e Commis.ion and from voluD· 
_ 'teers from among regular army olft'cerl Royal Engineers and Indian Engineers), ',hut very 
few Sikhs apply for Auch posta except through army channell. ' 

Stllte",ent ,"owing tIle number of gazrffed i er~. etc" e i ~ e  in the ,'?VTtJt.y of TruJiIl. 
- Hindus Muslims Sikhs Other. ~  

1. aazeited. Oftloers •  .  . 48 16 II 61 128 • 
1 Extra Alit. Supdte., A.t •• Supdts. 
and Supdts. .  .  .  . 43 

I. Head Alita. tnot Head CI81'Iu), .. 
Alatl. and Junior A..... . 

15 2 106 

21 2 

Information. pr()mised in reply to llnstarred Question No. 2159,' a.ked by Mr. 
~ .  Moha'lll Dam, on tke 4th ,April, 1944. 

}'XXING OF RATES OF FARES FOR VEmOLES BEI'WEBN DELHI AND BHAHDAM-DELHI. 

The rates of tonga. ~e  between D('lhi City and Shahdia.ra town were fixed by tha Delhi. 
~ i i  Committee,. No rate. have bee~ fixed for bUies. ~  t,be farel 'cnarged by .~e 
lIanag'IDlent are conlldered rea8Onable. The Shahdara MUDlclpahty wu not conllllted 'm 
~e matter &I its consent wae not necealary. 

• 
Tnformation promi.ed in.repl", t() Un. tarred Questio.n. Nos. 264, and 265. (u'k.d 

by Mr. G. Rangiah Naidu, on the 4th April, 1944. 

SANITAT.,JON OF LAND BBTWEBN RAILWAY 'BRIDGE, 'BHAHDARA-DBLHI AND GRAND 

TRUNK ROAD. • 

No. 264,-It. is underlltood that no Inch &tatement wal madp., 
~ !, land in queetion i. reported to b,<, the property of Mr. Sukhhil' &ran. Whftnever the 

~  .anthol'itiea have had cauae to complain of t.he condition of tbii land. t,hry ha,.. 
~ .. ued notlcel uader section 115 of the Punjlb Municipal Act., 1911. The 1.lt luch notice WII 
.. ued on t.Iw ~  IPebruary 1944. • 
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.  . ,EXPENDITURE ON' SANITATION IN SUAJlDABA-DBLBI 

No. S65.-A Bum of Re. 24,016 was spent by th\', Municipal Committee, Shahdara, on 
improvements and sanitation of the town during the year 1943-44. • 
Owing, . however, to the fill&Jlcial .tringency 'reeulting from the payment of dearMla 

allowl\l1ce to it. staff, the committee was unable to incur any expendiiure on large acale 
improv.mnentl during the year 1943-44. '  . 

• 
In/ormation promi.sd In Tsply to Starred Questions Nos. 789, 7.90, 792, 795, 
796 and 797, asked by Syed Ghulam Bhik Nairang, on the 5th April, 1941-. 

TRANSFERS OF CANTONMENT EXECUTIVE OFFICERS. __ .. 

A'o. 789.-(d) Rs. 14,827-5-9. 

INTRODUCTION OF Low SCALES OF PAY FOR EMPLOYEES OF CERTAIN CANTONMENT 
. "BOARDS. -

No. 790.-1n February 1938, in order to ~em e ceftain anomalies then existing, and to 
check the increase in the rising COlts Clf e b i~ me  of Cantonment Boards in the tbeo. 

r ~r  Command, the General Officer Commanding-in· Chief decided that all Cantonm'!nt 
Fund servants in this Command should be piliced on unifol'm rates of pay according to the 

i !~i  of each Cantonment as fixed by ~ i  13(1) of the Cantollments Act, 1924. 
These grades of pay .w\re !lot considered low and ar.'.! generally in force now. They were 
fixed by the General Officer C mm ~ i i C ie  the Command in accor,dance with hiB 
powerl pf financial control over Cantonment Boards, i.s laid down in. rul'!s 5 and, 10 of the 
Cantonmlll!-t' Fund Servants Rules, 1937, and in rules 45. 46 and 47 of . .the CantoDlDlaDt 
Acco1lJtt 'Code, 1924. Cantonment Boards are allowed reasonable' discretion in the mat.ter of 
th"ir staff . b e~  to the provisionl ~ the Cant9nments Act and the rules framed thereunder, 
The Bcale. of, pay fixed in 1938 have served as a guide ra'ther than as a hard and faIt rule, 
i i~  calel beitlg  considered on their merits. ' . 

REORGANISATION OF CANTONMENT SERVIOB, 
No. 7112.-(a) Pruent co,t to Government-

(1) On account. of par and allowancel or Military Estates 
Officers (full Bhare) •  .  . '. .  • 

(2) .On account of pay and allowances of Eseoutive 
OiBOIII'II (half share) , 

Co.t to 

Total 

Go",.Tnm,.nt, if JIlT. Deahmukll', Reaolution wa. adopted-
(i) On acoount 'of pay and allowances of Military Eatat.ea 

• 

. Officers (half share), i.e., 1/2 of (1) above .  . 
(ii) On aooount. of pay and allowances of Exeoutive 
Offieara at the rates of pay proposed by Mr. Desh-
mukh (half share) •  •  • 

Total 

Saving to ~e 3, ,~  Minu8 306,710 

F"Hect on Cant071ment Funda-
,Co.t at prutnt borne by Cantonment, Boatlla-

·Pay' and a110wancee or Executive O'mcers at the exiet· 
ina rates (half share) •  .  .  .  . 

Co.t to Cantonment Board. if Mr. De"'mukll', Re.olution wa, 
Gdop'ed. ' 

RI. 
. ..oi,58.660 p. a. 

1.ll,tOO .. 
3,79,860 .. 
1,29,880 .. 
1,77;390 .. 
8,06,720 .. 
73,1(0 .. 

1,21,200 .. . 
3,06,720 ,. 

- or Re. 1,86,520 (3,06,720 miflll, 1,21,000) in e,XCell .f prelent COlt. A considerable portiOD 
'\If thiB lum would have to he oorn" by Government in the form of grants-in-aid tomaintaio 
flDanBial equiJ.i.brium of the Cantonments concerned. 
(These figur.. are only approximate.) 

• 
No. 795.-(a) EightY' one. 
(b) Yes. 
(c) Yea.· 

CANTONMENTS IN INDIA . 

(d) Fifty-four. • 
~  Nine, inc!uding t.he ~irkee and Drigh Road Cantorunents, ~ ere this work .il carried 

out by the Mibtary Estates er ~er  of the Poena and Karachi Cantonments, 111 a PI"" 
'ime capacity. . . 
(f) Six, excluding Recunderabad wherp the Executive 'Officer rum Military b ~  OftiJel' 

ia paid from local funda. There are nehra Dun ellm Clemente Town cllm Landour, Karachi 
cum Manora, b~, Quetta, and e i~  Cantonments. 



• 

• BTATBKENTS LAID-ON THB TABLE 

The Military Estate. Overaeel'B in thele Cantonmen"'-a .. ilt the Military 1:Itat_ Om-eer; 
thClY only carry on C'ertain out.door duties under his directions_ 
(g) Eight, ",(z., Agra, Allahabad, Arnbala, Jltbhulpore, Lahore, Lucknow, Peahawar ano -

Poona. This excludu Deolali where the Overseer's work is at preaent done in' a part-time-
capacity by the staff of tlw Military ~ e  Officer. 
. (h) Twenty-one, including a Forester for r~ There is only on. grade-that of 
Rs. 40-&-60. 

EXECUTIVE ~  AS AGBNTS OF MILITARY ESTATBS OFncERs 

No. 796.-(10) Executive Officers were appointed agentl of M.E.Os. under executive orders. 
(b) The fnnctions of these agenta are to wa.tch that no ~ r me . are made on Gov· 

(rnment land. and to collect rents from leased land. in their reapective cai1tonment. on· 
b.balf of Military Estatft Ollicer .. ·  '  ' 
The realOns for the appointment of agents W\lre that the previous system under which landi, 

in cantonments were managed hy low paid Military ~ er e~r  with no personAl 
lupervision, other than occasional visit.s, by M.E.Os., wall fOllnd to be unsitisfactory. , 
(c) Yes. The Dew system did not however break doWn as stated by the Hon'ble m~r. 

The lands in question are still under the management of M.E.Os. Govemment, at preaent, 
do not ('onside!' it desirable to -antalgamate, except in special circllmstancea, the POlts of 
M.E.Os. and Executive i ~r . 

(d) and (e). The information asked for il aa .followa :-
-p 

Actual ii ~e from Actual inoome from Rentfl'om oIa. '0' land.· 
Name of lands under the lands under the as reaJ.jaed by the 
Cantonment management of .. management of " Central Govt. for 

M. E. 0.. as OI'fIdited Cantt. Boards for 1941·48 
to Central Revenues 1942.f8 
for 1941·'8 

B.a. a. p. B,. a. p. Ba. a. p. 
Allahabad 13,75t 0  0 If,.(77 0 0 614 11 0 

Luolmow 7,688 12 I 4,918 4  2 89 14 0 
Debra 'Dun 6,424 7 0 Nu 12 9 0 
Meerut. 9,185 Ii 0 13,156 I 4 1'7 6 0-
Agra 3&,752 13 0 5,205 14 8 Nu 
Barraokpore 8,053 8 10 967 4 0 581 0 0 
Rawalpindi 6,187 0  0 9,040 0  0 800 0 0 

Peshawar H,450 0 0 1,706 5 0 "53 0 0 

Kohat •  , 1,678 4, 0 127 10 0 fOO 0 0 

~ re. 10,6Q! 0 0 2,138 8 0 216 0  0 
Ambala 2g,590 0  0 8,719 5  9 33 0 0 
KaracHi, ' 7,320 0  0 Nil III 0' '0-
Quetta . 12,339 0 o • Nu 116 0 0' 
JlIbbulpore 11,693 11 a 1,114 8 0 66' 0 0 
Wellington ' 6,227 7 2 6,024 8  9 33 0 0 
Deolali • 1,784 12 0 10,485 15 0 81 0 0 
*Seounderabad 

:J 
'itBeoeipte from lands in the 8eounderabad and Aurangabacl Can· 
tonment. are not credited to the Central Revenues but are p. 

* Aurr.ngabacl 
poaed of in. aooordanoe with rule 16 of the SeoUDderabad aJMP 
AurangabaCl Canyment Land Adminietration Bule&, 1930. • 

Poo_ 13,073 4, 0 8,163 0  0 20 8  0 
Kirkee • f,683 ,  7 0 11,3Si A 6 IG8 • 0 0 
'Naeirabad 7,668 3  9 7,111 7 8 138 11 0 
Bareilly 6,183 10 9 10,971 4 0 I,ll' 9 0 
8augor • 11,725 9 0 1125 3 6 

'" 1 
& 

st. TholDal' lrIount 13,2U 0 5 120 6 9 18  10 0 

(!) Yea, it  il a fact, excOllt that 'the General Land Register and the JAnd De\'ellue 
Regt.ter are maintained by Military Eetatea Ofllcera and not by their Agent.. The Alau'-
ol\ly ~ rm certain military e ~i dutiee, and are 8ubordinate to M.E.O •. , who arlt 
rupoDBlble for the entire adminiatration of landa (outside buar areaa) in cantonment. in their 
l'tIpeetive orialel. 
The t.nIWV to the qu.tion in the concluding aent.ence w in the neiative, 
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INCOME OF CBRTAINCANTONMENT FuNDS AND KiNG'S COMMISSIONED OJ'FICBRS IS 

• CANTONMENTS DEPARTMENT . •  • ~  ,I> 

No. 797.-(a).·· 

ClII!1tonment Actual i m~ for Actual income for Estimated inoome fol' 
1941·42 1942.43 1943·44 

Ra. Re. Ra. 
8ecunderabad 
Quetta . 
Peshawar 
Lahore . 
Ambala . 
(:awnpore 
Rawalpindi 
Poona . 
Meerut. . 
Luoknow 
Agra. 

14,31,403 
4,15,918 
,3,M,552 
2,49,758 
3,75,082 
2,09,990 
5,78,349-
6,00,933 
3,311,1198 
1,82,117 
2,02,360 

12,47,524 11,71,820 
4,99,358 3,79,462 
4,69,257 3,14,427 
2,64,080 2,54,117 
3,95,58& 3,91,189 
2,39,872 2,07,001 
7,07,893 5,79,100 
5,51,695 5,00,60& 
3,94,101 3,29,977 
],94,433 1,97,253 
2,21,197 .,17,948 

Mhow' 3,12,585 3,81,285 3,47,218 

• 

(b) 
• 

Ntlma of Officer Rank Length of lIQI'Vioe in Monthly 
# the Cantonments ~ . salary (on 

(on 1.4.44) 1.4.44) 

Years Months Ra. 
Lt:-·Col. 21 4 1,950 

21 2 1,950 
1. R. F . ."ft:Ift'reye 
2. J. C. Cairn·Duff 

" 
17 9 1,900 .. 15 1 1,900' .. 14 ,11 1,850 

Major 14 8 1,635 
Lt.·,Col. 14 4 1,850 
Major 13 0 1,635 

3. C. M. James .' . 
4. J. E. Cobett, O.B.E. 
5. J. E. Read. -
6. W. E. Merrill . 
7. M. Rurford·Jones 
8. A. K •. ItfcGonigal 

(c) Agra, BanDu, Bareilly, Cawnpore, Chakrsta, Delhi, Deolali, Farozepore, JMlam, 
Jubbulpore, Jullundur, Karschi Kohat, Lahore, Meerut, Mhow, Murree, Murrel> Gali, 
Naairabad, Nowshera, e ~, Poona, Quetta, Rawll.lpindi, rk~e, Secunderabad and 
Sialkot. 
Ine.ome and e; e~ ii! re ~  C~ me  fluctuate from year to year, and the calculations 

on which the above lDformatlon 18 ba.ed are on the re!~  year's financial position only. 
(d) 

c.ntonments in whioh 
.the POllt of AlIBtt;'Seoretary 

exists 

Name of the re e ~ 

inoumben. 
Salary and allowanoell per m"Ulllem 

1. Ambala Mr. Panna Lal Malho.wa. Ra. 215 in ~e eoale of Re. 200-5-250' 

2. Rawalpindi Sardar Sahib Mana Singh Salary .  . 
Perllonal allowance 
Conveyance allowance ' 

Re.360 
RI. 100 
Re. 60 

3. Quetta' . ·Majol' A. E., Davies Scale of pay-375-20-"1I 
Conveyance allowance . Ra. 50 

'*Major A. E. Davies wal caned up fof'military service in 1940, and holds a lien on 
this appointment. Rai Sahib Mohan Lal, Sewage Works Manager, haa been appOinted to 
officiate in the' post, in addition to his own duties. 
In -these three Cantonments. ~ post of AIsi.tant Secretary 'wal created under rule 4 of 

the Cantonment Fund Servants' ~ e , 1937. 
(e) 
, "Name of Officer 

1. Lt.·CoI. W. R. James, O.B.E .. 
, M.O, 

2. Lt.·Col. H. B. Grsv8IIton 

3. Lt.-Col. W. H. L. J. Weiman 

Monthly amolu-
mtnts 
Ra. 

1,950 

1,950 

1,950 

Age (on 1·4.44) 

Years 

57 
55 

65 

Montha 

7 

6 

10 

t These two i~r  have sinee been granted a year'. fuI1her Bxtenaion. 
Ilxten.iona are granted only when tbey are 811lential in th, publio interut. 

Period of reo 
employment 

Oneyear. 

One year.t 

One1Mr·t 



DEATH OF D. 'ABDUR Jlt.81lBED CDOUDHURY 
" - II 

(f) Prelident,cimtoDment ~. ~b , paid from DIfeDoe 
SerYioee Eetimat. . .' .,. .  .  .  • Be. 1,100 

Jbeo1ative 0.... 8eow:I.derabild ClmtoDmct. paid from the 
CantODJDeDt FUDd •  •  •  •  •  . RI. 800, . 

• (g) 'tIlr_(I) Lt.·Col. S. A. Bowden, (2) Major J. R" K. Wallace, M.C. and (3) MaJor 

R. G. Trigg.. I, 

Information promi8ed in reply to Starred Question ?'la.. ~ a.ked by Mr. Anangll 
Mohan Dam, on the 5th, Apnl, 1944. • 

, AUCTION OF EXCISE CONT.ACTS IN DELHI 

~ . (iN) andl(iil-d·Ye\h till head 'du' wKich hl£s b~  sharply raised, the re e~ . !  ;.ki, 
, (m) o. nc u mg e 8 I tit Ra 2 48 000.. 
year(bi). i e ~  e e . eii~~ r i~~bie ~  iar' ahort of the pudblic ~em  the 

. ,  , ~  ' Dch m excess of the fixe lnaxlma. II an 
licensees are in & posltlon to c rg@ price" m 'h level that it would have been, 
r,uction the licence fees would h,ve b~~  r ·~i :r ~~~ t! malpractice. and if in these' 
im~ ib e for the licensees to )ay em ~ ~ tr t had been adhered to the 
circumstance. the trlKlitional sysV!m of auctIOning the can acf S conn1.'lin .. and pwfiting 
authorities would have laid themaelves open tof thebcharge °a ""nelJll!i&sargy.· to ""abandon" i., 
from contravention of the law. It has there ore een foun 
auction system for the present. . . 

DEATH OF MR. ABDUR RASHEED CHOUDHURY 
TD BODOUl'able Sir Sultan Ahmed (Leader" of the House): Sir, it is with 

very gre'irt. regret that I have to refer to the e ~  of an r b ~ 
12 NOON.. Member of .this House, Mr. tA.bdur Rasheed Choudhury whIch event 
took place Rome weeks ago. Mr. Abdur Rasheed Choudhury represented the 
Muslim constituency of Assam in "this Aesembly since 1987 .• He was a..fearles8-
c,ritic of all measures which did not Rppeal to him. He was a char.nung p'3r-
sonality and anybQdy who came in contact with. him i,ns.ide or ?utside th!8 
House had nothing but esteem, regard and affection for hIm. This HOl,lse IS 
much the poorer by hiR death Rnd I would request you to convey our peraonAr 
sense of loss to t,he bereaved family and I would also request you to convey, 
our condolences i,o the members of the berelwed family who may be tpere m~ 

assure them that their grief is ~  equally by this Rouse . 

. Mr, Bhulabhal I. Desai ~ mb  Northern Divisions: Non-MuhamJDadBt1-
Rural): Sir, I wish to i ~ myself with what fell from the Honourable the 
Leader bf the House, for we feel as much as any 'other Honourable Member 
of this House the absEU1C6 of the charmina,:-presence of Mr. Abdur Rasheed 
Choudhury. I am one of those who haveHen 8seociateci with-'him in this 
House for a period of over six years, apart from our absence during the interval. 
'He was. one of those men of sterling independence and it was impossible that 
any question wiH be viewed by him 'except from the point of view of genuine 
public interest of the count,ry at large. He was one of those men who always 
devoted a good deal of energ,v and enthusiasm and a considerable amount of 
f:ltudy to the question on which he was .. peal.ing before the House. He ~ .e  
found, that by r(,IH;on'of his· extreme independence, he found himself !living 
f'xpression to views which might or might not be ill accord with those expre!lsed 
b~  the other side of tU HOllSE'!. He was one of those stalwarts whose re ~m e  
we would always miss, be ~e J rE'!collect he held .his own against odds 'roin 
whatever it came. More than thnt. he wall a persc'n who recognised no barrier 
of caste, creed or colour in the recognition of the vital interests of this country. 
A man of rare ability, a man of r ~  independence, a man of rare industry, 
8 man of complete Rccornmodllf,jon with ('harming manners, it is difficult t.o 
find the like of"him in thh H'l'IBf' nr.d diffiOlJIt to replace him. I join lvith-
the sentiments that fell from the H rmourable the Leader of the House rmd r 
&!lsodo.re myself with the mf'AAIl!!'e of RympRthy whiCh hAS been asked to be 
cOnveyed to the membt'rs of the bt'reRved famBy . 

• ~ Kah&mmatl L1utuat AU nan (Itohilkund and Kumaon i~. 
sions: Muhammadan Rural): Sir. T join with m'y two Honourable colJeagues J1l 
paying tribute to the memory of the late Mr. A.bdur Rasheed Choudhury. r 
am sure this House "ill miss his presenee very much. He' was alwaYB verr 

• 
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.l N ~ b . Muhammad. Liaquat Ali ¥-han] . 
~ e m studymg the questious ~  c.:Ime up for disc\lssion before this House. 

~  ~ e of d\1ty to the House and to the people outside and to his constituency 
was mdeed remarkable. 1 remember during thE' lust litidget session, when the 
Japanese had invaded Iudia and Mr. Abdur .Rasheed Choudhury's home was 
not . ~r ., far from thtl Japanese army of invasion, in spite of all worries £Iud 
awuettes, he stuck to his post in t.his House and voted on the popular side, 
thus representing hit constituency trulY' and faithfully. Every HonourabJe 
.Member of this Housf' will mourn his loss and I request you to convey our 
aymp.athies and condolences also to the bw'ellved family. ' 
" lIr. ~re i e  (T4e Honourable Sir ~r Huhim): I !\s80ciate :myself with 
the tribute paid to ~ memory of t.he late Mr. Ahdur Rasheed Choudhury. 
As has been said by .the HonouraQle the Leader of 'the Opposition, ~r. Abdur 
Rasheed Choudhury discharged his dutit's hi this House with considerable 
ability and independence Rnd he took a keen intetest in 'the questions cOQ1ing 
''UP before the H0ll;se. It will be my duty to ,con.vey to the members of the 
bereaved .fafnily ~e r-etIOlution of e~ e adopted Qy this' House. 

-
MOTIONS FOR ADJOURNMENT 

,  . .,. President (Tho Honourbale Sir Abdur Rahim): Adjournment Motions 
Nos. 1 and 2. MQ'. Jamnadas Mehta does not want to move them. No.8 in 
, tlte name of Sardar Sant Singh. ' 

SIldar Set SlDgh (West Punjab: jikh): I have given an amended motion 
:which is No. 11, which I want to move.- • 
:Mr,' Prealdent (The Honourable Sir Abdur'Rahim): This motion No.8 has 

bf)en 'disallowed by the Governor General on t.he ground that it is to the detri-
ment of public interest. 

FAILURE TO SUPPLY ADEQUATE PETROL TO THE KA,RACRI MUNIOIPAL CORPOBATION. 

:Mr. Presldeat (The Honourable Sir Abdur ~m  Seth Yusuf Abdoola 
Raroon has, given notice of his intention to move the adjournment of the Rouse 
to discuss a definite matter of urgent pl.l.blio importance, vii., the i ~e. of 
the War and Transport Department and its Agency at Karachi to supply :tie-
quate,petrol to the Karachi Municipal Corporation for removal of city refuse 
-as reported in the issue of the Sind Observer dated the 15th August, 1944:, and 
,thus endangering the city with outbreak of epidemics. 
I -understand tht petrol supply is the ('oncern of tlte Sind Provincial Gov-

'i'lrnment and', not that of -the Government of India. " 
Seth Yusu! Abdoola Baroon (Sind: Muhammadan Rural): I submit the 

Provincial.Government, haa got no hand in it. ' 
The Bon01p'able Sir Edward Benthall (Member for Railways' and War 

Transport): That is not correct. -
Seth Yuaul Abdoola Haroon: I have received a letter from the Provincial 

Government which says tliat the matter definitely rests with the Central Gov-
.ernment who have got their central organisation over there. 
The Honourable Sir Edward' Benthall: I submit the matter' is entirely B 

question between the Provincial Government acting t'hrough the Provincial 
Motor Transport ControllEll:, and the local body. The Provincial Government 
~  complete discretion in the matter. 
:Mr. President (The Honourable Sir Abdur Rahim): The Central Governmcnt 

has nothing to do with the distribution of petrol dirE;lct to the Corporation. 
Seth Yun! Abdoola Haroon: If the Honourable Member for War Trans-

port will give me an assurance that the Provincial Government has got full 
'Buthorit:v in this matter, I will not pursue the matter here. 
The BODDUl'able Sir BOward BentllaU.: I have just answered. _ 
IIr. President (The HonourRble Sir Abdur Rahim): On the facts stated by 

the HonourBble Member for War Transport; the motion is i ~ . 

1Ir. Pr88ident (The Honourable Sir Abdur Rahim): Motions Nos. 5 and 6 
have been disallowed by the Governor GenerA,l on the ground that they ·canllot 
b,. moved without detriment to the public interest . 

• 
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Mr. Jamne;das M:ehta has wit,hdrawu notice of motions in his name. 

FAlLDBB TO ASSDBB TBRMINATION OF SERVICES OF THB U. K. C. C. WITH TUII 
TERMINATION OF TUB WAR. 

Mr. Prealdent (The Honourabl.eSir Abdur Rahim): Then M:r. Dhatt'o. 
padhyaya wants to discuss "the lack of policy of ·the Government of Indil\ ill 
the face of r~ e danlNr created by the introduction of the U .K.C.C.Jnto I..JI.dia 
and in the Governmen't of India's failure to assure the Indian public by &. 

_ communique to the effect that the services of the U .K.C.C. would terminate 
simultaneously with the tel'mination,ofthe war". 
Thisquestioil was discussed be ~re and nothing new has croPped up since 

t.he last Sessloo.. It is therefore out 6f order. 

REFUSAL OF PERMISSION FOR PUBLICATION OF CORRBSPONDBNCB BBTWBBN MAHATMA 

, GANDR'I AND H. E; TIlE VIOE,lIOY. 
lIr. Preaident (The' Honourable Sir Abdur Rahim): 'l'hen Mr. Akhil Chandra-

Datta wants to discuss the refusal of the Government of ,lndja ~ ~ i,,;! ii . 

for publication of the 8Dti.re correspondence that pAlIsed 'bet'""Ween Mahatma 
Gandhi and His Excellency the V.iceroy since the former's' incarceration in 
August 1942. ' 
Has not the entire correspondence been published with the exception of 

one letter? .' 
'Mr • .AkhU Ohudra Datta (Chittagong and . Rajshahi Divisions: Non: 

Muhammadan Rllral): . I understand i.t has ,only been r~ e  b i~ e  after· 
1 gave -notice of this ,motion. " 
'Mr. PreIldent ,The Honourable Sir Abdur Rahim): r:rhen this motion caIUlot 

be moved. ' 

--.---,-
GOVERNMENT COMMUNICATION DESCRIBING MR. PHILLIPS, PERSONAL REPRESBNTA.' 

TIVE OF PRESIDBNT ROOSEVELT, AS per80na non-grata. 

Mr. President (The-Honourable Sir Abciur Rahim): Thpn Sardar Sant SiIlgb 
WAnts to raise the question of ':the communication of the Secretary to (be 
Government of India for External Affairs describing Mr. Phillips, a Personal 
Representative of President Roosevelt ~ per80na non grata for advocating th& 
r.nuse oC freE'dorn of India". . 
This has been disallowed by the GO\'ernor General 011 the groUIld tha.t it 

cannot ,be moved without detriment to the public interest. _. 

Mr. Presldent (The Honcurnhle Sir Abdur Rahim): The next four motbns 
stand in the na.me of Mr. Akhil Chandra Datta and all relate to the subject of 
food. As there is to he a debate on this subject tomorrow, tliey cannot be 
. 'discussed.. • 

:Mr . .AlthU Oh&Ddra Datta: Sir" the subject of my motion ha.s nothing to do 
with the general food situation -of ~e eountry but with a specific dase Ilt 
wastage. 
Mr. President (The Honourable Sir Abdur Rahim): It cannot b~ in ortl,ar 

because the whole position will be open to discussion tomorrow., 
Prof. N. G. Ranga being absent, !~ motions cannot be taken: up. 

DJBMJe8AL OF SARDAR SIIAUKAT HAYAT KHAN, A MINISTER 1N THE PUNJAB. 

lIIr. Pl'88ident(The Honourable Sir Abdur Rahim): Then Nawabzada Lia· 
quat Ali Khan wants to move the adjournment of the House k> discuss "t,ho 
failure of the Governor General to exercise general control and issue necessary 
directions in the matter of the misuse by the Oovemor of the Punjab of the 
power conferred upon him.under section 51 of the Government of India Act, 
1935, ina.smuch as he, used that power ngainst nn individUAl i ~ er and dil'l-
missed from ministership Sardar ShaukBt Ha:vst Khan without furnishing the 
particulars of allegations or chargea against him and did, not aHow him 'my 
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, [Mr. President.] 
opportunity to· give his explanation Or defence before dismissal, which is the 
inherent right of every citizen according to the rules of r~  justice, thereby 
casting grave reflection on the honour of Sat-dar Shaukat Hayat Khan and haSt 
in-spite of repeated demands, declined to dil¥ll08e the full facts". 
lIow is this Assembly entitled to discuss a matter of this kind? 
Kawauada Muhammad Ltaquat Ali Khan i k~  and j(umaon Divi-

sions: Muhammadan Rural): Sir, section 54(1) of the Government of India ~r.  
reads: , 
"In BO fal' &II the Governor of a province is by or under thia Act required" to act in hi& 

diacretion or to exercise his individual judgment· he Bhall ~ under the general cont.rol of, 
aDd comply with such particular directionB, if ~ , aB may from time to time be giveD 
to him by the Governor General in his discretion ... · • 

1Ir. President (The Honourable i~ Abdur RAhim): Did the Governor 
e er ~ give any direction in this case? 
lfawabzada Muhammad Llaquat All Khan: 1 do not know. 

_ 1Ir. President (The Honourable Sir Abdur ll!l.him): ~ e  this section does 
C ~ .  ". 

,,~ m ~ LiJ,quat All Khan: It does," because my point is 
that faUore to take action is an action .in itseIf, and I aIn sure the legal 
.luminaries here will agree with me that wEen under a provision of the Act the 
Governor General had power to give directions where such powers are utIed by 
Governors under his control, and if he has not taken any action he has really 
failed in his duty. Now according to our  rule 12 read 'with r ~ 28 we can 
.move an adjournment motion or a ltesolution with regard to any action Df the 
Governor General provided he gives his consent. I applied through the Sec-
retary of the Assembly to the Governor General to accord his consent to the 
moving of this motion. I have received a reply that while reserving discretion 
to exercise ilis powers of ''disallowance in respect of the motion His ;Excellency 
the Governor General -does not conllider his atRrmative consent" to be required 
to the moving of the same. So -from this it appears that the Governor General 
has no objection to ·this motion being mo.ved, as far as the question of consent. 
is concerned. . 
Mr. Prtlident (The Honourable Sir Abdur Rahim): He has reserved hi, 

power. 
• Jlawabuda Kuhammad Llaqut AU Khan: He hali reserved his power of 
disallowing the motion and now it is for you to decide whether his consent is 
necessary or not. . . 

1Ir. Pr.ea.t (The Hpnourable Sir Abdur Rahim): If the :Honourablo 
Member's contention 'is correct it would mean that this Assembly is entitled 
to review the administration of every ptovince in which the Oovernor of the 
province has exercised his discretion in "any manner. 
lfawa.bzaclJ Muhammad ~ . J.  Dan: Yes, that is my contention, that 

"all these powers that are enjoyed by Governors" and used in their discretion 
and are under the control of the GoverTr General can be discussed on Ihe 
-Boor of this House if the Governor e ~r  has no objection to that matter 
being discussed. .' .. 
• Mr. Pre.ident (The Honourable Sir Abdur Rahim): Then it means that 
this Assembly can call up on the Governor General to exercise his power of super. 
"it,ion or control over the discretion of Governors of provinces in any case it 
likes. 
lfawabaada lIullammad ¥l&qu&t AU Khan: There is no question of thid 

Assembly forcing the Gover!,-or General to take action. 
Mr. Ptesident (The Honourable Sit· Abdur Rahim): If you are criticising the .. 

Governor General for not taking action, it follows that you want him to take 
certain nction. . 
lfawabza4& Muhammad Llaqu&t AU J ~ At I have submitted before, 

fRilure to take action is action in itself. 
1Ir. PreJident (The Honourable Sir Abdur Rahim): Not in tJl cases .. I 

db Dot know why ·the Honourable Member Bays that. 
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Nawabl&4& ·Jluh&mmld Liaquat :AliKhan: Sir, if you see somebody ('om-
mitting a crime and you do not take any action, you are guilty of abetment, 
Therefore failure to take action' is aotion in itself, and my submission is that 
legally it is really an action if you fail to take action under the powers whil!h 
are conferred' Ul)on you. Otherwise it would lriean that the general, control 
which hus been' given under the Government of In.din Act to Goveruor GelleraL 
is really meaningless. 
lIr. Preai.dent (The Honourable Sir Abdur Rahim): It would be nullifying. 

the provincial autonomy altogether. ' 
Nawablada Jluharnmad Llaqu¥ Ali Khan: There is no question of provin-

cial autonomy, It is· not the action of the Government' of. that province which 
we want to discuss. 
JIr. Prealdent (Th!,!" Honourable Sir Abdur Rahim): The .Governor is an 

important part of the Provincial Government under the Act., . 
Niwablada Jluhammad Llaquat Ali KhIllJl: The distinction has been made 

in the Governruent of 'India Act between  actions by the Governor in his 
discretion, or in his, judgment, and action by the G(;>vernor acting with his 
Ministers. As far IlS the actions of .t.he Governor acting with his Ministers are 
concerned, I submit, all those matters are really for the Provincial Governors 
and for the Provincial Legislatures to take up, but where any special power is 
given and that power is under the control of the Governor General, I submit 
that  that is a matter which e~  the Centre and can be taken up in the 
Central Assembly. 

Kr. Prelldeat (The Honourable Sir Abdur Rahim): If the contention of the 
Honourable Member were correct, it would mean that in any case in which 
the Governor of a province has acted in his discretion, this Assembly would 
be entitled to call "upon the Governor General to review and, if necessary, 
reverse the action \taken ·by the Governor (lnd pass some. other orders instead. 
The entire flcheme of the Act of 1935 is to concede autonomy to the r i ~e ! 

within certain limits, The Government of n province 'ncludes the Governor 
Ilnd the Act has chosen, rightly or wrongly, to give the Governor of every pro-
vince' powers to pass orders in cert.ain cases in his discretion. It is quite true' 
.that the Governor General has the power to deal with snob cases in. his own 
discretion, but in thiR caSe he has not so acted. And, thel'efore, if thiR, motion 
of b~  LiaquBt Ali Khan be fl.ccepted it would eome to thiR: that thil,l 
Assembly flhoijld call ~m the Governor General in any such MRe to exercise 
his discretion in any wa.\' the Assembly thinks it should be exercised. I must 
say that this motion cuts right. acrOBS the whole scheme of the Act of 1935 and 
is therefore, out of order." # 

fAILURE TO APPLY IN TIME FOR HEI,P FOR INDIA TO THE U.N.R.R.A. 

,.r. President (The ·Honourab,Ie Sir Abdur Rahim): The next not.ice is from 
Mr. K. S. Gupta. He has given notice of his. intention to move the adjourn-
ment of the Assembly for discussing a matter of urgent public importance, 
namely, "the failure of the Government Qf India ~ apply for help in time to 
the U.N.R.R.A. though India has-been admitted 1ft' a nation entitled to receive 
relief from U. N,.R. R. A. " . 
. The 'Honourable Member hns ~  that application was not made' in timp, 
what is meant by that? '  . 
lIr. X. S. Gupta' (Ganiam rum Vizagapatam: Non-Muhammadan Rural): 

rim.e was fixed for applicat,ions to bareceived arid, application was not lUade 
n time. 

lIr. PreB14ent (The ~ b e Sir Abdur'Rahlm): what. time ~ fixed for 
my such applications. to be rflCf!ived? ' 
lIr. X. 81 GUpta: GrantR are to he made by tire end of tlte financial vear-. 

~ ri . The Government of India did not apply though they were entitled to 
lo so. _ 

m. Ptellld'llt (The Honourable Sir Abdnr Rahim): In your notice of motion 
'ou ~ said 'it was not. made in time', now you say it wse not maile at aU. 
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Ilr. K. ~ Gilpta: .Yes Sir. It has no't been niade as yet. ' 
,; The . BOJ?-o:urable Sll ii. AliaUl Buque (Member for Uommerce and Indus-
tries aud UlVll l::iupplies): .lthiIlk my' H:ouourable friend has got entirely the 
wrong faets. The House will rem~mber that at. the last Sesston a resolution 
was carried in wpich un· amendment 011 the lines of a similar umendmellt 
sponsored by' the American Congress, mora Or les8 substantially on the ·same 
lines, was Ilppr6ved by this House and it Was suggested that. we should try 
to include that in' the constitution of U.N .R.R.A. I think it is well known, 
except in the caseof'those wpo hllvenot been ill touch with daily papers, that 
that Uesolution has been. agreed to by the V.N.RR.A. orily about 8 month 
or tw.o ago. Therefore, we could n<;>t have possibly applied tUl that amendment 
was lIlcorporated as a part of the U.N.R.R.A. constitution. All our difficulties 
happened 4t 1948 ~  there were i~~ . conditions in Bengal. I think it 
fll well known that this year. the' Bengal Govemnlent has been able t.o pur-
chase surplus grains to the extent_of 7,OO,OOO'tonsaItd we would. look ridiculous 
if we were now to apply .on behalf of Bengal for mOl'e .foodgrains. I tlJink" 
we could no&-then apply under the U.N.R.B.A .. conStitution and tbere was no 
time limit and il; is only now, about a month ago. that any area affected by 
miJ ~ and pe\tilence. if of im r ~ t,o the military .  ,  . .-
.r. Priatdent (The Honourable Sir Abdur Rahim): The Honourable ¥em-

.ber i r ~ b  tell us why !lPplication for help was not made, during the last' 

.fupine.., . . 

, The BODOUr&b1e Sir •• Azlzul Buque: At that time W. could ~ apply 
under tIl(' rules. 1 made it clear .and tha.twas why an amendment was movod·. 
and wall agreed to. .  . .  . 
JIr. President (The.· Honourable Sir Abdur Rahim): In view of the ta.cta 

stilted by the Honourable Member. for Civil Supplies, I hold that this motion 
ill not in order. '. 

FAILU.RE_ TO MAKE PROPER A,RRANGEMENTS 'TO PREVENT DESTRUCTION OF A.I.C.C. 
, RE80RDS AT ALLAHABAD. . 

Ilr .... Preaident. (The Honourable Sir Abdur Rahim): 'fhe next notice is 
from. Sardar Manga1. Singh. He wishes to discuss "the failure £>f the Gor-
ernment of India to make proper, arrangenieilts to prevent the .e r ~ of. 
A.I.C.C. records by white ants at Allahabad".·· . 
I think notice of a similar motion ~  received in the last Session dnri.; 

WBS ruled out of order, 
Budai' 1laDgJ'1 Slqh ~  Punjab: Sikh): It was not.moved last timc·. 
Kr. Pr881dent. (The Honourable Sir Abdpr Rahini): It was' and I hold thRt 

.. this motion is not in order. .-

MISUSE OF THE NATIONAL' WAR FnONT ORGANISATION By-MALIK KHIZAR HAYAT 
KHAN TIWANA,' LEADER.' o}' THE PUN!AB BRANCH 

111'. PreIIdent. (The ~ r b e Sit· Abdu! Rahim): '.!-'he next. adjournment 
motion s'tands in the name of Nawabzada Muhammad Llaquat Ah Khan. He 
wishes to mO'1Ze for the .\djournment of the business of the Legislative Assembly 
for the purpQse of discussing a ilefinite' matter .of urgent public importance, 
.fJi •. , the failure of, the Governor General in Council to prevent and stop the 
misuse of the National War Front Organization by the Provincial Leader Jf 
the Punjab Branch, Malik Khi2ar BB.yat Khan Tiwll.na. who hail been utilizing 
the National War Front Organization for propaganda in favour of and collec-
tion of funds for a political party-"the Zamindara League"-therebY'creating '. 
s ~e  deal of ~J i  amongst 8 large section of people---against ~ National' 
War Front. . . 
-I have heard of the National' War .Front. Ie it a Department of; the 

Government of India? ' 

If&wabla4& Jluhammad Llaquat Ali. KhaD (Rohilkund" and Kumaon Divi· 
sions: Mil.hn!nmndlln Rllral):· Yes, .Sir. 



MOTIONS I'OR A]jJOUBNUNT I., 
fte HonOurable Sir Sultan ,~e . (Member for Information· and Broad-

'Casting): The ~ i  raised there is. w!th ~~ e  ~  somet.hing which has been 
done by the National War Front Orgamz,:\tlon in the Punjab through its leaderl 
the Pl'9vincial leader of the Punjab Branch. So far I10s the Branch is concerned 
it is not under the control of the Centre at all. 
Mr. President (The Honoura.ble Sir. Abdur Rahim): But is not· the ~ b 

-organization ftuder the control of the Punjab Government? .  . 
The Honourable SIr Sultan 'Alimed: Yes, of the Leader. But the organi-

sation as such is not under us except for n limited purpose. Schemes are 
re r~  by the Provincial 'organisation and -submitted to us for approval and 
those schemes-must refer to war efforts or to'matters connected with the war 
directly or indirectly. If those schemes are approved by us then we place 
certain funds in their hands'to implement those schemes. This question of 
,the Zaminrlara League has nothing to do :with us. 

Mr. Prellident (The Honourable ·Sir Abdur e.~im  Supposing the organisa-
tion is utilised for some purpose.other than what it was intended for? . 
'!'he B.0D9ur&ltle Sir Sultan Ahmed ... That ~ a matter entirely for the Pro-

vincial Government. It has nothing to.. do with us. The .Dioment it ill no' 
:4.1tilised "for the specifio purpose intended, the funds placed in' their hands will 
be withdrawn on t,he recommendation of the Auditor General. . Apart from 
that, I understand that no' funds were collected for the Zamindaru. League on.. 
any of these occasions. . ~ 

Sever&! Honourabl. lIember.: ,'l,"hey were. , . 
The B.onOU1'&ble Sir Sultan Ahmed: There was no propaganda by anybody 

at these mee~ . !t is true some of the organisers pl'esented an addresa 
tb the leader who nappens. to be the Premier and he received it as Premier 
of the Province. So we have nothing to do with it. We would nO.t tolerate 
anything which is not connected with any e~ . approved by us.. That 
point has been made clear to, all the National War Front leaders .. -Nothillg 
has been done there which should 1l0t have been done by a. leader 'of the 
National War Front. He is the Premier and in that capacity he has certainly 
received adfiresses and replied to those addresses in' his capacity as Premier. 
Mr. Prealdent (The Honourable Sir Abdur Rahim): What is the nature of 

the misuse you complain of ~ • " 

.awsmada Muhammad Llaquat. All. Khan: The meetings are held by the 
National War Front and M.alik Khizar Hayat Khan who happens to be the 
leader of the National Wf}r ]'ront goes to these meetings gnd makes political 
speeches runnil.liI down all those ,parties who happen to .be opposed to him, 
politically. IDs speeches have -nothing to do wi* the activities of the 
National War Front. Money is also collected-and that is a -question of merit 
-but if you permit me I have a number of newspaper cuttings by which I 
can prove to the hilt that money lms been collected in lihe llame of the 
, National War Front and by the people who are officials of the National War 
Front. All these purses have been presented at the meetings of the National 
War Front to ~ik "Khizar Hayat Khan fol' propagating ~ i i  views of his 
party. Now, Sir, my Honourable friend, the· Leader of the House, has tried 
to wriggle out of it by suggesting that the provincialorganizatidn is quite 
-separate from the Central organization. ,I am not quite sure if he VIM 

really serious when he was making that contention. It is an all-India orlfll--
nization under the control of the Central Govl!mmentand.I would refer him 
to the speech, he 'made very recently at .the Publicity Advisory Comulitttle 
which was held here, .  .  .  .  . . 
IIr. President. (The Honourable Sir;-,Abdur Rahim): You need not go int'> 

all t.hat. I want to kno-w your e ~ . '. 
Bawabzada Muhammad. Liaql1at AU lDIan: My sUegsti911s are here and If 

you will pennit me I have cuttingt!,.,. .  .  .  . 
lIr. Prelident (The Honourable Bir Abdul' Rahim): Isiinply want to know 

your case. . • 
• i.wa.bl:ad.a Muhammad Llaquat' All Khan: My case is that meetings Rro 

held by the National War Front. Rnd under the National Wa.r Front at which 
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ap.eechea are. made by the· Provincial leader criVicising the political 'activitiea 
of those parties that do  not. see eye to eye with. him. 
I  . 111'. ~e~ . ~ ~~r b e Sir Abdur Uahim): Your contention is ~  
the orgamzatlGn IS herni. utlllsed for purposes other than those intended? -

. ~ .  IIphammad Liaquat Ali Khan: That is the point. 
1Er. ~ i  (The Honourable Sir Abdur Hahim): As objed;ion has been 

taken, .wIll those Members who are for leave being granted rise in their places? 

(On a count m~re than '25 Members stood tip.)_ 

·  . ~  not less than 25 memb,ers have stood up, les:ve to move the adjournment 
motIon is granted. .  , .  .  , 
The motion will be taken up 'at 4 o'clock or e r ier~ if the business of' 

the House is finished. , 

H. E. THE GOVERNOll. GENJiJRAL'S ASSENT ~  

Secretary of the Alllembly:' Sir, iilformatiOB haa been received that the 
· follc;>wing Bills. which e~e passed by both C'!hambers of· the Ind.ian Legislature 
durmg th'e Budget SeSSion, 1944, have been assented to by His Excellenoy 
· ~ Governor General under the provision of sub-section '(1) of section 68 of 
-'the 'Gofernment of India Act, as continued by section 817 of the Governmerdi 
of India Act, 1935: . .. 
, 1. The Central. Excises aQd Salt Act, '1944 . 
• 2. The Coffee Ma.rket Expansion (Amendment) Act, 1944: . 
. 8. The Coal Mines Safety (Stowing) Amendment Act, 1944. 
4. The Indian Companies (Amendment} Act, ~ . 

5. The Indian Aircraft (Amendment) Act, 19404. 
6. The Transfer of Property (Amendment) ,Act, 1944. 
'7. The Insurance (Amendment) Act, 1944. 
8. The Cantonments (Amendment) Act, 1944 . 

. _ 9. -The Indian Merchant Shipping (Amendment) Act, 1944. 
10. The Indian Coconut Committee Act, 1944. 
11. The Indian Income-tax' (Amendment) Act, .1944. 
12. The Delhi Muslim Wakfs (Amendment) Act, 1944. 
18. The Protective Duties Oontinuntion Act, 1944. 
14. ~ e Factories (Amendment) Act, ~ . 

r=' po, 

," 

AMENDMENT TO THE INSURANCE RULES 
'!'he Honourable Sir K. ~i  Jluque (Member for Commerce and InduI-

tries and Civil Supplies): Sir, I lay on the table a. copy of 'II. further amend· 
ment to the Insurance Rules 1939" published in Notification .No. 597-1(6)/48, 
dated the' Brd June, 1944, under Sub-section (8) of Section 114 of the Insur· 
ance Act 1938. 

DEPARTMENT OF COMMERCE 
- NOTIFICATION 

INsUlUNcs 

, NeVI Delhi, tla. 3rel JUfI& 1944 

No q97.I(6l/43.-In exerciae of the powerl conferred by sub-sections (1) and (2) of 
e i ~ 114 of the Insurance Act, 1938 (IV of 1_), the Central ·Government ia pleued 
to direct. t.hat the following further amendment. shall be made in the. Insurance Rulel, 1939, 
the aame having been previously 'published aa required ,by 8ub·sectlOn (1) of the aaiel 
aection, naroUy:- , 
• For rules 3 and 4 of the aaid Rulea the following rule IIhall be IUbetit.Uted, namely:-
"3 ADy perlon aigning aa actualr UDder the .Act. . shall be a Fellow of the ID.ltitute 

(If' Actuariel, London, or a Fellow 0 t.he Faculty of Actuaries in Scotland.; PROVIDED 
that where application il made to the Superintendent. of Insurance and it.· il shown to· hil 
... ti.faction that the employment. of an APociate of such Institute of Actnaries or· of lOeb 
Faculty of Actuariea, o'r of auy other perlon having. actuarial knowledge for any lpacified 
purpoae ia elI:f8dient iu order to enable an insurer or a provident lOCi.ty to cam oa 
any of hiB or It.S obligations under the Act, the Superintend .. t of I1lBUTance may ~ the 
application and e~i . luch person' to lign as acwary for t·he lpacified pnrpoH, lub]ect. te 
l1Ieb condiwns. and Nltrict.iona as the 8aperiatenclent.of IDlurance t.llinkl. fit to impose." 

. 8. R. ZAlIAN, .Joint. 8ec1. 



. NOTIFIOATiONB' .UNDER THE DES'l'HUCTIVE INSEOTB' AND··.·PE·ST·S····· 
ACT . 

. JIr. :I. D.1'JIOD (Secretary, Department .of ~ i , Health and Larids)': 
Sll', 1 ley ~ tJ;ae table a copy each of Notdicatlolls No. F. 16-S/48-A; dated 
the 28th Ma.roh, 1944 and 17th July, '1944, under Section 4D of the DeStruo-
tive Insects' and Pests Act, 1914. ' 

Copg 01 Notification (Agriculture) No., F. 16·3/43-A, dated th.e 28th March 1944. 

In exercile of.the powers conferred by aectiom 4A and .4D of the .Deatruct.ive IllIeeta 
and Peata Act, 1914 (n of 1914) the CentraL Government. ia pleaaed to prohibit, with eft_ 
from ~ e lit May 1944, t.he tramport from the Province pf Madrall to any other Province 
.of any of the articles .pacified in the First Schedule' ~e  annexed (being. articI..which 
are likely, to rr~ the destructive insect known a8 leerya Purchaai . and thereby cau.e 
infection. to Cropl)- • . . 
(a) by letter or sample post;, or by air; 01'1 • 
(b), byroad, except by-Buch routes all may be specified by the Government. of .. uch 

other Province; or' 
(c) by rail or inland .team velsel, unles8 the consignment is accompanied...by a ceJtificate 

in the form ut. out in. the 'Second Schedule hereto annexed and ligned by the Entomo-
logist to Government, Madras, Coimbatore, or s\JcQ other officer as t.he Director. ~ ri

.. Iture, Madra., may authorise in this behalf. •  . 

A. rticlea to _which thia notification appli88 

1. 'fhe followiDg plants (but not the fruits tttereof) namely Sophora ~ , Silver Wattle 
(Acacia·dealbeta). Black Wattle (Acacia, decurrem and Acacla moI1iBllUna), • Au.tralian 
blackwood (Acacia melanoxyloil), Broom (Cyti8U8 scoparius). Ulex eurvpaeul, Potato creeper 
(Solanum JaBminoicies, Solanum Seaforthianum and other. c1imbiJl,g Solanum.), all citrua 
~e ie  including.ali types of orange, liple, lemon, pomelba ;and grape-fruit plant, applel .(all 
j)yl'us llpeciell), aU .EUco.J.yptUB species includiDg ·Euca1yp.U8 <.pi41tabilis aQdEucal1f_ 
glauca, Rhodomyrlu8 tomentosa, Hypericum myIQre6se, Dodonea/Banddedn, (Telugu) Alia.r 
(Dodonea vi.coaal, Berberia t.inctoria, Rose 1Rose species), Gaultheria fragranti,.ima, Raap-
berry, country pears .. Bougainvillea, Verbena, Mapolia, Pepper, Tea CalUarin&. 
2. The following plant m~ eri , namely :-Budl, Cuttinu, Soiona, Grafts, balba, leavell 

(but not manufactured. tea), aeedlinga, tubers,:and rhiaomell, of the plants iplCiieci in 
ciaule I, . 
3. Any. art.'ic1e1 uled in papking or ~r i  up any of the plante or .plant ·materw. 

,mentioned above. 

THE SE80ND 8cKEDULil 

Form 01 Certi.ficate 

This ia to certify that the living ~  materials included in the conaigDmen' 
of which particulars are ~ e  below. were thoroughly examined on ........................ (date) 
by ............... :........ (name. and designation of official) - a daly IlUthoriMd official of the 
.............................. (name of the Department) and. that the consignment inc1udinl( the pack-
i ~ covered by this certificate has been adequately treated an'd fumigated with hydrocyanil 
ACld gas immediately prior to inspection and made. free from Livini leerya Purchaai. 

Date of examination and fw:oigation 
Part.icularB • of i m~  

.N o. and description of packaget 

Distinguiilhing merka 
Description of living plants 01' plans ·materials 

Exp<nt.ed by 
Name and addrese of the comignee 

Signawre of-OIrtif)'in& ,authority. 

Ocsignation. 

The above certificatAI IIhould be Bigned 'by the Entomologillt to Gov.mment; . Madru, 
Coimbatore, or such ather otlill8r.a .maybe authorill8d by the Director of ARricdure, 
Madraa, in thi. behalf. . 

Uopy 01 Notijicgtiofl (AgricUlture) No. F. 16-3/43-A, dGftd the .17M lti,g 1944. 

In exerci8e of the powers conferred by .ection 4A of the Deatmetive I_to. and. Peate· 
Act, 1914 (II of 1914), the Central Government ia pl .... d to direct tha, the followin. 
amendment .hall be made in the notification of the Goveroment. of India in the Depart.-
ment of Education, Health and Landi No. F. ~ , dated the 28th. March 1944, 
aameJy:-
For dalll8 (a) of the aaid notiftWiOD, the ~ i  claD88 llhall be .. ul:llwtllted, 

aamely.:-
"(a) by let.Mr, , .. mple or parcel poet, or by air or Haor" 

( 69 ) 



-STATEMENTS LAID, ON THE TABLE 

NET 'EARNINGS OF NEW. RAILWAY LINES 

'!'he Honourable Sir Edwa.rd Benthall emb~r for Rail:ways and War-
Transport): Sir, I lay on the table a copy of statement showing the net earn-
ings for the financial year 1942-43 of new Railway lines opened on and after-
"the ~  April, 1936. I . 

Skllement .howing ReI earning8 ri~ eke finaMial year 1942·43 of new i . i ~ opened 0" 
. and after the 18t . .,tpril1936 ' 
(NOTB·:-Ooly luch IIncI as are entirely open and have been working for a full year are Inoluded). 

Net incomo 
lIIstlmated per-
centalll' return 

Serial Name of Working GaUlle, Mileage Date or creditable 
Peroontage return 
.of Income (column 6 of Income on 

No .. project a.l1way opening to the toro. on capital outlay) cal!ltal outlay 

-
Ject or -------80mo yeah after 
1942·'3 19(1·'2 19'2·'8 openinll &8 .. t.!-

mated originally, 
.------.-

1 2 3 4. 6 II 7 •  8 9 
------

~ Khadro-
Nawabshah 

Jodbpur Metre 30"2 20-11· 2,10,37S 
1989 

1l!8Q (bi 18'27, 0'87 (II) 

, - .. 
(ca) Thl, I. ~ flllure arrived at In the' filial location IUI'Vey·. The earlier eltlmate. produoed before the 
Standinl Flnanoo Oommlttee ,howed a probable return of 0'6 per oont ooly., 

.:(6) Bev.eel. 

ApPROPRIATION ACCOUNTS, AUDIT REPORTS, ETC. 

The Honourable Sir Jeremy Ra.isman (Finance Member): Sir, I lay on th .. 
t.able ,a copy:'t each of the following Reports and Accounts in accordance with 
section 169 of'the Government of India Act, 1935-: . 
1. Appropriation AccountFl.(Civil) 1942-43 and Audit Report ]944 . 
. 2. Commercial Appendix to above. . 
3. ·Finance Accounts 1942-43,and Audit Report 1944., 
4. Appropriation Accounts (Railways) 1942-43, Parts I and II. .' 
5. Capital BtatemelJ,ts, Balance sheetl:l etc., of State Railways 1942-48. 
6. Balance sheets of Railway collieries and statements of Bll;in coats of 

coal 1942-43. 
7. Railway Audit Report 1944. 
8. Appropriation Accounts (Defence Services) 1942-43. 
9. Commercial Appendix to above. 
10. Audit Report, Defence Services 1944. 
ll. Appropriation Accounts (P. &T.) 1942-43 apd the Audiil Report., 1948. 
12. Petty _ -corrections and first list of ~e i  to Appropriation Accounfil; 

(Civil). .  . 

]8. CorrectIons to Commercial Appendix (Civil). 
14. Corrections to Appropriation Accounts (Railways) Parts J "nd II. 
15. Corrections to Railway Audit Report. 
16. Corrections to Appropriation Accounts (P. & T.). 

OBJEC;S ON WHICH THE AVI.ATION SHARE OFTBE PETROL TAX FuND WAS ExPBNDD 
. IIr. W. H. Shoobert (Secretflr:v. }>oQts and Air DepRl'trnept). Sir. I IRY 
on the table a statement showing the {)bje!)ts on which the Aviation share of 
the Petrol Tax Fund waB expended duriI!-g 1948-44. 

Object. 

Olul)8 
Grants.ln-aid to Flying ClubB in India. . 
Financial Assistance to Indian Gliding AlIIlOciation 

. Training 

Expenditure 
Rs. 

05.1111 
1l,9lili 

Training of a member of the ataft' of'the Civil Aviation Directorate in 
certain "ubjects pertaining to Aireraft lnepection .  .  • 228 

* Not included in these Debates, but copies hRve been placed in" -the Lillrary of 
''Han_I'd. 01 D • .' 
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SXATEMENTS J,AID ON THE TABLE 

Objects Expenditure 
Ra . 

.A.irtnJt 
ConBtructiOD IUld er . i ~ of the Wind Tunnel at the 
Indian lnstitute of Science, 'Bangalore, for 
qarrying' out certain tests OIl mcroift., •• 

~~  ilfJm8' •  •  •  •  •  • 
Transferred to the Grant (or developUlent of Civil 
Aviation. (Civil Aviation Works) •  •  • 

.. ' ~ 

Grand Total 

311,1109 
1116 

11,00,000 

6,43,357 

AMENDMEN.TS· TO CERTAIN MOTOR VEHICLES RULES: 
," ~ . ' 

The. BOIlO11!ab}e Sir Edward Benthall (Member, for Railways and War 
'TraDsport): Sir, I lay on the'tablt.l 0. eopy each of the foliowing Notifications m 
accordance \vith section. 133 (3) of the Motor Vehicles Act, 1989: , 
1. Delhi Notification No. F. 1'2 (3ti)J44-General dated·the 28th August, 1944. 
2. Coorg i~ i  No. 113, dated the ath: May, -1944. 

. 3. Baluchistan NOtificatioD No. ~ . ., dated the 21st February. 
11M2, •  • 

4. Baluchistan i i i ~ No. 2441/18-41/M.V. 'dated the 17th' November, 
1943. ,  ' . 

OFFICB OF THE' CHIEF C ~ , DELHI 

NOTIFICATION 
DelAi, tAt 28tA ,dvgwt 1944 

No. F. 12 (36I/44-Generlli.-In exerciBe of the powerB conferred by, .eetion. 21 and 41 
. of the Motor Vehicle. Act 1939, read with the notification of the Government of India in 
the-Department 'of Communications No. R. 60, dated .the 28th Jurie 1939, the Ohief Com· 
missioner of Delhi is pleaBed to make 'the ~ i  rulllB', the same having been previoUlly 
published' with hia notification No. F. 12(36)/44-General, dated the. 5th July 1944. 

•  • Bid". 
1. NotwithataDding anfUrlng contained in _the Delhi Moto.f Vehi.al81 Rules i940 no , .. 

ahall be charged for the .118ne or alteration of certificates of registration relating to. motor 
vehicles which are the property of the High ColllJlliseioner. for Auatralia in India or IIolQ' 
of hi a secretari8l. .' , 
2. If the High dommiuiODer for Australia in India or-any of. hi. 'I8Cretariea have .paid 

or shall hereafter pay a fee for the i18ue or renewal of a licence to drive a mOf.or vehicle 
or for undergoing a teat of competency to drive, the fee shall on hiB aJ!plication be • 
refunded to him. . 

A. V. ASKWITH, 
OAiel O_i'honer, DelAi, 

THE OHIEF COMMISSIONER' OF COORG 
NOTIFICATION 

,No.· 113, dated Aiercaf'O., tAe at" May 1944 , 
In exerciH of the POWBrll conferr8d by lection 68 of the Motor Vehiclea Act., 1_ (IT 

of 1939) and the notification of the Government of Indi... DePartment of Commanicat.iou, 
No. R. 60, d .. ted the 28th June.19311-the Chief Commissioner ilpleued to make the 
·followipg amendmente, to the Coorg ,Motor Vehiclea Rnlea, 1940, iuued with hi. Dotificaticln 
No. R.F. 43/121-39, dated the 26th ~ r~ 1940;- " 

,dmend.,ntI 
1. For Rule /j()(c) of the aaid Rule., the following ahall b, IUbstituted, vir..:-
"5O{c) The holder of a permit .hall canae Part l3 thereof, or the Temporary Permi, 

as the .cue may be, to be rrie~ on the vehicle: It· ahall be prodn.ced by the driver ~ 
lDspectlon on demand 1Dade at any reMOnable tlDle by any authorued peNOD." 
2. In Part B of the Form P.St.S. appended to the aaidrulea for the worda ~ 

to be exhibited OD each vihicle" the worda "summary to be.. carried oD .. acih vehicle" IhaIl 
be su bati toted. - • 
3. In Part B of Forms P.Co.P. & Co.S. appended to the aaid rnIea for the wordi 

"summary to be exhibited on the vehicle" the words "summary to be carried on the 
vehicle" ahaU be lubstituted. ' 
4, In Part B-of Form P.Pr.C. appended to the aaia ral .. for the word. ".ummary to 

hl' exhihjf;;d on each. vehicle" the words ~ mm r  to be rri~  on each vehide" ahall 
be i b~ i ! . • 

K. CRENGAPP A, 
Cltie/.OommiMifttf'. 
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. CHIEF COMMISSIONEIt ll'OR BRITISH BALUCHIS'l'AN 

NOTIFICATION 

• Quetta, the 211t Feb'T'llmvl 1942 
No. 244/35-40jM.V.-I!l exercille of the powera conterred 'by aection 68(2) (ZA) of t.tte 

~ r VehNles. Act, 1939 (VI of. 1939) t.he Chief C ~ i er of Bri.ti.ah ~  
IS pleaae.d t'O direct that the followIng addendum shall be made to the Bntiah Baluchilt.aD 
Motor Vehiclea Rules. 1940 published in the Notification No. 347/'M.V., 'dated the la, 
April, 1940 printed at pages 841 to 982 of the Gazette of India. Part U:A,-dated the 27th 
April, 1940:....... • 

Addendum. 

In Rule 4.17 add' the following as" clause ·C'. 
"That-if anel when required. mails will be carried at such ratea as may be bed b1. 

the Provincial Transport Authority in Consultation with th'e Postal Authorities concerned.' 
. By order of 

8ecretary to the .4.Vent ·to, the Governor qeneral and -oAie, 
'Comml4,ioner in BalUl:hi8tan{Police ~e . 

. -
CHIEF COMMISSIONER FOR BRITISH B,ALUCHISTAN. 
.  .  . NOTIFICATION ' 

Quetta. the 17th November 1943 

No 2441/18-41/ M. J'.-In exerc1\e of the powers 'conferred by. Section 64 read with· 
ee . ~ 68 of the Motor e~i e Act, 1939 (IV ~ 1939). the Chlef Commiuioner of British 
Baluchistan is pleased to duect that the followmg amendments shall be 'made to the 
Not.ification No. 347/M.V., dated the bt April 1940 printed at pages 841 to 982 of the 
Oautte of India, Part I1·A, dated the 27th April 1940:"- \ 

Amend1Mnt. 
: Aft.er rule 5.60 of the British Baluchi.tan Motor Vehicle Rulea, 1940) the foUowin,' 
e i~  and rules shall be inserted, namely :- •  ' 

Special Rule, applicable to. ga, 'fI/'oduceT& in,talled ill. motor ,vellicle. 

5.61. Definition.-For the purpose of )lules 5.62 to -5;82, t.he term ,"producer" meaDl the 
"hele of the equipment necel,ary fpr the generation ,of prod9cer . ~ aDd iii ~ i i i  in 
the engine of a Motor Vehicle. .  ' . 

Reuulationa 01 the uae 01 'fI/'oGucer4 
5.62. (a) Every producer fitted to a Motor Vehicle on or after the 111. July; 1943, .Iiall 

.be of a Model ,approv:ed by the Regiat.,riDg Authority. Every such , r ~r .hall exhibit. 
in 'a conepicuoua place on the aenllrator a plate .howing,· in addition to 'f-he manufadurer's 
"name and' serial number,. the mark as ~  be prescribed and auigned .tot,be model by the 
Regilltering Authority. 
(b) AppPO'val 01 model.-Every manufacturer seeking approval for a producer model 

shall submit in duplicatet to the Registering Authority, speCifications and dl'lLwings (which 
.hould be blue prints or photoltat copies) of the model he r~e  to manufacloure, 
together with a. coPY of the instructions for operating the .producer. The thickne.. of the 
metal sheets· used 1n the construction of the various parts of the producer .hall be ltated 
in the specifications. The manufacturer shall also give an undertaking in writing that he 
will submit a producer of thst model to a board consisting of the Inspector of boilerl, 
factories and eJectrical installation in Baluchistan, the S. lI, ¥. E.,. Quetta Arsenal and 
the Deputy Superintendent of Police, 'fraflic, Quetta and also to produce a bus ot: lorry. 
fitted with a, producer of that model at luch time and place "nd for luch .teab includin,· 
a road test of. not leu, than fifty miles continuous run as, may be determined by the 
;board. No modification shall. be mad. by anyone in an approved model except with 
·,t.he approval of the board. The board may subject the m i i ~  to such' tatlt as it. 
ihinks necessary belore approving it. . 

. ~. Speci/ilfatioRB.-Oeneral.-No producer moilel .hall heapPI'Qved ,\lnllllls it eatiaft. 
the provisions of these rules and el[ery producerfitlJed Oil-or after thelBt September 1943, 
shall be fitted in aCL'Ordancewith these ~ e . .' 
5.64. Material 01 con.ortructiO'll.-All materials uaed in the construction of the r ~ r, 

.e~ e  any component r~  thereof that may be e r~ . ,exclu.d"d . by the m~ . rer ill 
hll guarantee, shall be IUlted to the load of the. e ~ ,m whIch It ,may be mltalled and 
t.he .temperature, cfemical aDd other conditipns un!hlr which it may be ,ued and .hall be 
luc,h a8 will last under reasonable 'conditioDl of oper"tion and ,mainteuance for I19t leu 
·,than two-¥eara.' , 
5.65. De.ign.-General.-'-The producer, ahall be of simple delign .and Cl)Dltruction and 

shall be capable of being inatalled in a vehicle in such manner ~ 
(I) Not to interfere with the steerillg and road aafety of the vehicle, or with the 

ri e~  range o! vili.on i e ~ i  i~ view to' the rear through the driYing mirror or wit.h 
auy Ilgnala or ~. devlclIII requ1red under the provilions of the Act. and the.e rules', 
and .. 
(II) Not .undul,. to im~ir. the pay load space and the weight di.tribut.ion of the Yehicl ... 
5:66. We.gAt.-The e ,~ . ci! ,the P!Oducer b ~ be .the millimum having regard to t.ba 

requlremen" ,of atrength, ngld1ty, rellltaDce to hIgh temperature and comllion &Ddto 
t.he.t.ype of ~e vehicle to 'Which it ia ~ be fitted, '  ' 
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. 5.67. H0J!P:8r c:apacity.-The etrectin capacity of fuel hopper .1Wl 'sive .t.he e i~ ... 

. 9'perating diatlance of not.).,.. than .so milM without recharging. 
5.68: Acce,aibilitg:--:-The prod.ncer ahall be deaiped with a view to accellibilit.y and .... 

~  malntenanco, c1eanlDg, charging &lid .&IIh r4llll0W. Provision for drainaflO Ihall be m ~ 
..-bere nllCelaary. 

6.69. Fitting.-All installations connected with the produccer shall be Eeeurely 'fixed. 
The, installations shall not form a iingle inflexible unit but shall be connected with flexible 
couplings at appropriate pointe to· relieve intermediate atr..... • 
5.70. (I) Sajety.-The m,anufacturer ahall tlake precautions in the manufacture. of pro-

ducers to ensure eafety with .pecial regard to ri,k from fire, g18 poisoning aud blow back 
of hot charcoaL , .', 
(b) All equipment and piping ,&hall be free from gaa or Air l¥kI. • 

Covers of the furnace and g88 filters ~  cockl and packings Ihall be' air t.ight If a 
generator vent-pipe is fit.ted, the pipe shall be conneoted direct.ly to t.he furnace or .hall • 
... branch from a pipe as near .. ,possible to the furnace. 1£ an eacape funuel is provided 
: for use during the ir.b i ~ operations, the pipe 8ha.J.I exha1l8t above bhe roof level. 
. (c) Exposed lurfaces at high temperaturee ebal.l be screened againat .accidental contad. 
(d) The compartment containing the generator ahall D8 lined wi'th aabe.toe or other 

e re i ~i  material not leas t.han a qUlll'ter inch thick. 
5.71. Capacity oj cle/llleTs.-The generator·and the cleaning SYltem ahall be 10 ·deligned 

that they will o{lerate for n,ot les8 'than 40 miles without. .requiring attent.ion or cleaning. 
5:72. (a) Pipmg.-All piping ~ be of substantial and ~ . tight conetruction and 

provided with ,uch jMnte as are necessary for the effective mamtenance and repair of r.he 
vehicle. Every joint or weld shall be strong. ' , 
(b) Pipe fittings shall be made of mild ateel iron or copper' Iheet having a t.hickn •• 

noL less tben IS·BC (0·049 in.) or of· 22· gauge G.I. pjpingand shall be of gas tight. 
construction. FlanlJes for piping shall be' constructed from metal pTate of minimum thick-, 
neas 114 in. Coohng piping for the tuyere.,lhall be 3/,8 in. internal diameter. 
5.73. Painting.-All parts of a producer, except th08e exp08ed to high temperaturea .hall 

be !!Uitably. painted" and part.. e ~  to high temperat.urel shall be painted with a BAtil-
factory e ~ rfiBistilllg pa.int. •  . 

5.74. (a) LaIl·O\tt,-The whole of the producer .• hall be installed. eit"er . ~ e or 
~ . er e  the ,body of a ve.hicle If the construction of the body of the vehicle II .uch 
.that BOme part of tlv! r er.~  be inside the body of t.he ~ i e . ~  part .hall 
'be covered 80 a1l to prevent any III effect from gas leakage or lDconvelllence due to 
exc:elsivll heat. . 
(b) A public service vehicle may draw a trailer uled lolely for the carriage of lJu 

:,coatamera supplying, or plant or materials producing g&ll for the propulsion of the englDe 
of the drawing vehicle. I 

5.75. (a) Locafion -01 'gI,!ne7'ato7'.-In t.he caee of Stage barriagel the generator 4£ the 
producer shall be iocated at the rear in sucl] a position 88 ,to cause as little interference 
aa poasiW. with t.he weight di.tribution. In the case, of a good. vehicle, the generator of 
the producer may be located either at the rear, al preaeribed for Stage Carriag., or at Lbe 
front. If thr gnerator is located at the front, it shall be fitted beaide the driver's fteat, 
inside the driver's canopy in such a p08ition .. not to interfere wit.h' visibility or lignalling. 
(b) The 'generator may be stayed or strapped to the bO'dy to provide rigidity but tlhall 

he kept awav from any part of the body by at leaet three inchel. , 
5.76. Location 0/ juel tank . ...,.-If the generator of tbe producer is fitted at the front of 

t.he vehicle :- . 
(i) The' generator shall be mounted in luch a position that it Ihill be at a minimum 

1iistance of 2' feet from any petrpl tank or piping, if the t.ank is located inaicie the boci1 
.of the 'vehicle, it shall be effectively insulated, and 
(ii) the filling spout and  any other opening Ihall be located OR ~ 0ppolite aide of 

tht! vehicle to .. the generator and not les\than 4 fAt away from the generator; and 
(iii) where an auxiliary fuel tank with ravity feed i. fitted the capacity of luch tank 

shall not exceed one gallon and it shall be located in the front portion of th. vehicle II 
far away from the generator a8 practicable. 
5.77. Dimenaion,.-The. overall dimenliona of the ve)licle with the producer inat&Ued, 

shall 1I0t exceed thoae permitted under the ruI... • 
5.'78. Clearlera.-lnatallation.-Cleanere uling' solid filter material shall be i.n8&all.d ou 

the vehicle in Buch a manner ae to allow efficient. and convenient packing of" the Illter 
. JDaterial. 
5.79. Ulearance.-The road clearance at thl' bot:tom of the furnace ,hall be not less t.han • 

12 inches when the vehicle is unladen with the hopper  full . 
. 5.80. (I) PerjOf'mfMce.-8tarting telt.-The vehicle .hall b. capable of movil1l on au 

. alone in not more than thirty minutes from the commencemebt. of the . ~ pr-. 
F.or the purpose of ... t, the engine and the producer .hall be cold at tbe b.siuulnl of th. 
proeeal. 
(b) Speed.-The vehicle .hall be capable of maintaining the' following .PM«t, wha 

running on gas alone; on level roada:-
(i) Sta.ge Clrri..-. loaded--25 mil.. per hour. 
(ii) Gooda vehicle Dotbeil1l a  b .. vy tranaport ,..hide. Loaded..:.:a milal per hoar. 
5.S1. (a) lnapecti<m.-When a vehicle which ha. already been reptered i. fitted i~ 

II producer, it .hall invariably be inlpected aDd telted according to these, rul. before 
th .. alteration is reeorded in the certi6cate of Nlistratioa e~ ~ ,lfl .• f ... ..... 
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(b) All public' aenice and' goods motor vehicles fitted withgu producen Iball be liabl.-

to an inspection quarterly by the Motor Vehiele Sergeant incl\\ding a road ~ of not. 1_ 
than 25 mil... '  • . ,'. 
5.82. General pro"uioM.-All producers including those fitted to vehicles hafoN the la, 

September 1943, shall be of lucb construction and 10 fitted &8 to provide adequate latil-
factory protection againat dangir of damage or injury arising from, fire, Kaa poilOning p, 
contact ,with. exposed sqrtace at high temperature. . 

- By order, -

·H .. D: RUSl{TON, 
SecT.tary ~  the Chief Oommi"ioneT, in Brit .. " BalucM,trm. 

- • ..... .s: 

ELECTION OF ~ ;  TO THE STANDING FINANCE COMMITTEE 

The BoIlourAble Sir Jeremy Ra.ismaD' (Finance ~m er  Sir,' I move: 
, "That this A88embly do proceed to the election, for' th_remainder of the flnanoial 
ye. 1944-45, in lIuch method as may be approved by the Honoura.ble the President., of. 
Member of the Standing Finance Committee in place of Mr, :9. -C. phatterji, who nr.a 
~ e  to be a member of the A88embly. ", .. 

Xr. Pre81deDt (The-Honourablt\ Sir Abdur, Rahim): ,\he question is.:-
"That this AlI8embly do proceed to the election, for the remainder of the financial 

year 1944-45, in such method &8 may be approved .by the Honourable the President, of .. 
Member of. tb. Standing Finance Committee in place of Mr. S. C. Chatterji, 'who baa 
celsed tQ." • 'member of the Assembly." • 

The m ~i  was adopted, 

ELECTION \ OJ<' MEMBERS TO THE ADVISORY 
4RCHlEOLOGY. 

BOARD OF 

,'lIr. J. D. TyIOD-(Secretary, Department of Education, Health anclLandil): 
Sir, I move: "  , 
. "That' the members of this Assembly do proceed to elect, in 81JCh ma.nner as ma.y b. 
approved by the Honourable, the President, twe persons from among their own number to 
be memben oj the Advisory BOlrd of ArchllBOlogy in India constituted by the Government 
of India."· ... , 

The' Government -Resolution, to implement which I am, making this 
motion, is e ·e ~ r  and no doubt Honourable Members saw it when 
it appeared' recently in the Gazette: but as this marks ,a new departure 'I 
think the House ,will wish me to say a. few words in amplification. In his 
report Sir I,eonard Woolley was' of the view that archlP.ology could and should 
playa fa.r more important part than it dqes in the life of the Indiat). people: 
and he went On to stress particularly 'the need for co-operation between the 
Archreological Survey and the Universities. From the point of view of the 
Survey the need i8 evident Bnd urge.nt, The Survey relies on the Universities 
for its recruits and it must, in turn, be ready and able t-o provide the experi-
ence and facilities necessary for'their training. 'On the other side, the Univer-
sities have much to gain from a link with the ~ r e i  the sphere of field-
training for. tneir archreo:ogical students and for advanced scholars of Indian 
history. Apart from the Univl»'sities; there are the Indian States which have 
organised archreological departments anti ther"" are the lea.rned societies of 
India, upon whose sympathy and activity the Survey IQust depend in no small 
meBsure for ~ r understanding. and support. We wish to have a 'link; 
1jherefore, between the Survey -of India and these various bodies. ' 
, 'rhe composition of the Board reflects the nature of its functions. 'rhe 
official members include 9 senior-members of the Department of Archreology 
and the 14 non-of6cial members include 6 representatives of Indian Univer-
sities and 5 nominees of learned societies likely to be interested in arclueology; 
. This' Honourable House has repeatedly shown an interest in archlllology 
for the seryices it . can render in preserving India's architectural heritage ILnd 
for the light it may throw on India's remote past: and it has therefore seemed 
to us right to invite the House to associate itself with the new Board. 
l' hope, Sir, I have said enough to convince the House that the-principal 

object of this body' will be to evoke interest . in Archreology. I!'nd oonnected 
subjects -Bnd to bring the e~ me  'and the .,nterested ~  -Into close and 
friendly re i ~i  ,for the mter--cbange, oj views and advice on all matten 

of mutual ~. 
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.~. PrIIident ;~e ~ r b e Sir Abdur Rahim): Motion moved: 
That .the members of thll eem~  do proce,d to elect, in ~  manner &I may be 

approved by the ~r b e tile Prealdllllt, two perlOne from among their own number to 
be me~ber  of the AdvllOI'y Board of ArchllOlogy in India . ~ e  by the Goyemmaut 
of IndIa." 

1Ir. Kanu ·Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
rperce): May I, Sir, make a re.mark more. in the nature ·of an enquiry? I 
~ ~ TIke to k~  e ~r thiS .Board will take early steps for ~ e repatria-
. tlon and reAtoratlon to India of a great many valuable archlIlOlogical treasur-. 
belonging to this country, which have been looted in the past and are now 
lying in the public museums and private collections in the United Kingdom. 
I should. also like to know, if these things could nGll; be. handed over to us, a. 
t!l.,ey really belong to the people of· this country, whether tlie sterling balances, 
which some English people do not desire to repay to this country, could not be 
used to make a legitima1;e purchase of these archreological treasures which have-
been taken away. from tiere by force against the wish and sentiment of the 
people of this country and which are lying· in the pUblic museums and private 
col!ections in the United Kingdom. I am Sir, only hoping that this Board will 
have the power to make such recommen,dations. . 

Sir Syed Kala Ci~ie  of ~ United Provinces: Muhammadan rb . ~ 
Sir, 1 am g;ad that ~er all tbe Government of India have realised the 
necessity of forming all Advisory .Boord of Arcl\reology with, 1 take it, unfor-
tunately, advisory functions only to help the Department, the activities of 
which have decreased very considerably of ~ years. We all agree that tho 
archreological Department is one of the most importllnt departments: it is on8 
of the fcW' civilising e r i e ~ that are in the hands of the present Govern-
ment of India: . The department has been me ~  out a step motherly treatment--
by the Government of India and I am afraid that' those WQO wish in thi. 
·House to ~e!  the .Government of India with reference to this'Departmellt 
have been mos.tly non-officials. In spite of the kee e~  of m-, friend, Mr. 
Tyson, in this subject, I do not thinknny wall considered plans have been 
laid·before this House either now or at any time. A desire has bee~ expressed .y the Department that its budget should be expanded and that new recruits 
should be obtained from those sources which ~e not. been tapped, either in 
this country or outside. -This" conciliation measure has been brougpt now. I 
wish it had a more far-reaching effect than its present moderate size indicates . 
.All the same, never too late either to repent or to take action. Half-hearted 
though the measure is, 1 would like to give my support to it. I was alm03t; 
going to say that I wished to give my e r ~  support but 1 do not think 
that it would be a wise thing on this qccasion to follow in the footsteps of 
the Government of India. However small and ineffective the proposal may 
be. I accord it my. support. 
From the speech that the Honourable Mr. Tyson delivered it e,ppeared that; 

the tptal strength of this ,Advisory Board would be 23. It would c?nsist of 
nine members of the Department and 14 othel'll, among whom, I take It, would 
be \ some non-officials. Some of them would be gentlemen associated with our 
Indian Universities. 1 do not know what their Dumber would))e. I though, 
Mr. Tyson me i ~  five. I '610 not know whether five of these fourteen· 
would be members a880ciated with Indian UDiversitie,. 
~. 1.D. TJIOI1: Six from the Universities. . 

Sir Syad :au. .&11: There are two notes of warning that I must sound 
before we vote on this motion. One is that the advisory· functions of this 
Board should be clearly laid down by the GovernmenU of lJidia and secondly 
that position ahould not be assigned to this Advisory Board which U! enjoyed 
by or., which is thrust upon the e ~r  helping a sessions judge in a crimi-
nal sessions triaL There should be some definite plan behind this measure. 

.  I am very glad that the Honourable Member in charge of this Depan-
ment is here in this House, where it is very seldom that we hear his voice. It 
'is still more rare to hear his voice raised in support of those .measures whioh 
shol.lld be introduCl!dwith a view fie strengthening and aUi!"enting the 
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l Sir Syed Raza Ali.] . 
Archmological e ~me , if that department is . to· do any good to ~ coun-
.iry in the .future. So, the first ~e  is ~  there should be a well lllld plan 
~i  the proposal which has been disclosed this morning and ~ e  by _ 
Honourable MemLer. • -
THe next question is still more important than the first. ~,  is a r~e 

body of 23 on which it is proposed 'that this House should .be re ~~ e e  11l 
all by two members. I take it that these· two would be In addItIon to ~  
.nd if I am. right in this, would thay be .. :  .  .  . 

r~ J. D. Ty8oD: There will be 86, of WhOln two will be from this House, 
.we hope and one from. another I'laoe. . 

Sir e~ It&Ia All: ~re would' be a body of 23 and there will be tbree 
representatIves of the e~ re, two from this House and one ftoom th. 

~r.  I must jay a.t ~ e. ~  having re r~ ~ ··the importance of ~ 
~ bJe , the. number whIch It IS proPQs(ld to assIgn to the Legislature is vf!ry 
'IDade9uate mdeed. I am very glad that the Government; of India propOse to 

~ e members of the Universities with this i ~r  Board but it is very 
impOJ'tant indeed th,t the " Legislature, especially this HOuse, should be strongly 
represented on tibis Advisory Board, if this i r ~  is going to render • 
~  service of real .value to the country .. r,do not propbse to go into whAt 
. hat!!" been. done by the Archmological Department during the last five or six 
:years._ The history' is a painfUl history and I d!l not propose to go into that. 
I believe the reasons are well known to this House. In spite ()f the :vigilanc • 
. exercised by the Honourable Member and the Secretary of the e ~r me , 

this Department has been run along lines that are applicable; I am tempted 
.to say, to & trade union." It i& high time (eally that the Government of 
-India looked into the Depart!Dent ond saw that. this Department exercisea 
· the same civilisjngand humanizing influence that it exerts in every other 
,country. Fortunatel:>.::, e~e is a new Director General. of Arohaeology, a.' 
,gentleman whom I ~e  some time ago aRd whose enthusiasm for the Deprd-
ment, I found, was unbounded. He has very large experience of archaeology. 
'Not only has he rendered valuable service in connection with the 'present war 
.but he possesses very valuable-knowledge of archmo!ogy. I hope the Go" 
· ernment of India wiH encourage him to embark on new schemes whieh are 
.useful to the department and they will expand· the department. I )Vishhim 
every success and I hope tpat he will throw himself heart and soul into Lhe 
work of the department.' , 

Before I finish ~ , speech, I would impress on the Government of India 
not to insist on taking a vote today. It is a friendly advice. I am one 6( 
those who take sOme little interest; in this department. I know most of tbe 
erchmological buildings and centres of arcllreological interest, both 'in India 
and Burma. I have visited those places and I happen to know something about 
· those places. This is my friendly r.uggestion to the Government of India. 
Let them be ready with a scheme, lay down the functions of this Advisory 
Boord. Let them not insist on !aking the vote today. Let this mOfion 
tltand over and let it be tabled before this House af1ier sometime in the current 
. ·Session and let the Government of India formulate a carefully prepared scheme 
.. in which larger representation should be assigne8. to this Legislature. I would 
again say that the subject touches a matter which interests a number of 
members of this House and the other House as well, but· I am speaking for 
·.tbi!l House now. who by reason of their past experience, training and oppor-
~ i ie  for work. would be' in a· real position to help the Qovernment (\f 
,India with useful suggestions and advice. 
Dr. P. ' •• BUlerJea (Calcutta. Suburbs: Non-Muhammadan Urban): Sir, all 

cne interested in this subject, I should like to say a few words on the 
present QOCa8ion. It cannot be -denied by 'anyb09Y that Arelueology is une 
.Clf the most im ~r  cultural subjects which interests the ,whole ,people of ~ 
! ~ r . re i  speakers have ·pointed 0!1t that tl;te development of thll 
~ b e  ·been ~ e e  ,very badly ~m  the last ten or twenty ,.~  . 
. ,)ilow, "the G6vemment lut..ve "oome/forward ~  a. proposal to create an AdV18Ol'Y . " 
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B9&rd. Let this be the starting point for' a pt development in the tield Ql 
Archreology. ,If that is done, .be~ past neglect wou,ld be excused. 

As regaNs the representation of the Legislature on this Advisory Board. 
it has been  suggested· that the proposed representation is inadequate. I agree: 
with this view, and I would request the Honourable Member in charge of 
this motion to expand the number to six for the Legislature,-four for tbia 
House and .two for the other. If he ~  that, a great deal of the m ~ 

will cease to exist. 

Mr. Lalchand lfavaJrai. (Sind: ~m  Rural): I will say a word 
on this. I would like to be enlightened as to how many members. there will 
be' on this body'. Is it a fact that ,there will be about six from the Universities 
and nine officials and 'only two from here and one from the Cguncil of State? 
10 thatc8se,' I RuliIDlt that two is too little, representation of this House and I 
"uggest . ~ number from this ,House should be at least four; 

u.-ocil. Dr. 1. O. Ohatterj.8 (Nominated Non-Official): Is it intended tha' 
the representatives from the Universit,ies. should be nominated by Gover.nmen' 
or that the Inter-Universities Board should elect the representatives? I sug-
gest that it would be very much in the fitness of things that the representatives , 
of tht' Univllrl!ities are not nominated but elected by. the individual Universities. 

Itr. 1. D. Tyson: I am very glad tHat the· idea. of '" Boord ~r this purprose hal> 
(,ommended itself tothe·House. I am also glad to have the sincere if qualified' 
support of my Honourable frielld Sir Syed Rtt?a Ali, whose interest in aroJw!o· 
.. ~ e cultural. side of arehreology-:-is well· known. 

Ad questiulls have been 'raised here ~b  the personnel of the Board,. I 
had better say' what it. is. I thought that Honourable Members would have' 
seen it in their copies of the Gazette. The Honourable Member in charge of 
the DepflJ'tment will be the Gha.irmlln. There will be nine senior members ot 
the Archeological Survey,-the DirecJrOr General· himself, the Deputy Director 
General, the Epigraphist and six Oircle' Superintenaents. That is what you 
might, caiI the otlicial e er e ~ from the Government of India. Then we hope 

to have four re re e ~i e  of Indian States and 'we hope they will 
1 •. M. come at a very high hivel because unless tttis Board is of 0. high 
level. it will not be of any help. 'fhen, -we hope t:o h"ve ,six ~i ee  of the 
IDter-Universit.y Board and that answers the Reverend  Dr. Chatterjee. These 
r ~ the six repre!\entntives of Univerllitie!l who will be of professoria!'rntlk "nd will 
bE'! nominated by the Inter-University Board. There will be fi"e nominees of 
, l€l1rued societies and three repres&ntatives of .the Central Legislature. '" In case 
there are any gaps to ,be filled up, we have retained the right to have. eighb 
nominated members by the Government of India. V{e are .asking. Universities, 
for example, to send us only members of profel!l9orial ran)[ and it might w&ll 
happen that some wellknown archeologist or historian did not happen in his. 
own University to have professorial rank but was on .his own. merits a person. 
whom we should very much desire to e~ on this Advisory Board; we hno 
retained power to secure his membership by nominatilm .. 
Lt.-Qol •. Dr. I. O. erJee~ What is meant by the "professorial rimk"i' 

A Vice-Chancellor of a University might not come in that category. 

Mr. 3. D. '1'y8OD: We shall have to look into that. We meant University 
Professors. I suppose the Vice-Chancellor is above professorial rank. What 
:we really want to get is people who are experts in the subjects concerned. If 
tllerfl' were any difficulty about a Vi.ce-Cbancellor, we could' get him 3S a· nomi-
nat-ed member. 
I would ask this HOllollntblf! House' not to press for IU1 incrense in thE? 

number of Me.mbers from the Legislature .. The pOlJition ill that the conlltitu-
tion of this Board has -slready heen announced in a GoveMllnent NotinC'ation 
and I have not tht' power on the' ftoor of the House to aC<'ept any 811ggefltion 
that it should be 'four instead of two. Let us not upset tlie plim',of our Board. 
""e are veri anxious to get tbia Board set up and if the Board iuelf, when it 
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meets, gives advic.e IlS to its-· compoaition, we ehall consider it ... ~  is cer-
tainly.one of the things that they can advise us about. 
In answer to Mr. Manu Subedar, I should like to say that while. the Board 

is not an .f.'xecutive body and will not therefore be able to bring back by ita 
exeoutiye order the treasures to which he has referred', it can certainly make 
recommendations _ on any mattei of the kind that it may wish. 
• As regards ~ i  the business of the -meetings of the Board, there' is as ye\ 
no definite plan for their work. They have a very free hand as to what ·they 
will discus's and what they, will recommend.' The phraseology' of the 'Resolu-
tiou is:-.  . . 
"It will be the function -of the Board to Ildviae on matters. related to archeology in. 

India referred tq it by the Government ·or by members of the Board and'to make sugge.-
tioRl to Governm\lnt on anv' luch matters to which the Board considers the Government.'s 
attention should 'be drawn." ' . 
&0, the members :will have an initiative of their o'fD if -they so wish and 

they. "Will have a very wide field. I would, therefore,' ask the House to· co-
~ operate with us in getting this Board set up on' the present basis. We think 
that we have tapped all the !'IO"I.ll:Ces· from which :we are Jikely to get really 
"useful ~ i e for the' purpose-we hRve in view. _. . 
:Kr.Lalchud Kavalra1: Sir, I would like to know which is the other way 

of getting the number of m~mber!  of _ this 1f.ouse and the Coulldl of Stolte 
increased? We want to presQ for this increase becnuse we werA llot consulted 
by the GcveMuuent when the constitution of the Bonrd Wf.l.S made. .  .  . 
If.r. Prea1dent (The Honourable Sir Abdur Rahim): The Honourable Member. 

cannot make a l!t!cond speech. . -' 
Mr. Kailash Bihari La1l (BhagtLlpur, Purnea and the 'Sonthal JJarganas.: 

Non-Muhammadan): Sir, may I ask the Honourable Member if he h_as taken 
int.o cOTlsideratiori the fact that the iIllPortance. of Bihar in t·he domain 9f 
· arch::eol()gy requires some representation from the -Bihar Government ,or froUl 
the elected members" of ·the 'Bihar Assembly in· oOOer to have the rcprest:llt.ation 
of that province on this archreological Board? . 
lIIr. J. D. Tyson: I do not dispute the importance of Bihar in the domaizi 

of archleology, bllt we have not made any-territOrial allocation l\t all. . 
IIr. Prealdent (';I.'he Honourable Sir Abdur 'Rahim): The question is: .  -

_ _ "That the members of this ~ emb ~  do proceed to e ~ , in Iluch manner aB may be 
· approved by the Honourable the President, t.wo persons from among their own number to 
be members of the Advisory Boa.rd of ArchlBology in India cOD8tituted .by the 'Govern-
ment of India...· .. 
'The rnoti09 was adopted. .. , 
J[r: ~e e  ('fhe Honourable, Sir Abdur Rahim): I hAve to inform Hon-

ourable Members that for the purpose of election '0£ a Member to the Standing 
}<'ill&nCe Committee. in pl¥e of Mr. S. C. Chatterji, and of two Members for the 
Advisory Board 0' ArchmolQgy in India; the Notice Office will be open .to 
receive nominations up to 12 Noon on Friday, the Srd Noyember, 1944, and' 
that the elections, if necessary, will be held on Tuesday, the 7th November 
The ~ e i , i  will be eonducted iu accrordullce with the principle of pro-
portional representation by means of the single trunsferable vote, will be held 
· ·in the Assistant Secretarv's room in the Council HOllse' between the hours of 
10-S0 A.M .. and 1 P.M. • " 

THE INDIAN RICE COMMITTEE BILL. 
lIIr. I. D. Ty89J1 (Secretar,V, Department of Education, Health and LnnnR)' 

Sir, I introduce the Bill to provide for the creation of a fund to be expended 
by Q Committee specially constituted for .thEi improvement and d'evelopment 
of the cultivation, production and marketing of rice and rice products. 

"HE INDIAN PATENTS AND DESIGNS (TEMPORARY AMENDMENT) 
- BIT .. L. 
fte ~ b  •. Sir •• .A.zbul Haqae (Member for Qommerce and Indus-

mas and Clyil Supplies) ~ ir, I move for leave. to introduce a Bill temporarity 
in amend the Indian Patents and Designs Act, 1911. 
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lIr. Presid8'D.t (The Honourable Sir Abdur Rahim): 'rh(' question is: 
"Th,at leave be granted to iqtl'Oduce a Bill temp.9rarily to amend tho Indian Paten ... '" 

and Designs Act, 1911." , ~  

The motion was adopted. 
The Honourable,SirK. Asisul Huque: Sir, I introduce the Bill. 

THE I)UBLlC DEB.T (CENTRAL GOVERNMENT) BILL. 

The, Honourable Sir J'eremy Ralsman (Finance Member): Sir, I move: 
"That the Bill to consolidate arid 'am'end the law relating to Government securities isBued 

by the Central Government lind to the management by the ReBerve Bank of India of the 
public debt of the Central Government be continued.", ' 
lIr. !'resident (The Honourable Sir Abdur Raliim): The question is: 
"That .the Bill to consolidate and amend the law relating to Government securities iSBued 

by the Central Government and to the management bl the Reserve Bank of India of the 
fJublic debt of the Central Government be contiJ;lued., . 
The ,motion was' adopted.-

THE PAYMENT OF WAGES J ~ r  BILL . 

. The Honourable Dr. B; R.  Ambedkar (Labour Member): Sir, I i r ~ the 
Bill further to amend the Payment of Wages Act, 1936. 

THE COFFEE MAR-KET EXPANSION (SECOND AMENDMENT) ~ . 
The BOD01a'&ble Sir K. Azizul ~ e (Member, for Commerce ~  lndustries 

and Civil ::;ppplies): Sir, I iutrodure the Bill further to amend the Coffee 
Market Expansion A!lt, 1942, (Second me~ me . . 

. . 
THE INSURANCE (SECOND AMENDMENT) BILL. 

, The. Honourable Sir K. Azisul Huque (Mp.rnber for Commerce and Industries, 
and' Civil Supplies): Sir, I introduce the Bill further to amend the Insurance 
Act, ~ , (Second me ~me . 

THE DELHI JOINT WATER AND SEWAGE BOARD ~  
" BILL . 
. Mr. J. D. TyIQD (Secretory, e ~ me  of Rducat.ioll, Health and Lands): 

Sir, I introduce the Bill further to amend the Delhi Joint Water !Uld Sewage 
Boord Act, 1926. 

THE 'PUBLIC 'DEBT (CENTB.AL GOVERNMENT) BILL. 

The Honourable Sir J'eremy Ra1Bman (Finan<:e Member): ,Sir, I-move: 
UThat the Bill to consolidate and amend the law relating to Government - e ri i~. 

issued by the Central Government aud to the management by the Reserve Bank of IndUl 
of the public-debt of the Central Government be 'referred to a Select Committee consisting 
of Mr, Muhammad ',Nauman, Mr. Muhammad Azhar Ali, ~r. T. T, Krishnama¢hari, Mr. 
T. Chpman·Mortimer, Khan Bahadur :l\1ian ,~ m Kadlr Muhammad Shahban. Khan 
Ilnhalfur SheikR Hablbur Rahman, Dr. Sir RatanJl Dmshaw Dalal. Mr. D. P. Sethna and the 
Mover and that the number of Mj!mbera whose,. presence shall be necessarY' ·to constitute a 
mt'Ct ing of the Committee shall. be five." ., . '. •  , 
Honourable Members Will recall that thiS BIll was Clroulated on 1\ motion 

which I m ~  on 25th August 1943.. ~e opinions .since; received have 
disclosed a' general approval of the prmclples of the. Bill. fhere ~  been a 
certain amount of concern at the fact that the corrymg out of certlllll amend-
ments and improvements in the law relating to the Central public debt will, 
for the firE-:t time, mean that the law regulating the public debt of the Oentre 
wjJ.l be differt'lnt from the low regulating the public debt of the Provinces. But 
that fact ~ from the constitutional position and that cODstitutional position 
is, I suggest, quite reasonable .. The position under ~ constitution is that' 
the Central Legislature has power to legislate for thepubhc debt of the Ce ~r  
Government· and the Provincial Legislatures have power to IQgislate regardlDg 
their; own -public debt. The only thing I (!an say with regard to that is. ~  
it ill for us to go ahead with our own legislation and to hope that ~ e Provlllc131 
Governments will in due course follow suit. .  ' 
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r Sir Jeremy ltaisman.] -
_  I wilt not detain the ~e with points of .detail which I think-can toost 
conveniently be dealt ~  by the Select Committe.e. ~ ere is one featufe of 
the Bill which I rqighL perhaps mention and that is" what is known RS the 
vesting order, namely, the right which it is proposed to confer on the Reserve 
Bank to make an order determining the person who shall so far as the :ijank 
if! concerned be deemed to be the persColl entitled to·.8· security, ~re e~ 

I'ro ~  or more ~  claimants. Honourable Members will have noticed that· 
thil> prO"\Tision is 'so drafted that tl1e interested parties will not suffer in case 
the determination made by the Bank as. tQ th" person entitled to the security 
should in .the end prove to be incorrect. Before the Bank can under section 
12 of the Bill make' an order vesting the security in a particular person, it· 
h'ls to give notice iq writing to each claiJDant stating the names of all the 
other claimants and the time when 'md the Officer of the Bank by whom the 
determiIlL1otion will be made. The-result of such 'determination' will also be 
notified to the parties concerned. ' 
.one other point, .before I sit down: my Honourable friend Maulvi Muham· 

mad '. Abdul Ghani drew attention to two or three. detailed features of the :aill 
oil the occasion when it was last before the House. In the course of cire.ula-
tion. 'some support has bee~ expressed for the points which he put forward 
nnd I have no doubt that the Select C ~mi e will tak& these points into con-
sideration. Sir, I do .not think I need take up any more time of the Houtlt!. 
Sir, I move. . 
~. Pre81dei1t (The Honourable Sir Abdur Rahim): IJotion moveil: 
"That the Bill to consolidate and amend t·he law' relating to Government securitiea 

illued by the Central Government and to the management by the Reserve Bank. of India 
of the public e~ of the Central' Government be referred to a Select Committee consisting 
of Mr. Muharnmail Nauman, Ml'. Muhammad Azhar Ali, Mr. T. T. Krishnarnach.ri, Mr. 
T. Chapman.Mortimer, ~  Bahadur Mian Ghulam Kadir Muhammad Shahban, Khan, 
Bahadur Sheikh Habibur Rahman, Dr. Sir Ratanji Dinahaw Dalal, !.fr. D. P. Sethna and the 
Mover and that the number of Members whose presence lhall be nece8sarY' ·to con8titute • 
meeting of the Committee ihall be five." . 
. The Assembly then adjoumed for Lunch till Half Past Two of the Clock. 

,The Assembly reassembled after Lunch at Half Past· Two Df the Cloole,. 
~r. Deputy President (Mr. Akhil Chandra Datta} in the ~ir. ' 

Mr. T. S. AviDaahlUnga.m. Ohettlar (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Uuial): Sir, this is a Bill which tries'to enact ·and. 
consolidate the law about Government securities. The Act of 1920 applies 
both to. the centre and to the provinces and they want to separate the law as 
regards the centre. In this matter I have only a few observations ~,m ke. I 
wish the Honourllble the Finance Member had circulated to us all the opinions 
which he says he has received. These opinions ~e not been circulat·ed to us. 
The Honourable Sir Jeremy lI.aIaman: Sit, I understand they have been cir-

culatd. The previous motion was made only in August 1948 and aft'llr cir.-
culation .the opinions must have been received fairlv recently snd' circulated 
t:o Members of the House quite. recently. . - . 
Xr. T.  S. AvtnaII11UDaam e~  As far as 1 rem:ember-l am .open tv 

corrE'ction-we have Hot received the opinions. The proper i~e to circulate· 
them is shortly before the Flills come up fnr di!lcusslou in the House. If they 
'nre circulated 'vears or months ahead they do not serve any pUrpO!!Fl. .There-
fore I reqpest thA.t copies m ~ ngain be circulated to us,· at least to those ~  

maY'r£'quire them. . -. .  . 
Coming to the details I W111 refer to clauses g, 10 and 12. ~ e g refers 

to SUTn1\l'l8ry procedure on death of holder of Government secur'hles not excced-
ing five thousand rupee!! face value', and clause 10 ,deals with Govemment 
securities not exceeding five thouSBnd rupees faee value be i ~ to m~ r or 
. .insane perl'c,m. What they' seek to do under the summary prooedure IS that 
t.L.e bank straiglHawa'V comeS toO a decision as to the person to w:homtl1eso lIecu-
rities should go .. what he said about notice being .given. to actue.l claimants 
is not bf'ing followed here. And then in summary determination, by the hRnk, 
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of title to Government securities in cases of dispute they take evidence aild 
the}' give notice under olause 12. I do not like thai the bank should be made 
the final authority to determine ~e claims in cases of dispute. My own sub-
mission will be that even in cases of lesl than five thousand rupees,-whioh 
after all fs. a big stlm according to the general standard of this country ,-and 
as regards minors and insane persons where _ we b ~e no people 1;0 look after • 
their rights, the bank should never take upon itself the" duty of determining 
. the claims and making a summary order. I think that wouIa be a real hardship 
upon the middle and the poorer classes. 

Then I come to clause '24 which liDiits the, time of limitation ~ six year., 
where no shorter period of llipitation is fixed by any law for the time being 
'ill force._ If there is a shorter period that period of limitatioo will hold good; 
otb6rwise it will be six years. So that. if there is a minor of'two years *hose 
father has died leaving some Government securities for the minor son, some 
one gets an order on his behalf and the minor's 'case goes by default; He is 
, Unable to represent the matt.er .. According to the ordinary  law  he has got a. 
different right. But today that right of tlie minor is curtailed and the period 
of limitation is six years from the date it is made final. This works hardship 
on the minors of this country. We know that people here, even educated 
people, are not well acquainted witir the law, and the law of securities is surely 
not known to many people in this r ~ even among investors it is not 
known very well. In these circumstances 1 think the provisions of this '"Bill are 
too drastic, and 1 think the Bill requires amendments to this and other clauses. 
With these remarks 1 supporll the motion for sending the Bill to a ~ e  Com-
mittee. 

Mr. KoCIIIID1aboJ .A.. LIUJH (BOIPbay Central Division: MuhRmmadall 
Rural): Sir, on this occasion I feel very much the absence of our friend, Maulvi 
Abdul Rashid Chaudhury, Ii<? whom trjbutes were rightly paid this morning ~ 

who always studied almost all the Bills and more particularly Bills of this 
kind with care and thoroughness but who unfortunately' wa!l never put on by 
Go""rnment on any select committees. Sir, I generally agree with the remar1is 
of Honourable the Finance Member,just made. 1 think this is a very important 
Bill. In the first place certain powers are given to the Reserve Bank. We 
know thRt bank is guided by its Birectors and things left to them are to be 
adjusted accordinf{. to their directioIlll .. Here is a property right which Gov-
ernment desire to give to some extellt to the Reserve Bank; and I ask what 
pO',vers do Government keep for themselves to see whether the justice that is 
supposed to be done by the officers of the Reserve Bank is done_ conect(y? 
The} are to some extent taking away the powers even of the court. Why 
should they do that at this stage when people are freely buying Government 
paper to an extent that never happened before? Only last year nearly 240 
crores of loans were SUbscribed, and it is now that we are told that these powers 
may, be given to the Reserve Bank. 

With regard to th", notice that has to be given to claimo.nts" we find .that It. 
letter is to be writtelJ bv the Bank to each claimant of whom the Bank has 
knowledge. The Bank is supposed to know or has to tind out-l do notJrnow 
through what' agency-who are the claimants, They would perhaps send 9 .. 

~ i e to t,he heirs of the deceased-by ordinary pOlitt not by registered letter-
at the last station at which the owner of the loan was supposed to have heen 
residing, or i,n the 'Circle in which the loan was' issued. The most wapderful 
part of it is that it would be advertised in the Government Gazette. I assure 
you, Sir, t,hat a majority of my Honourable friends here, and, if I may he 
permitted· to say, a good numbet' in the Treasury Benches, do not go r ~  

all the pages of the Government Gazette. Then it is to be printed in t.he 
English IRngua,ge when we know full well that a vast majority of the peoplp 
of t,his country are ignorant and illiterate. Courts have ofhm made remarks 
th!lt many orders 'in the Defence of India .Act are published in the Government 
GRzette ill English with the result that poor people do not know Rny,thing about 
those. 1 urge that this ill an important thing and due care and attention aheul. 
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be given to this point. When matters go before the Court, it will issue sub-
prenas, etc., and will see that the claimants appear .before the Court. 
Then, 'Sir, ~ find that the Reserve Bank may appoint anyone of its officers 

to adjudicate· the claim. WLat is to be statu8 and ~ i i i  of 
the officer it i9 noj, stated. He m.a.y be IUl officer put !p position .by the Board 
of Directors owillg ~  er ~i  circumstanees and he may be even called a 

e i r~ officer, but there is no grade by which we can judge. Sir, in even small 
criminal cases-we ~ Inspector of Police, -or Sub-Inspector of :Police, or, 8S 
the Honourable the F.inance Member would always like toO say, Inspector of 
Excise or Inspector of Inc,?me-tax. But for this purpose·the Bank may, in 
their sweet will, appoint any of their officers to -adjudicate these claims. Wh.at 
do we find next? This officer will take such evidence as he may like .. or may 
iake ·such either on oath or on an affidavit. And that is all that is ·provided. 
It is very llssential.f?ir, that when a claimant puts in his claim he should be 
put on oath, 'his e i ~ e should be taken a.ccording to the ~ i i  laid down 
in the Evidence Act. Nothing of that sort is provid'1d .. Even when the Bank 
wants a Magistrate or Borns other officer to take any'. evidence, he may do it 
as be likes-either just record the avidence, or, if he' likes, put him 011 oath. 
But what is very important to note is, that procedure will remain 'when the 
other party is not there and yet the caSe will be decided on this evidence. It 
souiids something like ~ summary Court Martial on field. No provision whatso-
ever has been made to safegllard the interests. of the claimant, or to safeguard 
the interests of a .minor or a widow or insane.". . 
Then, Sir, we find ~ a limit of six yell.l's 'has been laid down. After that 

the man can whistle I "The fact about disposal may 01' may not be known to 
all t,he elailllants. Of course, six months' notice is to be givE\ll, but how is he 
to kllow that it has been disposed of. I k ~  I am very glad to see my 
Hon.ourubJe friend. Mr. Sethna here-that even with regard to iitigation in court. 
the litigation goes on for years together and many a i~e it so happens that '111 
~ parties do not know what is going on. People living in districts and in far 

.off e~ will have much less chances to know whether an enquiry in Reserve 
Bank hRS taken place or is gomg 011 and that it is to be disposed of or has been 
disposed of within six months. 
With regard to e. minor or inllane person, here again authority bas lJeell 

given to the Bank Officer to give.it to a person whom he thinks fit, this is very 
aerious. But, on the other halld, great care has been taken that if the matter 
"8S taken before the Court, the Reserve Ba,nk will plact' those securities· with 
the official trustee. If a case goes to the Court, wheu parties coilcern(!d are 
PllInmoned and lawyers-appear on behalf of the various parties, ~  in that 
case, in ordHr not ta be involved in the litigation, Q1I they put it, the e ~r e 

Bank will apply to the court and put toe securities of the minor, ins.ane, etc., 
with the Court 'official-known, I think: os the ,Court Receiver or ·Trustee or 
Administrator. .But so long as there is no litigation, the officer of the Bank can 
appoint anybody and hand the securities over to him. Then, Sir, we find thai 
if there 'is R bl'M fide claimant and if he is called upon to take the securities, 
what .. collditions have been impcsed upon him: . 
" ...... the Bank may require the person in whOle favour the order· il' to be made 
. execute a bond with one or more sureties in luch form al may be preacribed or to furni.h 
e ri~ notexeeeding twice the value of Ufe lubject:matter of tb9 order. .  . ." 
If & poor mm has got Rs. 8,000 left to him, he must find Rs. 6,000 in order 

1lo aa1iisfy the Bank and get that money-i.e., twice the sum. 
Coming to the clause regarding pena,lty. I do not know how my H.oo.ourable 

friend, the Finance Member, can, treat any officer  of the Reaerve k~i  
",hose appointment he has no voice whatsoever-as public oRieer. The .penalty 
elal1le reads thus: .. 
"Penl\lty.-Il) If any r~ . for the purpose of obtaininlt for himself or for any other 

;,er~  IIny i ~ t.IT II Govl'mment security, makes to an:v--authority under this Act in any 
.",,1i<;lItion mn.cle under this A:ctC!r in ~e (,Aluree. of ~  .inquiry ~r e  in purauall(lCl 
of thiS Act any st.,t.ement which U' falllC and whl('h· he. eithcr kno.ws to he faIlle or doa 
1l0t believc fo b~ true. he shall be punbohablp. with imprisonment for· a tprm ,,,";rh may 
of.xtend to Mix ,nooths. or with fine or with .~. . 
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(2) No Court ahall take 'cognisance of any offence under ~ e i . (1) e e ~ on the 

(:oml,jaint of the Balik." . 
Which means if I find that somebody has made a false chum I cannot pro-
ceed against hiIll. The Bank must do that. Further if it chooses, the Bank 
Dlay make any· complaint und where. a public officer makes a complaint, what-
ever .J-be result, he is 110t responsible for the consequences. • 
We may be induced to give these powers to Government i i~  because we 

have power to bring .their actions before the Legisla.ture, but with regard t6 the 
officers of the Reserve Bank, I mosure the reply wi!l be i~i r to what th<l 
War Transport Menlber said about the Port Trust bemg an mdependent body. 
Constitutionally Port r ~ is an independent . body .. Still the ChairmlUl is 
appoint,ed ~ the Government, . the funds are under ~r e  control. If 
any s'uch thmgshould happen with regard to any of the Securit;y Duty Officers 
of Heserve Bauk I wonder whether the Pr.esident will be satisfied if the &n-
ourable the Finance Member said that the matter had nothing to do with us. 
The' Reserve Bank is all independent body: it is a re ~ er  body, and the 
Directors are elected, but we know how their elections take place. Cot-eries are 
formed. Proxies Ilre collected and if you scrutinh;e fairly, son:i'e Directors havE' 
t,mude (\ monopoly of getting into that body. It is a fact that Government hU"Ve 
~  heeu able to put that right. They have tried to divide the votes but it is n 
! fact fiB clear as dayligl?-t that eoteries are formed. Thousands of rupees are 
t spent, !l. lot of influence of every kind is used to get proxies /tnd they can /?Elt 
. in find they appoint, nomillate aud suggest officers, including even the Governor 
and the Deputy Governor. -
In these circumstances I do feel that Government is not rendering tl ser-

. "Ice to the large number oLpeople who fire now su6"cribing to the Government 
,paper. My friend, the Honourable the Finance Member, could not have got 
the Rs. 240 crores only from the ri<lb. The poor also have 8uosoribed. He 
may have got expert opiuion from Banks and Chambers of Commerce and the 
>rich people. But Government is not an for those people. 

I do admit that this Bill has been brought up with all good intention to help 
t.he commercial cOUllnunity and the large dealers but 8S it is it is against the 
interests of the people and especially a. large number of the ~ people. Be,;ideR, 
the middle class people have not received sufficient protection .... 1 can say that I 
did not receive any intimatioll about -this Bill, coming up today and if this Bill 
baa been circularised for opinion and opinions have come in then thev Bre verv 
old and probably only from bankers, Chambers of Commerce and i i ~. 
When you want thc poorer people to subscribe, surely much more is needed. 
lUany people now know that investment in Govenunent paper is good. They 
have come by this through friends and even by the' ndvice of officialR. It is 
for their interest that I'do not see the point,. in all this hoste ()f giving this power 
to the Reserve Bank. There is only one apparent reasoll-ond that is that 
the Bank Il':"ld the Secretary of ~ e may not be taken to the Courts. At the 
moment, they are in fact being taken to the Court as necessary partios. I 
do not ,know whether .the Bank and the Secretar.v of State ·are paid the cost 
from the other side ultimately because therE'.. ill something Iikl' security there. 
The question of lawyers' cost nnd the privilege of obtaining such COBt come 
before everything else and the mighty lawyers have made it. quite dear 
that the cost must be taken first. whether the parties hecome beggars or arc 
starving. Of course, the .only troublc' would be that one of the officers of the 
~e !er e Bank may have to go nndask some solicitor to help. To avoid thiR 
httle trouhle !Ill-this ooes not il1stif;v the introduction of this Bill. ei ~r 

does it justify to help t,he capitalists. Well-to-do people will immedintel:v go to 
the Court and take letters of ~, e i , proba.te, and obtain them. It is ouly 
poor who are slow and who require to be protected. I think the intention is to 
facilitate matters. As sueh I do appenl t(, the Honourable the Finance Mellll,,'r 
to tnke that. important poilltof view of t.he poor of giving them i~ie  notice 
h.v Registered post and by ad\'ertisementin the vemaclllnr papers in thp (li!:;fr;m;s . 
and towns snd r erm r~ tD make it compulsory thM thr ~ i eri . I'IhOlllo he 
tAken·on oath'according to'.;Evidellcc Act nnd that by a propE'r and fil, Tlerson. 
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.Furthermore, in all .the .A:!)ts we pass, the rulell and regulations ~e placed 
before the House. I ahould like to know whether the rules that are to' be 
framed by the Reserve ;Bank or the Governor or ~ Directors will be placed 
before the Government for sanction, and if so, will ~ regulations be p'laced 
r,efore this House for information and will this House be given an·opportunity 
.,. to bring their views to ~ e notice' of the Government. I am afraid. 

~ oX. Sir, constituted as the Reserve Bank is, probably it will not be pos-
sible to IQ.ake such a . provision. If that is so, Sir, I say that no power should 
l>e given to the Ueserve Bank, howsoever great it lJlay be, howsoever great the 
people who are its Directors may be. You have got to coBsider that the rights 
of the individual ~  be entrusted so lightly to anybody but to a proper officer 
of the Government whose conduct can be ~ ke  into by the highest judiciary 
aad also by this Legislature. 
, Prof. N. G. Baqa (Guntur cum NeUore: ~ mm  Rural): Sir. 
when ut first I .heard that this bill was going to cpme up for discussion, I 
felt that a man like me would' have very little interest in it but as 1 listened 
~ this discussion I found that even that class of people whose interest I 
have peen trying specially to make 'C4Y own are also interested in it and their-
interests are likely to be jeopar.dised if these two sections, Sec. 9 and 10. 
were to La passed aH' they are here .. If, as my friend, Mr. Hooseinbhoy Lall-
jee, said only ricll people, very rich people, are involved .~  re~ interested 
in this matter, they may be expected posstbly to know ~eir .own business, 
lodge their claims within the particular prescribed period of six months, get 
.heir claims registered properly and lth\ls safeguard their interests. But as 
i~ is now, wh.ether we like it 'or not,. millions and millions of ~e  in 
di1ferent provmces have. become obliged to purchase these Govetnmtlnt 

~ since the beginning of this war. We know under what obnoxious 
circumstances large numbers of these people .have -been obliged to purchase-
these bonds. I should not like to S8Y that the peasants have "purchailed" 
them. They were simply forced upon them. I know fora fact that even 
.oday things are going on in villages in different. parts of the country which 
cannot bear description in this House. Government officials, from the high-
est down to the ordinary policeman _are going about forcing peasants to }Jur-
chase these bonds and if. they do not, very often unpleasant results follGw . 
.. There wa;.: one case withiu my own knowledge wnere the dav after the-
peasant concerned refused to purchase these bonds' he. ~ visited by t.he 
police with un ordtlr to show cause why he should not be bound over for good 
conduct ~  Out' people had to carryon a strenuous agitation before the 
peasant !~ m eme  could be helped to get out of the clutches of the pOliM. 
Such things happen in different parts of the country. It is under such cir-
cumstancos that peasants are obliged to purchase these bonds. Even grain • 
purchasing officers are going about: hlle villages forcing peasants to sell their 
grain, even when they do not have enough for themselves and for their 'lwa 
family consumption. They insist ·that a. particular ~r e e of the Vrice 
thfl.t is liltely to be paid for the grains must be accepted only In ·terms Ot 
Govtfrnment Bonds. What is to happen to these people who, whether t'hev 
like it or not, are forced to possess these em~  Bonds. Are they 
expected ,to know the intricacies of this law, are' they expected to 
know where and how they are to lodge their claimsBnd -make sure 
that they get t·heir money? 1s it seriously argued by the, Hononrnble 
the· Finance Member that our ordinary peasaniis are so capable of looking 
efter, their own interests as to he able to take advantage of (his particular ~ 
pro"ision which provides only for summary procedure and which does not leave 
8ny room at all for the Evidence Act to come in or the ordinary law of the land 
to take its own course to protect the interests of t.heRE' ~, e. It mo.", b ~ 
that a peas/mii holds bonds worth one,\ two or three bnndren rupees but"" tbllt 
is a big sum for him. l,Ie certainly ~ afford to allow h\s claim on e~e 
.mall bOQ4s to be dismislled Bummarily by the Reserve Bank of India.. After 
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all what Ji' this Reserve Bank of India. It is not B representative body of 
the people. ' This house .. sriyhow has no control 'Over it. Is it at least a qUQsi 
judicillol body. Was this house given that 8SSliraDCe when it was_ constitut-
ed?-a quasi judicial body with powers to exercise its judicial functions. 1R 
there any sort of CQJltrol to see that the Reserve Bank exercises these qasi 
judicial iunctions iri a really judicial manner? None at all. Under these 
circumstances, I think, it is inadvisable on the part of the Government i;h& • 
. they should come forward with this. sort of Bill proposing to give summary 
powers t.o the Heserve Bank of India,especially when they, of their own 
accord,' have been forcing millions and millions of peasant to become holders 
of Government bonds. Therefore, Sir, I very strongly oppose these two sec-
tions and I trust that the Honourable. the Finllnce Member will see the force 
of our nrguments and try ,to make the necessary amendments so tha.t it 
would be possible for the hold,ers of these Government honds to get proper 
justiCE' if and when !J.ny of them were to die and leave his minors or others 
tC' claim the benefit from these bonas. 

, J r~ JlaDu Subedar (Indian Merchants' Chamber and Bureau: Indian 
. Commerce): A. glance at this Bill and its perusal does not make clear to me 
certain IJoiBts, which I would like to mention a.nd which I trusp the Select 
Committee will take into .account in finally ~ i  this Bill. 

, 

. There Wlib .a· practice for many years, 110 ~r  salut'ary r i e~ which 
Government intertered with some years ago, 111 •• , tha.t when a holder of a 
Government security wanted to have a new certificate i e ,~  r ~  
certificate was issued. It was presumed by these holders that m future It 
was a clean' document unaffected by any error in the transfer by the 
previous 'holders and the cancelled document need not involve· any 
loss to him. This very salutary r e i~ , to tire holders slf Govern-
ment securities was interfered with and scaled . down with the· result 
,(and the Government, I maintain, e~ against their own interests 
in this) that small holders of -Government securities, who had invest-
ed in 'Government bonds the small savings which they had made, had 
not thought of any question being raised with regard to the previous holders 
and the validity of the ~ er  made to them. This was an absolute necea-. 
sity all.d I urge that ,~ i  also is a necessity !\Ow. I understand that in cer-
tain loans new issues are preferred by the public, because of this that a "lew 
issue is a clean document and there will be no question of flaws in any trans-
fers 01" as to their validity. As I said, this is a facility which tb:e publio 
enjoyed. It is possible that Government 'Occasionally may have had losses 
on account of some ~ e  cases arising. The Government's contention 
was "we cannot pay. the same money twice over" but here was a bonafide 

I holder who, in response to your' own appeals, to save and put in Government 
paper, purchased this Government paper. .He belongs to a class which 
de!lerV3s protection. He belongs to 'a class which can least scrutinise one of 
the old instruments or promiSSOry notes on which there are a dozen endorse-
ments. He is not in a i i ~ to go into the validity of each of theso 
endorsements. Such' a man must be saved and I say that even if it costs 
something .to the Government, it is in their qwn interest 10 provide faciliU. 
by which such a holder can get a clean ana a new certificate and no Iiabilitv 
with regard tQ the' past endorsements. What maohinery Government shouid 
1hen set up in order to safeguard themselves against fraud or genuine legal' 
difficulti£,s in previous transfers .. it is for the Government themselves to 
devisp and 1: Rhould like to know 88 a mll.ttAr of information from the Hon-
~ r b e th'e Finance Member whether iO' thiR Bill the power intended to be 
given to till! e er ~ Bank covers. this particular point also. 

Xr G. Kanglab _aida (Madras City: Non-Muhammadan Urban): Mr. 
Deputy PreRident, as my friend, Mr. Ranga, said "Who is this b,\nk?", Hu 
it Jrot Imy l'6pmsentation from the people who purchase W8l' ·bonde ?f ~e  
Tupees or twenty rupees or ftfty rupee. ,or bundred rupees? No.,' The nC!h 
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people ate repl'esent,ed ill th.e Bauk-.the directors Bore rich people: the Gover· 
not 1S u. rICh nuw.. Hut tile lllun who take.s sllluil war Donds, the agricul. 
turist. and the poor truders ~re not l·epl'eSeuted.· at all., I have seen .n the 
country, if you go to the villages and l:Iee, how the agriculturists and the 
petty peOI)la are forced to p_urchase these war bonds.. These poor people. 
reprel:lellt V5 pel' cent. of the persons purchasing war bonds: only 5 per cent. 
are rich and they are ruling over this Bank and -ov.er the destinies of the 
remaining ~  per cen''-who are &till continuing to take these bonds. 'rhe 
rich I)eo'ple ·are not bothered and worried ·to purchase these bonds. :For in-
stallce, 1 may say that when 1 was here last November my son was aaked 
to purchase these WU1' bonds. He does 'not hold any property: he is s medi-
cal mall working in a village, helping villagers where there is no medical aid; 
he was asked to contribute ll}Olley and he said''lt is impossible; 1 am not 
a bolder of any r ~r ; I am a petty ,doctoraud have bt'E'll helping the 
poor 'people lU this village. How can 1 contribute '1110uey to war bOlld? If I 
. am pressed to buy them, my father is' there in ~ Central Assembly and 
you pleaSe write to him. If he ullks me to pay money, I will be prepared to . 
pay, however I clin manage". Then they told him "Mr. Ramchandra Naidu, 
if you do ,not buy war bonds, we do not care; but do not spoil others who are 
buying: do not do_any propaganda 'against us". Such is the case in the 
country and such tut' the people who hold thetle'securities and who must he 
helped. ~e two sections in the Bill must be eliminated; and unless they 
are entirely removed there will be no salvation for the people who are pay-
ins mODel' against these security b ~ . 

lIIr. D. P. SethDa (G'overnment of India; Nominated Official): Sir, I crave 
your indulgence as I am addressing this august Assembly for the first time .. 
Before I proceed to, speak on the provisions of the BID . which have been 
impugntld by some of the previous speakers, may I make a brief pers()nal 
reference? It was in February 1942., when I W8!1 appointed to report 011 this_ 
Bill that·1 went to Calcutta and saw Sir James Taylor and Mr. Deshmukh, 
as he then was, and had discussions with them. I went to the office af the 
Central Debt 'section and had an insight into the way in which the securities 
were renE'wsd; after the Central .Debt section came ~ BOIllbay, I went lind 
worked at the Reserve Bank Office for weeks and weeks, going t1;1rough" files 
01 casei which had given trouble in the past. to the Reserve,Bank and the 
Controller o( the Cuuelicy in administering the public deot. I had val'ious 
long discussions with Sir James Taylor on the subject, and It is a matter of 
great regret to me, as I am SUl;"e it DlUst be to the .. Members of this House, 
that, Sir James Taylor is' not with us today ,to hear the discussion on n Bill 
which WQS'SO near to his heart and to whicti he had contributed so much, 

As to the provisions of the Bill which have been im ~e  by some of 
ihe previous speakers, ~e i  9 and 10 relate to flh.e. sUIlllPary i ~i i  
by the He serve BanK !ll ~ of holdel's. of, SeCUrlties .not exceeding ~ e 

thousand rupees in value, and m ~  of mmors and lunatICS, ~ am astolllsh· 
ed that the criticism should have been made, when sections 19 and 2(f of 
the Indian .Securities Act, 1920, which is the law of the land, expressly deal 
with theae contingencies in a similar manner. 
The other criticism which has been levelled against the provisions of 

tkis Bill is t.hat the Bill is intended for the protection of the riCh p8t)ple. 
Nothing of the kind. It is primarily intended for the protection of the-
poor peopl'3 who have not the means to enforce their legal rights Bnd who 
have been deprived of their securities and the interest on their securities 
for years and years under vague notices and stop orders i~  have ~  been 
foUowedupon. The result has been, as t have seen from the files which I 
have gone through" that the original holders have died, their children have 
died,. and it is after ten or fifteen years when the High Court or the Privy-
C ~  has, decided the case that the· securities have again come into t)le 
hanoa of ~ e  rightful person. . It was in ~er to provide for quea . like thee 
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"ibat Sir James Taylor had it in Dlind' that t.he ~ er  .Bank should. have-
the power, iu the same way.ll.s $e revenue courts now have, of sununarily 
decid,ing as uetwetiu the rIval ciaiwunts to lIoVl::rnml::llt ~e ri ie  to whom 
the security bl::ioDgS, leaving it to the aggrieved party t.o go to the court if 
he is so advised. 1 am surprised that ·,section ~ has lJeeu pointed out to this 
Houoe without referring to sections 10 and ~  which are iu ~ e Jjill and.-
which provide that DO recogllitiou by the Reserve Bank of u. person IlS the 
. e ~ of a Government security, and no order made by the BanlCunder this 
Act shall deprive any person of his right to· go to the court. As the ~ i C  
Member ha" pointed out, when he introduced the Bill today and asked for 
itsrefererce to the Select Committee, the decision of the Resene Ba.i:lk is 
hedged rOlind with various safesuards and if you will- pleaBtl refer to sections 
12,  18, 14 and 16, you will see that section 12 provides that if the Bank is 
of opinion that a doubt exists as to the title to a. Government security, it; may 
proceed to determine the person who sh8JJ. for the . Ilurposes of the Bank be 
deemed to be the person entitled thereto, . It presupposes that a claim hall 
been made to the Reserve B8.JJk by X or Y against Z or A and that he is 
entitled to the bond and not somebody else. It is on this that the Reserve 
Bank-gives notice to all tho persons concerned to appear before it. The 
Bank IIhall give notice in writing to each olaimant of whom it has knowledge, 
ruid the Bank shall give notice in writing to each olaimaQt of the result of 
the ~e rmi i  ~ made and it is only on the -expiry of six months from 
~e Issue of the last notice that the Bank may make an order vesting in the 
person1 found by the B!onk to be entitled to the security, the security and 
any unpl&id. interest thereon. After this any party who is di.uritled or 
~  is disso.tisfh;d with the decision of the Reserve Bank has got a perfect 
rIght ~ go to a court of law and to apply that ·he is the holder of· the secur-
Ity and not somebody else. A further provision has been made in order 
that. the S6CU.rity may not remain -jor years and years with the Reserve· Bank 
e ~  no ~ e . The Bank has the right to give t.h.e security to the 
~ iC  Trustee ?f the Province so that the Court dealing with the case (Iould 
~e ~ that ~ e mterest on the security could, for the time being when the 
SllIt . IS ~ i , .be utilised in favour of the party whom the court would 
conSider to be pnma facie entitled to the security. - . 

As to Mr. LalJjee's point about the service of the notices, bhat is Q matter 
which the Select Cornmittee will certainly consider. This, however, will not 
entail uny real difficulty because the notice will only be given to those persons 
who have. written to the Bank and who prima_facie would seem to be con-
cerned With the security. .. 

As to the officer of the Reserve Bank who is to. adjudicate on the m:atter, 
that also is a matter for the Select Oommittee to consider. If the honour-
able gE:ntlemen had cared to read the opinions which have been circulate", 
they would . have seel). that the opinions disclose a wide approval to the 
principles· underlying the Bill. (An H ono'Krable AI ember: They have not 
been circulated). I am told that they have been circulated after 1943. It 
was in August, 1943, that the Finance Member introduced the Bill and I am 
. told that the opinions whioh have been received, Nos. 1, to 14, 22 and 23: 
have been circulated. If they have not been· re.ad by the Members, it is 
their own look-out. . 

Prof. 11. G. :&&Dp: Come with us to the jail and you will know. 
_ Mr. D. P. Setlma: As I have stated. the whole object of the vesting 
order is to proteot the poor holder of Government 'seourities and not the 
rich baRks. It is they who will be benefited by .. summary adjudication by 
the Reserve Bank of matters with which the Bank is-nol;,-concerned nt ,U, 
as -between claimants A and B. 
As· regards sections 26 and 27. it haa been rightly provided that if fih. 

Bank feels that it haa been cheated by any party it should apply to U. 
Criminal <X·uri for the. prosecution of the offender. . 
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(Mr. 1). P. Sethna.] . .' . ' 
Another point made by Mr. Hoosembhoy. Lalllee 1S ~  before the Ba:nk 

adjudicatl:!s la the matter, the Bank TXlVty reqwre the execution of a. bond 'wlth 
one ,01' LVI'O sureties to be held at" the disposa.l of ,the Bank, for an amount 
twice the value of the security. Surely, Sir, that is merely signing \lhe 
boud &lid not furnishing the security. Even if a man has Rs; 3,000, as 
~ir. Hooseinbhoy has sa.id, he can surely give a, bond for six thousand. 
JIr. H0088iD.bhoy A. Lallie.: Will the Bank accept tha.t? , 
Mr. D. P. sethna: The man halt to show that he is worth six: th'oUS9.nd 

or whatever the a.mount ma.y 'be. 
~ most surprising. part of the criticism was that the Bank decides the 

mat.ter and tnat there ill no appeaL I submit once again that that criticism 
has proceeded from not reading the Bill carefully apart from the opin,j.ons. 
Section 19 points out the legal effect of orders made, by the Bank. I would 
"draw attention to the words "subject only to a personal liability to the 
rightful ownef of the· security' for money had and received on his account." 
. As to t·he criticism of Mr. Manu Subedar and his l'eference to the ,Privy 
COimeil judgment, the Privy Council judgment is in favour of Government 
and the Act does not make aliy change in the situation. As, I understllnl, 
the er me~  is"not prepared tp give up the indemnity which is implied 
according to the Privy Council judgment. " 
If you look at the opinions received, they show 6 ~i e approval of the 

principles of the Bill. There are criticisms as to details which it is the 
province of the Select Committee to go into and the Select Committee, I 
would assure this  House, will carefully consider every point that has been 
raised in the opinions received. 
The Honourable Sir Jeremy Billman: The last speaker has traversed 

most of the points which were raised in the course of the debate aJl(i I do 
not i!'mk 'that there is much th'at I can add to that. ' 
As my Honourable friend, Mr. SetJma, just now pointed out in his very 

competent maiden speech, this is not. & matter of hJsty' or ill-considered 
action' on t.he part of -the Government. It is a measure which has been under 
'very long Bnd careful consideration in consultation with the Bank and 00-
which competent legal ~ i i  has been availed of. There is no desire on 
the part of the Government to make any. drastic or unnecessary changes.in 
the law but I am sure my Honourable friend, Mr. Hooseinbhoy La.lljee, will 
re i ~ that. if you leave things as they are, you are not really serving the 
interests which he claims to be anxious to protect. The present position is 
favourab13 to thf' indefinite continuance of disputes in regarrl to Government. 
securities. That means either that the interest is not pard out at all or that 
it may be paid outv to the person who at the moment is most skilful in mobi-
lizing legal assistance. The object, of this Bill is to secure a prompt and 
reasonable n.djust.ment. of these matters pending their final settlement by 
the -competent C~ r . There is nothing ,here ~ oust the courts of law. 
No right is being taken from anybody which he has at present. Wh,at is 
being done, !IS the last speaker has pointed out, is to assist the small man 
_ who cannot afford to go all the way to the, High Court or the Privy Council, 
, to assist him to get a ready decision by-the Bank. After all it is the bank 
t,hnt has the administration of the public debt. It is the bank which has 
to plAy the inter.est. As I said, the small man will now be able to go to the 
bank and tell. ~ ; ",tory. Th? ~ k arranges for a rapid decision of the pomli 
and enahles him to. draw' hiS m ~re . '. If you -do not provide this kind of 
remedy, then. we tJl1nk that you. are actually weigting the scales in favour 
of t,he we:tlthler and the man Wltb tbe' greater legal advice. 
Kr. BOOlembhoy A. L&lljee: To whom do you entrust? That is the question . 

• 'The Honourable Sir "eremy Ballman: It bas always been my bitter ~ e. 
nence ,to find that when we pl'OpoBed tbat Government officials should do .. 
thing".there, Wall the utmos1i ~i i  and it was BUggellted that the only virtu. 
and WIsdom lay nnywhere than In the minds and in the possession of Govern-
ment ofticiall_ I am surprised to find it is now suggested that the only real 
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repository of justice and 'wisdom is a ~r me  official. The reason why the 
Heserve Bank is mentioned is ,that the Reserve BanK is the machinery through 
~ i  tlie .publio debt iaadniiniatered. ~ e Reserve Bank is ~e person who 
aotually pays the interest. 
lIr. HooselDbhoy A.. Lalljee: They are cashiers and there is a great difference 

betwe:i\n· being cashiers and administrators. 
The Honourable Sir Jeremy ltaisman: Oh no; the Reser\Te Bank is more 

than a cashier. The point is this. Why should you create any further machi-
nery in between your Puplic Debt Administrator ~ y:our. courts? What you 
want to do is to provide a simple and summary J C~  or e eme ~ of 
issues pending referenoes t'O a court. You therefore ~ e that the org?DlSa-
tioD which is in. daily contact with these matters. whIch haS' most experience. 
which is continually engaged in these things ando, which has. as a matter of ~~, 

to make the payment, you provide that  that organisation shall conduct a proVI-
sional inquiry into the matter and shall make a vesting order until such time as 
the matter may be threshed out in the courts. I do not see h.ow that e~  

itself to any of the crltioilJDls or suspicions to-whio.h MI'. e b~  LallJee 
has given voice. But in any case, I understand It to be the feehng of the 
House that this Bill ~  go to the Select Commit£ee. The ri i ~ of the 
Bill has been widely accepted and we can leave these matters to be dlsoussed 
67 the Balecti Oommittee who will. I have no doubt. do' full justice to them. . 
. Mr. Deputy Presldent (Mr. Akhil·Chandra Datta): The question is: . 
"That the Jlin to consolidate and amend the law relating to dovemment securitiea 

'. i.sued by the Central Government and to the management by the R8Ierve Bank of Indi. 
of the public debt of the Central Government be referred, to a Select. Committee conlfiting 
of Mr. Muhammad Nauman, Mr. Muhammad Azhar Ali, Mr. T. T. Xri.hnamachari, Mr. 
T. Chapman· Mortimer, Khan Bahadur lIian Ghulam Xadir Muhammad Shahban, XhUl 
Bahadur Sheikh Habibur Rahman, Dr. Sir Ratanji Din.haw Dalal, Mr. D. p. Sethry& and. the 
Mover and that the number of members whORe presence shall. be necessary to constitute a 
lI'Ipetinlt of the 'Colnmittee shall be five." 
The motion was adopted. 

THE FACTORIES (SEC.OND AMENDMENT) BILL. 

The Honourable Dr. B. 11.. Amb8dkar (Labour Member): Sir, I move: 
"That the Bill further to amend the Factories Act, 1934, (Second Amendment) be referred 

to a ~e e  C,!mmittee consisting I)f Nawab Siddique .... Ali Khan, Khan Bahadur Shaikh 
Fazl'l.Haq Plfllcha, Mr. R. R. Gupta, Mr. A. C. Inskip, Sir Vithal N. Chandavarkar, 
Roo Bahadur N. Siva Raj, Mr. N. M. Joshi, Mr. D. R. Joshi and the Mover and that. 
the number of members whose presenctl shall be necessary to conltitute a meeting of the 
Committee shall be five." .. 

The provisions of the Bill fall into two partS' and I think it will be desirable 
from the point of view of simplicity in the matter of presentation if I explained 
to ,the House the provisions of the Bill in two separate forms. 
Part I of the Bill deals with compensatory holidays for the loss of compulsory 

holidays. Members will realise that in section 85 of the Factories Aot it ie' 
b ~ r  upon the· owner or manager of the faetory to give one compulsory 
~ b  to ~ e~ adult worker ,n the' factory. This provision which ill contained 
In section 85 is subject to the provisions contained in sections 48 . and 44. 
!ections 43 and 44 provide that the Inspector of Factories may pennit exemp-. 
iions being granted ·to the manager of the faotory or factory owner from the 
obligations imposed by section 35. The view thnt is taken 'is this that when 
such exempti.ons ~  b~ granted, they ought to be compensated by other 
holidays, eqUivalent m r ~er. Health and efficiency of the worker require. 
that he should have the requisite numbflr of 'holidays which are presoribed by 
law. The Act, as it stands, makes no 81mh provisions for compensatory holidays. 
C e e ~ , clause 2 of the BllI has been introduced for the 'purpose of re-
moving this lROuna. It will now be open for the Provinoial Govemmenbt to 
make nIles subject to certain adjustments that wherever exemptions -have been 
grant.,!d under section 85. compensatory holidays of the equivalent amount shall 
be granted to the workmen. This is the first part of the proviaioqs of the 
tiill. . 
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[Dr. B. R. Ambedkar.] 
Coming to the second part of the Bill, the provisions contained therein deal 

with-the question of holidays with pa.y. It might be desirable ~ outset. 
to state ~ the House ihe origin of this· part of the Bill. Many members of the 
House will recall thr.t in 1936 the International Labour Conference passed a 
convention relating to the holidays with pay. The Government of Indio., which 
was represented at that International Labour Conference, wo.s not prepared· to 
accept the oonvention .~  to ratif;y it. A Govermilent Uesolution was moved 
in the Assembiy on the 26th July, 1937, proposing the non-aoceptance of th,," 
c!onvention. The Uesolution was carried. But while the Government did not 
tind itself in a position to ratify the convention, the Member in charge of the 
Hesolution said that the Government would explore and examine the possibi-
lities of giving effect to the -convention, if not wholly, at any.rate, in part and 
undertook to have consultation with the Provincial Governments and all the 
Associations representing the employers and employees to find out to what 
e!dent the_re was a general agreement in the matter of this. convention. PlU't 
-n of the provisionBwhich relate to holidays with pay are the re ~ of thi .. 
examination and exchange of views which have been goi\lg -On over a consider-
able_number of iYears. 
. Turning to the Bill ,.itself, it will be seen that the BilI applies to factories 
and it applies not _ to all 'the factories, but to perennial factories only. The 
Bill undoubtedly is limited in its scope as compared to the provisions 'contained-
in the convention which was adopted in 1936. While it is limited, I think it 
ia a ,begiQnin,g which should be welcome. With regard to the other provisions, 
I \hiDk it will be betier if I divide my 'observationa in four parts so as to cover 
separately the four points which legislation concerning' holidays with pay must 
necessarily deal with. . ' 
1. Length of holiday. 2. Qua1ifying conditions for a right to a holiday. 8. 

Limiting conditions., .4. Pay during holiday. With regard to the ,first point, 
namely, length of 0. holiday, this is a matter which is Qealt with in the new 
section 49-B which the Bill proposes ~ add to the Factories Act. According 
to this section, the total holida.y ie to be on seven consecutive days for a worker 
who has put iIi a continuous service for one year. It might be asked as to why 
we have taken seven days and not more. The reply to that is ,that in fiJting 
this period of' seven days, we have followed the provisions cOlltained in the 
GenevA. convention of 1936 wl'iich laid down six days as the limit of the 
holiday. To that we have added a aeventh day which is a compul90ry weekly 
rest .,granted to a worker under section 35 of the Factories Act. With regard 
to the question of qualifying conditions laying down as to when a worker will 
be entitled to claim a seven days holiday, the provisions contained in the Rill 
are as follows. As a matter of iact, there is renlly only one condition and thnt 
is that the worker must have put in a period of twelve months continuous 
aervice. There is no other condition. With regard to the question as to what 
is continuous service of twelve months, the Bill provides for what are called 
interruptions and declares that certain interruptions shall not invalidate the 
claim for holidays with pay. The i ~rr i  which are mentioned in the :em 
·are interruptions arising out of sickness" accident, authorised leave, lock-out 
'perioo. and a strike period provided the strike is legal. There is also another 
, provision in the Bill which relates to the same subject and that is the questiqn 
of involuntary unemployment caused by the desire of·· the factory owner to 
close thefootory. We have limited that to a period of 30 ~ . If the in-
voluntary unemployment cg,used by the factory manager does not extend 
bevond30 days, then that would not invaIidatethe claim of the worker for 
i~ right to ~ i ~  with pay. It might be necessary perhaps to, mention why 
we have prescribed only 80 days. The explanation is this. Holidays with pay 
must necessarily take into account the ability of the manager or the factory 
owner to pay and the view that is taken in the Bill is that if the manager or 
the factory owner is, obliged to close his factory f!>r more than 30 days, then T 
think it is legitimate to presume that' he has really not been prospering as well 
'aI!' he ought to andlthat he is. therefore, n9t. in a position to pay the cost for 
holidays with· p"ay. But if the i ~ r  period does not e ee~ 80 daya; 
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.hen ~e presumpti.on is that 'he is still able to bear the cost imd should beat: 
The Bill ~ ! ~ r e~. r limited conditiOll with regard to holida.Y\I with pay 
and ~  hmlt.ed condition relates to the 'question of .accumulation of holidaYfI. 
The Bill ~ e ·. that a worker w:ho has been quahfied to earn his holidays 
ma! be entitled 00 accumulate hohdaYR for two years and that is for a total 
penod of 14 d3ys. 

Coming to the question of pay during holidays, there are. several points to 
which I Rhould like to draw the attention of the House. The  first is that 
&lthoughthe total period of the holiday is e e ~ only e.ix ~ declared to be' 
paid holidays. The seventh, IIoS I said, is realty a d.lY of weekly rest provided 
, under section 85. With regard to the sevelith day, the Bill does hot make it 
oblig,tory upon the employer to pay for it. But at the same time the Bill 
does, not take away the right of the employee to demand payment, if as fA· 
result of his contract of service that holiday was due to him as a paid holiday. 
,It is really left to be governed by the contract of service. , 

The third point 1S with regard to ~. paymen.t ~  be 1l1ade for e, ~ six' 
holidays. The rule that we have adopted III the Bill IS a rough, ang I beheve, 
an equiliable rule and it' is this: that a worker is to be .paid at a rote e9-uivalent 
to the average of his earnings during the three precedmg months barrmg over-
time. l believe that is an equitable principle. The Bill also provides that in ... 
order to enable B workman to take his holida,y, some facilities should be given 
him in order to have-some cash with him on ,the day on'which he proposes tt> 
start on his holiday. Consequently provision is. made in ~ e Bill that hal! the 
dues which are to be paid ~ the workman gomg on holiday shall be pl:ud to 
him at the star'. 
Another mll'litel' which is relevant to this, and is WilO important, is thia. The 

Bill proposes to exempt certain"factories from its operation if it is·found tht't u 
factory' has a system of holidays with pay i ~ is substantially simila,r t? ,~ e 
one provided in the Bill and about whose satisfactory character the ProvIDClul 
Government iEt able to certify. The object underlying this clause is that if there 
.is a voluntary arrangement between the employer and the worker whereby thE> 
worker is given the same privileges ~ i  we are providing in, the law, the view 
taken b~ tbe Bill is that in so amic8'ble Bl1 arrangement it is 'unnecessary for tll& 
law to ente'!'. " 
Sir, t,neRe nre the main provisions of the BilL. There are two other mAtters 

to which I should like to make a reference before I sit down. The first is tilp. 
question of a discharge of s workman by the employer' to "prevtlnt him frum 
earning his holiday. The second qU8sijon is the employer inducing a workman 
~  to take his holiday although he hIlS earned it. These are questionl'l ~  
I fmnldy admit are not being provided for in the Bill." Not that Goveml'1'wllt 
are not aware that such questions may arise, but the view of Government io that 
~  the, present stage, at any rate, there is no re ~  to suppose that such .1(\ntiu-: 
genciey will arLse. If experience shows that such case!;' do become usual it "would 
be time theu' to amend the Act to stop their re~ rre e.  For the moment the 
view I hold is that tJ!e provisions of the Bill are sufficient for the purposes which 
it has in view, namely, to grnnt holidays,. with· pay to factory workers. . 
Sir, I move. 
J!r, Deputy Preatdent (Mr. Aldlil Chandra ~  Motion movecl: ' 
"That the Dill further to amend the Factories Act,.1934 (Second Amendment) be referred 

~ ;). .~e e  C,!mmittee consisting of Nawob Siddique Air Khan, Khan Bahadur Shaikh 
'Fazl-I.Haq Plracha!, Mr.?t. 1\. Gupta, 'Mr .. A. C. Inll,kip, Sir Vithal N. Chandavarkar, 
Rao DKhadur N. Siva RaJ, MI'. N. M. Joshi. MI'. D. S. JOlhi and the Mover and that 
the ~m er of members whose presence shalJ. be necessary to conltitule a meeting of the 
Committee shall be five." _ 

Ifr. 0,  0, KUler (Bf'ngal: European) : Sir, this Group supports the JDotio.n 
tor Select C0l'l!mittee and ~e principle of holidays with pay. But there are !~·  
comments which I should hke to make at this stage. following the lines of the 
Ho.nounrble Member, the .. first being on the question of tJte compenAat,ory 
hobde.y. The present ~  under the Factories. Act is that if a worker iR 
ordered to w,ork .on !l' Sunday he is entitled to a compensatory holiday it) the t.brae 
days precedmg or''U1 the three days ,following that Sunday, 'except under the-
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(Mr. C.  C. Miller.] .  .  .  . 
very ex"eptional circumstances whlCh are ~  by e ~ ~ and 44 of t.he 
Act. Th<a dIp-ct of this mnendment of the Act wIll be to say to the worl(man, 
"Well, you shall have your compenFlatory holiday, but ,:"hen you ~i  get ~  
-compensatory holiday is a matter oj convenience.· You wIll not, get .It e !J ~ri  
at any particular time". And I venture to think that the Act as It"stands IS I.l 
much more realistic approach to this problem and that the-amendment does not, 
place any worker in a. better position , ~  he W8'S be~ re. And I e ~, there" 
fore, that that part of the Bill might well be omitted. 
.  I now turn to the more important question of holidays with pay. As I hayti 
laid, we support the principle of holidays with pay but we do not support ~e 

-principle of consecutive holidays with pay in every district throughout [ndla. 
-'There may be parts of India .in which consecutive holidays aTe Ilppropriut,e for· 
labour, but they are certainly not appropriate to all parts of India, and in part!-
-cular to eastern India. The situation in eastern India is thntour la-\Jour Hi 
'very largely immigrant labour from other provinces and that labour remaiu8 
very largely agricultural. It is a.. factor which goes right through Indian industrial 
life and it is a very big factor which cannot be overlooked. Now, regularly every 
year or two, labour seeks to return to its village for village 'York, village cere-
monies and agricultural work; and that custom has grOWn. up and is accepted 
both by the workers and by the employers. That is leave, and I w6uld ~  

tha.t a differentiation should be drawn'between leave and holidays. Now, again 
in e8'Stern India there are a considerable number of holidays throughout the 
-:year, religious holidays for both communities, and it is very customary t:hat on 
these holidays factorif'R arE: closed down and labour has a day off. And, 'more-
<over, in my part of the world. there has grown a custom of paying hrbour for 
-certain holidays. I should  like to impress ~  on the Honourable Member 
because there are now 1\ considerable number of holidays with pay. but they 
:are not consecutive; they are staggered. In many CMes these·holidays exceed 
-the number of six suggested in this Bill and iu some cases substantially eiC8ed 
them. Therefore if the Labour Department .is going to insist on consecutive 
holidays. then YOll are putting, your employer in a position where he must !:ay 
·to bis workmen. "I am very Rorry, but "I must abandon my previous principle 
of giving you 'holidays with pay, because the 'Labour Department in its wisdom 
has decreed otherwise. Bo. instead of getting six or eight or even twelve holidays 
with pay staggered in a year you must in future have six ~ e , i e holidays 
wit.h pay. Moreover, most or aU of these holidays which I have given have been 
un('onditional, your six . consectltivc holidays aTe going to be conditional". In 
fact, the new deal which t,he Labour Dep11rtmellt is proposing in these circum-
stanceR will be very much worse than the deal which labour has he en getting tn 
·the past. And I do very earnestly request the H(\nourable Member. to non sider 
-that where custom has eEitabliElhed R certain prllctice which is in no way inferior 
to the practice. which hEl is now seeking to i~ i e and which is very ~  a 
far_-better practice both from the point of view' of labour and of £-mploycrs of 
labour, pe· will not introduce measures which upset it. Because, I am perf',:)!3tly 
certain that if t,his !:Iyst.em is introduced in ~r i  pATtI'! of Bengal and liS a 
necessary corollary the old system is withdrawn there will be a vety considerable 
1abour unrest n.nd re~r, me  at the innovation. . 
[At this stage, Mr. Presidel!t (The HonourableBir Ahdur Rahim) resumed 

-the Chair.] 
I, therefore, hope that staggered holidays' and consect1tive holidays Will be-

treated on an equal bnlliR in the Bill when it has passed through the hands of 
"the Select Committee. 
(It was Four (\f the Clock.) 

MOTION FOR ADJOURNMENT 
'MISUSE OF THE NATIONAL WAR FRONT ORGANIZATION BY MALIK KarzAR HAYAT 

KHAN TIWANA, LEADER OF THE PUNJAB BRANCD 

Kawabsacla Muhammad Llaqut .&l1 Khan (Rohilkund and Kumaon DiviRions: 
Yuh"mmadan Rural): Bir, I beg to move that this Assemhly do adj(')um t.,) 
discuBs 1l matter of urgent public importance, namely, the failure of the Governol' 

. ' .' 
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General in Council to prevent and stop the misuse ,of the National \yal' ~  
organisation by the provincial Leader, ?f, the ~b Branch, Mahk ~ r 
Hayot Khan Tiwana, who has been utlhzmg, the NatIOnal War r~~  Orglmu:1V 
tion for propaganda in favour of and col,lectlOn of funds for a , ~  party-'-
"the Zamindara e e ~ ereb  creatmg a great deal of hostlhty amongst If 
large section of people against, the Na,tional War Fr,ont, " ,  , 
Sir there are three alleO'ations whiCh llTe mude In thiS adjournment motion, 

firstly' thaVt the National ~r Front orga.nization is not ,being used for the purpose 
for which it W"as intended; secondly, that it is being utilized by the leader cf 
the National War Front in tbe Punjab for ~i i  purposes of his OWll party; 
BIld, thirdly, that this has eliminated the sY,mpathy and the SUpp?rt ,of n .r ~ 
section of people in the Punjab from the NatIOnal War Front orgamsation, 

Sir thiR organization was' inaugurated by the then Viceroy, Lord Irlnlithgow, 
in Ma;ch 1942, This organisation, according to him, was to be 'non-political !lnd 
non-communal' in the sense that no propaganda in favour of any particular poli-
tical party WIlS to be done from the platform. of the National War Front organi-
sation, and aU persons who \vere willing to strengthen the m~ front ~  help 
in the war effort, irrespective of caste or creed or their political views, wert> 
entitled to join this organisation, Sir, unfortuna.tely, now that the war is :lom-. 
jng to a close, there are not people wanting in this oountry who are making this 
organisation into a political party machine and those people are those who have 
the support and the blessings of the burelJ'llcracy in this country, Sir, I subm,it' 
that to r ~ i e this"organisation for political purposes of a particular party, nil 
organization which is financed and supported by publio money, is 8 very great 
offence and I am sorry to relate that the Government of India have failed in 
their duty in stopping the' misuse of this organisation, 

Here I have a .number of cuttings from the various newspapers of Punjab. I 
will not take the time of the Rouse by reooing out from newspaper reportt: at 
grent length, because there is very limited time at my disposal, but by givinl( 
some quotations from the speeches of Malik Khizar Hayut Khan TiwnnfL and 

er~ at HIP meetings of the National War Front, I think I will succeed in 
showl,ng that the Nat,mn(ll Woo: Front is being misused and is being used' for 
purposes other than for which it was intended, 

An Honourable Member: What' about Bengal? 
,Nawabzada m~  Liaquat All Khan: Sir, in Montgomery, Millik 

KhlZI11' Huynt ~  while addressing"a big conference in the Cinema Hull t;aid : 

"When, T, told Mr,' Jinnah that the only alternative to the changing ot the label of tb 
r ~~  l\IJmstry woulrl be the promulgation of the Governor's Rule under Section 93 in th& 
Pnnjllb l?ecause as 3 result of thA change "f label no ~ b e ministrv would be p088ihle in 
t:,C prOVince, Mr, Ji ~ !  was adamant and the League Leader while i i~ • on the 
~. e of ~ e label saId that the promulgation of Section 93 woulrl not matter g ~  as I 
~~eJ ~ , gOlnhlli b ~k t,o, the ~ er r  rule would not be good for the Punjah 'nor for the 
I us Ims or t. e mmontles I dill not ~ree with Mr, Jlnnl\h," " 
, The ~ eme  are abso!utely false, But any h,ow I will not take up thp. 
tJme, of the House by argumg that, What I want to show' th t  f t' " 
pI \ tf !'t' I h" , )S !II rom fll" 
I orn1,Po I Ica speec es ngamst a party and in favour of a particular pa.rty 
or a partIculnr group of people Are being made It may be 'd th t tl . 
held at C' H' II 't d "sal a ~ 'wns 
,~ ,n ·memn ,a ; I· oes not Bay what this conference was But Sir it 
IS st!l.ted here "that the' Conference over which the Pre' "d d h'd b' 
organised uy thE' District i~  War Front Manta, mmer e,~ prLeslt e ~i  ean 
th t "t dd '  '  , ... ,a er OJ] snys 
F  a th w,o a resseB were presented to the Premier at this Conference;" 

... ur er, It says "A purse of Rs 50000 was pr t  d t th P  , f' , 
-Zamindara Lengue on behalf of the district at e~ ~ ere~ e ~, rernler or the 

At this very confer(mce of the National War Front, Sir Chottll m~ also 
spoke Bnd he said: 

"The door of the Zamindara League has been made more wide and any' on wh '  d 
.win. t,he aill,"8 and objects of tho Zamindara Lel\gue, even though IIOt whate h 0 r ~~ee 
Taxah, mm ~r  could become a member of the League, e CIL e  a 
, While thanking ~r the sum of ,Ra, 50,000 for a party which had' aerved the Z mindal'l 
SIr <;'b.hotu Ram Bald that he treated the amonnt only al a flrlt imtal{1u!nt f fb th ' 
l.khl h. expected r~ Montgomerr. a ticl! di.trict, On behalf of the Premi.r; °he exp, .. !.7 
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[NawabzudU' Muhammad Liaquat Ali Khlin.] '. .  . 
his appreeiat40n of the.. sUI'port which the M. I.. As. f.rC!m that ~ r  In general and 
the Muslim M. L. As. in particular had given to the· Mmlllt,ry." . 
This is one conference. There was another conferehce held at GUJrut er ~ 

a purse 01 Rs. 65,000 was presented to the Premier ond this er~ e "m.s 
also held by the National War I.'ro{lt orgunisution. In the course of Ius "pe(;ch 
at this conference he Ruid :  _ 
-"Despite my complete I!gl'eement. ,, ,i~  the. Muslim League i~e . I w:u' no.t. allowed to 

T6main in the League. The l'esponSlhlbty for ·the ~ e · conflict . ~ dlssent.lons amongst 
Muslims lay not with me but with those who instigated the League High Command to take 
this a('tion." '. . '. . 
Again, at the meeting which was held at Ludhiana, B similar thing happened. 

Malik Khi-zar Hnynt Khnn presided over the National Wa.r Front confe.r.ence. 
A purse was presented on. behalf of the Zamindara Leuglle and "the l)l'er.nier 
was complimented oli having steered clear through recent, difficulties, which ~ . 

resulted 'in only. a few young plants having been removed from the garden of 
the Unionist Party' ·of which the Premier was described as .the gardener". 
An Honourable Kember: Is this money shared by the M:L.As.? 
lfawablada KuhamlDAd Liaquat Ali Khan: At this conference, Malik KhizlJ.:' 

HnYl1t Khan "while declaring thlrl he "'as absolutely justified ill refusing to 
accept what--Mr. Jinnnh wanted him to do, tire rremier reiterated that the rule 
under Section 93 was the only alternative to the present Ministry in the PUlIjab". 
And here I would like to invite the at£ention' of our new Honourable the HomE' 
M;ember, who-has come fresh after administering a r i ~e under Section 98,-
,this is the view of the National War Front leader of the Punjab about this rule.-

i' .•.. '. ~  if t.hat happened all their schemes for the betterment of the Province and 
'of pro.viding facilities to those who were t<> return from the theaf.res of the WILl' would 
haye heen t.hrown overboard." . 
I do not-knowwhat my honourable friend, Sir li'rancis Mudie .. thinks o{ such 

meetings. . . 

The HODOU1'able Sir J'r.ancJa Kudle (llome Member): In the Punjab! 
Bawablada Kuhammad ~ All 1tha.n: There was a ere ~ a5 

Lyal1pur. This was under the National War Front. I clln go on repeating 
64 nauseam all these speeches that the Honoura15le Minister has made. There 
are certain other things. This money for the Zemindara League is bei ~ 

collected in the name of the National War Front. Here I have a statement from 
Maulvi Muhammad Shaft Saheb, pleader, President, District Gujar Committee 
andOeneral Secrpt.ary, Anjuman Zamindaran, Ludhhmu. This is published in 
ihe Zamindar of Lahore of the 14th October". 
-""0 Raqme71 ;. ke ,am'!e pp,A ki idti Itain wuli. l/ullt;re allar ~ i  tmeA 'pllblic ,e . ~  karte 
Il1li1l! Is 1.:0 rlwlIrf" ke 10f: «r zdlrir I,trr7la arm.' {1[1 ko dlrol.:d rImli lr,ai. m ~ tilt. men 
'cli,e ri~  uhur r ~ lraiti /",lr i7lfiqdl (mizi ~ i maRloo,i k ... liye ·Zam';71ddrd Id.llqllekd . 
Clra",la"adti l.·anlr h qaid lagd di gai lIai aliI' j, r~ r Ir. "opa'II1A ikaUIl1i kr.zr h JVazir-i 
Ariznm ,'lbl,eb 1.'0 Sath lrm,{;' ki · ~e i de I'QI klul1Ilr ldyd gayd." , 
Nnw,. Sir. here is another gentleman, Mr. Abdul Ghani, B.A., from Julluudllr 

who nlso makes tnese allegationl'i: 

The Honourable Dewan' Bahadm Sir A. Bamaawami Kuda1ia.r (Supply Mem-
ber): What does allthat mean? .  . 

. ~ b  JIluhammad Liaquat AU Kh&n: It menns that all the money that 
is being collected is being collect,ed by force from the people by the er ~ ~  

officials of th£' Government and all ~i  money is presented in the uarue of 
thp . ,mi ~r  Lellgue ~  the m~e i !  of the Natiollal War Front to the Premier 
of the Punjab who hnppens to be .the leader of the Provincial Natiannl War 
Front. . 

~ ere is an.other e ~em  hel:e ~  guys t·he ~me thing and he )nakelll fL 
deflmte nllegllbon ~ thIS mo?ey IS hemg collected In the nAme of thp. .National 
War. Front. Here IS a cllttmg from the leading article of a '{lI'dll pnper of 
DeHu Tegh_ It BBYS: .  ' ,  • . 

':/8 T(lIN': ki ./ar4,lImni Zamindarl! ~ . e. ke !'lim 1,er naAin bal1·c1r HoktU1Ult-i-Hilld k~ • 
Na(IOIlul .• JJ (IT 1 rUlIt kc dr mM k~ l' raAl lrm. NatiOllal War Frfmt ke jal'e m.Jl1la'lid 

!~ '':'!.t' .. ll1lr alme 9"dt ar". Bokllmat ke llaMo Ie jubrart logOfl 'e. roptzYM 1Ctl,,,Z kiitd 10. 
~ ~ . 
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I have"so many newspaper cuttings and so many statcments_ .. from vnriculi 
respectable persons that if :t were.to relate them it would take hours. 
The Muslilll League of Sheildnipuru passed a resolution condemning Lhe 

methods of the officials of the district adopted of extorting contributions from the 
samindars 'of' the district for the funds of the Zernindarn I,eague and ~ i  tp,at 
the dramll of the Zemindara League that is being staged in the name, of the 
Nationsl War Front would be sure to demoralize the people of ~ provin;!'l>. 
What happens? Those who' have re ~re  valuable ~r i e  to the Nutionul 
War FronL if t.lwy do not rrgree t'? the mIsuse of the ~  War Front by the 
Premier or the leader of the Provincial War Fl'Qnt of PllD]ab are turned out of 
h ·' . t' H  . - • t .e orgumsu -lon. ere )II a Co.811 •  .  •  .  •  •  • _ 

Mr. PreSident ('l'he Honourable Sir Abdur Rahim):· The Honottrable Mf!Jri .. · 
ber has one mii ~ more. 
Hawabzada Iluhammad Liaquat .Ali Dan: .... K1:t.azi. Ba,badur Nazir 

Ahmad Kh.an was dismissed from the leadership of the DIstrIct W)lr ~r ., 

Montgomery, In a preRS statement· he said.: '. '. 
"If Ma.lik Khizr· Hayat. can cqntinu.e aa r m ~  ~ er of the N!'tlOnal War Frc:'Ilt. 

in the presence of his pronouncement, why should 1\ dlstnct leader r e~  the same faith 
be dealt with otherwise. I sholl continuo to perform the duty even after my removal from 
the leadership of the Notional War Front. But I ani also of the opinion that t.he prelent 
methods of the Unionists are no lell Fascist in outlook, there being no scope for the 
expression of even honeat opinion." , 

. It is really not pOSSible-within fifteen minlltE)s to say much more but I think 
IIlRve succeeded in. shOWIng that the platform of the National War Front is 
being misused, ·money is being collected by force from the' people and in t.he 
name of the NatiAAal War Front, and is presented to the Premier, who is the 
leader of the National War r ~, at the "meeting!" that ATe rr ~  and held 
· under t,he auspiCes of andby the National War Front of thEiPunjab. 
IIr. PresldeDt·(Thp. Honourable Sirlll!\.bdur Rahim): Motion moved :-
"That the ASIIembly do now sdjoum." ". ' 

Mr. II. GhlaIUddtn (Punjab: Landholders): Mr. President, I lu,ve a few 
observa.tions to make before the House. First of all, I must congratulate the 
National War Fronl .movement _that it has won a great supporter in the pert;on 
of the Honourable the Deputy Leader of the Muslim League. This i'!l sn 
IIChievement for which the National War Front in this country deserves u) be 

i r ~ , . because if I cOrrectly heard the Deputy Leader of the Muslim 
League Party he said that he wanted to eradicate corruption from the ranks of 
the National War Front movement and that he wanted to bring it on a proper 
level so .that people may not turn against that movement. 

Well, Sir, that shows that the Honourable Nawabzada Baheb has after all 
become a grent well-wisher of this rnOYt'ment. ThiR was not tbe nttitudp of 
the Muslim League a few years ago when the NntionalWor Front m ~me  

was struggling to gam a foothold omoIlg the ~ e. If! rememher correctly, 
the No.wab (If Mnmdot, who is the President of the Muslim. I.eoguc in the 
Punjab, ~ offered the leti.del1lhip of the Nntionm War Front of his diRtrict 
and he re!!lsed it. It was something infra dig for him and I hope that this 1lI0tion 
of. adjournment is outcome of Rincere wish to impron National War .F',ont 
movfment. . 

Here I will say thirt the position of the Punjab. in this respect is a peculiar 
one. For one-thing the Legislature of the Provi11ce passed a resolution giving 
the fullest support to the war effort of the Afties. Bo, in that respect, we' can 
say that the Punjab is or war with lhe Axis Powers because its I.egii;latllre 
wanted it to be so. Now, what is the Premier of t.he Punjab? He is a lIervll'ilt 
· of the people and a servant of the Legislature and he hilS to cnrry out the orJerq 
given by the people of hiB province r ~  the channtll of the Punjab T.Je¢s\nt.ive 
Assembly. Furthermore, I would sny I·hat tllP. preRent. leader of the Nntionm 
War Front movement AleJO happ8Ils to be the Premierl)f. the "Punjab. \yell, hp. 
is Premier because he enjoys the confidepce of his people. Thev put, him t.hcre 
· 8,!d by God's gz'aQe he is ~  to remain t,bel"l so long as' h.e enjo,tB that 
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, rMr. M. Ghiasuddin.] . ,  . . 
confidence, an4, therefore, he has to do. r ~ work for ~ purpose. 811'; 

I was sorry to' hear NawabzadaSaheb ·Impute motives to. a publIc man. W'!lO, ut 
leRst, is of the samB eminence as ·Nawllbzada Baheb himself. Now It IS not 
very difficy!t. to imput.e motives t6 anybody, especially. if the person ~  to 
hold more than one office. For instance, one can say that Nawabzada L18qllat 
Ali Khan holds two offices. He was. a judge not so long ago over :Malik Khlz&t' 
Hayat Khan and he condemned him. Now he holds ~r office, that is,. he 
is a member 01 this House and I will be the last person to Impute any motives 
to anybodv. I am sure the NqwabzadR when he comes here with this motion of 
adjou$nent. he has only one thing in his heart and that is that public money 
should not be wasted and that the National War Front movement should ·.IOt 
be corrupted. But if there was any uncharitable person he might impute 
moth'es to the ~ b  Saheb, by saying that he "had already. condemned 
Malik Khizar Hayat Khan Tiwana outside the House and so he i ~  to 
condemn him inside the House also. That is what 8 less·charitable person would 
~ . I would not dream' of thinking any such uncharitable thought. But I 
-would say this that our public life in this country will go'1io dogs if public meg 
of great emi e ~ started imputing motives to each other. I 
What is it that actually happens? ~  I said before, the Honourable the . 

leader of thE'! National War Front movement in the Punjab happens t;o hold 
more than one post: he is the leader of the NRtional War Front and he is also 
the Premier of the Punjab. He may be the President of many other bodieq. 
What happens is ~  he goes on tour when naturally. those bodies of which he 
is the President· or Chairman, etc., all come to him and present him with 
addresses and sa on. So, what he does really is that at the meetings of the 
ZamindRra I.engue he does hiB propaganda for the Nhtional War Front. I am 
not holding i:my brief for him but I think that such propRganda can be done st 
the meeting of ~ Znrnindara League, 
The Nawabzada Saheb also quoted extracts from various newspapers but he 

did.,not think fit to mention their names.. All I can BIlY is that most of t.he 
.newspapers speak in favour of their own parties. If the selfsame act were done 
. by 8 member of their own.party it is" something very honourable bllt when done 
by another person belonging to an opposite school of thought, it becomes m~
thing reprehensible, _' 

Banbaada. Muhammad Liaquat .Ali Khan: It was ,the Tribune of Lahore 
from which I quoted and it is by no means the friend of the Muslim League. _ 
Kr. II. Gh181uddin: ei ~e  it is a friend-of the Unionist Party. 
The Nawabzllda quoted f!'Om n gtmtlem&n who  was very recently reUlOyed 

from the leadership of the National War Front movement. Now, that gentleman 
. .Bays. that he was removed, becRuse he obstructed Major Khizar Rayat Khan 
from carrying on his party propaganda from that front, but I am sure Major 
·Khizar Hayat Khan has another story to tell, They say that that gentleman 
was removed, because he was noj; taking suiicient interest in the work nnd 
therefore his removal was considered neces!\ary. ~. J  an honourable member of 
this House is to come forward with statement·s of those people who have ~, e  
. removed from a certain organisation fmd quote them, I would request other 
Honourable Members of this House to attach very little importance to sll&h 
s.tatements, 
On the positivf'. side I would say what the National Wnr :Front movenlC1nt 

haR done in t.he Punj8?, . It is something of which allY pro,rince in this ()Olllltr,v_ 
can be ,Proud. Nay, It IS mor:- than that. I think it is me~i  for which 
:my Allied country can take p1'1de. Half the recruits of the Indian Armv have 
bE:>en supplied from this proyince, and these men came forward 'to serve f.heir 
country beca.use of ~ e  of men like Lt. Col.. Malik Khizar Hayat Khan 
and ~ J re e ~ r Sir Slknndar Hayat Khan, Punjab has taken. a lead in. 
procurmg recruits. Theref?re: I would ~  that if any province or provincial 
leader has shown .reAults, It IS the provlDce of the Punjab ~  the provincinl 
leader of the ~ b who deserves every commendation 01.; this House: , 
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~ r r Bahadur OaptlWl UW.pSli til.D.&A ~  . i~i  M,r. l'rtl:>,-
deuli, 1 rise to OppOStl tne Jl1lJt.1UU lHOVtlU uy llly .l:iouourulJle frleua; ~. ; . 
L16quat Ail ~. . 1 would l'eU'UIU trom SOlUg lUto deliwh! lJut shall.. tlpet1k 
treely fWd ~ e r . . 

. My -l::{ollourable frieud, ltlr. Ghiasuddin, hus already explained every !bing 
that IS gOillg ill -the ~  War J:'rout ill the .t'UUJII.b IIon(1 l' qwte r ~ 'YIWl 

him. 1 am a district leader of tne .N.II.tional War .I!'rout in the ltohtak DlbtrlCt 
and 1 hll.ve attended several meetings of the movement in the' Ambala Divi-
sion. . The Nawabzllda is wrong when he says that the money is collected 
in the name of t1ie N,ational War .Front. We the Zamindars collect the mOlley 
and present the money at our meetings to the H,onourable the Premier of ,he 
Pun1&b and the .;National Waf' :b'ront organisation is quite free from any outllide' 
influence. The National War :b'ront organisation is interested in helping the 
soldiers who are fighting outside India, in the Grow ~ re }'ood Campaign IUld 
generally to help the war _effort in every way. In Rohtak 1 presented. an 
address and the Zamindara League presented their address and a sui.b. of 
Rs. 6,000 to the Honourable the Prem,ier. What was wrong in it? This 'is 
a quarrel between the Unionist .Party lind the-::vIuslim League' and the somo 
quarrel is being fought here. Our National Wal' r ~  Leader, Mt.\lik Khizar 
Hayat Khan, is a very Popular e ~er. We are all helping him. He is a-
great leader. We have every confideDce in ~  leadershi.p and he is doing every 
thing. He is Dot misusing any money. The big zamindars collect the money 
and they' are -supporting the Unionist Government. With these words, I again 
'strongly oppose the motion moved' by my Honourable friend, Nawahzada Liaquat 
AliKhan. ' 

Mr. Kuhamm&d If&um&J1 (Patna and Chot(lo ~ r aum Orissa; Muham-
madim): 1 have no desire, to keep tlle House very long on this issue. I (July 
just want to reply to my Honourable frieIl:d, ~. Uhiasuddin, \,\,ho has tried 
to give 8 wrong i ~r e i  to the subJect of the motion. Alr. Q-hiasuddin 
has introduced the story of Punjab i\,Bsembly's attitude towards :war efiorts 
and Punjab l!remier's duties in that capacity .• We have no q\larrel with that. 
We. do not want to hear  it. The ~i  brought out by the Deputy e ~ oj 
t.he Muslim League I10rty is that the National War Front is a Celitra! (lovern-
.ment organisation the expenses of -which are . being paid by the taxpayers' of 
the whole country, and it cami.ot be used __ any purpose other than that for 
Which u was brought into being. No question arises, as 14r. Qhiasuddin prb-
bahly wanted to imply, whether we did. give eanction for the setting up of 
• N.atioDBI War :Front orgllonisatlOn or not. We merely want to impress on this 
House that the organisation as it stands should not have been used for auy 
purpose other than the purpose for whicl1 it has been made to exist, and our 
claim is, and the Deputy ,Leader of the ~ im League. Party has made tb. 
case  very clear, that the Premier of the Punjab is utilising this organisation 
for purposes foreign to its purpose. I would imprQss on this nouse that in 
every organisation· there should be some code of morality about. the· activities, 
and the Premier of the Punjab, though he may.be the leader of' the National 
War Front,-cannot and should not have done what he is allegea to liave been 
doing. Even if Mr. Churchill has. an organisation ,of a National War Front in 
England, he is not expected to utilise that for the benefit of the Conservative 
Party in England: if he does so, he will be, condemned by all the people there. 
So, I would like 'to impress upon  my friend, Mr. Ghiasuddin, .that he should Dot 
try' to interpret ..this adjournment motion in the way_ be did. The position ia 
clear: we want. orily 'to impl"eSs on this House ana. through you, Sir, on the 
Government . that the r e ~ the !.i ~ War Front is .n?t being servi:!J 
in the Punjab and the tnxpn:yers money IS bemg spent on activities other than 
what was originally intended, Ilnd on subjects which can never serve the pur-
pose of the i ~  War FrQnt . .,.This is the po!nt which! want to bring out 
unn nothin$ more. With these words, I support the motIOn. .  . 

-Sir Kuhammad Y.amln Khan (Agrs Division: Muhammadan Rural):· Sir. 
my _friend, Mr. Ghillsuddin, has retu.rlfed after a long tour of -Europe, and 

..... 
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iunerica aijd we expected a 'speech of the kind from 4.inl; he said h'e did not. 
wanttq. be· uncharltIAble to my friend thtl ])epqty Ltllidtlr of -the Muslim 
League Party and I do not' want to, be uncharitable to my 4'iend, Mr!.Ghiasuddin 
and aay that he was influenced in his speech by the vote of censure ~  was 
~! e~ on the Government . because they deputed ~r. Ghiasuddin to represent' 
~... . . 

.,. P18_deJLt (The r~b e Sir. Abdur Rahim): The Honourable Mem-
b,er must not go into all that. . ' .. 
S1r Kua.mm&cl ~ Khan: I jm saying that I hOPE! he will not ~e Ule 

to be ~ ri b e for s&ymg t-his. He comes and says that the National War 
;C ,~ was looking forward fo! help to the people for a long time and they could 
~ find any supporters, and lie said·that Nawabzada Liaquat Ali Khan speaks. 
toclv.y in. this strain that he has become a supporter of the National y./ar ]'rQnt. 
But may I ask him-,though the metnory of the people is not very stnmg 
lOJDetUp.es but I hope he ~ not forget iJlat stlliwarts !.ike .sir Sikandar HaY!Iob 
lUlan •. who never said that he did not belong ·to the ¥uslim LeBguElcwas he 
not ~ member :of the National War Front? What is ")fr. Ghiasuddin cum· 
_ pared. io Sir ~ r &yat Khan .  .  . .. 
:wr. J re~e i  (Thel Honourable Sir Abdur :Rahim): Tile Hon,ourable Mom-

ber Ibould not indulge in such comparisons. . 
. B1r Jh,bamlJl.ad Yamin Khan: Khizar HByat Khan wa,s nota member ->f. 

tlJ •. ZaminGar" League up to the time of few months back; he WBS a membtlr 
Qf ~ ~ i  League eveh up to a few months ago, and still he says that he 
sticks to the ideals of the Muslim Lell8ue and that he was still· helping it. 
Many members of the Muslim League were helping-the National-War' Frout. 
So I think Mr. Ghiasuddin' ~ side-track the issue by saying 'this Ilnd 
throwing dust in this manner on the issue before the House. The issue before 
the House is only one, and it is this, that the National War Pront organisatiou 
which is financed by the' Government of India is' being utilised by a leader, 
however eminent he may be, for the bfinefit of-his own political party. A, 
meeting is convened in ~e name of the Natibnal War Front, under the protec-
tion of ~ permanent officials who are the paid servants of the GovernmenL 
because they can come to help the National War Front organisation, and at this 
mee i~ , which is thus convened, speeches·are made" under. the r e~ i  ?f. 
the officials, by a gentleman who dare not make that speech If the offiCluls left 
the meeting. My friend, ·Mr. Ghiasuddin,-may say anything he likes, 'Out I 
ehallenge that let Khizllr Hayat Khan and Mr. Ohiasuddin come and ·lJl!Ake 
that· speech in the Chandni Chowk .or in any, other place ill' the Punjab, •. even 
in Shlihpur district, a speech of the kind he made there, if he is not protected 
b~ the official block there, and I will be glad  to see that his clothes remain nu 
him in the. same clean condition in which he happened to go there; if tholle 
clothes will be covered by ~  all over, I suppose it will be because rotten 
eggs cannot be found in the villages ,easily ... 
. 1!Ir. Prelddent (The Honourable Sir Abdur Rahim): The Honourable Member 
must remfimber, that the ,gentleman is not here to answer any attacks on him. 
Sir Muhammad Yamin Khan: Mr. Ghiasuddin introduced his '}:lersonality, 

though I did not like it. We wanted the debate to be confined to the matter 
belor? the House; but he introduced the subject and tIlrew dust on the Muslim 
LeBgllfland on our Dep.uty Leader by saying that there was only one champion 
who wants to fight agaInst ·the Nazis, and that everybod.v else is not want,jug· 
to fight against the Nazis. These implications are absolutely wrong, because 
nery one of us wants to 'fight against Nazism; we hnve declared that openly 
on the ftoor ~ this House many times and this implication waR the most. unjust 
that could be made: it was only meant to influence and bias the vote on ihil\ 
issue. The issue is clear, whether this organisation is being prostitllt,ed by 
the men in authority. He happens t.c be a man. who enjoys two positionR--
~ e &B the premier; of course be is quite at libert.v to form It pRrty of his own 
in any manner he likes: we have no obie.ction to thnt.. But, he cannot use !liM 
,positiOn &8 the leo.derof the NRtiono.l War Front in which he enioYR my con-
fidenoe and the oocfldence of many others also-he cannot' UBe that pOBltion 
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ahd that money for the purposes of bolstering up .his own· party, where 1 em 
not interested. That is the position before' this House and I' hope 'that the 
House will calmly and ~ ie  see this and I think my friend, Mr. Naumm, baa 
put it very rightly that even my friends, my English friends in this House,. 
who k,now the constitution very well, will nat allow in their Own country-
that ..even Mr. Churchill cannot make use 'of the National War Front for the 
p\l1'pose of the bettennent of the Conservative Party. He cannot. It is an' 
unheard of t1;ring in the politics of any democratic country. You cannot run 
one institution in one name and, utilise it for other purposes, If you are using 
this organisation· for oBly ~ i  War Front work,-we have no Qbj.ectioll. 
The Muslim Leaguers were not opposed' to 'the i ~  War Front:, Thou-
sands of Muslim ~e er  have joined the National War Front. They not only 
sublWribed blit gave recruits also. If the meeting was convened for the purpOAe 
of f,he war Jront, it must be confined to ~  one purpose alone. You cannot 
make propaganda therc for another organisation which you want to ~. 

That should be condemned. We want to know why the . Government of India 
have not stopped' this. Either they have been keeping quiet deliberately. Ot' 
tbey do not know. I cannot sl1Y that they do.not know, because the papers 
have been printing this and the Government is expected to' know, everything 
t1tat is happening in the country. 

_aRblada Kubammad Llaquat All. DaD: A telegram was sent to them, 
nbout' this. . ,  ' 

Sir Muhammad Ya!l.l.n Khan: Government bas gob no exouse to oy that 
they do not know. If they say that, they condemn themllelves. Thet know 
everyJhing that is ~ i  in , ~e country and i.t is the duty df ~ e 'GOVfITI?-
lDent to know. If . they knew thiS and they delIberately kept qUiet, then It 
means that they are deliberately encouraging this. If this is happl!ning doli-
berately ,with the help of the Government, then what, does the Governnient 
deserve.  Will they themselves tell me? 
The Honourable Sir ~ AhiDed (Member for Information and Broad-

casting): I will. ' 

Sir Muhammad Yamin Khan: If the Government deliberately encouraged 
this' organisation of the National War Front to be utilised for the::purpose 
of political propaganDa of a poHtic!al party and for the purpose of collection of. 
funds in the same meeting, then don't they deserve the censure of this House? 
If ~  is trpe, they do deserve censure. If my friend says it is not ~e, thn' 
is a different thing. My friend can convince.,p1e that it is not true. But if it 
is true, then my friend, will certainly admit that he deserves the censure of 
this House. ,  ' 

My friend the Nawabznda hag shown ·that these facts have appeared in the 
})res8 and they have been given out in the whole of the. Punjab. It does not 
matter what my friend the Nawahzada has suid in Borne place in a semi-judicill.J ' 
eapacitY· It should not be'said on thataccourit that this condemnation should 
nOt be tai:en notice of. Here is 8 paper. which has been quoted, which loBs 
b~ criticising. the Muslim Lengue from day to day, which has no sympath.v 
with the Muslim League and which is not very friendly to the Muslim League 
and this paper comes from Lahore. If these things were wrongly prin'ted in 
the paper, then it, was the duty of n man like Malik Kbizar Hayat Khan, \'I;ho 
is the Premier of. the Punjab and who has t.he machinery behind him, to 
oolltro.dtot it snd say thifl is all rubbish and lIomething untrue has been publish-
ed. If the' National War Front meeting and thp, Zamindara League meetingil 
had been held in, different piace'll with an interval Qf two ~  and e~e wen>. 
no officials 'present in the Zomindnra Leag\1e meeting, we 'could understand it. 
hut that has not been done and no contradiction has been made, If the-fat-til 
that ~ been ment,ioned ore true, then ~ thp, sRke of public morality; for 
tbe llake ,of kof\eping the politics of the country rletm, it is necessRry thot the .. 
T'!"ml811ent officials Rhould not take part in politiclI onp 'Way or the othPr, 
Otherwiseyoll will ,hnw· in the ]lolitir.1I1 SJ)hE'l'fl the ron,liH"In of thinl'\'B thnt 
yon' find in municipalities and district boards, Qne Pf'.l'ty comes illf,o pcnrer, '. .. 
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~  turns ~ all the permanent officials whQ are not friendly to it. It brings 
III n.ew i ~ .  .Then another, party --comes into power.' They turn out those 
,{)ffiClBls Bnd Bppomt ~er . The result will be that there will be no security 
for the er e ~ i ~  and there will be ~  public morality in J;he 'country 
e.nd the whole thlDg will turn into cham;. . 
. .If you are .. following the example of political institutions in England, then 
~  IS e~e ~r  ~  ~ r e t,ha' same ~i i e  of 'public morality that you find 
m Engbsp msbtutlons. If the-workmg of these  institutions is found to be 
defective, then it is the duty of every ane of us to riAe to the occasion and-
conde.mn i~. Unless ~ condemn it, this practice will continue and public; 
morahty Will be allowed to degenerate by t.he action 01' the inaction of' th. 
Government. If three addresses were  ,presented in the same meeting becaus. 
the man happens to work in three different capacities, it does not. mean thaI 
he can act in r~· ditlerent W!lys in the-same place at the same time. I thinl 
this i~ not right. If the Premier is hol,ding a National War Front meeting he. 
must _ hold it -at one time and one place and if a meeting is -held for other 
purposes, it must be e~  after BOrne lapse of time. If be wants to· get "n 
address from, the Municipal COI!'Dlittee or ,the .District Board, it must be 
separate from the National War Front. meeting. If a third' meeting is held fdr 
. the purpose of ~ e i  funds for making propaganda. for the Zamindnra 
League, it should be held at ·least two or three hours later ,on. in which 110 
permanent official should 'De allowed to come in. If this had been going 'on, ' 
nobody' wO,uld b ~ . .. . 

JIr. -President (The Honourable Sir Abdur Rahim): The Honourable Mem-
her's time is up. . . 

I., Muhammad. Yamin DaD: I Rupport the motion moved by my Honour-
. ablr friend NRWabv.adR. HaQuat Ali Kha.n. •  . 

~. Katlaah Blharl LaU (Bhag!llrmr, PurnM Rnd the Southsl Parjranas: 
Non-Muhammaaan): I had no mind to speak on thiA motion but 98 the deb"te 
pMceeded T SRW that sOTJle points 01Hznt to hp mAdA clAsr. .  -

In the iirst instnnce, iIi my opinion. I do not think that t,he Governflr 
General in Council has much to do with this National Front matter. (..tn 
.Hon,our,able Member: "No".) I am told that the Governor' General hag 'got 
nonnection with its administration. rmd the Governor General in Council hilA 
not. I _want this point to be made clear. This is a ~ i i  point. 

. f/I .. --... 

So far as the misapplication til' misuRc of the National War Front is con-
cerned. I am at one with the Muslim League. t am prepared to support their 
".ori'tention that there should be no mi ~e or miSAPplication' of the Nat'lonal 
War r ~ ploneY or platform. One thing which strikes me is that the Muslim 
League Party bas no soft corner for the Pre'll1ier of the Punisb. If it ill R ., 
fact -and if the Premier nf the 'Punjab-helongll t.o the TTnionistPart:v and wiE'ld", 
influence in hi!! capacitv as ~e er. of the NaJ;ional War Front ani! uses ~  
influence in favour of the Unionist Part" and if the Muslim Len"re 'Party .WRnt 
to hound him nut from every sphere. thpn that position does nof. sound 191!'ical 
to our ears. They might. lmve har! differences with the Unionist Part., and 
they mij!"ht not be, likin!:!; the. waYR of the Prime Minister ,of. the Punjnb heN.mse 
he has differed from them. But. then. the Prime Minister of the Punjab 
might havSl his own . i~  of view of the adm.inist1:ati.on. And ~  fnr.8s !his 
aspBct is concerned. T thmk t.he HOllsn must thmk over the qlJeAtlt)D.d18pRSAlon-
ately.· They shotdd not tnke t,he side of the ~ im LeafZUe ~eC e e ~ !m 
Je ~ e has got a quarrel with the Prime Mimst.er of t.hfl Punl/lob or ~ Umomst 
.Part} in the Punjab. ,1 thinlc my friends of the Muslim I..eague WIll ~ be ~ 
charitable Rnd jU'Bt in this re~ r  _ becnuse it_ will be ,millst if it once enters mi.o 
t.heir mind that sO-Rnd-so haR differed from the Mnslim IJeaguc and ere ~ 
'he m ~ pay the flenalty and he must _ be hounded out ~r m e ~ platform 
and • everywhere and 'eV(ID the Centrill Assembly r.lusf be utIlIsed to mfilct ROmp. 
punishment llpon him. So, looking from, that point of vie:w, r felt an !~  
t.hat. I should make it clear that we shoq}d not be a put:\" if this be. ~ rkm~ 
Intention on the, part of the Muslim e ~~ r ~, namely, to mthct· some 
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.punishment on the, Prime Minister because he belongs to the Unionist Party 
or because he h.d the Iludacity to differ from ;Mr. Jinnah or had a quarrel with 
Mr. Jinnah. If that be theili attitude, then  they must not expect any e ~ r m 
this House.. So far a8 the misuse of the National War Front is concerned I 
. felt that no case has been. made out against the Prime M;inister' and so far I as 
the misuse of the platform is concerned, I have got my own suspicion. The1 
say that the mall could not have separated his personality while he wa, acting 
8S the Prime Min·ister or acting as the Leader of the Unionist· Party or acting 
as the Leader of the National War Front 4nd therefore he might have gained 
Kome influence and he might have helped the cause of the. Unicmist Parly in. 
the Punjab. If that be the fault. then that also falls to thp ground. n. is 
from that point of view that I want the Muslim League Party to throw more 
light as to how there .flas beeu the misapplication of the National War Front 
money or the misuse of the National War Front platf9rm. .~ 

Ka1ll1Pl& Zaf&r All Khan . (E!\-st Cflntral Punjab: Muhammadan): Sir, 'I have 
JURt come from the . Punjab and I have been touring in that province. I ,,·mit 
to Khanewal. where therlt 'Y,.as a m ~ m_eeting of about 15,000 people. Then. 
I wellt to Lutihiana where there was 0. mfleting of 20,000 people. Their united 
verdict was that Malik Khizar Hayat· Khan, in view of the attitude that ho 
has taken up in politics, is a rencgade Bnd he has betrayed his community. ~ 

:Hr. Preatdent_(The r~b e Sir Abdur Rahim): Order, 'order: that is IlIJt 
the questiQn before the House. . 

Jlaul&n& Zaf'&r All Khan:' Well, Sir, it has been declared from the houst\· 
tops of the Unionist Mfnistl'Y, and Sir Chottl Ram is one of thiln, that they 
will crush the life out of the Muslim Lengue Party . 
. 1If. Prelddent (The Honourable Sir Abdur Rah1m): All that does not arisEl. 
Honourable Member must not go into Punjab politics. . 
_ Xaulan& Zafar All Khan: The National War Front is the common property 
of the people of India; everyhody can stand on that platform. The money 
that is collected .there is not intended for t.he purpose of the Zamindara Leag1le. 
Rs. 20 k ~ have already been collected and ~e  say the, will. raiSe up to 
50-lakhs in order to give support to their party, although· they know that the 
real power t,hat standFl behind them are the voters by millions who will have 
nothing to do with them. • 
- My. friend, Mr. Ghialluddin, gave a certificate to Malik Khizar Hayat Khan 
from America. May I tell him that the' MussMmans of the Punjab, which is 
looked upon' 88 the sword orm of the Empire, 'ore no whit less anxious' for tbe 
auccessful" prosecution of the Wllr thon MRlik Khizo.l' HavatKhan and Mr. 
Ghiast1ddin himself are? Even Mr. Gandhi. who is ab daggers.drawn with f,hfl 
Britishers, has pointed ont that he iR II ~ Rritisher 110 Enr' as the achieveml'!nt 
of the great object IS concerned. and thnt, obiect is t.o have nothin.g to -do with 
Fascism or Nazism Rnd to-,defeat Germanv nnd Japan. Anybodv who putt;j a 
spoke in this wheel or who placP.R Rn ~ e in thp Rchievement of thif.l pnd; 
is an enemy of-the , r ~ Thp National Wru Front was intended lo he 
used for raising money and' for collect.ina men .Rnd material -for thE! lIuccMsful 
"rosecution of the WRr. But in tlifl Punisb t.hiFl monev is hein/l C()l1ect,p.d for 
A PUrpOSfl for which it WRR never intendfld .. namely. the re e i ~ of Hie' 
TTnioniRt PArty. Evpn thp mAtflrinJ III coIl('ctAd for the. purposp of helping t;ho 
ZllmindaTa I,engue. The ZlImindnl'B T,eBI!"IlC 1S II. rival politiclll i ~ .i .i  nnd 
MRlik Khiznr Ihvot Khnn-hv using-itA plntform. in the nBme of tbe NationAl 
War Front-ill doinll' bArm t.() the CAURe of t,hp. war. .  -
Our ·opponentFl RIlV that thf' MURsRlmnns Plrfl 8llninflt, the war and apinRt 

i. ki ~ the port. in. the RllcceRllful 'proFlecut.ion ·of t.hfl WRr. Thpre iR . i ~ 
more untrue thAn thill. Wp df'clnrp herf' on the floor of t,hp. House that Wf' 
want the suoceRR of thc "BritiRhers as nl2"ainsf Gprmnny flna .Tapnn. Our aiff(;r-
p.nees witb thp. RritiFlh Govemmpnt, lire in the nature of a home affair. We 
do not. wont Americll or RURsin to heln ~ in Flolving our problems bE-CBUSe "'e 
9re. Able t,,, hnlp ourRelves. OilY. differencfoR will ~  0'1. If .Bft.er the wnr ill 
over the promise that the British('rR have made to 118 of extending fo 11" fhp. • 
right of self.dete::'!tlinath-: . jq not fulfilled, then we will carry 01l' our fight 



lOCI. LBGISLATIVB AriSliiMBLY {lST Nov. 1944 
-[Me.111ana Zafar Ali Khan.] 
againllt them in this country. but we will never look to Amenea or any other 
country to help us. With these .words 1 support the motion moved by Nawab-
:?ada Liaquat Ali Khan. I .trust the Government will open its eyes and see 
how thibgs are going on mf'rrily in the Punjab. . 

oaptl1il 'thakur Smp (Nominated ~ i i  Mr. Prcsident. I do not 
want' to take up the time of the House. All that I wish to say is that I quite 
agree with my rie ~  SBrdar Dalpat Singh and Mr. Ghissuddin. 
Kr. I.alclhaQd Bavakai (Sind: Non-Muhammadan Rural): Sir. I may assure 

thli House that I restrained-myself very much from entering into this fight 
which, I may say, is not gracefully done. There are motives expressed against 
each other. arid they have even su(.(gested that these things are done out of 
persooal !1pitE'!. I httd thought that I should not enter into this discussion and 
e ~ the matter to be ~ i e  in the manner they liked the beE't. On the cne 
aide,. I see e. party representing the Premier of. the Puriiab al1d on .the other 
side I see some Members, especially the ~ er of ~ e motioll, ~ i  the Muslim 
l.;engue. Indeed, I never wanted to enter into this debate. hom that angle 
II . because in deciding this matter, it ~  be done i ~  on merits, 
P... and not because one palty hQ'" a. '>pite that 'it should have brought 

the motion artd apother party that may be in the wrong should come forWard 
and say it is' in the right. My object in rising to take part in the discussion is 
to place before the House certain issues which arise in this case .. The ir ~ 

issue is whether this  House has c(lnstitutionally got t1i.e .power to go into thi! 
debate and the st!cond issue is whether on merits, it· is proved that defalcation 
took place. .  . 
.AD iIoDourable Kember: Is it defalcation? 
JIr. LalChand Navalral: I meant the use of money for some other purpose. 

What is. the constitutional pO!lition involved? 
Mr.' Pruldent (The Honourable Sir Abdur Rahim): I have allowed this 

lhOtion to be diecull'Jed. . 
Mr. ~ .. r  I bow to your ruling and I want t.hat the same 

ruling should, hold gond for all times. 1 my!!elf brought to the notice of the 
House one or two csses of a similar nature and the ruling on those accRsions. 
wail different. ¥y point is this, t,he motion want!! t.o censure. Censure whom? 
'Not· the Governor Geueral in Council, but the Governror General, uf'cn use sec-
tion 54 that bas been quoted .' .  .  . . 
All Honourable lIember: This motioR hSII nothing tc do" with thnt !leet,ion. 
. . (Interruptions.) .  . 
_ .•• Ll1cbaDd lIavalrai: I am a disinterested speaker .and. I hope I will be 
allowed to have my say without these interruptions. It was said ·that the 
Governor GenArl\1 failed in not exercising .  .  .  . 
IIr. Pre8ident (The Honourable Sir Abdur Raliim2: brder, order, this motion 

has nothing to do with that.. . 
:Kr .. r.lchan4 lIavalrai: 11:1 it· not Ute contention that the Govenlor Genernl 

did not use his discretion. .  . . 
Mr. Preatdent (The Honourahle Sir Abdur Rahim): The motion refers to 

, thll Government' of India. . • 

Mr. Lalchand Navalral: If the motion is against the Government of India. 
thE'n the Governor GE'neral a!l part of the Government of India comes.in .... 

Mr. Prellldent (The HonourablE' Sir Abdur Rahim):' The ~r b e Member 
must not bring in the Governor General. This lnotion ~ not concerti him . 
.,. Lalchand lfavalral: My submi!lslon is that if t.his is a motion against 

~ Government of India and it is in respec-t of National War Front of which 
they havE' ri i i~ then it is nil risrht. I undel'1ltood it the pthE'r ",av. I 
understood that it was the Governor General's discretion thatwRs heing queR-
tioned and therefore I was arguing that this' ~ lias no juriMiction. 
Coming to the merits, t wish to say only a few words.· Certahi extract.; 

from ~ ! er  .have Leen read to support the doings of the Premier. On 
tae" ot.her han4-it was urged that those newllpapers -were ·~ei  published by 
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• por8Qns w.ho ~~ e ~~e e . I should. like to ktiBw one!tiing. Has it been 
proved up to this time that· the money that was actually collected 88 earmark-
ed for the National War Front was being. utilised. for the Zamindara League? 
~. ~ .  (The &nourable Sir Abdur Hahim).: ~ is.not the allega-

tionat all.' . 

J6. LalchaDd JI.talral,: I say that should be the ullegatioIi and then only 
011 proper proof 'could the Premier ~ the Punjab be made responltib1e. 

1Ir. :PreIoI:4ent (The .Iloiloura,ble Sir AbdUl' Rahim); That has not been 
alleg.ed by anybody. \ .. . 

. ¥r. I4chaDd •• ,&!rat: The misuse of National War. Front money is aileged 
in'this way: that-at the time when the Premier·addresses 8S the Leader of the 
National War Frqnt, he realises some money. At the same time, there is 
another meeting of the Zamindara Lel!ogue and money ii, ta.k!:ln for both the 
organisations. Because the two meetJlngs take plaoe close upon one another, 
it ~  be argued that it e ~ to ~e suspicion that ~e !noney collected for ~  
National War Front ~  bemg utilised for the ZaJnindara League. I subnllt 
that that suspicion alone is npt enough to censure the Government and I do 
hope this. motion will not be pursued any further. 

'I'll. BoDourable Bit SultaD Ahmed: Sir, I ~i  be very brill in my reply. 
The r b~e the DelJUty Lea.dR.r of the Muslim League Pkrty !tarted by 
saying that there ..-ere three points r i~e  in this Motion for Adjoumment. The 
·jjrst was that the .. ,.Natiooal ·War Front wad not doing its IE'gitima.te businesil; 
e ~ , that the National War Front was being misused for a oi!rtain purpose 
and thirdly ,that t,his action haR r~ e  hostility a!ncmgst a large section. of 
the people. Now, Sir, RS l'egards the first, that the Nal-ional War J:ront is not 
doing its legitimate work, I do not find. ont! word of it in the Adjournment 
Motion itself.  Then· we come to the misuse. I !ru.bmit it is pUrE'ly,R -qlll'stlon 
of fact. I will deal with that latE'r. ~  rcgards the allegution tllnt it hl\!; 
oreated hostility amongst a large SPCticlD, I do not st'e much eviqencp. of \hat 
£rom the Punjab Members of this House, at any rate. Therefore the main 
p.llnt to be consideted is ,this : whether the National War Front Organisation 
h!l.s been misused.,for \he purpose of propaganda in favour of or for cQllection 
of fundA for a pOlitical party, .namely, the Zttmindara !Jeague. Ril·, when t 
carne to know of an allegation of this kind sometime ago, about a couple of 
months .ago, I got into' touch with the Provincial Leader aDd I got his assurance 
at that time there was no such mi ~ at all, nnd having been satisfied on that 
point, no further action was taken or CI,\lld be taken. Sir, there bas been a 
certain amount of, call it squabble, call It controversy, call it by Ilny name YOli 
I lire , but undoubtedly there has been a violent difference of opinion be , e~  t.he 
Honourable MaliK Khizar HaY!lt Khan Tiwanll, thE! Premier, who is also the 
National War Front LI!ader and the Mostim League Part;y in the Punjah. There-
fore, J beg. of the House to -consider this question from an absolutely i ~re

ed point of view. I have got a categorical denial of this allegation from the 
Government of the Punjab and alse from t·he Honourable Malik Khizar Huy!tli 
Khan Tiwana and I feel happy that in this House that denial haa been supported , 
bv at least three Punjab Members of this House,' one of them being t·he ,QiAtricli 
:Leader himself present at certain meetings and he has given us whRt I l'Iubmit 
eOI.lvincing reasons for ! i ~ that the NaMon,,1 'Var Front organisation wss 
not being misused at nIl. e ~ and until this House has got some mor!l clear 
and more cogent evidence before it, I feel confident that this Motiori for Adjourn-
ment will not be accepted. The' National Wnr Front, I have been a!\Bured. ~ 
nothing to do with the Unicmillt party ?r the Zamindara T ... e'lrr'.1e,. ~  no fund'A 
of the National War Front hnve been used for the Zammdnla League 
and no funds of theZamindara Lengue or the Unionist Party 
havE'> becn used for the National War rront organisst.ion. The 
practice has been long before the presE-nt Premier came to office, sinctJ the time 
of Sir Sikandar Ravat Khan, that when the prelDier used to go about the pro-
vince various addresses used to be ~ e e  to him by puhlic }jodies, fot inlltance, 
the local bodies or the Kbalsa Defence League or the Soldiers' Board and .0 on. 
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~ lII'awabada ~mm  Uaquat Ali DID.:. Were any 
[1ST Nov. 19« 

addresses presented 
on behalf of any political party? 
The JloDo1U'&ble Sir Sulta.u Ahmtd: If there was any political party, addres.ses 

must have been presented; and if there was none, p.o address was presented. 
'But it is well known that under the.auspices of the National War l!'ront organi-
aR.tion no purses. were received by him as leader of the )Tv.tional War Front. 
'!'he fact is that a National Wa.r·}'ront meeting WII,S hel4, addUlsses were pre-
sented to him by the difterent leaders of tJie different subdivisions or districts 
if held in the .divisional headquarters, and thep. nfte). that was over his reply 
was given. Another address was then nresented to him on behalf of the -District 
League or the Khalsa League or the ~ e e League or, for the matter of that, 
the Zamindara.Leaguej and after one meeting was over the other meeting was 
·herd, and so on. But it is not correct to say..that any National War Front plat-
form was utilised for the purpose of collecting any funds for the Zamindara 
League or fOJ:: promotMig itB interests, In fact I am' assured that no funds are 
. actually collected in the m~e i  of the National WarFront· at all. 
.. l{aftbaada .~mm  'Liaquat All KhaD: I did not"Say \hat. . 
The Honourable Sir SUltaDAhmed: I sav that, and it is for .the House to 
i e~ the effect of my submission, that" no' funds were collected at any 

• meeting of the National War Front t:ither for the Zamindara League or any 
other League; nothing was done' which would in any way show the connection of 
the two. But iJ. is true that the Premier happens to' be ~ provincial Leader 
also and therefore nn address mURt be: presented to him as such on behalf of 
the 'National Waf Front. But I do not see how it can be suggested for a 
moment th.at the National War' Front.organisatioh WHS being utilised for r~ 

posEl's of propaganda in fll.vour of. or for the collection of funds for the Zamindara 
League. Certain quotatioIls have becn cited by my HonouI'll.bfe friend the 
Dcputy Leader of the Muslim ~,e e party. I could also come with hundreds 
of quotations of that kind from paper supporting a different organisation. There 
is such a controversy going on between the different sections of the 'people there 
that I think the House would be'well advh,ed not to attach1be slightest import-
ance" to these quotations. Quotations from the ZamindaT, I say with great 
respect to my Honourable friend the Deputy Leader and also to the owner of 
that pa,er 'when he comes to support this motion, m ~ be JLf much value ~ 
taare are other people who know the J ~i i  of that particullrpaper. It; is a 
porty paper Ilnd as !luch.is bound to tlupport that party and the party ·will sup-
port it. I have no ,doubt that the language which has been used here by tny 
HOllourable friend Maulan8 Znfar Ali Khat} might have been lIsed in sOme of the 
articl8B there; but thllt will nof in any way influence the Members of this ~ 
to aCQept this motion. .  . .  " .  - ' 

. - . 
Now it is tn"le the.'t the Unionist Party is entirely for wa.r. efforts; and the 
mi ~r  League also is entirely for war efforts. -

_.ulana Zalar.All Khan: Sir, on 11 point, of personal explanatior.. .. 
The ]!oDoUrable Sir SultlD, Ahmed: I am not giving wlLy, the time at my 

disposal is short. _  ' 
. The National War Front is of course cent ~r cent for ~r e r~!  but. there 
are other things in the Zamindaro. LeaguE.' lind the ~er Leagues ~i  do not 
'find a place in the National ~ Front r i ~ i  And therefore It has be~  
pointed' out ~ me on the i r~  of the PunJab ~e~ me  that pome, peop.e . 
W}IO were members of ·the NatIonal War Front left It and went over to the 
Zamindara. League. That shows that the. two bodies ~e b ! e ~ ecparate and 
one has nothing to do with the other except that the 81ms and obJects, so 1ar as 
the war effortls go, are the same. But there are so many other i~  which 
yon find in ~ other organifmtioll'l which are not covered ~  the Nnbo'1.nl yvar 
Front. I submit, Sir, that thfl fact. tbat addresses from different r m~  

were presented to him at il. meeting ~e~e an .address was ~~e e  to. hIm ~  
Leader of the ~ i  Wer Front WIll .not m any way mIhtate agamst. hIS 
acting as Premier so far as thE; other r ~ i i  ~ ~eme  .. I ere ~e 
Bubmit to the. House that the House wIll t.ake II. dIspaSSIonate ''tlew of thiS 
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l'Qatter !u\Qlloi be ~ e e  II,}' tbe part) troubles that have ~ r  '1ll,.iB_ 
in that province, and I do submit b~  the. House will answer . ~ ~ i  'b7 

re e~ i . it. .... . .  . .. ' ... ,~.; .' .~. ;. 
1Ir. If .•. 1000i (Nominated Non-oftWial): i:)ir, 1 nave listened,t.Q ~be·, eb . . 

very attentively, The Deputy Louder of the Muslim League ! ~ hatd ',.D\l1lde 
a. st.atement thut lI.t It meeting called qnder the llouspices or tl,e N.lltippaJ ,~ r 

.I!'ront the Premier of the Punjab ~ e a ~e , of which SOllie .quotlltiOUft 
were given. This speech' hasbet:u chliractt!rislro.J in llIy judgment very riGhtbl.' 
as a partisan speech and not a tlpeech which should be lJlade r i e·~,Je r  
of the Natioual ~ .F1'ont. 1'he HOllollrnhle the UJlld I" I' of the HOUi,C SeeIDctl 
klme to admit that several meetings we1'C' held: at . the same place one aftel; , 
anothlsl for difiercnt r e , ir~  0. meeting under 'the il.lIspiPt's 0f th., 
National War 'Front was held /llld wheu it finished its work 8Ilothe.' me6t!J1,: 
wlls held ·at the same plllce under the auspices ol some ofher r ~i . ,i , alld 
when that was" ove!' .a third meeting was held under the auspices of-.a thircl 
orgauisation. I ,feel' thut at the hest every Member of 'he JJegisluturc: will 
admit. that this is !I 'procedure of questionnble wisdom. To hold meetings. .lIlIi/l'r 
the i !~ of, tlll'ee organisations cOl,lsecutively at the same ~e one, ~r 
Ilnother if! surely in m~  judgment II. step' of questiolll\ble wisdom ' •. [ Rm'sure .the 
Leader of the House will arunit it. . 
The Bonourablfi Sir, Sultan Ahmed: He does not. 

iii. K. II. JOIhi: He ought t(), I say that if tIn.' Goverllni.ellt o{!udi. 
want, to keep the National Will' Frout It non-party i ~  e~  should 
lwoid occasions of thiS kind. If meetiugt! 'Ilre held at· the Btlfl-le place conse-
~ i e , er t,he iluspic'es of three ot four organisations for dttfer'E>llt pUl'pollefi.-
tliere is bound to be a misuuden:tandiug in the mind of .the pubhc, ' 
There is also allother mistu.k!.' Oil the purt of the Natioual War Front, ,uamels. 

to ~ i  as its leaders people who have to take part III partisan colltrovel'8iea 
IIn<ipartisull i i ~ If thE' Hovennncnt of l'lldia want the National Wttl 
J"lOilt to be cQPsidered a natIOnal orgllllisatiotl and lIot I! pUl'ty organisation, ther, 
agam to appoint ety leaders as leaders of Nationat War }<'ront i~ a ,poliey 01 
qlle,stionable i ~ m. ' • 

TIte Honourable Sir 'Sultan Ahmed: 1'h{! (lovcr!lI1eut of India do uot appoint 
provincial leader!;. • 

,m-. :If: II. 10lb1: If ~  ~ not uppoint tht'Ul ii~  ure in lilly case'resl'c;Jno 
sihle '[or thc whote of the Nutiollu\' War :l<'rol1l; und' ihe Government of ldfiA' 
should see tbut ~ e  lelldet'R are Appointed for the National War Frmlt' thf'.\'· 
, are l1(ft. drawu from the CIRSseS of ,Icoplc who are bound 1..0 take part, ill pllr,tiRUIl' 
politics. I therefore feel, Sir,' t,llIIt the effect 011 hly, mind of this diseul'l",irJII: 
it! that t,he Goverllmcnt. of Indio. iN not tltking .. mfficient (·.are to .Jleetbat tbo 
NAt,itlt'lul War Front is ke~ al!i ,8 l1on-pal:t:isRI1 body and J would 'IlIggE'Rt :tl, til. 
Government to change t:hlS pohcy. At least let them be more eareftrl and lee 
that tke Na'ion.al War :lI1!-Ollt, is not tainted with partisanship . 

. 8ardIr Slat IblIh (West Punjab: Sikh): T have listenep ~ the dt.bate' with 
grr<at interest amI with II great deal of attention.· There is no dou1>t ~ ~  ~ 

aceaion has been ta.ken by the' supporters liS well 8(1 opponents of tbiA tJlntioll 
, t'O plead t,heir IO,vnliy tQ /I purticular· individual or condemll his I!ctiolls. , 1'0 
my mind the ttJottJn did lIot relate to tlie is!'Iue oft:htA sort: 
''l'h*, ,msue "il' pregnilllt with' II greu.tel· evii tha.n' ~ b  hq!\ ~C . 
"'ftJiiled .by m ~  of €be speakers ill this House. The issue iN this: whether' fltrc.iJ.1. 
contr&Utions which I· term as . forced levies' under different. 'llI£mer.;-llnii ont! o( 
those ~e  levieR' WIIR .t,he eontribut,iom; to t.he Wltr PurposeR Fuud which ~ !  
stopped by the orders of the Governwellt ·of India Rome timet!, bllck-·will end 
ill-mai'ntraining pt'ucc ill the r~  Bt>fore 1 proceed further J may remind "')' 
Honourable friends that ill ~ lust war, III! it is being' done in .thiN '''rtr; foief.\ol 
leT.iee were made. The result was that as IIOOIl as the J}etence Ruleil were ·.with'-· 
dtawti 01' reined and the countrv re e~  normal "times afte"'illeArinilttiee. 
there burst' out 'unpreCedented Violence in . the courttfy ",hich reeulted ~ be 
imposition of Marunl Law. and so many brutal .laughters and maS/lHCrea IU tJ&, 
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Punjab. May I re~i  the (toverDment of ,India t.bstthoUlh under t,he 
Defence of India Rules we are becoming •  . 

'llr. PrIIl4tD., (The Honourable Sir Abdur .Uahim); We have .not got anything 
to do lfith the DE-fence of lndia Rules in this matter. _ 
8UdIr 1aR' amp:' 1 only wish to Say .  .  . .' 
~. fttIIdt., (The Honourable Sir Abdul' Rahim): The Honourable' Member, 

abould not go into the applicat.ion of the Defence of India. Rules. I know it is a' 
favourite subject of tlie Honourable Membel'. .  . 
Ius SID' amp: It. is, Sir, but 1 a!Jl only pre!'lsing this point that these' 

collections fOI' the Zamindaro. };'urid and theil' presentation to the Premier of 
sbe Province ou a National WRr 1,'ront platform is merely a camouflage. Thl" 
real object is 8Omet,hing diffE-rent and it· foreboaes dire consequence!! for the 
tuture. Sir, I urn conscious of the fad that the Deputy I,eoder of the Musiim 
League Part.v has raised thii> motion because· of the rebuff Muslim League-
re ei e~ from the l1.nionist Party. I ha "e great respect' for my . If onourable 
friend's abilities. B!t the fact remains that" he did not raise similat· motions, 
with regard to' Bengal "'hell ~ r. Fa1.hil Huque was lunde t-o' resign forcibly, 
he did not raise the question when in the Nort'h-West Frontier Province tht· 
Ministry was i ~ . Eitbel' when Rirnilar undemocratic action!ol were taken 
'in Assam and in Sind. I wish his constitutional conscience shonld have beell 
touched. There is, therefore, no doubt that llIotive be i ~ this motion ilJo of a 
qutlstionable ,!alue. Yet the fact remains that the motion on its merit is 11 sound 

~. The Guv('mm('nt of India should do well to turn tReir .attention to the 
merits of ~be motion. 'Sir, 1 tRlly r~ e one ca!l(' ,whic.h huppellf'.d" re e ~  and 
whioh the press has uot pUblished. In .the town of Gojra, about 30 miles from 
LyaUpur, a similar meeting waR convelled where people were asked to make 
contributions. The conduct of the convenerR eXllspemted one man to such II 
de.gree thlLt he became mad over this 'forcible lev.v', and made a murderous 
aB.ault upon the organiser of the meeting: H.e was pursuld by the Police and 
WIAS shot dead. The realOil that led .t.o such unfortunate rlults was that his 
father waR asked t-o contribute RFI. 10000 one of ~  fun . His old fntheI' 
did uo.have that much uhi!'! whole capital. The humiliation of his fatbet· 
upset thll younRJllall leading" to tJoagio ~ e e e . This has· happened 
l'6(:ently. May I ask. whether -tpe Government of India will not riilf' t-o the occa· 
'lion and stop these forc(·d levies. There are so many rib i ~  to be made 
and sO many funds 'are started-Zamindara Fund, Saving Schemes and War 
loanR-that it has become hard for "the people to live. 
The second point, to which my HOll0urab}e friend Sir Muhammad Yamin, 

haa drawn attention. requires serious consideration, and that is the utilization-
"f the civil services for the purposes of party propagimda and'" for the collection 
of funds. This is being done every day and probably· in every province. There 
is no dearth of it in the Punjab. Meetings are organised, the headmen 9f vil· 
lages are required to bring people to these meetings and to contribute forcibly. 
I do not think the National War ,Fron·t was intended for that purpose. The 
~  of the National War Front was toO keep up the morale of the civil popula· 
tion during the war and to help in the war effort. It is very doubtful whether 
war effort is helped by such conduct of civil servants, The' I.eader of"thEi Houae 
mny say that he has receive<1 a clear denial. It may !Ie t,rue that he received 
a cwnplete denial; but the fnct remains that all the facts stated by the 
Deputy Leader of the Muslim League Party Me correct word for word. Theso 
tbinllfs are ~ e,. we know it., we see it; we are, witnessing it. d8il:v. For. tb. 
purpose of debate y,ou m ~ Ray anything to win tllis poinf) or lOBe. that point-
that. is not' the question: -The question is that. the country is, i ~ through 
tHrriblf'J times. If people are silent: it, is beeousp of the Defence of India RuleR, 
Tberefol"e don'i you judge the ! i em~  of people, the want of people heing. vQCal 
bv the fROt that +tiere is no !luch <;omplnint in tbe country. Press cannot pub-
lish Bach i i e ~; people CAnnot Apeak nbout. them; they Are beRring' itRlI 
CJuietiy_ Hilt J /lm afraid t,hat Whfil1. thiH I!UpprP!'IlUon pnd'l,thp,l'P ,,-ill he 8 tf'r-
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riMe re ~ i  to the i ! ~ e of Iluy establil'llied. GOVtlrlllnenL. 19ivt\ 
warning to the Government before it is· too late.. . 
Some JIoDoarable Kembln: Question may be put. 
Mr. re ~  (The Honourable' Sir AbdUl' Rahim): The ,]uI'8tioll it:!: 
. "That the queltiQII be now Jlut:· 
The Assembly divided: . 

~ , 

Ahmad Nawaz Khall, Majol Nawab Sil'. 
I Ambcdkar, The Honourable Dr. 11-R. 

KrishnamoOrthy .. MI'.· R S. A .. 
Kuahal Pal. Singll. Raja Bllhadm·. 

Anl.hony Mr. Frank R. . Lawson, Mr. ·C. p, 
~e , Mr. JlUllnadas M; 
Miller, Mr, C.  C. 
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lhi", 

Azizul rau'lue, The Honourable Sir M. 
BenthaU The HOlloUl'able Sil' Edwal'd. 

~  Soni, Rai Bahadur Seth. 
Caroe. Sir. Olaf. -
Chandavarkar. Sir Vithal N.· 
r,hapman.Morlimer, "Mr. T. 

t.fuazzall\ Sahib Bahadul'. MI'. Muhammad. 
Vudali&r; The Honourable Dewan Rahatlnr 
sir A. Ramallwami. . 

f:batterjee. Lt.-Col. Dr. J. C. 
. Dalta. Seth Sunder Lall, 
Dalal. nf. Sir Ratanji oDinshaw. 
Dalal, The Honourllhlp. Flit- Ardelhir,. ' 
-Dalpat Singh, 8arda.· Rahadm' Capta1D. 
O'biaauddin, Mr. M. 
Gwilt, Mr. E. T_. r,. 
"ahihur Rahman, Kblin BahAdnr Sheikh. 
Haidar, Khan Bahndlll' Shamlmddin, 
Imam. Mr, Saiyid Haidar. 
Tnllkin. M\': A. C. 
TomaUlI Alikhan. KlInwI'r Hniee, 
,Taml's. Sir F. E. ,  . 
. TI\wahar Sinrrh. SILl'c1ar Bahadnr Rardnr Flir, 

.~i. MI'. D. S. . 
If,,maluddfn AhmaCl. "II1RRlS·III·Ulema. 
Khnrl'. Thl' Honolll"llolp Dr. V. R. 

\Judie. The Honillll'nbl" !'IiI' FranciM. 
Piare Lall XUl'pe). MI'. . 
Railman, The Honoul'ahlr Rir .Jl'l'I'Imy . 
'tao. Dr. V. K. R V. 
Itichal'datlll, Sir Henry. 
Roy, The HonoUt':Ihlt- l'ir ARokn. 
I,Mima.Mr, D. P. • 
:;hahbnn, X1lnn RahnClIll' l\filln Ohulalll Kadfr 
Muhammad. . , 

qhooberl, Mr. W. H. 
~ ·  Raj. Rao ,Balm<im' N. 
';;pencc, Sir George. . 
~ri , The Hononrahlp .. 'ir .Twala Pruad. 
'lookeR. MI'. H. G, • 
~ ·  Ahmed, The Honourable Sir . 
l'haknr Singlt. Capt. 
l'rivedi. Mr. r" ·14, 
Tyson. ·Mr .• J. D. 

~. 

-Abdul Ghani, Maulvi Muhammad. 
Abdul Qaiyum, Mr. 
Abdullah. Mr. H. M, 
Amar Ali. Mr. Muhammad; 
BanerjP8, Dr. P. N. . 
ChatOOnadhyaya, Mr. Amarendra Nath. 
Choudhury, Mr. Muh"mmad HUBBaln. 
nell,,!' Mr. BhulabhRi .J, 
Detlhmnkh. Dr. O. V. 
ne.hmukh. MI'. Govind V. 
F.lUIllk Rait, Mr. R. A .. Sathar H. 
FazJ+Haq Pirarha: KhAu "Rnhnlhu' ~ ik  
Oanri Sllanbr Ringh. Mr. 
. flllPta. Mr. K. S. 
,T""loi. Mr. N. M. 
W"il".h Bihn.ri Lan. Mr. 
V"'.hnamachari, Mr. T,  T. 
T,/lhiri I'!f .. ,,,dhllr:l'. Mr. D.· K .. 
T_all'hll.nt Navalrai, Mr. 

Lalljee. Mr. HoolM'inbho), A. • 
LiaquILi All Khan, Nawabzada Muhammad, 
"'''tra, Pandit T_akshmi Kanta. 
\langa) Sinlth, Sardor. 
\(anu Subedar, MI'. 
\fUrluzIL Sahib BRhadur. Maulvi ·8yed, 
~ i , Mr, G, RanjtiBh.· . 
'iauman. Mr. Muhammad. 
1Iieogy. Mr. K. C, 
qaza Ali, Sir Syeel. 
qani Singh. Sardar. 
qatvanarayana Moort:v. Mr. A. 
qiddique .Ali Khan. Nawab. 
4;ffnha, Mr .. Satva Narayan • 
TTmar Alv Shah. Mr. 
V"&min Khan. Sir Muhammad. 
V"ulluf Ahdoola Haroon. Seth: 
~ r Ali Khan. MlIlllana. 
Zia Uddin Ahmacl. Dr, Sir. # 

The motion waR ,!dopted. . 

.awabz&4a MuhammlCl Uaqaat .All Dan: I am· indeed !'\oJTv that· IIome 
_ of thc> Honourable Members hn" .. conRidered it flt to drae: .in the politi(,RI Qunrrfll 
hetween the MU!'llim J.eo!!ue and t,he Premier of tbe Punjab. T Rm ml5rf' !'lorrv 
thnt the LEfnder of the Houlle should hl\ve lent his support to 'it. 1 .hllve not 
brought forwsl',l tros motion because there is R quarrel he·twee.n t,h.. T'remif'r of 
the PUlliBl) and the l\{usl1m J~e e .. J~e  me I\II9Ure the "R'onollrRhle the ~ r 

of the House and the other H'onottrBbleM'embe1'8 of this HOllRe thRt thf' Mnslim 
JJeague, thRnk God, ·today does not ~e  the support. of the \{emherR of thiq 
HOtJRe to fight ita i~  QuotTek with otbers. The MU!lJim T.eRallp hR!i. 
, . r J~ ~ re~  whtch It enjoys ·broul!'hf down hie-ger mf'n thRn Mnllk . 
Kbiz8J' Havit Xban 'l'iwana. I Rm indeed veJ'V BOtTV that l.hi!'! Anvemmllnt or 
1n,fla IIhon1d havE'! " Memher for Ttlfonnntfon who fll '80 mfRinformed Rnd 110 JIJ: 
informed. HE'! said tllat, T lIllv" f"j1"tt +0 >thow. i,hat any political RJleechPIi hnvp .. 
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l ~ b  MuhanllUUU Liaquat Ali Khan] - - _. , 
~ made from the'lI,jMtiollal War .Frout platform.. 1 t4l.>ught 1 had glVWl quuta-
tions from more than one speech of the Honourable Malik: K4iz&' ..I:il4yilt Jihalj 
Tiwuna. 1 had i ~  Quotations from speeches which werepublishsd in the 
'l'ribull/! of Lahore and ~i i  up to to-day have llot been coutradicted ~ the 
Honourable Malik did not Imake those -speeches. . 
Now let me educate the Honourable Member for Iufonllution by glVlng a 

quotation ~  another speech. It is definitely stated that this was a. meeting at 
j,.ya!lpur: .  . , ,. 
"Malik Khizal' Hayat KIII&n, while bl'eilking Ht the National Wal' b'ollt Cunterene.! 

held at .Lyallpul' lalit evening ;~ ia. ql/llted, i" tile "1'l'iIJll'lw" of till'. 3lat JlIlg, dlll,. ed,twn) 
criticised the MU8lim League for its rdusal" to · e~ e with lind work on the various 
Poet.war e ~ r i  cummitl eee :ll,poilltcd uy the Gu\'ernlllellY and l'lliel'l'ed to the 
It'eatment accorded to Sil' Sultun Ahmed ~  •• me dietinguiHhed' PUlij'lbee8 by expelling 
them born t.he League -for having l'efutl'ed ., i r~  fl'om the Government committee," 
Now 1 undel'8tand the tender feelulg whiCh the HOllourrible Member hlls 

for the Leader of the Punjab-National M'ar :Frontl.. ' 
Further 9n, the Honot1rable Membet- says that Malik Khi:lar Hayut Khtlll 

uever made, any speech in support o£ the Zamindara League from the platforu. 
of the National Wa:r Front. ~r i  was a conference held by the National WUl' . 
.I!'ront. It il:l not a 'luestion of replying tb the address of theZamindara League: 
I w.ill deal with thlitjn a.. moment: " 
"While replying to' the 'charge that the activities of the Zamind'!ra League wel'e 

0pp08ed to the interest8 of the rural and backward classes, the Premier declared that he 
and· hiB "rty would continue to Her\'e the ppOI' 'and wurk 1'0l the uplift of the backward 
CIIlB8e8, a majorit.y of whom happened to be Muslims." 
Sir. there are really GO many quotatiohs from his speeches published in the 

papers that..I' think it wouid be brazen·faced Oll the part of any Honourable 
Member of this House to say that the Honourable Malik Khizu.r Hayat 
Khan Tiwan!l has 1l0t made political speechell from ,the National 
War ~ r  platform and I challenge anybody to deny that or ask t1k J>unjab 
Prelnier to deny that all these rep'orts which have been published ill tqe papero 
durmg the last four or five months ill'e uatrue. On the contrary, my infQrn'JIttio:, 
is toot. before the Honourable the Premier goes to any place hc sends a!1 
advance copy of his I:Ipcech to these pupers und they publish it IIndel" his autho· 
ri ,~ ,  It is 1!ot a. question of b i i ~ anything that he has !:Illid llnd w'hich 
baa been reported by some correspondent.. _. . . 
Then, Sir, my Honourable friend ~i  aud some other Members arc alEjO, 

confused, that. I said that the funds of the National War Eront were being 
utili'!ed for other purp<;>ses. I never aaia ~. What 1 said was this: that tllc 
Natiunal War }'ront organisation was being misueed and that funds were oeing 
cl)llerted and I have defiuite informatioll and if the Honourable ~ber for 
Misinformation iii ~i i  to appoint a (''Ommittee of enquiry, I shall be glad to 
furnil:lh ,him i~ stteh unimpeachable evidence that he wiH really be surprised. 
altb(\ngh I do not think he is so ignorant as he pretends to be. ~ , 1 said. 
was tha. allt.his JDoney was bemg collected in the name of the people whQ lire 
Buppaae.i to work for t,he National War l"rollt, organisatipl1, All this mone)' 
is ~i  presentea to deceive the people from whom . the JnO!ley has been col· 
lEoCtPd at 1lheBe meetings of the Nations} War ~~r , so that 1Jhey may lIot doubt 
that this money was being collected for other purposes. 
1 &n\. Borry that the Honourable Member referred to the late Sir Sikandur 

.~  Kh&n. I do not remember that on any single occasion .he had made 
at flny meeting of the National War Front Il political speech, criticiSIng an,· 
polit.icalparty, ·He made speeeheR in Rupport of the war effort, He m ~ 

!!peeches in support, of strengthening t,he home r ~  alldthe purses that weN' 
r !~e e  to the late Sir BikBndar were all presented for Jmrposes of the ·war. 
t. (>h!lUenge my Honourable friend, the Member r~ . Misinfwin &tion , to prove 
that on a 8ingle occlUlion any purse WQIl presented to the !Me Sir Sikandar, which 
WU8 meant for propagating ~ , i i  party's creed. . It. is absolutely wronlf 
~ .  sny t,hat the attitude of the .present leader of the Nati9D:al War Front 'ift 
eK6Crt1, the same as that of hiB predecessorJ • 
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Sir, my Honourable friend,Mr, Ghiasuddin said that the. Punjab is a peculiar 
provinee. After his speech I am inclined to agree. with him, becauss' the' r ~ 
Inenfa whioli lie gave were most peculiar, I never charged .~ e Zamindara 
League, My objection is that the platfonn which was meant and intended aDd 
W,hlCh is declared to be non-political and non-communal and only for the purp9st-
of fighting this war should not be used for any other purpose and I think I havA 
'lIucl'eeded ~ showing that. that is':what is actually bappening now, 

, My HOllourable friend, the ~ember for i i r ~ ,i , st·ut{!d that he wa,s 
very'h:.ppy to see that at least tlJ.ree members from the Punjab had stood. ijp 
far the i ~ e which bas been taken up by the Leader of the National Willi 
Front ill the Punjab. I do not mean any disrespect to any, of the Honourable 
Members of this House but I think five Members have spoken,on this moti9n 
from the . Punjab. . Two of ,them are Nominated Members. One is n Menlber 
who represents a special constituency of a ~  individuals. I ~ relfl1Ti.Il'8 
to m~ Honourable friend Mr. Ghiasuddin. The two Members' who represent 
the people of the Punjab, my Honourable friend ·Sardar Sant Singh "lnd. my 
" Honourable friend Mr.· Zafar Ali Khan have'supported me in this motion whieh' 
1 havc placed oefore this Honourable House. " \  . 

Sir, It was I think very unfortunate ~  mY' Honourable fricJ;ld the I,eudrr 
of the House should have referred to the Zamindar in the terms in: which' he 
. did. I did not read out any leadiJ?g article from that paper. Let mo.,ten him 
"that the Zamindar if! not a party paper in the sense in which he intended -it to be'. 
I did not read out any' leading article from the Zamindar. I was oolj readipg 
out ~eme e iss!led by. responsible members of the public in' the ·Punjab. 
They have issued those statements. and they have' been published in the pAp6r . 
. 1 do not know how'he Can really put this matter aside by saying that "tho 
Zam'indar is Q. party paper. Party papers have to do this" .• I think .,hat it is 
the duty .ofevery newspaper to. publish every matter which is of common 
interest flud of public interest to the people. The Zamindar only did tbis duty 
by puI11i!>hing, the stutcmen_ts which were i8s\)ed by these respon!'lible men. 

Then, Sir, my Honourable friend Mr. Ghiasuddin stated thut the gentleman 
who was removed fronithe District leadership of the National War Pront of 
M:lmtgornery' was not showing sufficient interest in the orgunisjltion. Well, it 
is very strange ·that this very gentleman was praised to the skies by the Leader 
of the National War Front till the beginning of 1944. It was only uftcr the 
Leader of the i ~ WarFront started mislIsing the platform of this organillB-
tion 10r his political purposes tha..t he d,iscovered that this Honourable Member 
W9R not doing his duty by the National ·War Front. . 
Mr. X. GhiaSuddiD: I suppose till then the National War Front Leader wae 

an dhgel r ,. . 

Nawa1)lada XubammadIJaquat All ][han: As far as my Honourable frielHi 
Mr. Ko.ilnsh Bihari Lallis concerned, I am sorry 'that he has committed till! 
same fallaCy; that I had brought forward this motion on thp floor of this· HOllSC, 
uCCl'use of our quarrel with Malik Kbizar Hayat Khan .. That is not the fnet. 
I br ~  this on the floor of this ~ e·.be e I e ~ that this ,wall .a m ~ ! . 
which was going to affect the pubhc hfe and the workmg of democratic parlla-
.ment.llry  systero of er me~  in t.his ~~ J  very seri<1Usly .. The intention 
of the Government is to contmlle thiS orgal1lsahon even after the wa.r. I shall 
deal· with that on, another occasion; allp if-this organisat!on is going to be used, 
for such purposes 88 I have described, then I say that it will indeed be a sad 
dn,' for this country and for 'the future of this country that the Governmcr.t 
roOMv nndthe Government. oflbials and the Government i e ~ should h,) 
used for propping. up ~  particular political party. I wag expectIrigreo11y 1\. 
better answer from the Honourll ble Leader of the House; ~  I would requeat 
him to· devote 1\ little Illore tir,nc and re~  thc speeches whIch ~ e been ~e  
by M.alik i ~ He.yat Khan, Il"?t at ZamiIYdara Lea.gue mee ~ , not at ~J  
trict'board meetmgs but At meetmgs held by th&. Nuh:>l?ai WQr ~r  OrgilnJSft . 
tio!] of the Punjab. I want him to read those speeches. Why' shoulrl 'fou 
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d6pend on what the GoverIlment of the Punjab has written and .. assured you 
iaying ': Ob, no; we are not ,doillg, this"? God has given you intplligellce; ~  

nas given you sense; you can read the 3peeches yourself and find out ~ r ycur-
self whether it is really propagating the political views of Ilny particular i ~~  

party from the platform of the ~ i  War :Front Organisation ,or not. 
It' is DQt a aecret; it is open; everybody knows it;, everybody in thePunjllb. 
who reads the papers kriOW.B it; and-those who do not read the papel'9 also know 
it b6C&US6 mouey is extracted from them by force. So, it is really' .10t a matt,p.!' ' 
on which secret 'or confidential opinion of the Punjab Government was to be 
CClLBidered as tinal. I again, repeat and I submit to my Honourable friend whQ 
is in charge of this organisation to really consider this matter seriously. If ;voil 
are going toaUow ~  an organisation like that should be used by political 
parties. iD,r private' purposes, then it will create a very serious situation. , It is 
ane party in power today-it may be another party tomorrow and there will be 
so much demoralisation .  .  .  . . 
Mr. Prelldent (The Honourable Sir Abdur Rahim):' The 'Honourable Mem-

ber hAA got one minute Inore. 
l{awabada Muhammad Ltaquat All Khan: of the s,ervices and of 

the ,people that the ~ re of this country would indeed be ver:vdark. 
, Mr. 'Preatdent (The Hopourable Sir Abdur Rahim): 'rhe question is: 
"That the A .. embly do now adjourn." . , 
l'he motion was negatived. ,.' 
. The Assembly then adjourned till Eleven of the Clock on Thursday, the 
~ NovembE'r, 19«. 
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